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LOK SABHA DEBATES

LOK SABHA

Monday4 July 7, 1980/Asadha 16, 1902
(Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. Speaker in the Chair]

ORAL ANSWERS TO QUESTIONS
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) Yes
Sir.

(b) 924 on 1-6-80.

(c) The capacity of the existing ex-
changes at Patna is being augmented.
It is expected that the expansion
work will be completed and most of
the applicants provided connections
during 1981.
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THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN):
I do no™ know what exactly the hon.
Member wants. In Patna the num-
ber of people on the waiting list is
sO0 small compared to the national
situation. We have got about *3.5
lakhs on the waiting list of the
national register. In Patna, the
number on the waiting list is
924, while the expansion programme
is going to be 1900. Therefore, even
if some people come in, we will take
care of them. .In Pataliputra,* the
number on the waiting list is 8. The
expansion programme for this is 300.
Even if more number of persons come
in, we wiil take care of them. In
Rajendranagar the number of persons
on the waiting list is 457, while the
expansion programme is 1000.

vh THIIWAL *TPRE :

«t 1
SHRI C. M. STEPHEN: Criteria for
what? #

MR. SPEAKER: Criteria for sanc*
’K&%ﬁ% f@‘f‘éf‘)rhone connection.

SHRI C. M. STEPHEN: I have al-’
ready giveft the figures for the num-
ber of persons on the waiting list. In .
Patna, th” number of persons on the
waiting list is 924 and the expansion
programme is *1900. Therefore, thSt
is taken care of. It is according to*
the criteria th£t 924 people are wa’j®
ing for "getting#tel$phofte connection.
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The provision of 1900 new connections
has been made for 1980-81. So, a
better deal than this is not possible;
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SHRI C. M. STEPHEN: A telephone
connection is provided to an M.P. a»
a matter of course. Let us not discus*
individual cases on the floor of the
House. I would advise my hon. friend
that the procedure to be adopted is
to come through the Lok Sabha Fee-
retariat and the requisition must come
to us. There will be no difficulty at
all; it will be installed immediately,
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MR. SPEAKER: You are unneces-
sarily taking the time of the House.
This is not the way. You are repeat-
ing what has already been said.

SHRI R. P. YADAV: This question
has arisen as a result of the reply
given by him.
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MR. SPEAKER: That has already
been done. Now question 408.

tsfi Trirn sror*e
Aoqdr fa et o mw % «@r
Mrit* mi$1 wirereH

fr tot N Fpt irrrr ?

I Ji5ve asked the question. Let him
reply t6 it.

MR SPEAKER: It has already been
answered.

SHRI R. P. YADAV: Let him reply;
he is ready to reply.

« MR. SPEAKER: No. Now questiog
408.

Levy S«e»r Allotted aul lilted * b
Y %)ﬁH* daring xm Y

*408. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) t"e total levy sugar allotted to
Orissa from January to June 1980,
month-wise;

(b) what was the actual quantity
lifted from the factories and reached
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Orissa respectively in these months;
and
() whether there was a great deal

of shortfall in the quantity delivered
to Orissa in these months?

THE MINISTER OP AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAO): (a) 68,296.7 tonnes (details in
the enclosed statement).

(b) The total quantity lifted was
60763.6 tonnes and total quantity re-
ceived in the State was 56891 tonnes
(details in the enclosed statement).

(c) *As mentioned in the enclosed
statement the actual quantity handed
over was 44,606.6 tonnes. Even though
the lifting agency is the Food ‘Cor-
poration of India, the movement with,
in the State is done by the nominees
of the State Government. In the
beginning the pace of liftirfg/move-
ment was slow due to initial bottle-
necks which have since been sorted
out and the lifting has considerably

picked up.

Statement showing the quantities of levy sugar allotted to Orissa during the period January to
y ne, 1980 month-wise and the quantities actually lifted ftom the factories and received in the State™

(Figures in Tones)

Quantity of Quantity of Quantity Qu< ntiiy
Month levy sugar  levy sugar received in hnndrd-
allotted lifted from he Su. e ovel
factories
1980 .
January *14,676  *13A55-7 *1100.0 4<3
February . 10,724.3 6913 'O -17:7
March 10,724.1 10,'3/(;8.3 15443° 12818
April 10,724.1 * 10,341.8 8610.0 7734
May %0,72.4.% 8%83.8 9028.9 10718
Jumne » 10,724.1 8,431.1%* I5788.01 - 8176.tr*
(upto 149/6) (up'o 20/6) m
68,296.7 69,763 6. 568910 44606.0

einclusive of December quota* *
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SHRI CHINTAMANI PANIGRAHI:
From the statement it is seen that in
January, the quantity of levy sugar
which was allotted, was 14,676 tonnes,
and the quantity of levy sugar lifted
from the factories was 13,855 tonnes.
The quantity actually received in the
State was 1100 tonnes, and quantity
handed over was only 403 tonnes.
Will the Minister let us know, *fter
looking into tlie figures, as to the
quantity Of levy sugar which has been
allotted anft which has been lifted
from the factories during the months
from January to June? How is it ’hat
that sugar which is lifted from the
factories is not handed over to the
State? Where does the amount of
sugar lifted from the factories go?

SHRI BIRENDRA SINGH RAO:
Wherever there is a difference in the
quantity allotted, and the quantity
lifted, that difference is on account of
some quantity being in transit. And
the quantity received by the«State
depends upon the State Government
paying for the sugar that has reached
the State, and lifting it from the JCI
godo”n.

The hon. Member asked about Jan-
uary. Most of the quantity mention-
ed against January was th% allocation
for December and January. And part
of it was in transit and part had not
been gifted from the factories.

SHRI CHINTAMANI PANIGRAHI:
Are we to understand from the hon.
Minister that whatever quantity has
been lifted from the factories, does
not reach the State? It applies to all
the States Is what the Minister says
true? Has he verified from the State*
Government and found thpt because
it did not pay the money to FCI, the
sugar reaching the State has not been
delivered? Has he verified *from the
Sfete Government? [ *am quite sure
the State Government would not delay
irj taking levy sugar from F.C.L
godowna Let* us know the actual*
facts.

JULY 7, 1980
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fTHRI BIITNTniA SINGH RAO:
The hon. Member may kindly look at
tha figures for March. The quantity
allotted was 10724 tonnes, and quan-
tity of levy sugar lifted from the
factories out of this was only 10708
tonnes; but the quantity received in
the State was 15443 tonnes. This
additional 5,000 tonnes was from the
previous quota, viz. the backlog which
was in transit and which reached the
State later. Against e“h month, I
have mentioned the quantity that has
reached, and the quantity that has
been delivered to the State. So, the
difference between the two is only on
account of the State Government not
lifting its quota from the FCI godo'vn.
As would be seen from the statement,
the total quantity received in the
Stlte 1s 56,891 tonnes. That is the
quantity that hag reached the FCI
godowns in the State. Out of that,
44606 tonnes only have been taken
delivery of by the State. That leaves
*2,000 tonnes roughly with the FCI
which the State Government has yet
to take delivery of

etfr *TTsmrf fa winf
I IT *T«ft *T
J? fa *x sft varr
m st pt «t A "t

AT KT sspff T &?

fas m aft
«tt, ~ mu
TO % <Pt 12 aT
% sflr Mo snfo % iftarr-
tot $*r $ 1 ft
ft *ft AT sptt *ir if &1
O Nrrfo % ft tar

% Fhpt AT *T1 Dpft *PIT ~» %

fAr Ft f fa Nt
nr sfV/nft i YpaV i

«ft TUIT : 1?2 jTInTT AATT g
fa SRT nifo “to Mo ¢ tT°T ant
fa*TT % :

MR. SPEAKER: Next question.
* <
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sto mi It if $ vfix

MR SPEAKER: I have called the
next question

Sanction of New UniTenlty in
BUdnapar

*409'SHRIMATI GEETA MUKHER-
JEE: Will the Minister of EDUCA-
TION t»e pleased to state:

(a) whether the University Grants
Commission has received a proposal
for sanctioning a new university in
Midnapur district of West Bengal;

(b) if so, when it was received first;
and

*(c) what is the present position with
regard to sanctioning the same?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) to (c). The U.G.C. does not sanc-
tion any new university. In the case
of Midnapur, it is for the State Gov-
ernment to establish a university.
However, a proposal to establish a
new university at Midnapur by the
Government of West Bengal was re-
ferred to the Commission in August,
1976  The Commission agreed to the

proposal in principle in November,
1977.

SHRIMATI GEETA MUKHERJEE:
I thank the Minister for educating me
about the procedure of sanctioning a
university. Whether it is a fact that
the West Bengal Government has not
only proposed to establish this uni-
versity but due to the fact that Cal-
cutta University has become very big
and unwiedly, they have been press-
ing the UGC for clearance, not sanc-
tion, of the same university? If it
was agreed on principle in 1977—
despite the fact that there have been
repeated reminders on behalf of the
West Bengal Government and even
the last month, the Minister again
referred to it—what is standing in
the way of establishing the univer*®
sity? It is for the UGC to clear the

ASADHA 16, 1902 (SAKA)

Oral Answers 10

university and sanction the necessary
fund.

SHRI B. SHANKARANAND: The
hon. member knows that the State
Government are competent to estab-
lish their university under the Consti-
tution. Under the Constitution, we
have not to give a clearance even for
establishing a university. The House
should know that the question of
assistance from government or UGC
comes only after establishing a uni-
versity, not otherwise,

SHRIMATI GEETA TfcUKHERJEE:
Since the West Bengal Government
is wanting to establish a university
very eagerly and have asked the UGC
for fund, what has the UGC com-
municated to them?

SHRT B. SHANKARANAND: We
have «said that the question assist-
ance from Centre or UGC will come
only when the univeTsity is establish-
ed and 'L* UGC finds it fit to receive

the assistance.

SHRT SATYASADKAN CHAKRA-
BOAt Y* Most probably this has
arisen out of a confusion. *The con-
stitutional position is this The State
Government can establish a univer-
sity but prior approval of the UGC
is necessary. Otherwise, we do not
get the fund; and if we do not get
fund, it will not be possible to run
the university and also there is# a
question of construction of buildings,
That is why, prior approval is neces-*
sary.

MR SPEAKER: Clarification.

SHRIMATI GEETA MUKHERIJEE:
What the UGC is doing for prior
approval? *

SHRI SATYASADHAN CHAKRA-
BORTY: We are helping the Minister
to understand the question.

SHRI ' INDRAJIT GUPTA: In re-
gard to the so-called clarification
given by Shri Chakraborty, we want
to know whether it is <yrrect inViis
view or not? Can he confirm it? Me
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has explained what the practice is.
Do you agree with him?

SHRI B. SHANKARANAND: The
hon. Member is not correct. The
question of assistance from "the U.G.C.
comes only when there is an estab-
lished university. U.G.C. provides
funds for the development of univer-

sity and not formestablishing univer-
sity.

SHRI MUKUNDA MANDAL: Will
the Central Government undertake
any financial responsibility for the
construction of the proposed univer-
sity in Midnapur District in West
Bengal? If so, to what extent it will
give financial assistance.

SHRI B. SHANKARANAND: I do
not wish to repeat my answer.

SHRI CHITTA BASU: Is it a fact
that the U.G.C. very recently issued
a circular that U.G.C. does not pro-
pose to set up or encourage the estab-
lishment of new universities? Is it
because the clearance from the U.G.C.
is not being made available to the
Government of West Bengal in the
matter of<establishment of Vidyasagar
University in Midnapur?

SHRI B. SHANKARANAND:
Thoughl this question is not exactly
related to the main question, my
friend should know, by now, I have
repeated many times, there is no ques-
tion* of commitment or assurance or
anything from thr U.G.C. for estab-
lishing any University We come into
the nichi*®wTiw theUniversity 5

established. Only then they ask for
funds for the development of the
University.
Shwrr if to t vt
tot 8, Trfir "t getttw
*4io0. m :
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THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH

RAO); (a) A statement is laid on the
Table of the Sabha.

(b) In the overall current arrears
in respect of factories in U.P. and*
Bihar are already quite low being
only 1.96 per cent of the total amount
payable in the case off U.P. and 5.56
per cent in the case o2 Bihar. Still
the position of cane price arrears is
under the constant review of the
Goyernment. Since the reduction o~
cane arrears in the case of factories
is the primary responsibility of the
State Governments concerned we
have been taking it up with the
concerned state Governments from
time to time. Apart from this
wherever found necessary action
under the provisions of the Sugar
Undertakings (Taking  Over of
Management) Act, 1978 has also been
resorted to.

(c) Of these 5 factories those at
Raijam, Lohat, Sakri and Samastipur
are owned by the State Government,
while the factory at Hasanpur is in
the private sector. It is ascertained
from the State Government that
the arrears in respect of Raijam.
Samastipur and Hasanpur sugar fac-
tories will be cleared during the
monsoon season. In the case of
Lohat and Sakri factories the arrears
mainly relate to the pre-take-over
period and according to the indica-
tions from the State Government
may not be cleared within this
period. ,
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Statement showiug factory-wise position o farrears o f cane brice as on based on information

furnished by factories,

Arrears of sugarcane price as on
31-5-80 (lakh/Rs.) for the season

Name of factory - Remarks
1979-80 1978;79 Total
earlier
« .
I 2 3 4 5

Uttar Piadesh

1. Mohiuddinpur . >8.33 10.61 28.94
Q* Meeiut . 17.20 17.92 35%12
w»_  Daurala 19 .71 — 19.71 as on 15-3-1980
Sakholi Tanda « 32.41 32.41
Bagpat 23.12 — 23.12
6. Khatauli. %4.%9 0.147? 4-63
7 - Maasurpur * 27.67 — 27.67
c. Rrh.mak lan . 21.50 — 21.50
9%  Bulandsahr 2d. 21 8.79 31.00
10. Annopshtlhr 0.10 0S25 o 35
11. Deoband . 20.00 — 20.00
12. Sahaianpur 0.59 o 54 113
*3_ Iqbalpur . 18 oo — 18.00
14. Lhnksar . 2 56 36.42 38 98
#*5_ Doiwala . 10.83 . 10.83
16. Hardurginj 9.38 383 13-21
17. Ramala . 2.78 0 03 2.81
18. N‘*nauta . 2.17 < 2.17
9. Bijnor — 8.57 8.57
20. Dhampur — 3.61 3.61
21. Seohara . 0.25 — 0.25
22. Ajudhia . 0.03 13.69 13.72 as on 7-6-1980
23- Amroha . — 26.15 26.15
24. Raza Buland . — 66.9# 66.91
5. Bareilly , — 14.18 * 14.18
26.  Bazpur 17.44 — 17.44
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I 2 3 ® g
Uttar Pradesh Contd,
27. Pilibhit . . . . 17.53 5 5% 23.04 r
28. Bisalpur , 4.88 — 4.88
jtg. Ncoli 9.96 0.96 10.92
30 Maholi . . . . — 104.99 104.99
31. Hardoi — 99.76 99.76
32. Mujbola . 10.05 — 10.05
33. Palinkalan I.12 — 1.12
34 Kichha 0.20 — 0.20
35. Kaimganj 0.98 5.27 6.25
36. Nadehi 1.30 °_45 175
37. Badaun . . . . »  0.04 3«.60 3.64
38. Ratna I.46 — r.46
39. Jarwal Road . - *3 50 13 .56
.40. Balrampur 0.01 40.05 0.06
41. Nawabganj . 3.74 22.03 2577
42. Babhnan . — 51.98 51.98
43. Basli . 0.01 — 0.01
44. D.iamond — 4.60 4.60
45. Ghughli 7.60 2-43 10.03
46, Khadda . . . . 0.29 0.29  *Provisional factory
v has been asked to
confirm this.

47. G%lhitauni 5.26 — 5.26
48. L-ikhsmignnj 0.11 3.00 3-11
49. Ramkola (MK) — 4-57 4.57
50. Padrauna — 0.12 0.12 as on 15-5-1980
51. Kathkuiyan 0.08 0.10 0.18
'52. Scorahi 0.32 0.06 0.38
53. Kashi . . . . 4.62 6.57 11.19
54. Rasra J ; 0.10 — 0.10
55. Azamgarh . # 0.26 10.27 10-53
pC. Nandga”j e 2.56 0.03 2-59

0.25 0.07 0.32

57. Daryapur
Total U.P." . 310.80 584.26 8gr06
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BIHAR

1.
a,
3.
4.
5.
6.
7.
8.
9.
40.
11.
12.
13.

14.
*5
16.

17.
18.

10.

20.
21.
22.
23.
24.
25-
26.
27.
88.

29.

Bagha
Harinagar
NVkatiaganj
Barachakia
LiI.JriyA
Majholia
Saugauli .
Motfrun .
Ghanpiua
Bigha
Motipur .
Sitalpur .
Ryani . *

Lohat

Sakri
Sumostipur
Hassanpur
Sasamusa

Gop xlg<tnj

Hathua
Sidhwalia
Marhowrah
New Savan
Pachiukhi
SKG Siwan
Banmankhi
Bihta
Wa/saligan]j
Guraru

Total Bihar

Note:— The

4.40
14.83
3.59
2.07
13 36

5 2.15
11.01

1.63
3.61

2.%9
12.21
*0.58

5°2

fi.34
0 05

0.38

2.15
2.89

8z

x9*33
4.28
0 86

. 7.8!
5-47
0 05
0.9
0 01

. 135.36

“bove statement dees not include the names
not indicted any arrears m the returns submitttftl

0.05

0.05

0.92
60.42
14.0a

0.22

47.24
1974
0.60

0.15
0.04

0 44

0 74
13-25
n .83
n.56
073
28.44
033
0 22
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4.41

14.83
3.59
2.99

13 36

2.15
11.06

*.63
3.66
3.1*

72 63
14.58

5.24

53.58
19.3
0 98

2.15
3.04

S

iq 77
4.28
I 60
13.42
II 83
19*37
6 20
28.49
042
023
346.46

as on 17-6-1"80

———

the factor
by them.

which have
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SHRI BHOGENDRA JHA: The
statement doe$ not deal with parts
(b) and (c) of the question. The
Minister may answer those also.

The Minister has himself indicated
that the main part of the arrears
related to the period when the fac-
tories were owned by the private
mill owners. 1 would like to know
tRe position in regard to the mills in
U.P. and Bihar and what is the
proportion of arrears with those mills
which have been owned by the pri-
vate sector br are still owned by
them and what part of the arrears re-
late to the factories and to the period
undertaken by the Government?

SHRI BIRENDRA SINGH RAO: 1
would not be able to give all the
arrears for private sector and the
ratio in respect of taken ovef fac-
tories.  But if the hon. Member
likes, I will supply him the full
information and collect other facts
But the arrears in respect of all the
factories in Bihar and UP have been
provided in the statement. <

SHRI BHOGENDRA JHA: I would
like to know from the Minister whe-
ther the arrears relating to the period
when tfie mills were owned by the
private mill-owners are to be realis-
ed from the compensation to be paid
to them or in some other manner. For
example, in the case of Lohat and
Sakri, they were owned by Dar-
bhanga Raja. I want to know whether
the GoTOrnment is going to stop the
compensation to the Raja itself and
pay the arrears to the peasants
Secondly, the Minister is giving reply
in a manner as if the main part of
the arrears have been paid and only
minor parts remain, as if it is a
fundamental right of the factories to
ke?p back a part of the arrears. The
question is, it should be treated as a
crime when the poor peasant™ are not
paid even a minor part of the arrears
by the management, whether it is
own”d by private sector, or Govern-
ing. The pfcor peasants are ffood-
hit or drought-hit. In the whole of
Bih*r, again floods are coming.. Cane*
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growing has come down to such an
extent that from next year we may
have to import more sugar. [ would
like to know whether during this
flood season or monsoon season, the
Government will eensure that the
arrears are paid to the poor peasants
in U.P. and Bihar where floods and
drought have played havoc, especially
in places like Sakri, and Lohat and
other areas in U.P. and Biha?? c

MR. SPEAKER: He has already
replied to that.

SHRI BHOGENDRA JHA: He said
that only a minor part remains.

SHRI BIRENDRA SINGH RAO: 1
kave already explained that the fac-
tories are taken over by the Govern-
ment when the factories are in
arrears of excessive amounts to be
paid to the sugarcane* growers and
the first duty of the Government is
to see that the arrears are liquidated
after they take over. The State
management of the mills is only tem-
porary. In Bihar we have not taken
over any mill. The Bihar Govern-
ment has taken over about 9 mills.
Certain mills were to be taken over
by the Bihar Government, but it has
not been possible to do so because
of a suit in court filed by the mill-
owners. But in every case, after the
take-over by the Government, the
amounts of arrears have been re-

duced.

SHRI JAGDISH TYTLER: This
question refers to the payment of
arrears to the cane-growers. (a) May
I know whether the various coope-
rative sugar mills in UP are also de-
faulters with regard to payment of
arrears in time to the cane-growers
and if so. how does the Government
propose to discipline these coopera-

tive mills?

(b) Is Government aware of the
fact that the cooperative mills in
UP make arbitrary deductions from
amount due to cane-groweers to meet
one ort the other of development
activities— s
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MR. SPEAKER: Are you reading véw r'ro tpro ijo 4
esomething? ftro wwijf, “f'r “*reft *nft
y®* tor &i
SHRI JAGDISH TYTLER: I am
puttting a supplementary. Mt Sins? %th srirr e a] at
e fsp JTTMR,
MR. SPEAKER: <¢Please make it totst PYMt % fir?*TF g7 1972
short. s T<RCCHFIGE ~TT ST e %V
2 Nggr 11 1977~ A~ 4~ xfuft
SHRI *JAGDIJ$H TYTLER: This fax tit S1f7TT %M Ws
deduction is made from the cane- WT'1 1t ?7Ttte % THITHT
grower” foor some development activi- ™Mrto i war sft Awnr™t Wit
ties. If this is a fact, may I know TIG<TRr vrrnr ir irf srrygrr® fort «t
what gteps Government propose to fF ifr “nrvt wiqfr eftf rrft
teke to stop to these deductions At 3ft AprqT Trftr & “7T"T TOH T
without proper legal sanction? T 1 st™ HIlpfir » A
A AT ANir T2 Mt 2mr, eft A
SHRI BIRENDRA SINGH RAO: 1 mrriti “ni ?
do not know about any illegal deduc-
tions being made by the cooperative «ft £ Attt
milfs in UP. I will find out if the qTAMr it% fwr/i cfr imt AT peTT
hon. member so desires. The arrears g fp » Mt ogorrr Arrfe Tr
in UP are less in the case of coope- Srdt MrrAqrr” qr for gquar rrf 1
rative sector than private mills. In
the case of private mills, the arrears «t xntft
amount to 53.6 per cent while in the e I TH T 7 %
cooperative sector it is only 12 per
cenfc That will prove that the co-, «ft Mirtr T A wr
operative mills are doing much better qutr [ £ vy To*V't 1 tqr *nr
than the private sector in the matter fqr, 3 dm 7~ app “ra
of payment. 1
trqoXio srur SHRI JYOTIRMOY BOSU: Will the
3r *t ¥t zfr\Pr spn: toft hc.i. Minister kindly tell us, brides
rowpp t farm «n nret the su”ar mi/ at Pad.aura vilh \'hi h
Qv Mt frrerr Mt itfeft $ 3WTS  feqr I :.pcet a -linister of your Cabinet is
qife SPIT 7t connected, which is the other sister
MTT eft $*£t % fapTiG #q 1 concern wtych ha3 aso got arrears
like Padrauna?
smr fosxt, "zl % if
frrerir W 3Rtz rr «ft TT* mu 2 tzz Az
AT *RifE TGS # %TUIT  faqT . Ml
fr eft wPT M «1?t AMfr?T
2 vg e mq"r «ftfser.
) Ar*f thtt 11
10 fopre e - _Zﬂ,\\I%VJtp“w* F.C1 Godowns in U.P. without Stcck
o . of Wheat, Rice and Sugar
% bt vtftnrvr 1
*411. SHRI ZAINUL BASHEER:
+ *FT'Ripf Wil the Minister of AGRICULTURE
& vr 1 be pleased,to state:
«ft te* . A "Mowr
nro Fre* W SIcT g t (a) whether it is a fact that  the
/{nwﬁrm) N ’l{Vt, aft . Food Corporation godowns in  UjP.
:::l far “Hm wt Kt deal frequently without ally stock of
t

wheat, rice and sugar;
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(b) whether any complaint in this
matter has been received from the
Government of U.P.; and

(c) if so, what action has been taken
thereon?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-

TION (SHRI\rBIRENDRA SINGH
RAO); (a) No, Sir.

(b) and (c¢) Yes, Sir. On certain
occasions there were low stocks of

wheat, rice and sugar in the Food
Corporation «f India godowns in the
revenue Districts of Ballia, Ghazipur,
Azamgarh, Sultanpur  and  Rai-
Bareilly. Action was promptly taken
to replenish the stocks in these areas
by inter-state|intra-state movement,

SHRI ZAINUL BASHER: I would
like to know from the hon. Minister
what was the demand of the UP
Government for wheat, rice and
sugar from December to June and
how much was supplied against the
demand? Whether not once but
again and again, the UP Government
did remind the Central Government
about the non-availability of these
commodities and what steps have
been iaken by the Government to
meet the full demand of these dis-
tricts? Whether the Government has
also received a complaint of non-co-
operation of FCI with the civil
supply authorities of UP? *Vvhat is the
action that Government propose to
take?

SHRI BIRENDRA SINGH RAO:
Mr. Speaker, Sir,, I have already said
that stocks were low in the month of
MalJ. But we took certain steps and
the position has improved 1iu the
month of June. I can give the figures
gf off-take in U.P. monthwise to the
hon. Member. In the month of May,*
1,06,000 tonnes of wheat ,was lifted
and rice lifted was 45,000 tonnes.
Similarly in April the wheat lifted
was 1,04,000 tonnes and rice lifted
w3s 52,000 ctonnes. We had consider
the demaxd of the Government of
UP. for these months. / can give the

JULY 7, 1960

Oral Answer*

figures for all the months if the ho**
Members are interested, but the
quantity lifted is according to the
requirement of the Government for
their State.

SHRI ZAINUL BASHER: He has
not replied to my question. I have
asked what was the demand from
December to June of wheat, rice and
sugar and what was supplied against
that demand. That is my question.

SHRI BIRENDRA SINGH KAO:
The demand has been met in full
because there has been no shortfall
in the supply in U.P. It is a differ-
ent matter that in certain districts;
there were not enough stocks, but
the demand was met out of other
sstores.

SHRI ZAINUL BASHER: 1 have
put a specific question, what were
the actual demands xrom December
to June and how much against these

demands was met by the Central
Government.

SHRI BIRENDRA SINGH RAO:
As 1 have said. I do not have the

figures of the actual demand made
by U.P. That I can supply if the hon.
Member 1is interested, but the de-
mand made by the State Government
is based on its own assessment. Then,
while allocating foodgrains or sup-
plying foodgrains to the State, the
FCI and Government take into con-
sideration also the stock position of
foodgrains within the State itself and
according to that we arrange sup-
plies if needed, but the demand of
the Government in the matter of
foodgrains 1in U.P. has been fully
met every month so far.

SHRI ZAINUL BASHER: How can
I believe that it is fully met? He is
not giving the demands and he i®
not telling how much against these
demands he has supplied. We ex-
pect that answer.

MR. SPEAKER; You

fresh notice.

can give
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SHRI ZAINUL BASHER: There is
no question of a fresh notice. The
Minister should have come fully
prepared in this regard.

SHRI BIRENDRA SINGH RAO: 1
have stated in detail that the de-
mand of the Government for food-
grains .for its distribution system has
been*ftSyy met.

SHRI ZAINUL BASHES: How ?

SHRI BIRENDRA SINGH RAO:
Because the State Government has
made intents on FCI. paid for it and
taken their foodgrains. This 19 how
,ihas been done.

MR. SPEAKER: Mr. Panigrahi.

SHRI ZAINUL BASHER: Sir, 1

have to put another Supplementary
Question.

JMR. SPEAKER: You have put
two questions already.

SHRI ZAINUL BASHER; No, Sir.
I have to put the second Supple-
mentary. [ would like to know (a)
whether there wa” a complaint that
the food-for-work programme in
U.P. suffered a set-back due to non-
availability of sufficient food stocks in
FCI godowns, and (b) what is the
estimated demand of U.P. for the
food-for-work programme  from
June to September next, and how
much against this demand the Gov-
ernment is going to supply month-
wise.

SHRI BIRENDRA SINGH RAO:
Sir. I would require a separate notice
for specific questions in respect of
food-for-work and the demands for
that programme only. But so far as
I know, food-for-work programme
has not suffered in U.P. on account
of shortage of foodgrains.

SHRI ZAINUL BASHER: Mr.
Speaker, Sir, my question is related

to the availability *of food stolkg in
r CI godowns  FCio godowns also

supply food for  fnod-fnr-work
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scheme. Therefore, it is not neces-
sary that I should give a separate
notice.

MR. SPEAKER:
notice.

No. he requires

SHRI CHINTAMANI* PANIGRAHI:
The Minister says that the demand of
the U.P. Government has been fully'
met,, but the simple information we
would like to kr*w from him is this:
what was the actual demand so far as
wheat, rice and sugar were concern-
ed, and what were the actual quanti-
ties supplied?

MR. SPEAKER: He has said he has
met the total demand.

SHRI CHINTAMANI PANIGRAHI:
Unless we know the demand, how do
we know how much has been supplied?

SHRI BIRENDRA SINGH RAQ: I
have already said that regarding the
total demand of the U.P. Government
from month to month, I do not have
the figures at present.

PROF. K. K. TEWARY: I am afraid
thig is no answer. The Minister says
that he does not have the figures
month-wise. Still he maintains that
the demands have been met. What
does it mean?—that he is making a
general statement. He should have
come prepared because this Is a spe-
cific question. Therefore, he should
give us the figure® month-wis® and
only, then can he make the statement
that the demands month-wise have
been met. So, please ask him to com?
prepared and postpone the questi%n.

SHRI BIRENDRA SINGH RAO:
The question did n°t ask for the de-
mand of the U.P. Government from
month to month. They want to know
certain allocations, but that is not
relevant in my opinion because even
now in U.P. we have got food slocks
enough to last for nearly two months,
and there has* never beer” shortage*uof
foodgrains in U.P., so that Jhere is no
question of the Food for Work Pro-
grumn*e*s*iff«ring. ]

(Interactions).
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ME. SPEAKER; please do not take
up the time of the House. You give
fresh notice, and the statistics will be
provided.

Elephants causing damage in Andaman
and 8Nicobar islands

*412. SHRI MANORANJAN BHAK-
TA; Will the Minister of AGRICUL-

TURE be pleased to lay a statement
showing:

(a) whether it is a fact that the
Forest Department owned elephants
are causing frequent damage to crops,
properties and loss of human lives in
the Union Territory of Andaman and
Nicobar Islands for the last two
years;

(b) if so, how many persons were
killed by Forest Department owned
elephants and the number of cases of
damage by elephants, Tehsil-wise;

(c) whether Government have paid
compensation to the families of the
deceased and if so, the details there-
of; agd

(d) whether compensation was paid
to the cultivators for damage of their

crops, properties and if so>the details
thTereof?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAO): (©) Occasionally he ele-
phants maintained by the Forest De-
partment in Union Territory of Anda-
man and Nicobar Islands do cause
damage to* cropg and property; but,
tilling of human beings is not common.

(b) During 1978-79, no
killed. Two persons were#killed in
1979-80 and one person has been kill-
ed during tfee current y£ar so far. Two
of the deceased persons were depart-
mental employees and* one was a
private individual. The ntliAber of
incidents Tehsil-w<jse involving damage

JULY 7, 1980

onf was

Oral Answers

to crops and properties during the last
two years are as follows:—

Name of Tehsil > 1978-79 1879*80
Ferragunj 1 19
Rangat 47 21
Mayabander 2 - 1
Diglipur 32

Port Blair —

(c)  So far no compensation has been
paid to the families of the deceased
departmental employees as .jer the
Workmen’s compensation Act,
as their cases are still under settle-
ment.

An amount of Rs. 1000 has been
paid to the family of “he private indi-
vidual killed a9 an interim relief.

u (d) Yes, Sir. During 1978-79 and
1979-80 amount of Rs. 8747 and
Rs. 5339 respectively was paid to the
cultivators for damage of their crops.

SHRI MANORANJAN BHAKTA: I
have carefully gone through the r*ply
given by the hon. Minister. He has
agreed that the elephants owned by
the Forest Department were let joose
in the revenue villages and that is why
this much of damage has been caused,
though he has under-estimated the
number of persons killed and the
damage caused to property and crops.
I would like to know specifically
whether it is a fact that in many parts
of the country, like Assam, where the
Forest Department owns elephants for
their work, they are not let loose in
the revenue villages, whether the same
thing is not applicable to the Andaman
and Nicobar Islands; if it is appli-
caWe to the Union Territory, why this
negligence of the Forest Department
causing the death of three preson9?

Not on,y that. May I know whether
he is aware that a pregnant lady was
killed* by an elephant owned by, th®
Forest Department, since he has not
mentioned it in hia statement? May
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I also know whether he is taking steps
to stop the letting loose of elephants
owned by the Forest Department in
the revenue villages?

SHRI BIRENDRA SINGH RAO:
Conditions in the Andaman and
Nicobar* Islands are different from
those in the mainland as regards
forests. The Andaman and Nicobar
Island* Rave very thick tropical forests
and most* of the logging and haulage
work is done by elephants in that
area. A large herd of elephants has
to be maintained for the work. So far
as my information goest there was
only one private individual, a lady,
who was killed by an elephant. The
ot"er persons killed or attacked are
men dealing with elephants, the
mahouts. Letting loose of elephants
for grazing would not make any
difference in their case, because the
mahouts can *be attacked by the
elephants even within the camp. The
hon. Member says that it is on account
of *the negligence of the Forest De»
partment that these incidents have
taken place. That is not correct.

SHRi MANORANJAN BHAKTA:
My question has not been properly
answered, because I said that in
Assam and other areas letting loose of
elephants owned by the Forest Depart-
ment in the revenue villages is pro-
hibited. Why is it not done in the
Andaman and Nicobar Islands?

He says only one private individual
was killed, but the mahoutg are also
human beings. My specific question
1s whether he is going to take any
measures to stop the letting loose of
the elephants owned by the Forest
Department in the revenue villages.
That he has not answered.

SHRI BIRENDRA SINGH RAO:
There are standing instructions in this
respect. The Department has ob-
tained this information over the long
distance during this short period. As
you knew, Andamans are situated in
a far off place in the sea. I would not
be able to give fuller details 8f ths
incidents, but I wouft only request
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the hon. Member not to read too
much into the number of incidents
because even the smallest incident
where an elephant entered somebody’s
private field ha* been, included in this
statement. Even the jungle area
would be included in the revenue
villages demarcated as such.  There-
fore, taking into consideration the
particular conditions prevailing in th”
Andamand and Nicobar Islands, I do
not think this is matter for alarm.

MR. SPEAKER; Shri ["gda.

SHRI MANORANJAN BHAKTA: I
have not asked my second supple-
mentary.

MR. SPEAKER: You have put two
supplementaries.

SHR1I MANORANJAN BHAKTA: I
have asked only one supplementary.
The Chair has to protect the rights
of the members.

MI?. SPEAKER; I have
two gupplementaries.

allowed

SHRI MANORANJAN BHAKTA: I
am coming from the union territory of
Andaman and Nicobar Islands...

MR. SPEAKER: You have already
taken 10 «ninute3 on this Question® I

have allowed two supplementaries.
I am not going to allow more.

SHRI MANORANJAN BHAKTA:
I asked for only a clarification.

MR. SPEAKER: That is all right.
The hon. members are required to
cooperate with me, not to do like

* this.

SHRI RATANSINH RAJDA: The
hon. ifainister just riow stated how the
elephants are creating havoc. I
would like to know from him how
many of these elephants*are white
elephants.

MR. *SPEAKER r"*Next Question.
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PROF.N. G. RANGA: Only a
thousand rupees was offered as com-
pensation for a pregnant woman who
was killed. There seems to be some-
thing wrong. May I know whether the
Government would see that a larger
amount is offered?

MR. SPEAKER: I have already gone
t0 the next Question. You cannot
spend all the time 011 this Question.
Mr. Horo.

PROF. N. G. RANGA; So much
time was already wasted and you
allowed it, I have a supplementary to
put.

MR. SPEAKER; I am not going to
allow.

Post of Chancellor for Jawaharlal
Nehru University

*413. SHRI N. E. HORO: Will the
Minister of EDUCATION Be pleased
to state:

(a) whether it is a fact that Jor the
past 9 months the Jawaharlal Nehru
University has been without a
Chancellor; and

(b)b if so, the reasons thereof?

THe MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) Yes, Sir.

(b) A statement is laid on the

Tabl”of the Sabha.
Statement

(b) Shri Morarji Desai had resigned
from the Office of the Chancellor of
JaVaharlal Nehru University on July
27, 1979. The  President, in  his
capacity ag the Visitor of the Univer-
sity, accepted his resignation pn
October 6, 1979 and asked the Execu-
tive Council to recommencf a panel of
names for appointment of his succesor.
The Executive Council,, after consi-
dering the matter at its meeting held
'‘6n April *22, 1980, recommended a
panel of Barnes. The panel has been
received in the Ministry and the
matter is beirfg RrocASed*&£ther.
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SHRI N. E. HORO: The satement
says that the Chancellor off JNU,
Shri Morarji Desai, resigned on July
27, 1979 and only after 2-3 months,
the President accepted his resigna-
tion on October' 6, 1979. It further
states that the Executive Council at
its meeting on April 22, 198C prepar-
ed a panel of names. That means,
a period of about 9 months had elaps-
ed. I would like to* know from the
hon. Minister when did the recom-
mendation of the Executive Council
come to the Ministry, what are the
names of the persons included in the
recommendation and how early the
Government are going to appoint the
Chancellor for JNU.

SHRI B. SHANKARANAND: The
Executive Council of JNU consider-
ed the question of drawing up of a
panel of names for the office of the
Chancellor at its meetings held on
22-11-1979, 20-2-1980 and 22nd April,
1980. The Executive Council sent a
panel of three names, Dr. D. S.
Kothari, Prof. D. T. Lakdawala and
Shri Satyajit Ray.

SHRI N. E. HORO: 1 would like
to know from the hon. Minister how
much time they are going to take to
finalise the name of the Chancellor be-
cause already 11 months have passed
and the University is without a
Chancellor. 1 want to know by which
date they are going to appoint the
Chancellor of JNU.

SHRI B. SHANKARANAND: There
is no delay of 9 months. As I have
said, it is only on 22nd April, 1980
that the Executive Council has sent
the names. It is about 2 months now.

We will take action as early as possi-
ble.

DR. SUBRAMANIAM SWAMY: I
would like to know from the hon.
Minister whether he is aware that
Jawaharlal Nehru University haaty
greatly suffered “because of the factir
that the Chancellor in the past, had
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not been able to givs adequate time
to the fact that the Communist Party
of India’s card holding members,
without academic qualifications, have
gone there. In view of that, will lie
take care to see that &uch a Chancel-
lor is appointed to maintains the
academic ¢ independence of Jawahar-
lal Nehru University and see* that this
attempted take over of Jawaharlal
K*hru yiftversity by the CPI is frus-
trated?

SHRI B. SHANKARANAND: 1 CaA
'nly say it is a suggestion for actiom.

PROF. K. K. TEWA”Y: 1 do aot
know if the hon. Minister is aware
that#this premier University of India
has been ailing for quite some time.
As suggested by Mr. Swamy, not only
the CPI people but a large numbel
of CPM card holders are also smug-
gling themselves into the campus and
in matters of appointment of Univer-
sity teachers, in matters of admission,
in matters of scholarships—in all these
things—only persons owing allegiance
to CPI or CPM are admitted into dif-
ferent courses and scholarships are
granted only on that basis. Will tlie
Minister agree to order a probe into

the working of Jawaharlal Nehru
University?

SHRI B. SHANKARANAND: 1
thank the hon. Member for this infor-
mation and I can only say, again, that
it i1s a suggestion for action.

SHRI NIREN GHOSH: I would

likg to know from the hon. Minis-
ter. ..

(Interruptions)

MR. SPEAKER: Not allowed; 1
have not allowed you.

(Interruptions)

MR. SPEAKER: Your question has
answered. He has taken note. (Jn-
tervuptions). Nothing more. Why
dO you persist? It ia not allowed.

a$RI1 NIREN GHOglJf: ft ;s said
oflat op. a$cquj>t of 4iifeneno$ of tpl-

a»r
M* L6-¢e
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took a long time to make a recom-
mendation, and a premier University
had to get along with the post of
Chancellor remaining vacant for more
than one year. In this connection,
may I know in how many Universities
of India th2 poi's of Chancellor and
Vice Chancellor are lyinp vacant?

MR. SPEAKER: Not allowed.

PROF. MAPflU DATflIP*"YATP:
The hon. Minister, in his statement,
has already said that on «Octo>er
1979, actually, the resignation was
accepted and he said that it took some
time for the Executive Council to
recommend a panel. [ want to know
how it is that this del§y was caused.
I do not want to induct any politics
but the fact is that there was an agi-
tation in Jawaharlal Nehru Univer-
sity on a number of academic issues
and relative issues. In spite of that,
when the Chancellor was not ther”
why it is that the Executive Council
took so much time and, after they
recommended a panel, why is Gov-
ernment sitting tight over the panel
and not taking a final decision to

choose one of the three or to reject
all the three?

SHRI B. SHANKARANAND: 1
need not repeat that we have not
taken any undue time over it and we
have not d*ayed it. This Executives
Council, which is the authority of an
autonomous University, took Sflme
time in drawing up a panel of najpes.
But since the names have now been

received, we will take necessary
action.

WRITTEN ANSWERS TO QUES-
TIONS

Fishing Harbour at Niragarh, Orissa

*414. SHRI IAKSHM AN MALLICK:
Will the Minister of AGRICULTURE
be pleased state:

(a) the <Jate on which the#decision
the setting u$ of a fishing harbour”
at Nirag<»rh.nes£ A9FW* Hy» w *11
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was taken by the Central Govern

ment; and

(b) the reasons for not starting the
construction of the proposed fishing
harbour so far;

(c) when the construction work is
likely to sttrt and when it is likely
to be completed; and

id) the total amount likely to be
incurred on the project?

THE  MINISTER OF AGRI-
CULTURE AND RURAL RECONS-
TRUCTION (SHRI BIRENDRA
SINGH RAO): (a) A project report
for setting up a fishing harbour at
Nuagar near Astrang in Orissa has
been prepared and appraised.

(b) In August, 1978, Government
decided that further sanctions for any
new fishing harbour projects will be
considered after an evaluation of the
already completed harbours was
carried out. The planning Commission
has completed the evaluation study
in June, 1980 and their report is
expected shortly.

(c) The construction is likely to be
completed within three years from
the date of sanction of the project.

(d) Investment decision will be
taken in the light 0* recommen-
dations to be made in the above said
report. m *f]}
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Urban Land Ceiling Act

*417. SHRI P. M. SAYEED:
SHRI BALASAHEB VIKHE
PATIL:

Will th® Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it is a fact that the
Central Government propose to bring
about major changes in the Urban
Land Ceiling Act which are also ex-
pected to go a long way in releasing
the hold of black money on urban
property;

(b) if so, whether the Ministry has
prepared a draft of the proposed
amendments to the Urban Land Ceil-
ing Act;

(c) if so, whether the Central Gov-
ernment propose to consult the State
Governments  before legislation is
introduced;

(d) whether Union Government has
received the comments on the pro-

posed amendments from the various
States; and

(e) if so, the details thereof?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
to (c). For some* time past# State
Governments have teen pointing out

ASADHA 16, 1902 (SAKA) Written Answers

difficulties experienced in the ad-
ministration of the Act as also
lacunae in its provisions. There were
also suggestions for amendment of the
Act.  With a view to identifying the
areas where amendments are essen-
tial, the Government of India set up
a Working Group in November 1979.
T1” Group has submitted its report
which is under consideration in con-
sultation with the State Governments.

(d) Not yet, Sir.

(e) Does not arise.

Memorandum received from Em-
ployees of Central Fisheries Corpora-
tion

*418. SHRI SAMAR MUKHERIJEE:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government have re-
ceived any memorandum from the
employees of Central Fisheries * Cor-
poration;

(b) if so, the details thereof; and

(c) the action taken by Government
thereon?

THE MINISTER OF <AGRI-
CULTURE AND RURAL RECONS-
TRUCTION  (SHRI BIRENDRA
SINGH RAO): (a) Yes, Sir.

(b) The Central Fisheries Corpora-
tion Employees Association in their
Memoranda  has been demanding
mainly the revival of the Corporation
on various grounds and suggesting

measures to make the Corporation
viable.

(c) The decision to wind wup the
Corporation is being considered by
the Government in the light of the
49th Report of the Committee on
Public Undertakings'and the recom-
mendations contained therein.

* 419. Tm HIH : T A
A SIaPs fTTr A %o
*r) S spf

'j-tt-t r snra wrr'i %
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Houses for Harijans and Adivasla

*420. SHRI RAM VILAS PASWAN:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether Government have
drawn some programme for providing
Harijans &nd Adivasis with houses
free of cost or at low cost; and

(b) iL ftgt, the reasons therefor?

THE MINISTER OF WORKS AND
HOUSING (SHRI. P. C. SETHI): (a)
and (b). Housing is a State subject and
it is primarily the States® responsibility
to cater for this basic need of the
people.  All the social housing sche-
mes except Subsidised Housing Sche-
me fbr Plantation Workers are in the
State sector. The role of the Central
Government is confined to financial
assistance to the States in the shape of
‘block loans’ and* ‘block grants’ and
issue of general policy guidelines.

Linking of District Headquarters of
Orissa with National Dialling Grid

*421. SHRI BRAJAMOHAN MO-
HANTRY: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) the district headquarters of the
State of Orissa which are provided
with direct dialling facility and con-
nected with national dialling grid;

(b) which of the district head-
quarters are proposed to be so con-

nected during the years 1980 and
1981; and

(c) whether it is a fact that Puri
which ig a district headquarter and
tourist centre has not be”n provided
with dialling system although work
to connect it has stated since years?

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M STEPHEN): (a)
The District Headquarters town, Cut-
tack, has been provided with Subs-
criber Trunk Dialling facility and is
connected with the national dialling
grid to a limited extent.

(b) No other district headquarters

during 1980 and 1981.
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(c) It is a fact that Puri has not
been equipped with subscriber trunk
dialling equipment, tfaec reasons being
that the manual telephone exchange
at Puri has to be replaced by an auto
exchange, as a first step, before its
connection to other places by direct
dialling. No work in this respect has
been possible yet because of limited
availability of suitable equipment.

Retrenchment of Employees of Central
Fisheries Corporation

*422. SHRI MUKUNDA MANDAL:
Will the Minister of AGRICULTURE
be pleased to state*

(a) whether a large number of em-
ployees of the Central Fisheries Cor-
poration Ltd., a Government of India
Undertaking have been facing re-
trenchmeijt due to winding up of some
units of the said Corporation;

(b) if so, the details thereof;

(c) how many of the employees
have been retrenched, and how many
of them are likely to be out of jobs
after wlhding up of some other units
of the Corporation *n future; *

(d) whether Government have been
planning anything for them; and *

(e) if so, facts thereof?

THE MINISTER OF AGRICUL-
TURE AND#RURAL RECONSTRUC-,
TION (SHRI BIRENDRA SINGH
RAO): (a) to (c). No, Sir. Only 23
employees have been retrenched” on
the closure of the Central Fisheries
Corporation unit at Madras. How-
ever, if it is decided to wind up the
Corporation then the number of re-
gular employees likely to face retren-
chment is 209.

(d) and (e). Yes, Sir. The Govern,
ment is trying to get the employees
of the Central Fishefriets
Corporation absorbed in other public
sector undertakings. So far, 73 em-
ployees have been absorbed in other
undertakings. In case it is decided to
wind up the Corporation, all #efforts
will be made to absorb them in other
Corparatiqjii?;#otherwise they will be
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entitled to the wusual retrenchment

benefits.

University Centre for Colleges of
Tripura

423. SHRI. AJOY BISWAS: Will the
Minister of EDUCATION be pleased
to state:

(a)  whether the Government of Tri-
pura has requested the University
Grants Commission to construct the
building of University Centre for
M.B.B.  College, Belonia College,
Kailasher College, Ramthakur Col-
lege etc. of Tripura;

(b) if go, the details thereof;

Statement

Written Awstoefs 4%
(¢) wtatheJr the TJ.G.b. granted aft
amount for the purpose; and

(d) if so, what is the atnountT

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) and (b). Yes, Sir. At the request
of the State Government, the Com-
mission agreed to these® colleges
undertaking certain construction pro-
grammes which they were earlier ad-
vised to postpone. The Commission,
however, advised the State Govern-
ment that the building of the Calcutta
University Centre at Agartala may be
considered during the Sixth Plan.

() and (d). Yes, Sir. A statement
is laid on the Table of the Sabfia

*

SL. Name of the College Nam'* of the Bulding Approved UGC Grpnf
No. Cost share Pai t
» M.B.B. College, Non-Resident Students 88,210 70,000 _
Agartala Centre
a. Belonia College, (i) Non-Resident Students 83,322 35,000
Belonia Centre
(ii)) Construction of Class 178.793 1,19,192 _
« Rooms ’
3  Ramakrishna Maha- (i) Women’s Hostel 74.324 55.743 _
vidyalaya, Kailsher ’ >
(i1)) Staff Quarters 2,26,480 1,13,240
4 . Ram Thakur College, 4 Construction of Library 4,60,620  2,22,000 35,000

Agartala Building

Institute of Advanced Study, Simla

+424. DR. KARAN SINGH: Will the
Minister of EDUCATION ibe pleased to
state:

(a) whether a final decision has
been taken regarding the future de-
velopment of the Institute of Advanc-
ed Study,, Simla; and .

(b) if so, the details thereof?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND) :
(a) fnu (b). The Government have
decided that the Institute Should con-
tinue in a restructured fosm. An Ex-

pert Committee is being appointed to
work out the details regarding reor-

ganisation and restructuring of the
Institute.

Survey of Marine Resources

*425. SHkl M. RAM GOPAL
REDDY:
SHRI D. P. JADEJA:

tfii! the Minister of AGRICUt-
TTJKE be pleased to state:

(a) whether Government have
carried out any survey to assess the
marine resources of the country; and

#(b) if so, ttfe details in 'this regard?
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WE MASTER 0~ AGRICULTURE
AND RUR4J*- RECONSTRUCTION
(SHRI BIRENDRA SINGH RAO) : (a)
ahd (b). Surveys to assess the marine
fishery resources are being conducted
by the Exploratory Fisheries Project,
Bombay and the Integrated Fisheries
Project Cochin. Surveys of Pelagic
(surface and mid-water) fishery were
also (ferried out under the Pelagic
Fishery* Project which was operative
between 1971 and 1979. The Explora-
tory Fisheries Project has 12 bases
and 28 vessels, the Integrated Fishe-
ries Project has 12 vessels and the
Pelagic Fisheries Project has two ves-
sels  The total area covered by sur-
vej' is estimated at about 2.2 lakh

KM. On the basis of the survey
on demersal (bottom) fineries, it has
been observed that the North West
Coast of India with estimated poten-
tial of 4.4 toflnes per sq.KM. is the
most productive area. The potential
of the North East Coast, South West
Coast, Lower East Coast is 4.3 tonnes,
3.8 tonnes and 3.4 tonnes per sq.KM.
respectively.  Surveys have also led
to the discovery of deep sea lobsters
and deep sea prawn  resources all
along the edge of continental shelf.

Production of Energy from Crops

*426. SHRI BHIKHU RAM JATN:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the expert group of the
Food and Agricultural Organisation
had a meeting recently in Rome on
production of energy from crops;

(b) if so, the details thereof; and

(c) the reaction of Government
thereto?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRt BIRENDRA SINGH RAO):
(a) Yes, Sir. The Food and Agricul-
tural Organisation of the United Na-
tions organised an Experts Consulta-
tion on “Energy Cropping Versus Food
Production” at its. Headquarters in
Rome from 2nd to 6tJ| June, 1980.
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(b) It is understood that the Ex-
perts made the following recommen-
dations:—

(i) F.A.O. should monitor techno-
logical developments relating to
Energy Cropping and disseminate
appropriate information to the mem-
ber countries and others, focussir'g
attention on the conversion process
and end-use technologies, which
would be of particular relevance to
the developing counties.

(i1) F.A.O. should develop a
methodology eX framework, which
could be used by different countries
in analysing the need for food and
energy in their own countries and
plan action relating to the produc-
tion. of the energy from food crops
if need be, in a most appropriate
way.

(ii1)) F.A.O., as an U.N. Organisa-
tion for planning food and agricul-
tural programmes, was already mo-
nitoring the world food situation in
the short-term and mecfium-term
and as such, it would be desirable
for the F.A.O. tc, carry out long-
term studies, which could pi*>vide a
fore-warning to the nations of the
world in regard to the impact of
energy cropping on foocl availability
and pieces of food commodities “nd
other implications.

(c) No report from the F~.0. to
the Government of India, has been
received as yet.
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Workers in Sugar Industry

3115. SHRI K. A RAJAN* Will the

Minister of AGRICULTURE be pleased
to stalj™:

(a) the total number of workers
engaged in the sugar industry during
the years 1976-77 to 1979-80; and

(b) the total wage bills paid to
workers in the industry for each of
the above years?

THE MINISTER OF STATE IN THE
MINISTRY  OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
ajfrd (b). The relevant information is
riot readily”available with the Govern-
ment. It is being collected from the
Concerned Staje Governments.
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Deduction wages of workers under

Food for Work Programme in
HJa*wghfa”

3116. PROF. MADHU DANDA-
VATE: Will the Minister of RURAL
RECONSTRUCTION be pleased to
state:

(a) whether it is a fact that wheat
is being supplied to Maharashtrtsi Gov-
ernment free of charge for “Fo<8$d for
Work” under the Employment Gua-
rantee Scheme;

(b) if so, whether it is a fact that
the 30 paise per kilogram of wheat are
deducted from the wages of the wor-
kers working in the Employment Gua-
rantee Scheme;

(c) whether there is a demand that
this deduction should be discontinued;

and

(d) if so, the reaction of Govern-
mtent thereto?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAO): (a) Yes, Sir. Wheat and rice
are being made available to Govern-
ment of Maharashtra free of cost un-
der Food for Work Programme. These
are being distributed ag part of wages
in kind to workers engaged on works
under Employment Guarantee Sche-
me which has been linked with the
Food for Work Programme by the
State Government.

(b) The minimum
agriculture labourer in Maharashtra
has been fixed at Rs. 4 per day from
November, 1978. However, the sche-
dule of rates applicable to Employ-
ment Guarantee Scheme pertains to
the period prior to that. As per ttiat
schedule a worker is still to get Rs. 3
per day only. But with wage disburse-
ment in wheat partly under Food for
Work Programme, which has been
linked by the State Government with
their Employment Guarantee Scheme,
the ¢gpsh wages to be paid to the
labourers have“been fixed at Rs. 2.7D

wages of the
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in addition to 1 Kg. of wheat, which
1.30. 30
paise is deducted from the cash wage,
wheat worth Rs. 1.30 is given in addi-

costs Ks. As such, while

tion which actually raises the total
wage of a labourer to Rs. 4 per day
instead of Rs. 3 per day.

(e¢) Yes, #Sir.

(d) The Government of Maharash-

tra does not t'mink it necessary to
change its pattern
fTT7>75*%T71 § Thaff %  ara
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tftvV 77t 77 3777 £t 7T {77 fa :
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Opening of Post Offices in Burdwan

3119. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) the number of post offices pro-
posed to be'opened during 1980-81 and
names of those places;

(b) wfacgtter there is any proposal
iKder the consideration of Govern-
ment to open night post offices in the
Burdwan district; and

(c) if so, when and the names of
those post offices?

THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN):
(a) Under the Annual Plan, 1980-81,
earlier approved by the Planning
Commission the proposal is to
open about 5,000 ri“al post offices in
the country as a whole. This figure
is, however, subject to modification
m the light of the new Five Year
Plan 1980—S85 under preparation. In
so far as Burdwan District is concern-
ed it is proposed to open 7 rural post
offices during 1980-81, out of which
one at Bhota has already been sanc-
tioned. The other six are to be sanc-
tioned from various proposals taken
up for consideration.

(b) Night Post Office facilities are
already available at Asansol, Burdwan
and Durgapur Head Post Offices.

There is no proposal at present to
provide night post office facilities at
any other post office in the District.

(c) Does not arise.

Cane Price fixed and actually paid by
Factories

3120. SHRI CHANDRABHAN ATH-
ARE PATIL: Will the Minister of
AGRICULTURE be pleased to state:

(a) what was Zone-wise
wise minimum cane price fixed by the
Central Government and what was the
average cane price per tonne actually
paid by factories during 1978-79 aftd
1979-80 in various States: and
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and State-

58

(b) the total sugarcane crushed by

each factory each year?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAO): (a) Two statements [ &
II showing the range of statutory
minimum sugarcane prices notified
for factories in different States
and those actually paid as re-
ported by sugar factories for the
seasons 1978-79 and 1979-80 are
on the Table of the House. [Placed
in Library. Seg No. LT-1038/80]

(b)  Statement-Il1l giving the re-
quired information is laid on the Table
of the "House. [Placed in Librai-y.
*See No. LT-1038/80.]

Under Developed Plot in Janakpuri,
New Delhi

3121. SHRI
CHAUDHARY: Will the Minister of
WORKS AND HOUSING be pleas-
ed to state:

(a) whether it is a fact that a plot
of land measuring 5 acres approxi-
mately earmarked for group housing in
A2-D block in Janakpuri, New Delhi,
has remained under-developed and
unutilised so far although the colony
has been in existence for the last one
decade;

(b) whether’ii is also a fact that
DDA has finalised a scheme for the con-
struction of about 600 LIG houses on
the said plot; and *

(c) if so, the reasons for the inordi-
nate delay in this"jegard and the time
by which the group housing is likely to
come up on the said plot?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
A2-D is not a block but a group hous-
ing pocket wfijch measures about 5.2
acres and has been allotted to P&T
Department for group housing. A
small part i1dling within this pocket
has, however, not yet been acquired
and its formal possession has npt been
handed over to B&T Department. A*
t£e peripfy&rigd. advices to janakpuri

MANPHOOL SINGH
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were provided by the D.D.A., the
colony is a developed one, but the
pocket in question has remained un-
developed and unutilized because a
part of it is yet to be acquired.

(b) No, Sir.

(c) As stated in answer to part (a),
the possession of this pocket has not
so far been formally handed over to
the P&T Department. Necessary
action to utilise this pocket would be
taken afte” the entire land of this
pocket has been acquired.

Representation from Postal and E.ML.S.
Pensioners of Bombay

3122. SHRI R K. MHALGI: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether it is a fact that
postal and R.M.S. pensioners of Bom-
bay G.P.O. and similar other offices ir.
Bombay have addressed a representa-
tion dated 28th January, 1980- to him;

(b)‘ if so, t"e details of demands
made therein; and

(c) the action taken on this repre-
sentation by the Government?

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN): (a)
Yes, Sir.

(b) The demands are as under; —

1. Pensioners may continue to get
dearness allowance equivalent to
the regular staff in their pay scales.

2. Medical relief in toto may be
continued to them

3. LT.C. (Leave Travel Conces-
sion) may be continued as pension-
ers are unable to proceed on pil-
grimage due to meagre pension.

4. The present rate allotted to
short duty staff employed is inade-
quate; it* should Tie brought to the

JULY 7, 1980
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level of Overtime per hour granted
to the newly appointed staff.

5. Pensioners residing in cities
may get city<* compensatory allow-
ance as granted to others,

6. A special Pension Commission
may be appointed to study the
whole situation and may be re-
quested to submit* their recommen-
dations within a year.

(c) The issues raised at 1, 2, 3,
and 6 are matters which relate to all
Central Government pensioners.

The rate of short duty staff has al-
ready been raised from I1*50 to Rs. 2r
per hour with effect from December,
1979 and the demand to step it up to
the level of OTA per hour granted to

newly appointed staff cannot be
accepted.
itar faymi3r w gfw arrfaifi/
sHvjnfwsfi | %° ifwntf]
3123. [ANrro flfa
(*r) rpsftaarta f’nnr 3 jft-
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Opening of New Middle and Higher
Secondary Schools in Delhi

3124. SHRI JANARDHANA POO-
JARY: Will the Minister of EDUCA-
TION be pleased to state:

(a) whether Government propose to
open new middle and higher secondary
schools in Delhi; and

(b) if so, the number of middle and
higher secondary schools to be opened
during the current academic year?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) Yes, sir.

(b)  According to- the information
Siven by the Delhi Administration,

the number of schools already open-
ed/bifurcated/upgraded is as under: —

New Bifurcated Upgraded

Middle 6
Secondary i
Senior Secondary —

Total

The Delhi Administration propose
to open/upgrade some more middle
and secondary schools.

'Setting up of Hieun Tsang Memorial
at Nalanda
3125* PROF. NARAIN CHAND
PARASHAR: Will the Minister of
EDUCATION be pleased to state:

(a) whether the Government has &V

up Hieun Tsang Memorial at Nalanda”
in Bihai®
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(b) if so, the total cost of setting up
the Memorial; and

(c) the pattern of management and
a resume of the activities being carried
in the Memorial?

* TOE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) Th”™ worfc af constructing Hieun
Tfeeng Memorial at Nalanda hag been
entrusted to C.P.W.D The major
work has been completed. Some minor
works like outer covering of the roof
remain.

(b) An administrative approval of
Rs. 16.54 lakhs have so
accqrded.

far been

(c) The Memorial will be handed
over to the Government of Bihaft after
completion. At present no activity is
on at this Memorial
since the building has yet to be com-

pleted.

being carried
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Foodgrains to Karnataka

3126.  SHRI OSCAR FERNANDES:
Will the Minister of AGRICULTURE
be pleased to state:

C
(a) what is the criteria adopted by
the Government for supplying food-
grains to States;

(b) the quantum of foodgrains sup-
plied to Karnataka during the fast two*
years and the quantum proposed to bee
supplied during the current year; and

(c) the reasons for the variations, it
any?

THE MINISTER OF STATE IN TOT
MINISTRY OF  AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
The allotments of foodgrains to var-
ious State Governments/Union Terri-
tories are made on month to month
basis after taking into account the
requirements intimated by the State
Governments, the overall availability
of foodgrains in the Central Pool,
ielative needs of wvarious States,
availability in the open market and
other relevant factors.

(b) and (c) During 1578, 1979 and
1980, the Government oF Karnataka
were allotted and supplied foodgrains
as follows:

(11 thoim.id tM'ies

Ml'jtrn” it S iT'li'js
Year Rico W'l-a GG Total Wit* Rice YV1at foul
*978 30.0 407> — 437-6 1978 256.2 1,6.a
1979 —1 486.0—486.0 1BGOR4 261.
1980 15.0 322.0 0.5 337.5 1980 — 151.2 151.2
(upto July (upto May
1980) 1980)

Supplies of foodgrains against allot-
ments would depend on various fac-
tors eg financial arrangements being
jpaade by nominees of the State Gov-
ernments to ljf* the stocks etc.

Government Servants Competitive
House BnVWUng Society limited,
vthar, Now Delhi

m i. SfiRI s. M. KRISHNA: Will
fee ICinistcr of WORKS AND HOUS-
UNO be pleased to refer to the rotar

given to Unstarred Question No. 21
dated 9th June, 1980 regarding Gov-
ernment Servants Co-operative House
Building Society Limited Vasant
Vihar, New Delhi and state:

(a) the date on which the allottees
of 82 extra plots carved by the Govern-
ment Servants Co-operative House
Building Society Limited, Vasant Vihar,
NewvDaiW became mwfcsifl of the

ft* f&ce ot tfce plots aUatt**
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in each case and the price per square
metre charged;

(b) whether there still remain some
members on the Waiting List and if

60, the number thereof and the date of
registration of these members;

(c) How long this Waiting List is
likely to be retained and whether any
more i$ots are likely to be carved out
in thf near future; and

(d) if so, wfien and where and the
reasons for not scrapping this long-
standing Waiting List?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C SETHI): (a)
Not 82 but 86 plots were actually*
carved out. List of 8 members and
size of plots allotted to each is Annex.
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‘A¥* The Society has informed the
Registrar of Cooperative Societies
that the enrolment was approved on
14-11-70. The Society has also in-
formed that the rate charged from the
members was Rs. 42 per sq. yard
(approximately),

(b) List of 30 persons who are still

to be allotted plots, is Annex, *B\
However, according to Society these

persons are yet to be enrolled as
members.

(c> ancf-(d) Eight plots became
available due t0 surrender/cancella-
tion and no decision has been taken
in the matter. However, there is no
proposal to carve out more plots in
the near future.

ANNEXURE ‘A*

List of Persons Allotted Additional Plots Caned out in Vasant Viter

L. Shri J.G. Agarwal , . .
2. Shri R.P. Aggarwal

3 Shri C.L, Anand

4. Shri V.K. Bhatnagar .

5. Shri S.M.H. Burney
6. Shri Dalip Rhosla
7. Shri Daljit Singh ,
9. Shri V.R, Damle

9- Shri K.L, Dawar

10. Shri R.K, Dhawan

11. Shri Capt. R.K.S. Gandhi
12. Major P.C. Goel

*3%*  Major S.P. Gulati ,

>4- Dr. G.P. Gupta

15* Shri I.P, Gupta

1168 LS—S8.

ft _
3 4
4

E-7/10-B 400 sq. yds.
F-3/16 398 »
86, Poorvi* Marg 400
F-3/13 398 >
F-3/17 398 » ™
E-10/8 400 »
B-7/1-B 279 i)
E-12/7 400 »
D-6/T3-A 400 »
A-16/1 400 »
D-8/8 400 tt
B-6/3* 400 »>
A-9/A-6 400 »
B-7/1-A *79 ¥
88, Poorvi MaTg 400, tt

. . «e®



67

i6.
»7*

18.
19.

ao.
ai.
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24«
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26.
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28.
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31*
32.
33*
34.
35%
36.
37*

39.
40.
41.
42.
43%
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a

Shri R.D. Gupta
Shri Harbant Singh

Shri Harish Chandra °
Shri A.N. Joshi. ,

Shri Kartar Singh
Shri B.N. Joshi .

Shri Koshal Kumar
Shri R.K.*Khandelwal
Shri Lalit Mohan
Shri N.S. Maini

Shri S. Malhotra
Shri I.P. Mathur
Shri N.P. Mathur
Shri Manohar Keshav
Shri Y.R Mehta
Shri G.S. Minhas
Cap% S.P. Murgai
Sr. Maj. K.B. Parti
Ltt' Parminder Singh ,
Shri A.P. Puri .
Shri R.K. Puri

Dr. S.S. Sachdeva
Shri T.N. Saraf

Shii Saran Singh

Shri B, Sen

Shri R.P. N. Sinha
Shri V. Shanker

Dr. A.N. Sharma

Shri S. Sarup

Lt. Col. B.D. Tyagi
Maj. Gen. I.D. Verma
Shri S.C. Verma

Shri R.C Sharma

Shri SJ?. Mukherji

Shri Subhash Dua /
«

r
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3
A-8/4
E-6/13

D-6/3
D-6/5

F-3/15
A-16/9
D-6/15
D-6/q
D-2A/6
A-16/63

* , 89, Poorvi Marg

A-8/12
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D-1/18
A-14/6
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A-8/D-2
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M-14/4-B
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E-7/10-A
D-a/A-a
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A -16/1
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420
400
398.5
400
400
400
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400
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337
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250
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267
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400

400
400
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1. Arora, K. L., Section Officer,

Cash II Section, Ministry of
Home Affairs, New Delhi.

2. Baldev Ram, U.D.C., A.G.'s
Branch, ASO, Cord. I, West
Block III, R. K. Puram, New
Delhi-110022.

3. Bansal, R. N., Sub-Divisional
Magistrate, Simla,

4. Bhaiia, R. K. Under Secretary,
Delhi Administration, Delhi.

5. Bedi, Sher Singh, Assistant,
Embassy of India, The
Haugue (Holland).

6. Bhupinder Singh, Assistant,
137, Kidwai Nagar New
Delhi.

7. Bhatnagar A. S., Joint Secre-

tary, Deptt. of Communica-
tion, 84, Lodhi Estate, New
Delhi.
8. Bipin Chandra, IA# & AS,
* Senior Deputy Accountant
General, West Bengal, Cal-
cutta.

9. Chatterjee, B. Inspector Gene-

ral, Indo-Tibetan Border
Police, New Delhi.

10. Garg, Chiranji * Lai, Nslval
Headquarters, D.P.S. (R&D),

New Delhi.

11. Govil, M. L., Asstt. Director of
Estates, B-7/98, Lodhi Road,

New Delhi.

12. Gupta,G. D., Deputy Secre-
tary, Ministry of Home
Affair*.

18. Gupta, R. S., Joint Director
(Receipt Audit), Office of

Comptroller & Auditor Gene-
ral of India, Bahadur Shah
Zafar Margt New Delhi-
«110001.
9
14. Gupta, P. N.\ Architect, C.P.
W*ID.,. Delhi Administration,

7, 1980
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5290, Bharat Nagar, Pahar

CTanj, New "Delhi.

15. Gupta, N. P., Under Secretasyr
Deptt. #f Supply.

16. Singh, K. N., Director Ministry
of Finance.

17. Lulla, L. Si, Secretary, Govt
of Maharashtra, Bombay.

18. Madan, M. S., Director, C.W.
P.C., New Delhi.

19. Markendey Singh, Superinten-
dent of Police (Vig.), Delhi.

20. Malhotra, B. K., Executive Offi-
cer, (JJ), D.D.A., New DeUiL

21. Nayar, M. N., Section Officer,
Ministry ,of Finance, 4Mr
Double Storey Flats, Nerur
Rajinder Nagar, New Delhw
60.

22. Paintal, D. S., Defence National
College, 6, Tees January
Marg, New Delhi-flOOIl.

23. PunhanX A. I., Technical Assis-
tant, Ministry of Food & Agri-
culture, (Department of Agri-
culture) .

24, Puri, R. tt., Section Officer®
Deptt. of Iron & Steel.

25. Rajinder Lai Secretary, UnioK
Public Service Commission.

26. Satya Prakash, Registrar (NA>"
Tibbia College, Boards, Delhi

27. Sharma, Sudarshan, Sectionr
Officer, Ministry of Home
Affairs.

28. Srinivasan, C. R.,"Utfcter Secre-
tary, Department of Food.

29. Vohra, B. B., Joint Secretary;
Department of Agriculture.

80. Sqn. Ldr. M. S. Bhalla, Air
Force Central Accounts Offi-
cer DHaula Kuan, New DeSItfL
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Post and Telegraph Offices in West
Bengal

3128. SHRI MOTILAL HASDA:
SHRI ANANDA PATHAK:

Will the Minister of COMMUNICA-
TIONS be'pleased to state:

(a) the pumber of villages in West
Bengal \yftich do not have pest and
telegraph orfices till now, district-wise;

(b) the number of post and tele-
graph offices opened in West Bengal
during the last three years, year-wise
and district-wise; and

(c) fhe number of post and telegraph
dfificBj; proposed to be opened during

the next three years; year-wise and
district-wise?

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN); (a)
The number of villages in West Ben-
gal district-wise which do not have
post offices till now is indicated in
the statement annexed. Information
in respect of telegraph offices is being
collected and will be laid on the Table
of the Sabha
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Bengal during the last three years to
as follows:

Year No. of post No. of
offices telegraph
offices
*977-78 . 120 95
1978-79 - 4 53
1979-80 . 352 47

The number of Post offices shown
above is for West Bengal Circle which
includes Sikkim and AgQEJ islands
also.

District-wise figures are being col-
lected and will be laid, on the Table
of the House.

(c) Under the AnntJal Plan 1980-81
earlier approved by the Planning
CommissicTn the proposal is to open
about 250 new rural post offices and
72 telegraph offices in West Bengal.
District-wise break-up is being col-
lected and will be laid on the Table
of the Sabha. These figures are how-
ever, si®ject to modification in the
light of the new Five Year JPlan,
1980—385, under preparation. Targets
for 1981-82 and 1982-83 will be fixed

(b) The number of post offices and after the new Five Year Plai\ is
telegraphs offices opened in West finalised.
Statement

Statement showing the number of village' in West Bengal which dn not have post offices

$S. No. Nam'l of thf* District

1. Burdwan

. Bankura

3. Birbhum
Cooch Bihar
"Darjeeling .

6. Hooglv

7. Howrah
Jalpaiguri

9. Midnaporc

10, M @ 1d @ oo

**e  TVTurshidabad

*2. Nadia

*3. Purulia

** West Dinajpur
s¥-Parganas

Total

No. of villages which
do not have post
offices.

2008

3123
1842
&=

385

b

508
507

1355
1464

? . 924
2081
2889 #
* 2742

O 34.364
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Government Control over Organisa-
tional Work ol 1982 Asian Games

3129. SHRI A. NEELALOHITHA-
DASAN NADAR: Will the Minister
of EDUCATION be pleased to state:

(a) the progress so, far made in the
preparations of the 1982 Asian Games
proposed to be held in New Delhi; and

(b) in “ew of the importance of
these games, wbat, if any, is the con-
trol of the Government of India in the
Organisational work?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARA-
NAND); (a) and (b). The dates on
which the games are to be held, the
sports to be staged in the Asian
fcames, 1982 and the venues for hold-
ing them have been finalised. The
plans and designs for the stadia to be
constructed or renovated £hd esti-
mates of expendityre involved are be-
ing finalised. A list of equipment
required for the Games has been
prepared and proposals for their pro-
curement are under consideration.
Preparation for training of sportsmen
and women for the games are in hand.
The Government of Indy* have set up
a Steering Committee to coordinate
and to ensure that facilities for the
Games are provided in time and of
international standard.

Reservation for Poor but Talented
Students in Public Schools

3130. SHRI K. PRADHANI: Will
the Minister of EDUCATION #be

pleased to state:

University  Grants
Commission has recommended that
some seats in public schools in the
country* be reserved for the poor but
talent”l students; and

(a) whether

(b) if so, the. stems’ Government have
takep in this Regard?

JULY 7, 1960
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THE MINISTER OF EDUCATKW
AND HEALTH AND SOCIAL V BU
FARE (SHRI B. SHANKAHA-
NAND): (a) tfo, Sir.

(b) Does not arise.

Postal and Telecommunication. EadB~
ties in Tribal Sub-Plan Areasof (M an

3131. SHRI GIRIDHAR GOM «-
GO: Will the Minister of COMW -
NICATIONS be pleased.to state:

(a) whether this Ministry issued Ifce
directions to Orissa circle to forradbde
the schemes of postal and tefeeocxiintt-
nication facilities in the tribal
areas of Orissa to bring the gap in de-
velopment with other areas of fha&
State;

(b) if so, the measures taken bar
that circle m this regard so far;

(c) proposals pending for execution
with the circle both postal and tele-
communications in the Korapufc Dia&~
rict, if any?

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN): (a|
Yes, Sir.

(b) Proposals for provision!
postal and telecommunication facili-
ties in tribal areas are examined
according to a liberalised policy and
the facilities are provided progrea-
sively depending upon the overadS
targets fixed in the Annual Plans and
availability of stores/equipment in
respect of telecommunications-

(c) Under the Annual Plan 1980-S1
earlier approved by the Planofiag
Commission, the proposal is to open
300 rural post offices in the State as
a whole out of which more than 50
per cent are proposed to be opened
in the tribal areas of the
Proposals for opening of Post Ofifcaas
in Pallur, Patkhalia, Indramati *nB
Kurabeda in Koraput District mm
pending. More proposals will be con-
sidered in #he course of the year. IB
proposals fo' provision of telephone?
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telegraph facilities in Koraput district
stand approved and 28 proposals are
under examination.

Cotton Production

3132. SHRI SATYAGOPAL MISRA:
Will tlje Minister of AGRICULTURE
be pleased to state:

(a) whether it is a fact that the
country*has produced a record crop of
cotton in spite of drought in major
parts of the country; and

(b) if so, its breack up, State-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)#
The final official estimates of Cotton
Production for 1979-80 have not yet

become available from the States.
However, according to the available
Statement
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reports, the total cotton production in
1979-80 is expected to be only margi-
nally lower than the level of 79.3
lakhs bales in 1978-79. The rainfall
during 1979-80 monsoon reason (June
to September) was generally late,
deficient and erraticc. However, the
deficient rain did not have any serious
impact on the growth of cotton crop.

(b) Question does not arise.

F.C.I. Godowns and Capacity

3133. SHRI ANANDA PATHAK:
Will the Minister of AGRICULTURE
be pleased to state the State-wise
number of Food Corporation of India
godowns in the* country and their
capacity?

THE MINISTER OF AGRICUL-
TURE* AND RURAL RECONSTRUC-

Statewise details of Food Corporation ofIndia’s stora%>%apacity as on 31 st March, 1980

SI. No. Name of the State

EAST ZONE
1. Assam
2. Bihar
3. North-East Frontier < <x»
4. Orissa

5. West Bengal

TION (SHRI BIRENDRA SINGH
RAQO): A statement is attached
Owned storage Hired Sto-
accommodation rage* capa-
city in
Storage Number lakh
capacity of tonnes
in lakh  godowns
tonnes
1.82 25 1.76
3.29 16 359
0.21 5 0.63
1.67 18 0.58
6.94 26 7.01
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1 2 3 4 5
NORTH ZONE
6. Delhi 1.63 , 3 0.20
7. Haryana t . . . « n 3.60 28 6.67
8. Himachal Pradesh » . . . 0.13
9. Jammu & Kashmir . . « « . 0.24 2 >o0.n
10. Punjab *3-55 98 ' 17%30
11. Rajasthan . 3-77 34 5.%4
12, Uttar Pradesh . 9.32 39 *4.34
32.14 204 43.91-
SOUTH ZONE
13. Andhra Pradesh . 4.86 24 7-5 8
14. Karnataka 0.97 8 1.72
15. Kerala 3-33 17 0.60
16. Tamil Nadu n 3%93 10 4.08
13.09 59
WEST ZONE
17. Gujarat - 1.96 6 3.73
18. Madhya Pradesh . 5.75 39 6.39
19.  Maharashtra . 9.00 8 3.65
16.71 53 13+93
Grand Total - 7577 406 84-99
¢Powers for hiring/dehiring ¢f godowns upto one vcar have been delegated by the
Food Corporation oflIndia to its Regional/Zonal Managers to augment the capacity

such the
are not available

needs and* as
taken on hire

according to the local
of godowns

on 1-1-1979, the Corporation

Note : C\P (Cover & Plinth), capacity
statement.
Rise in Exemption Limit sor Paddy

Procurement by Levy in Kerala

3134. SHRI B. K. NAIR: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether the Government
Kerala has recently raised the exemp-
tion limit for purposes of paddy* pro-
curement by levy from 2 acres to 10
acres;

of

1(b) what Is the estimated fall in pro-
curement resulting therefrom;

had— 1729 hired goodowns

upto-date figures relating to exact number
in the Head Office of the Corporation. As
under its control.

is over and above the capacity noted in this

(c) whether any request has been
received 'from the State Government

for assistance to make up the deficit;
and

(d) if so, the reaction of the Central
Government thereto?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAO):*(a) and (b). In Kerala, pro-
curement is undertaken tho State
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Government for their internal con-
sumption. According to the informa-
tion furnished by the State Govern-
ment, the exemption limit for pur-
poses of paddy procurement was
increased from 2 to 10 acres by them
in July, 1978 in view of the easy avail-
ability of rice. This exemption has
been extended from year to year and
ig due to “xpire on 3rd July, 1981.

The State Government have estima-
ted a shortfall of 22,380 tonnes in pro-
curement of paddy.

(c) No, Sir.
<d) Does not arise.
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Construction of Residential Houses by
D.D.A.

3136.  SHRI T. S. NEGI: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether it is a fact that the
DDA had invited applications from
Public for building residential houses
under the HUDCO pattern;

(b) what is the total number of ap-
plications under the categories MIG,
JNG and Janata, separately;

(c) whether it is a fact that the DIJA

is reluctant to build these houses be-
cause o/ the rise in pricesjf
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(d) whether DDA is the only agency
which is authorised for building activi-
ties in the Union territory; and

(e) whether Government will stress
upon the DDA to keep up its promise
to provide houses to the public?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI):
(a) Yes, Sir.

(b)  The Delhi Development Autho-
rity has intimated that thr number
of applications received category-
wise is as under: —

MIG 47,489
LIG 67,347
Janata 56,295
Total. ¢ 1,71,131

(c) No, Sir.

(d) No, Sir. There are also other
agencies like Municipal Corporation

of  Delhi, Central Public Works
Department, New Delhi Municipal
Committee, Delhi Administration,
PWD.

(e) Question does not arise in view
of the position sti”i aeainst (c).

Allotment of Government
Accommodation

3137. SHRI CHINTAMANI JENA:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) the year of appointment upto
which allotment of Government resi-
dences in Delhi has been covered in
each type of accommodation;

(b) what is the percentage of satis-
faction in each type,

(c) whether Government would con-
sider to allow allotment of one type
below accommodation to the employees
entitled for type III accommodation so
as to mitigate the hardship to this
category caused by the change of eligi-
bility Rules with “lect from Ist Dec-
ember, 1978; and
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(d) if not, the reasons therefor?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI):

(a) and (b). Allotment of accommo-

dation from the General Pool is made
keeping in view the date of priority
of officers eligible lor different types.
For allotment in types 4A* to D* the
date of priority is reckoned from the
date from which the officer is in con-
tinuous service under the Govern-
ment. In the cases of employees
entitled to type E' and higher types
of accommodation, the date of priority
is reckoned from the date they con-
tinuously draw emoluments according
to the entitlement prescribed for these
types. In their cases, the date of
appointment is not relevant and
therefore the information i* not main-
tained. The date of priority covered
and percentage of satisfaction in dif-
ferent types in the General Pool in
"Delhi/New Delhi as on 30-6-1980 is
as under: —

m .
Type Date of priority jPercontage
of s titf: c-
. tion
A 4.3.64 64%3
B 5%7-57 358
C 24-3-55 37 *
D 10-4-58 54-1
E 1-1-73 477
E-II i-i-73 39%7
M 24-4-78 41-3
(for those drawing
Rs. 3500/-
1-1-74

(for those drawing
Rs.  3000/* and %bovc)

12-11-72 .
(for  those drawing
¢ Rs. 2750/- and bove)

E-HI * 16-12-76 30%5
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(c) No, Sir.

(d) It will adversely affect the

satisfaction of lower paid employees

entitled to type B* accommodation.
<

Sending of Fake Money orderg and
receiving amount form Chaubepur
Post Office

3138.  SHRI JHARKHANDE RAI;
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Government are
aware that some people have been
involved in  sending  fake-forged
money orders and receiving the
amount  fnorn  Chaubepur P. O.
(Varanasi. U.P.);

(b) if so, the details and the
amount involved;

(c) whether it is a fact that
Varanasi District Social Workers

Federation ha9 demanded an enquiry
by CBI into these affairs;

(d) if so, the details thereof; and

(e) whether the case has been
reported to CBI?

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN): (a)
and (b). Yes, Sir. One Money Order
No. 2976 dated 18-1-79 issued from
Nanded Town for Rs. 400/- and pay-
able to Shri Baldev Singh Sidhu, was
received at Chaubepur with substitu-
ted entries. In the substituted M.O.
the amount was altered from 400/- to
Rs. 900/- and the Money Order was
made payable to Shri Rajendra Pra-
sad Jaiswal, Chaubepur. The Money
Order was paid to Shri Rajendra Pra-
sad Jaiswal on 30-1-1979 at Chaube-
pur P.O. Investigations are in pro-
gress.

() to (e). Yes, Sir. A printed
letter dated 21-5-1980 sent by Distt.
Social Workers Federation, Varanasi
demanding enquiry by C.B.I. was
received in June, 1980. The Post-
master-General, U.P. has been asked
fo enquire into the allegations con-
tained in this letter. Earlier, a
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Departmental enquiry was made on
receipt of a public complaint and the
Postmaster-General, U.P. was reques-
ted to report the case to CBI. The
Postmaster-General* U.P. Circle is
collecting evidence and neceBsary
documents for reporting the case to

the C.B.I.

Constffi*tton of Room on the Second
Floor in Government Quarter Sarojini
Nagar, New Delhi

3139. SHRI PIUS TIRKEY: Will the
Minister of WORKS AND HOUSING

be pleased to state.*

(a) whether Government are aware
that a large number of allo.ttees o4
First floor quarters in Sarojini Nagar,
New Delhi have constructed wooden/
pucca rooms on the second floor caus-
ing great inconvenience to the other
allottees of Government quarters;

(b) whether any permission is given
to raise such structures and if so, on
what grounds/conditions; and

(c) what steps are being taken to
remove such constructions  which
amount to misuse of Government pre-
mises and have been raised in an un-
authorised manner if nQt, reasons
therefor?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI):

fa) Unauthorised temporary struc-
tures have been constructed by 14
allottees of first floor quarters in
Sarojini Nagar.

(b) No permission has been granted
for erection of these structures.

(c) CPWD have issued notices to
all the 14 allottees who have con-
structed temporary structures un-
authorisedly, to remove the unautho-
rised structures immediately. If the
allottees do not remove the unautho-
rised structures within a reasonable
time, their allotments are liable to be
cancelled and thereafter if necessary
action under the Public Premises
(Eviction of Unauthorised Occupants)

ASADHA 16, 1902 (SAKA)
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Act will be taken to evict them physi-
cally from the quarters.

Retired Employees in C.P.W.D. with-
out Pension

3140. SHRI A. K. ROY: Will the-
Minister of WORKS AND HOUSING
be pleased to state;

(a) the number of retired employees,
of the CPWD whose cases of pension
and other dues are pending for more
than one year in the country with State-

wise break-up in details;

(b) the number Qf such cases from
Dhanbad in Bihar;

(c) whether this delay is adding to
the suffering of the retired employees;
and

(d) 4f so, the steps taken thereon?

THE MINISTER OF WORKS AND*
HOUSING (SHRI P. C. SETHI):
(a) to (d). The information is being
collected from the various offices of
C.P.y.D. which are scattered all over
the country and will be laid on the-
Table of the Sabha.
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+ [Imports of Fertilizers

3142. f)R. VASANT KUMAR PAN-
DIT: Will the Minister ot AGRICUL-
TURE be pleased to state:.

(a)  whether the imports of Fertili-
zers have*been on the higher side: aad*
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(b) if so, the quantity and value cf
Imports during 1977-78, 1978-79 and
1979-80?

THE MINISTER OF STATE IN
'THE MINISTRY OF AGRICULTURE

(SHRI R. V. SWAMINATHAN): (a)

No, Sir. The imports of fertilisers
have not exceeded the country’s
requirements.

(b) The quantity of fertilisers in
terms of nutrients imported during
1977-78, 197p-79 and 1979-80 and
value thereof are given below:—
Year Nutrients V.-ilue in

lakh to'.nrs  nores of

(N+P+K) rup”s
*977-78 15 21 1 304-05
*978-79 . . 19*"8  438-66
197780 20 05 555-34

Notices served to Janpath Traders by
N.D.M.C.

3143. SHRI P. K. KODIYAN: Will
the Minister cI WORKS AND HOUS-

ING he pleased to state:

(a) whether it is a fact that five

Janpath traders have been served p')
tices by the New Delhi Municipal Com-

mittee asking them to vacate the
shops in ten days; and

(b) if sot the details thereof and the
reasons therefor?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
and (b). The NDMC. have informed
that cancellation notices have been
served on 8 stall holders at Janpath
on one or more of the following
‘erounds--—-—-

(1) Entering into  partnership
without prior approval.

i (i1)) Running of additional trade
unauthoiftsedly.

(ii1)) Constructing <« of  wooden
Tofts against permissible theight.
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(iv) Additions/alterations.

(v) Encroachment upon munici-
pal land by fixing permanent show
cases, etc.

Idol Thefts

3144.
VAN: Will the Minister
TION be pleased to state:

of EDUCA-

(a) whether our old idols are being
stolen and unlawfully expected to for-
eign countries; and

(b) if so, the steps being taken in
this regard?

THE MINISTER OF EDUCATION

AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):

(a) Yes, Sir. Occurrence of such
thefts are reported.

(b) The following steps have been
taken:

I. Enforcement of the Antiquities
and Art Treasures Act, 1972, which
inter-aha provides for the following:

(1) Compulsory registration of
certain  types of antiquities with
the Registering Officers;

(i1) Registering Officers to be in-
formed regarding movements of
such registered antiquities;

(111) Dealing in antiquities to be
restricted to licenced dealers;

(iv) Restriction on  export of

antiquities.

2. In the year 1977 India has rati-
fied the Unesco Convention on the
Means of Prohibiting illicit Import.
Export and Transfer of Cultural Pro-
perties. The  Convention inter-alia
provides that the contracting parties
would take steps for preventing
illicit import into their territories of
stolen cultural properties and in
tracing and restoration of such stolen
properties into the countries con-
cerned. The rights of the contract-
ing parties under this Convention
are, however, prospective to the

SHRI V. S. VIJAYAF.AGHA.
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signing of the Convention and not

retrospective.

3. An  Antique Cell has been
opened in the Central Bureau of In-
vestigation for investigation into cases
of theft and loss of antiquities.

4. Steps have already been taken
for documentation of loose sculptures,
paintings, illustrated manuscripts, etc.

[ ]

5. Archaeological Survey of India
has posted its Officers at important
Customs points to help the Customs

authorities in preventing illegal ex-

port of antiquities by identifying
objects which are antiquities. Further,
Experts Advisory Committees have
been set up in important towns in
India to examine the objects meant
for export in order to find if any of
the objects is an antiquity in terms of
Antiquities and Art Treasures Act,
1972.
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*t tfWt “rpft j 1 vFSWIW * “rfrq farr«r
eft?jt m ift sRrfhrer itewm % %
q”r fv¥hr tfareT it ~ ~ Frcft § 1

(Hi)  JIVIT  ITV*TVTT*MrT*bf
in? ferr «t fwetft nft araf £ 1

Prevention of Water Pollution Board

3147. SHRI AKJUN SETHI: Will
tthe Minister of WORKS AND
HOUSING be pleased to state:

(a) the names of States which have
black listed industrial units in various
parts for causing pollution of drinking
water sources and failing to comply
with the orders under the Prevention

of Water Pollution Board;

(b) whether there has been increase
in the cases of such types; and

(¢) if so, the details thereof, State-
wise?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C, SETHI): (a)
The Water (Prevention and Control
of Pollution) Act, 1974 and the
Industrial (Development and Regula-
tions) Act, 1951 and the Rules issued
thereunder, do not provide for black
listing of industrial unitg for causing
"pollulAon of drinking water sources
.and for failing to comply with the
orders of the Prevention and Control
of Water Pollution Boards.

(b) and c). Do not ari“e in view

of (a) above.

<qrf*nr*r/jfmr
(1) xm dkr
(v) yfa
(v) wVtw
(2) w*
fw) Mhe>r
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Fishing Harbour at Fooaaai, Kerala

3148. SHRI G. M. BANATWALLA:
Will the MinUter of AGRICULTURE
be pleased to state whether Govern-
ment are aware c! the great potentia-
lity and the need for a fishing harbour
at Ponnani especially in view of the
study conducted by a team of experts
with the help of World Bank personnel
revealing that abundant fish resources
exist at a distance of about 100 kms.
west of Ponnani at a place named
“Wadge Bank”?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): Yes,
Sir. Model studies are in progress at
Peechi Research Institute of Public
Works Department of Kerala State
to determine the technical feasibility
of constructing a fishing harbour at
Ponnani.

in*far €PITHY
3149. fwr f<rr frf*
qrff % star* vt ¢ fa
% foq «ranrfor srnerfir *rr
fA*T*r *mr-q7% <tt tspT *rt frerr ?
fffa hwt nert (*ir
Xtn) A 1978—79

1980-81 % JFtTT fafas ifrsnmff % <r/r

ffRi"r stor *?> wrcfear ~ *rf gTTTfir vir
svrfa «rmr fanrc*r | 1
ffpffar “nrrftr (srrar w ?)
1978-79 1979-80 1980-81
2 3 4
282.00 335.87 258.50
61. oo 89. 25 85. AD
30. 17 4. 17 3. 25
26. 59 22. 25 17. OO
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Purchase of Helicopters for Plant
Protection Directorate

3150.SHRI NAVIN RAVANI:
SHRI P. K. KODIYAN:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether a plan to buy 13 heli-
copters for the Plant Protection Direc-
torate was chalked out and a team was
sent abroad to negotiate with various
manufacturers;

(b) the expenditure incurred on
foreign trip and other expenditure of
this plan;

(c) whether the idea was dropped
later on; and

(d) if so, the reasons therefor and

steps now taken to meet such require-
ment?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH):
(a) A Technical Group constituted
by the Ministry of Agriculture re-
commended in February, 1978, that
there was a requirement of 30 heli-
copters over a period of 3 years for
agricultural purposes. A team was

int abroad in July/August, 1978 for

laking technical evaluation of heli-
sopters and to assess their suitability.

1902 (SAKA) Written Answer! 924
13.00 IS. 00 15.00
6 .00
40 00
i0. 00
83. oo 57. 00
(b) Expenditure incurred on fo-

reign trip of the team is Rs. 66,880.40.
(c) No, Sir.
(d) Does not arise.

Demolition of Colonies in Delhi

3151. KIIMARI KAMLA KU-
MARI: Will the Minister of WOftKS
AND HOUSING be pleased to state:

(a) whether Government propose 40

demolish some 10 years old colonies of
Delhi; and

(b) if so, the reasons thereof and
names of such* unauthorised colonies?

THE MINISTER OF WORKS AND

HOUSING (SHRI P. C. SETHI): (a)
and (b). No, Sir. However, the
structures that come in the way of

roads, sites for community facilities.,
etc. as per approved layout plan are
likely to be affected, irrespective of
their age.

tfmr
toot mMmum
3152. WIf mf**: fqT
thr N fa;
(v) % firbror  trwff Jr
% H#mx tRhmrl" fir
wt
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3153. SHRI R. L. P. VERMA; Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether some of the officers
have t>een allotted hostel accommoda-
tion on out of turn basis;

(b)%the number of officers allotted
hostel accommodation from 1978 to,
June, 1980;

(c) the number of officers who ap-
plied for hostel accommodation in
1978—80 pool (Gen.); and

(d) the particulars of the oersons/
officers/ or their dependents who re-
quested for hostel accommodation on
out of turn basis and the grounds on
which their applications were rejec-
ted during 1978—807

THE MINISTER OF WORKS AND
HOUSING (SHRI FE. C. SETHI): (a)
Yes Sir 80 Hostel Suites on out of

turn basis have been allotted during
the peried from 1-12-78 to 30-6-80.

(b) 2741 officers have been allotted
hostel ~ accommodation during the
allotment year commencing from
1-12-78 to 30-6-80.

(c) Total number of officers who
applied for hostel accommodation
during the same period is 3694.

(d) No record of individual cases
or statistics thereof; where requests
for out of turn allotment of hostel
accommodation were rejected, are
maintained.

Grants to Gujarat Agricultural
University

3154. SHRI AHMED M. PATEL*.
SHRI AMARSINH V.
RATHAWA:

WIM  the Minister of AGRICUL-
TURE be pleased to state:

(a) the grants paid since its incep-

tion to the Gujarat Agricultural Uni-
versity; .

1163 LS—4
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(b) the budget provision made for
the years 197SMI0 and 1980-81;

(c) the details of
tioning under it; and

campuses func-

(d) the steps taken by Government
to develop these campuses?

THE MINISTER OF AGRICUL-
TURE (SHRI BIRENDRA SINGH
RAO): (a) Rs. 624.35 lakhs has been
paid to the Gujarat Agricultural Uni-
versity by the Indian Council of
Agricultural Research lince its incep-
tion in 1972 for various schemes of
Research. Education and Develop-
ment.

(b) Budget Provision for

1979-80 .. Rs. 1,61,75,398
1&0-81 .. Rs. 1,53,02,752
(c) The University have 4 main

campuses at (i) Dhantiwada. (ii)
Anand (iii)Junagarh and (iv) Nav-
san with the Headquarters of the
University at Dhantiwada.

(c) The  Government <f India
through the Indian Council of Agri-
cultural Research is providing assis-
tance to develop these campuses
through the following schemes:—

(1) Agricultural  University  Deve-
lopmer” Schemes: .
Assistance is provided wunder the

scheme for the development of cam-
puses in terms of College building,
laboratories, housing for the staff,
farm and implement sheds, students
hostel(, development of instructional
farms etc. The Council periodically
sends Visiting Teams to the  Uni-

versity to assess its financial re-
. quirement and the funds are rer
leased on the basis of the recom”

mendations of these teams. The utili-
sation* of the above assistance is
periodically reviewed.

(2) National Agricultural Research
Project: In order to strengthen the
regional research capabilities of the** «
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University assistance is being pro- *) fir frfafror %w fft %wfto
vided to develop research infras- farot 4r wifaer vt siffaer rew %f*T* %
tructure in various campuses and re- Rt dir 517 vr s¥fir  VITir ffrer t 1
search stations. A WTY%dr<r wafiw fw*ft vt

vt if AN M P %
3. Krishi Vigyan Kendras: ort" *Prut at Yo trjft T T

Krishi Vigyan Kendra has already w I1

been  established near Dharftiwada
campus. The proposal for establish- fimr*

ment of another Krishi Vigyan
Kendra in Anand is also under con-

sideration. sm it Yoyfirii *
4. In additton there are a number 1. (1)
of Coordinataed Projects, Ad-hoc Re-
search Schemes. National Demonstra- .
. ) 2. imft (2)
tioi programme, Operational Re- T )
search Projects and Lab to Land
programme which are in operation in 3. VI*Tt (8)

different campuses of the University.
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(torh¥)
V$t (*IST ST'D)

Allocation for rural reeomtniotioa
during 1979-80

3156. SHRI K. P. SINGH DEO:
SHRI GIRIDHAR
GOMANGO:

Will the Minister of RURAL RE.
CONSTRUCTION be pleased, to state:

(a) allocations made for 1979-80
for rural reconstruction and the
break-up of the figures, State-wise;

(b) the schemes .which have been
sponsored by the Government of

Orissa and the allocations made for
ecach; and - T

(c) how much of the allocation
could be utilised arid the reasons for
non-utilisation?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAO): (a) to (c). Information regard-
ing the more important schemes of
the Ministry is laid on the Table of
the House. [Placed in Library. See
No. LT-1039/80]. This also indicate*
the position regarding Orissa. There
is no particular scheme sponsored by
the Orissa Government.

Production and Price °f Tobacco

3157. SHRI G. Y. KRISHNAN: Will
the Minister of AGRICULTURE be

pleased to state:

(a) the details regarding the pro-
duction of Tobacco upto 31st May,
1980; alid

(b) the price of tobacco during the
ninths of January, February, March
and April this year a3 compared to
that during the same months in the
last year?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE

(SHRI R. V. SWAMINATHAN): (a)
The estimates of préduction of tobacco
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for 1979-80 have not yet become

available from the States.

(b) Statements showing the index

number of wholesale prices of tobacco
during the months of January, Feb-
ruary, March and April, 1980 as com-
pared to the corresponding months of
the last year is given below:

Index Nos. of wholesale prices of
Raw Tobacco

(Base 1970-71= 100)

Month %079 1980

January . 1663 164%7
February . . . 1736 174-4
March . . 1760 164%6
April 1758 156-2

Facilities to Hutment Dwellers under
Integrated Rural Development in
Kerala

3158. SHRI SKARIAH THOMAS:

Will tho Minister of RURAL RECON-
STRUCTION be pleased to state:

(a) whether the Government of
Kerala has formulated a scheme for
providing facilities to the hutment
dwellers under integrated rural deve-
lopment;

(b) whether the Kerala Govern-
ment has asked for more allotment of

funds from the Centre in this regard;
and

(c) if so, the details of the scheme
and the amount sanctioned or likely
to be sanctioned by the Centre?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAO): (a) No, Sir. The Government
of Kerala does not have a separate
schema for providing facilities to
hutment dwellers under the Integrated
Rural Dg}velopmelr\n Programme.

JULY 7, 1960

Written Answers

(b) No, Sir.

(c) Does not arise.

Drainage System In unapproved
Colonies of Delhi

3159. SHRI CHANDRA PAL
SHAILANI: Will the Minister of
WORKS AND HOUSING be pleased
to state:

(a) whether there is acute pro-
blem of outlet of dirty water due to
absence of drainage system in most of
the unapproved colonies in Delhi;

(b) whether thi3 water-logging
causes a number of diseases and per-
sonal animosity among the resident*
of these colonies; and

(c) if so, the time by which Gov-
ernment will solve this problem by
constructing drains in such colonies
particularly in Durgapuri, Jagjiwan
Nagar, Loni Road and Shahdara,
Delhi?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
and (b). Yes. Sir. The Delhi Water
Supply and Sewage Disposal Under-
taking *of Municipal Corporation of
Delhi has informed that such pro-
blems are bound to exist in un-
approved colonies since these are
built in an wunauthorised and un-
planned manner, without proper and
adequate development of land services
and civic amenities.

(c) For solving the storm wate:
drainage problem of areas along Loni
Road Shahdara like Durgapuri and
Jagjiwan Nagar a tributory drain
known as Jyoti Nagar Drain is under
Construction by the Delhi Water
Supply Sewage Disposal Under-
taking and this work is expected to
be completed in about one year.

The Delhi Development Authority
has intimated that full development
can take place only when the lay-out
plan of the concerned colony has beet*
approved and development charges-
collected.
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Subsidy f°r Small and Marginal
Farmery for Minor Irrigation

3160. SHHI K. MALLANNA: Will

the Minister of KUR*£Jli RECON-
STRUCTION be pleased to s*at€:

(a) whether the small farmers a*id
marginal farmers are eligible for sub-
sidy and otjier facilities for develop-
ment of mingr irrigation;

(b) whether there is any classifica-
tion of farmers with land holdings
for payment of such subsidy; and

SI. No. Name of the schcme

1. Snail Farmers Development (a) For Individual Works : Small  Farmer
Small farmers—25% with a land holding of 2
Marginal
33-1/3%

Agmcy (SFDA)

Int*g'-ated Rural Development
Programme in blocks other than
the DPAP areas.

N

Rate of subsidy
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(¢) if so, the details thereof?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECON-
STRUCTION (SHI& BIRENDRA
SINGH RAOQO): (a) Ye§ Sir.

(b) Yes, Sir.

(¢) Subsidy for miilor irrigation to
small farmers and marginal farmers
for individual and community minor
irrigation works ar” available under
the following Centrally sponsored
schemes:—

Land holdii gs prescribed

A cultivator

Farmcrs- hectares or below of dry
land is considered a small
farmer. In  the case of

3. Command Area Development. (b) For Community Works j Class 1 irrigated land, as

4. Subsidy to small farmers, mar-

50% of the cost app-

defined in the State Land

ginal farmers outside the spe- ortionable to small Ceiling Legislation, the
cial programme areas. farmers and marginal ceiling will be r herlarc.
farmers. Where the land is irrigated

5. Drought Prone \reas Prog-
ramme and IRD Programme
in DPAP blocks.

* but not of the Class I variety,
a suitable conversion r”tio
may be adopted by the
State Govts.

Marginal Farmer A culti-,
vator with a land holding
of 1 hectaic or below
(dry land) is called a mar-
ginal farmer. In the case
of Class I inigated land,
t%%ceiling will be 1/2 hect.

As the land in these areas i*
less endowed due to eco-
logical  reasons, a slightly
more liberal definition,accor-
ding to the area, is adopted.
The land holding prescribed
for a small farmer in terms
of dry land varies between
2 to 10 hectares and
1 to 1 50 hectares in
terms of irrigated land. For
the marginal fanners, the land
holding  prescribed varies
from 1 to 5 hectares in
terms of dry land and from
0 50 hectares to o 75 hec-
tares in terms of irrigated
land.

[r. Apart from the above, the State Govts, are also providing subsidies for differemt minor
ngation works. The pattern as well asSthe amount of subsidy varies from State to State.
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Illiteracy in Adivasi Area of Gujarat

3161. SHRI
RATHAWA: Will the Minister of
EDUCATION be pleased to state:

(a) whether it is a fact that there
is a great illiteracy in Adivasi area
of Gujarat State; and

(b) if so, the measures taken by
the Government to open more primary
schools in that area to remove this
evil froi$ the country?

THE MINISTER OF EDUCATION

AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):

(a) Yes, Sir.

(b)  According to Tribal area Sub-'

Plan (1974—79), the State Govern-
ment has a plan to open new primary
schools in Adivasi area of Gujairat
State.

pollution of Ganga Water

3162. SHRI K LAKKAPPA:

SHRI H. N. NANJE GOWDA:
Will the Minister of WORKS AND
HcJuSING be pleased to state:

(a) whether it is a fact that Ganga
prater has become pollutated due to
presence of dead bodies and half
burnt bodies in the river; and

(b) if so, what
Government propose
this pollution?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
Although pollution load contributed
by dead bodies and half burnt bodies
in the river Ganga has not been
measured yet the contribution by
these two factors is insignificant.

remedial  steps
take to avoid

(b) The Government of India have

enacted the Water (Prevention, and
Control of Pollution) Act, 1974 with
a view to preventing and#Controlling
Water Pollution and maintaining and
restoring the wholesomeness Of Water
in the country. Under the provisions
of thf Act, the Central Government
has established the Central Board for
the Prevention and Control of Water

Pollution to funcfion (ts 4n apex body
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at national level and the State Board
in respect of Union Territories. Simi-
larly various State Governments have
also set up State Boards for the Pre-
vention and *Controrof Water Pollu-
tion.

Hostel for S.T. and SCJ. Students
in Rural Areas

3163. SHRI KUNWAR S*"AM: Will
the Minister of EDUCATION be
pleased to state what is the pattern
of assistance in case any social orga-
nisation constructs Hostels for S.T*
and S.C. students in Rural areas?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND);
There is no scheme of the Ministry of
Education under which assistance is
given for construction of Hostels for
Scheduled Caste and Scheduled Tribe
students. However, there is a Cen-
trally sponsored scheme for Hostels
for Scheduled Caste and Scheduled
Tribe girl students operated by the
Ministry of Home Affairs. Under
their scheme, in so far as voluntary
organisations are concerned, financial
assistance is given for the additional
expansion of the existing hostels only.
The organisations are required to
contribute 10 per cent of the total
approved cost of the scheme.

Conversion of Manual Exchange at
Sambalpur as Auto-Exchange

3164. DR KRUPASINDHU BHOI:
Will the Minister of COMMUNICA-

TIONS be pleased to state:

(a) whether there is any proposal
in his Ministry to convert the present
Manual Telephone Exchange at Satm-
balpur to Auto-Exchange; and

(b) if so, the time schedule fpr
completion of the programme?

THE MINISTER OF COMMUNI-
CATIONS (SHRI ¢. M STEPHEN):
(a) and (b). The establishment of an
auto-exchange at Sambalpur has been
'approved in principle. It has how-
ever, not been possible so far to allot
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the necessary equipment for this
purpose due to limited availability of
such equipment in the country. Va-
rious steps are in hand to augment
the production capacity of auto-ex-

change equipment.

This* process is likely to take some
time. It is expected that Sambalpur
Exchange can be converted to auto
workifig by about 1984.

Committee regarding supply of
Uniforms to P. and T. Staff

3165. SHRI
CHARYYA: Will the Minister of
COMMUNICATIONS be pleased to
state: .

(a) whether it is a fact that the
P and T department has appointed a
committee to go into the entire ques-
tion of supply of uniforms to the
P and T staff;

(b) whether it is also a fact that
the staff unions have demanded in-
clusion of staff representative in the
said Committee; and

(c) if so, the decision of Govern-
ment in the matter?

THE MINISTER OF COMMUNI-
CATIONS (SHRI c¢. M. STEPHEN):
(a) The P and T Board has appointed
a Working Group of Departmental
Officers to look into the question of
change of the type and quality of
cloth for wuniforms, the colour of
uniforms standardisation of half a
dozen or more sizes, the periodicity
for supply of such uniforms and other
relevant details.

(b) and (c¢). The Staff. Side in
recent meeting of the Committee on
uniforms constituted by the Depart-
mental Council of Joint Consultative
Machinery (p & T) had desired frat
one of these representatives should be
associated with the Working Group.
They were informed that they could
put their point of view before the
working Group and this will be given
due consideration by the Group.
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Drinking’ Water in Jammu and
Kashmir State

3166. SHRI GHULAM RASOOL
KOCHACK: Will the Minister of
WORKS AND HOUSING be pleas-
<ad to state:

(a) whether it is a fact that the
drinking water in many villages in
Jammu and Kashmir State has not
been provided so far;

(b) if so, how many villages are
still which have not t>een provided
with drinking water uptil now;

(c) whether the Union Govern-
ment have not so far given any loan
and assistance to the State Govern-
ment in this regard;

(d) whether the State Government
had prepared a Plan for this and had
requested the Union Government to
provide funds for the purpose; and

(e) if so, what are the provisions
that are being made by the Union
Government during the current finan-
cial year and also during the Sixth

Five Year Plan? *

THE MINISTER OF WORKS AND
HOUSING (SHRI P.C. SETI"D: (a)
Yes, Sir.

(b) 5175 as on 1-4-1980.

(c) Nfy Sir. Under the Centrally
Sponsored Accelerated Rural Water
Supply  Programme,  grants-in-aid
were given to the State Government
as under:—

Year Rs. in lakhs
1977-78 152.80
1978-79 200.00
1979-80 182.05 ¢

(T and (e). The State Government
has prepared a Plan. Provision of
drinking water supply is the respon-
sibility of the State Government £nd

the funds are provided for this pur-
pose in the* State sector, centrat

assistance is provided* to supplement



nr Written Answers

the i*fesdtihtes of the State Govern-
ment to acdfelerate the coverage of
problem  villages. The State-wise
allocation of Central assistance under
the Accelerated Rural Water Supply
Programme for the year 1980-81 is
not yet finalised. The provision un-
der the Sixth Five Year Plan is also
not finalised.

Social Security Forestry Scheme

3167. SHRI P.
NAIDU: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether Social Security Fores-
try Scheme is introduced in the coun-
try; and

(b) if so, the States in which it is
introduced?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
No, Sir.

(b) The question does not arise.

However, a scheme called Social Se-
curity through Forest Plantations is
being implemented in Gujarat State
on a small scale on experimental basis.

Import of Chicken for breeding
better Varieties

?7168. SHRI JYOTIRMOy BOSU:
Will the Minister of AGRICULTURE
be pleased to state:

(a) why is it that every year Rs.
20 lakhs worth of so-called superior
breed of chickens are being imported
and for the same another sum of
Rs. 10 lakhs are being remitted
abroad for buying vaccines;

(b) whether the .sexes of chicken
supplied to this country bv
nationals from abroad are invariably
of different breeding lines making it
impossible for us to take to breeding
of better varieties of chicken; and

*(c) other relevant details?

THE MINISTER OF STATE IN THE
AMINISTRY OF  AGRICULTURE
(SHRI R. V. SWAMINATHAN*): (a)
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No, Sir. The import of poultry stock
does not amount to Rs. 20 lakhs per
year. During 1977-78 and  1978-79,
poultry stock worth of Rs. 4 lakhs
and 0.24 lakhs respectively, only
were imported. During 1979-80 (upto
June, 1979) stocks worth Rs. 11.09
lakhs were imported. It was neces-
sary to allow import of th® improv-
ed varieties of chicken for develop-
ment of poultry industry in the coun-
try “because exolic improved varie-
ties of chicken lay about 220 to 260
eggs per year as against only 60 to
100 eggs per year lain by indigenous
breeds of chicken. Only those poultry
vaccines which ar® not manufactured
in India are permitted to be imported.
*These vaccines are used not only to
protect the imported stock but also
the commercial stock produced with-
in the country.

(b) and (c). Yes, Sir. Initially,
the poultry stock imported from
abroad (grand parent|parent stock)
for  development of commercial
poultry farming in the country was
invariably the males of one particu-
lar line and the females oflnother
particular line thus making it difficult
to reproduce the line as such. The
Indian farms thus had to remain de-
pendent for replacement at regular
intervals for supply of the breeding
stock. Keeping in view the danger
of dependence on foreign breeding
farms, necessary steps were taken to
develop infrastructures and technical
knowhow both in the public and pri-
vate sector for development of suit-
able breeding stock within the coun-
try. As a result of this effort, it has
been possible to develop quality com-
mercial  stock  indigenously. In
order to attain self-reliance in the
production of quality chicks within
the country the Government have
banned import Of grand parent stock
from 1980-81. However, import of
pureline breeding stock where both
sexes of the same line are supplied for
reproduction within th”* country has
been allowed by Government to
genuine breeders with a view to re-
move dependence on foreign coun-
tries.



213 Wrttt** Anwm *

Bine Print on Agricultural Develop-
meat of Amm

3169. SHRI
Will the Minister oft AGRICUL-
TURE be pleased to state:

(a) whethtr a study group led by
Shri Bahaduri has submitted a blue

print for the agricultural develop-
ment of Ass”rn; and

(b) if so, the salient features
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
Government is not aware of any study
group led by Shri Bahaduri having
submitted a blue print for the agri-
cultural development of Assam. How-
ever, a Central Task Force was cons-
tituted by the Ministry of Agricul-
ture in March this year to go into the
problems of agricultural development
in Assam, identify the constraints and
suggest measures to overcome them.
This Task Force which was headed
by Shri P. R. Dubhashi, Additional
Secretary in the Department of Agri-
culture and Cooperation, has submit-
ted its Report to the Government.

(b)  The Task Force has developed
an Action Plan as a part of its Report
which covers the following aspects of

agricultural  development in the
State:

(1) Gearing
organisation;

up administrative

(i1) Strategy for changing the
cropping pattern and  supporting
network of extension and inputs;

(iii) Increasing fertilizer con-

sumption;

(iv) Strengthening of plant pro-
lection machinery;

(v) Development of irrigation in-
cluding exploitation of ground-
water resources and Command Area
development;

(vi) Construction of multi-pur-
pOse storage projects on rivers like
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Brahmaputra for effective utilisa-

tion of water;
(vii) Flood control;

(viii) Rural
Assam;

electrification in

(ix) Development of post-harvest
technology like marketing, pro-
cessing and storage of agricultural
produce;

(x) Strengthening the agencies
for supply of agricultural oredit;

(xi) Development of livestock

and fisheries;

(xii) Control of shifting (Jhum)
cultivation;

(xiii)
ment;

Horticultural develop-

(xiv) Forestry development;

(xv) Rural
grammes;

development pro-

(xvi) Improvement of transport
facilities.

Action has already been
both vy the Centre and the State
Government, to implement the re*
commendations made vy the Central
Task Force.

initiated,

Zone consideration for Promotion to
T.E.S. Group +B>

3170. SHRI MANOHAR LAL SAINI:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether the Zone of considera-
tion in the DPC for promotion to TES
Group B’ held in 1978-79 wa9 kept
five to six times of the panel as pre-
scribed by Department of Personnel
and Administrative Reforms;

(b) whether the required number
of eligible Junior Engineers were
available for this D.P.C;

(c) whether the reduction A size
of zone affected the promotional as-
pect of Scheduled Tribe candidates;
and
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(d) if so, what are the reasons lor

reducing the zone resulting in great
loss to Scheduled Tribes and what re-
medial measures Government propose
to take in the matter?

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN): (a)
The Zone of consideration is to be
normally 5-6 times of the panel. This
is, however, subject to other adminis-
trative considerations.

(b) Yfs, Sir.

(c) The rules provide that all the
S/C and S/T candidates in the zone
of consideration and upto the reserved
percentage for them should be includ-
ed in the Select List, if they are not,
considered unfit. All the S/T candi-
dates were included in the Select
List of the DPC in question.

(d) Does not arise.

* Area under Cocoa and its production

3171.  SHRI A. A. RAHIM: Will the

Minister of AGRICULTURE be pleas-
ed "to state:

(a) the total area under cultivation
%nd the annual yield of Cocoa in the
various States during 1977-78, 1978-
79 and 1979-80 State-wise;

(b) whether an increase in the
Cocoa production is bemg contempla-
ted, considering the rapid expansion
in the cultivation in all fields;

(c) whether keeping in view the
estimated increased production, any
increase in price to the grower3 is
the thought of; and

(d) if so, the details thercof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN):” (a)
Official estimates of area and produc-
tion of Cocoa in differenf States are
not being compiled. However, accord-
ing to a very rough estimate, the total
area »nd production of cocoa during
1979 were about 13,000 hectares and
1,000 tonnes (I cfccoa beans, respec-
tively.
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(b) There are no definite estimates
of the likely expansion in area und?r
cocoa in future; however, there is pos-
sibility of cocoa production increasing
with the inc»ease in age of the exist™®
ing plantations.

(c) No, Sir.
(d) Does not arise.

I.C.A.R. on Farm Research for Poor
Farmers

3172. SHRI R. R. BHOLE: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether the I.C.A.R. has done
any farm research for the benefit of
the poor and marginal farmers;

(b) whether by any research, the
poor farmer can spend less and get
more produce in food crops; and

(c) whether the scientists are do-
ing the work a« a team and whether
they are encouraged by proper per-
sonal policies to work for the poor
farmer?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAO): (a) Yes, Sir. Most researcn
done by I.CA.R. is scale-neutral and
benefits small and marginal farmers.
A large number of improved high
yielding varieties of different crops
have been evolved. New production
technologies and packages of practices
have been evolved, some of them non-
monetary in nature or involving very
small investment e.g. the improved
seeds, optimum time of sowing, adjust-
ment of spacing, depth and moisture
content, appropriate seed rate to estab-
lish crop stand; seed treatment with
rhizobia] culture in pulse crops; appli-
cation of Azolla in rice cultivation;
proper and timely application of ferti-
lizers based on soil tests and inter-
cropping of millets with pulses and
oilseeds etc.

Research on Dryland Agriculture has
clear focus on poor and marginal
farmers. Very relevant Dry Farming
Technology has been evolved which
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can help increase production signi-
ficantly under dry farming conditions.
Experiments have shown that by ap-
propriate water harvesting and using
this water, for one life saving irriga-
tion, to crops during stress periods
increases the yields significantly.

National Agricultural Research Pro-
ject, rfarted recently with World Bank
assistance has major emphasis on rain-
fed crops particularly on cereals,
pulses and oilseeds and backward/
tribal areas. The Council is planning
to enlarge the scope of this project to
include mixed farming to generate
employment and increase income of
the small farmers.

The research findingg generated from
the Agricultural Universities/I.C.A.R.
Research Institutes/Coordinated Re-
search Projects etc. are tested in the
farmers fields for their suitability eco-
nomic soundness and acceptability for
farmers before they are released f°r
adoption. National Demonstrations be-
ing implemented by the Council also
aim at transfer of research findings/
Technology. Operational Research
Projects initiated by the Council is
another example where [LC.AR.
undertakes research on Operational
problems on farmers fields.

In order t0 increase animal produc-
tion, improved cross breds of cattle
with high milk yield (3000 litres per
lectation), high layers of poultry lines
(240 eggs per year) and cross bred
sheep have been developed which
small farmers can benefit from. A
number of economical rations have
been developed for the livestock out
of agricultural bye-products to econo-
mise on feeding costs.

Massive effortg are being made for
the transfer of Technology from
laboratory to farmers' field under the
programme entitled “Lab to Land”
initiated by the Council in the year
1979 especially for 50,000 families of
small and marginal farmers, tribal
farmers and farmers coming tfrom
the weaker sections of the society.
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(b)  Yes, Sir. Only the research
technology found profitable on input-
output ratio basis is given out for
adoption by farmers so that the
income from produce is more than the
cost investment with a clear margin
of profit.

The major research effort of [.C.A.R.
during past 15 years has gone towards
improvement of food crops such as
wheat, rice, sorghum, maize and bajra.
Many high vyielding varieties have
been developed. Several of these
have been adopted by the small and
marginal farmers. These varieties,
besides better yielding ability have
built in tolerance to diseases and pests.
Hence they provide special advantage
to small and marginal farmers to get
higher yields with relatively low
inputs.

(¢)  Yes, Sir. The research carried
out at the I-C.A.R. Institutes and All
India Coordinated Crop Improvement
Projects are problem-oriented and have
multi-disciplinary ~ team  approach
where scientists from a number of
disciplines work together to plan and
carry out agreed research programme
as a team. This helps to maximise
utilization of available talent for best
results.

With a view to ensure effective sys-
tems of carrer planning management
and development, the [.C.A.R. hag con-
stituted an Agricultural Research Ser-
vice. Thig has significant feature of
five yearly assessment system for pro-
motion of scientistg without dislocat-
ing them. They continue to work on
the problem of their interest and in
their speciality. Suitable incentives
are also given to complement for
working in remote, backward and
tribil areas which are handicapped.
The L.C.A.R. has also instituted two
biennium awards of Rs. 10000 each in
the name of Fakhruddia Ali Ahmed
Award for outstanding research in tri-
bal areas iif the field of agricultural
sciences and animal sciences.
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Central Housing Assistance to
Karnataka

3174. SHRI T. R. SHAMANNA; Will

the Minister of WORKS AND HOUS-
ING be pleased to state: r

(a) the amounts given for house

building purposes in Karnataka State
by the Central Government to (i)
Karnataka State Housing Board, (ii)
Bangalore Development Authority,
(111) Cooperative House-building Cor-
poration, (iv) other agencies during
years 1978-79 and 1979-80; and

(to) the amounts drawn and utilised
by the above institutions during the
above period?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
anf (b). No direct Central financial
assistance is4 given to the individual
execu ing housing agenqies of the
State Governments. However, the
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Housing and Urban Development Cor-
poration sanctioned loan9 to the vari-
ous agencies in Karnataka as indicated

below:—

(Rs. in Lakhs)

19 78"79 i979-8o0

(i) Karnataka State &
Housing Board . 58 559
(i) Bangalore Develop-
ment Authority 38

(iii) Cooperative House
Building Corporation.

(iv) Other agencies 389 86

485 645

The amount of HUDCO loan drawn
by the above agencies ig as follows:—

Years (Rs. in lakhs)
1978*79 e, 780
1979-80 42°

1200

Quota of S.C./S.T. in Ad-hoc promotion
in Delhi Telephones

3175. SHRI NATHU RAM SHAKYA-
WAR: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) whether ad-hoc promotions

have been made Jroin TBS Group *B*
to Group ‘A’ in Delhi Telephones

during the last financial year;
(b) if sq the number thereof;

(c) the number of candidates
among them belonging to Scheduled
Castes and Scheduled Trib©3; and

(d) whether due regard has been
given to complete the reserved quota
as per 40 point Roster in the above
promotions and if not, the reasons

therefor?
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THE MINISTER OF COMMUNICA-

TIONS (SHRI C- M. STEPHEN): (a)
No, Sir. Some posts however, been
filled up in local arrangement on ad-
hoc basis.

(b) Jive (5).
(c) Nil.

(d) No, Sir. There is no formal re-
servation in ad-hoc arrangement. The
matter is, however,, under further con-
sideration.

Indoor Stadium Project

3176. SHRI ARVIND NETAM: Will

the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether it is a fact that the
Delhi Development Authority hag de-
cided to hand over the Indoor Stadium
project to a team of architects against
the wishes of senior faculty members
of the School of Planning and Archi-
tecture;

(b) if so, the rea»30ns therefor; and

(c) whether it is a fact that the
Delhi Development Authority was
bound to accept the verdict of the
jury of experts regarding the ap-
pointment of the architect?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
to (c¢). The D.D.A. has intimated that
it has not so far taken any final deci-
sion in the matter.

Rural Housing
3177.  SHRI GADADHAR

Will the Minister of WORKS AND
HOUSING be pleased to 9tate:

(a) what ia the Housing shortage in

rural areas of the country;

SAHA:
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(b) whether is it a fact that village
housing project scheme has been dis-
continued in a number of States;

(c) 1if so, the reasons therefor and
what are the Statea  wherein this
scheme has been continued and the
States in which this scheme operates;

(d) what is the progress of
scheme;

(e) the amount of loan sanctioned
under the scheme so far and what are
its terms and conditions; and

(f) the total number of houses that
have been completed so *ar> State-
wise? .

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
15.1 million units as on 31-3-1980.

(b) Yes, Sir.

(c) Housing is a State subject. This
scheme is in State sector from the
beginning of the Fourth Five Year
Plan. The States are free to determine
their priorities and requirements. The
decision to discontinue the Scheme'has
been taken by the States on their own.

The Scheme is continued to be in
operation in the States of Andhra Pra-
desh, Assam, Bihar, Haryana, Hima-
chal Pradesh, Karnataka, Kerala,.
Madhya Pradesh, Orissa, Punjab, Tamil
Nadu and Tripura.

(d) to (f). A statement showing th/oe
number of houses sanctioned/complet-
ed afid amount sanctioned/disbursed
State-wise as reported by the State
Governments as on 31-3-1980 is given
in the Annexure. The tqfms and Oon-
dition9 are prescribed by the respec-
tive State Governments.
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Name of the scheme :
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Statement

Village Housing Projects

Scheme

Progress iince inception qf the Scheme

S. No.

I. Andh*a Pradesh

2. A’am

r
3. Bihar
4. Haryana

5% Himachal Pradesh

Name of the State

6. Jammu & Kashmir . .

7. Gujaiat
8. Karnataka

9. Kerala .

10. Madhya Pradesh

11. Maharashtra .
12. Manipur

13+ Orissa

14. Punjab .

15- Rajasthan

16. Tamil Nadu
17 Tiipura

18. Uttar Pradesh

19. West Be gal

Union Territory

i. Delhi

2. Goa, Daman & Diu . .

3 Lakshadweep .

4- Pondicherry

TOTAL:

Grand Total of
States and Union
Terjitories.

No. of Houses

6657

404

757

193¢
11481

9668
5104
18435
180
10001

3958
6585
10484
636

5603
3652

96054

4412
611

51
789
5863

101917
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Sanctioned Completed

4735

131
629
428

(00

7827
7863

2539
10341

74
6736

2556
3,25
8) 61

5%9
3273
3652

64396

3016

489
39
582
4126

124

As on 31-3-1980-

Amount

Sanctioned Disbursed/-

(Rs. in 1akhs)

109.21
0.21
5.01

434
10.46

37.29

i75.°5
270.9b
J48.45
337.91

423-51
j04.34

97-03
396.08

*3-73
161.66
20.51

2325-74

176.62
20.61
0.88

32.22

23°33

Spent

75.86
0.21
4.82
14.34
9-27

35-82

151.99

252.99
76.67

254.66

15°
271.70
103 27

70 74
35158

12.16
57-92
17.27

1762.77

142.41
1S- 61
0.69
2965

191-36

685222556.
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Central Schools |n A.P.

3178.  SHRI M. RAM GOPAL
REDDY: Will lhe Minister of EDUCA-
TION be pleased to state:

(a) the total number *of Central
Schools in Andhra Pradesh city [town-
wise; and

(b) the number of new schools to
be opened coring the current year
with name of.places?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) There are 12 Kendriya Vidyalayas
(Centra] Schools) in Andhra Pradesh.
City/town-wise break-up 19 as under:

H>derabad .o 5
Secunderabad 2
Visakhapatnam 3
Ramagundam 1
Tirupati 1

(b) During the current year 4
Kendriya Vidyalayas are proposed to
be opened in Andhra Pradesh at the
following places:—

(1) Ramagundam

(2) Waltair

(3) Guntur

(4) Bolaram, Secunderabad.

Unearthing of Brick Tank below Red
Fort, Delhi

3179. PROF. MADHU DANDAVATE:
Will the Minister of EDUCATION be

Pleased to state:

(a) whether the archaeologist™ have
unearthed a fine brick tank 'below the

grounds of the Red Fort in Delhi; and
(b) if so, the details thereof?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
“a) and (b). The tank existing in front

Hang Mahal which in the past had
heen partially buried under the debris,
~cumulated since the British period,
has been scientifically exposed by the

ASADHA 16, 1902 (SAKA)
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Archaeological Survey of India
through clearance of the deposit. The
excavation has brought to light origi-
nal Mughal pathways with ornamen-
tal flight of steps on the north, a
feeder channel on the east and the
remains of a sandstone water-channel
on the south. Further careful study
of the original plan is being conducted.

Further scientific clearance of the
present pathway leading to the rear-
side of the Dewan-i-Am is being
taken up in the next phase.

Slum Clearance in Metropolitan Cities

3180. PROF. MADHU DANDAVATE:
yrill the Minister cf WORKS AND
HOUSING be pleased to state:

(a) whethejr more Central assistance
would be given for the slum clearance
and provision of alternate cheap ac-
commodation to slum-dwelleis in me-
tropolitan cities like Bombay, Calcutta,
Delhi, Madrag etc.; and

(b) if so, whether any time limit is
fixed for this task?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
and (b). The Slum Clearance/Impro-
vement Scheme is in the State sector
and is financed out of block loan and
block grant given bv the Central Gov-
ernment for State Plan Schemes. The
block loan and block grant is not tied
to any specific scheme or any head of
development

Telex Facilities to Shrirampur
Taluka (Maharashtra)

SHRI CHANDRABHAN
ATHARE PATIL:

SHRI BALASAHEB VIKHE
PATIL:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

3181.

(a)  whether he has received a de-
mand for providing Telex facilities to
Shrirampur Taluka #Maharashtra) on
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account of its having grown a big com-
mercial town and having a large num-
ber of industries; and

(b)  whether Government have agre-
ed to the said demand and what is their

reaction to the demand?

THE MINISTER OF COMMUNICA-
TIONS (SHRI c. M. STEPHEN): (a)
Yes, Sir.

(b)  The installation of telex ex-
change at Shrirampur would be taken
up when sufficient demands are forth-
coming*

Qpeaing of T*ost Office in Kansai
Section of Ambarnath

3182. SHRI R. K. MHALTI; Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether it is a fact that a pub-
lic demand for a new post office in
Kansai section of Ambarnath was ac-
ceded to by the District Postal Officials
of Thana District, Maharashtra;

(b) whether it is a fact that a suit-
able site was shown to the officials but
because of delay of decision on the
part of Administration, the chance of
getting the same is lost, and

(c) what progress was mads in open-
ing the said post office?

JULY 7, 1980
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THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN): (a)
A proposal for opening of a Post
office in Kansai area of Ambarnath is
under consideration of the Senior
Superintendent of Post Offices, Thane
Central Division.

(b) No, Sir. The accommodation
offered by one Smt. Sundarabai Kal-
yanji Haria for the said post office
coulrl not be accepted ks the rent
recommended by the Departmental
fair Rent Committee was not accept-
able to the owner.

(c) The possibility cf securing some
other suitable accommodation is being
explored.

P &« T Offices in Tripura

3183. SHRI AJOY BISWAS: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) the number of post/telegraph
offices opened in Tripura during the
last three years, year-wise and  dis-
trict-wise; and

(b) the number of post/lelegraph
offices proposed to be opened during
the 1980-81 in Tripura, District-wise
and locaticn-wise?

THE MINISTER OF COMMUNICA-
TIONS (SHRI C M. STEPHEN): (a)
and (b). The information is given in
the statement annexed.

Statement

PART-I

No. of Post OfficesjTelegraph Offices opened in Tripura during the last three years, year-wise and

district-wise.

District No. of postoffices opened No. of telegraph officcsopened.
1977 78 *978-79  1979-80  1977-78  *978-79  1979-80

Wot Tripura 35 37 12 Nil Nil

South Tripura *5 31 16 5 252

<

North Tri mra 23

21

11 11 2 1
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level for each one of the postal/tele-

PART-II
graph divisions or telephone districts

Telegraph ~ Offices  proposed to be opened in of N.W. Circle separately as on 31st

1980-81 in Tripura March, 1980;

District No. of ~ Location (b) whether any steps would be
g}i«fcgersaph taken to accord priority to the em-
proposed ployees working in such divisions
to be where a low percentage enjoy this
opened benefit; and

(c) if so, the details thereof?
West Tripura Chgineering THE MINISTER OF COMMUNICA-
Nutan Nagar TIONS (SHRI C. M. STEPHEN): (a)
Bazar. The information is given in the state-
Sheram Bzizar. ment enclosed.
Bamutia.
R _ Taidu (b) and (c). qu, Si.r. In so far as
outh Tripura Gandecherra. Telecommunications side is concern-
o Balar Pasha. ed, additional staff quarterg are under
North Tripuia construction at Ambala, Patiala, Yamu-

Akhiram Bazar. {
nanagar,* Bhatinda and Gurdaspur.

Esri Bazar.
Action to procure land at Hoshiarpur,.
Hissar, Sirsa, Fatehbad, Simla, Jullun-
P\RT-III dur, Rohtak etc. for construction of
Rural Post Office* proposed to be opened in additional gtafT quarters 13 unde'r.pro-
1980-81 'in Tiipura cess. As regards Postal side additional
staff quarters are under construction
PiMict Number Location at Rohtak, Patiala, Bhatinda, Hamir-
of po”t pur and Gurdaspur. Since postal staff
Oiﬂ;lf)ssid of any division is posted at a large
It)o bpe number of stations within its territo-
opened rial jurisdiction, the priority for con-
struction of Departmental quarters is
W<st 1lipura The villages arc accorded having regard to the size of
Notdecided m ad- the town and the availability of resi-
v.mee. dential accommodation there. Post’
South TnpiU\i Proposals are masters are usually provided with
consulted on a departmental or rented quarters as the
eontinous  basis case may be.
-md those
North Tripura. justified under Statement
the prescri-
bed norms are
s auctioned upto I. Telecom, side:
the target fixed.
Telegraph Division.
Residential Accommodation to F & T Name of Division Percentage  of
Employees of N.W. Circle employee>  pro-
vided with Govt,
3184. PROF. NARAIN CHAND accommodation
PARASHAR: Will the Minister of
COMMUNICATIONS be pleased to
state:
(a)  the percentage of P & T emplo- Ambala 4'7
yees who have been provided residen-
perozepore 4-8

tial accommodation of the divisional
1163 LS—A5.
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Patiala

Bhatinda

Rohtak

Amritsar

Hissar

Jullundur
Dharamshala
Karnal

Simla

Telephone Division
Ambala
Telegraph  Traffic
Ambala
Jullundur
Dharama shala
Luéhiana
Telephone Distt.
Chandigarh
Amritsar
Ludhiana

Jullundur

Division

II. Postal Side (Postal Divisions)

Ambala
Amritsar
Bhatinda
Chandigarh
Chamba
Dharamshala
Ferozepore
Girgaon
Gurdaspur

Hammirpur

JULY 7, 1980 Written Answers
2 1 a
i-8 Hissar 138
9-2 Hoshiarpur 18- 6
3-7 JulUmdnr 13 7
4748 K”purthala i2- 7
& 8 Karna 1 14- 2
2'9 Ludhiana 16- 7
4-3 M, nli u -3
7 Patiala io- 5
*7 Rohtak ly 8
Simla 30- 2
8*2 Solan io- 6
General P.O.Ambala o)
14'2 Railway Mail Service
6-4 RMS ‘D’ Division 12 00
277 RMS-I Division 510
10 RMS Hissar Divn. 40
RMS Ludhiana Divn. 100
21-32 Mail Motor Service 60
4'5 Postal Store Depot Am-
bala u -3
8 83
Postal Store Depot
9 Ludhiana at Ambala 118
Stamp Depot, Ludhiana 12-0
12-5 . . .
Disparity on Expenditure per student
18-5 in humanities, Medical, Engineering-,
4l Commerce and Vocational Education
9.7 3185. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
13*2 EDUCATION be pleased to state:
20-O (a) whether Government are aware
18 of the disparity on expenditure per
student in the field of humanities,
57 medicalf engineering, commercial and
vocational education in Central and
17-6 State Universities respectively;
18-7

(b) if so, the expenditure per stu-
dent in each one of the Universities of
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India, for each one of the above cate-
gory; and

(©) whether any. steps would be

taken to remove/reduce this disparity
by allotting more funds to the State

Universities?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (Shri b.shankaranand):
(a) to (c). The operational costs in
Universities vary from course to
course, department to department, uni-
versity to university and a.so from
year to yfar as they depend on several
variable factors like the level of
courses of study, inputs required in

men and material, and student en-%

rolment. It is not practicable to
work out and compare the per student
cost in different disciplines in Cen-
tral and State Universities or to en-
sure uniformity therein. However
Central grants are not normally
given by the University Grants Com-
mission for maintenance expenditure
of State Universities.

Switch over to Electronic System in
Telecommunication

3186. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
COMMUNICATIONS be pleased to
state.

(a) whether there is any proposal
to switch over from the present electro-
mechanical system to a totally elec-
tronic system in the field of telecom-
munications;

(b) if so, whether the respective
merits and demerits of both the sys-
tems vis-a-vis their suitability for the
Indian conditions as also the relative
impact on employment potential (have
been carefully examined; and

(c) if so, the likely date by which a
decision would be taken in this re-
gard?

THE MINISTER OF COMMUNI-

CATIONS (SHRI C M. STEPHEN):
(a) No, Sir.
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(b) Does not arise.

(c) Does not arise.

Implementation of Gundu Rao
Committee Report

3187. SHRI HARINATH MISRA:
Will the Minister of AGRICULTURE
be pleased to .state:

(a) whether Government propose
to get the recommendations of Gundu
Rao Committee’s Report on Rehabili-
tation and modernisation of sugar
factories in India fully implemented
in the various States even now; and

(b) if so, how and by what time?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI’R. V. SWAMINATHAN): (a)
and (b). The ©port pertains to 1965.
and (b). The report pertains to 1965.
tions are likely to be qualitatively
valid even today, considering the
efflux of time and growth of the
sugar industry during this period,
the question of implementation of the
recommendation per se at this stage
does not arise.

Release of Grant for Development of
Saura Script and Language

3188. SHRI GIRIDHAR GOMAN-
GO: Will* the Minister of EDUCA-
TION be pleased to state:

(a) whether his Ministry received
recommendation letter from Govern-
ment of Orissa regarding the grant
for the development of the Saura
Script and language under the scheme
of Financial Assistance to the volun-
tary organisations of his Ministry;

(to) if so, the
therefor; and

recommendations

(c) the action taken by his Minis-
try to release the grant to that volun-
tary organisation for the promotion of
the Saura Script and language?

THE MINISTER OF EDUCATION

and healtij and social wel-

fare (SHRI B. SHANKARANAND):
(a) ancf (tt). No, Sir.
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(c) Does not arise.

Post Offices in Villages, State_wise

3189, SHRI SAMAR MUKHERJEE:
Will the Minister of COMMUNICA-
TIONS be pleased tg state:

(a) the number of villages in the
country which do not have post
offices till pnow, State-wise;

(b) the number of post offices ppen-
ed in the villages during the last
three years, State-wise and year-wise;
and

(c) the number of post offices pro-
Poseq to be openeq during 1980-81,
State-wise? .

JULY 7, 1980
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THE MINISTER OF COMMUNI-
CATIONS (SHRI C, M. STEPHEN):
(a) According to information avail-
able so far, the total number of vil-
!ages in the couniry not having a
post office is 4,57,324. A (ircle-wise
break-up is indicaieq in the State-

:nt attached. =

(b) The total number of rura] post
offices opened during 1977-78 ° 1978-
79 and 1979-80 was 14,713. - Circle-
wize and year-wise break up is indi-
cated in the Statement attached.

(c) In the Annual Plan 1980-81 ear-
lier approved by the Planning Com-
mission it was proposed to open
5,000 rural post offices in the country.
“This figure may be modified in the
light of the new Five Year Plan
veriod 1980—85 under preparation.

Statement— 1

Sta‘e-wise break up of Villages rot keving post effices

Name of Postal Circle

State/Union Tenitory covered in tle

No. ofvillzges

Circle which do not
have post-
N offices,
1. Andhra Pradesh Andhra Predeh 12,051
2. Bihar Pihar 58,055
3. Delhi Delhi 123
4. Gujarat Guiarat, Div, Daman, Dadiz. Nogas
Haveli. 10,526
5. J & K J& K. 5,403
6. Kerala Kerala, Lakshzdwe p, Mzke
7. Karnataka Karnataka 18,776
8 Madhva Pradesh Madhya Pradesh 62,065
n Maharashtra Maharashtia, Goa 26,187
10. No-th Eastern Assam, Arunachal Pradesh Manipur, Megha- 32,654
jaya, Mizoram, Nagaland, Tiipura
11. North Western Punjab, Harvena, Himzchai Pizdech, 28,372
Chandiga'h
*12. Orissa . Orissa 40,3F8
13. Rajasthan . Rajasthan 25,347
14. Tamil Nadu Tamil Nadu, Pondicherry 7,380
t5. Utiar Pradesh Uttar Pradesh 97,002
West Bengal West Bengal, Sikkim Andaman Nicvbar
Island. 31,7494

Total

4,°57+324
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Ciatement=—11

Break wp of Rival Fosi Offices opned  Siatewise [ Yearwise

Name of Postal Circle

State/ Unrion Territory

No. of rural post offices opened

covered in the list.

1977-78 197879 1979-80
1. Andhra Pradesh Anchia Pradesh 155 305 500
20 B{h.ar. : 2 . Biher 100 350 429
Delhi - A . Delhi 9 14 10
4. Gujarat Gujarat, Diu, Daman, Dadra a4 - 553 306
Nagar Haveli.
5. J &K J& K 20 48 26
6. Keiala Keralz, Lzl st.dweep Mahe 100 125 150
7. Karnataka Kziratel 2 113 168 146
8. Madhya Pradesh Madhya Pracdesh 861 €63 262
9. Maharashtra Maharasht:a, Goa . 263 535 550
10, North Eastern Assam, Arunachal Pradesh, &
Manipur, Meghalava, Mizo-
ram, Nagaland, Tripwa. 494 458 542
11. North Western Panjab, Harvana, Himachal
Pradesh. Chandigarh 105 204 261
12. Orissa ; i . Ouissa 1€3 361 - 251
13. Rajasthan Rajasthizn c€2 40 €2
14. Tamil Nadu T'amil Wadu, Pondicherry 124 156 150
15. Uttar Pradesh Uttar Pradesh 304 179 766
16. West Bengal West Berngal , Sikkim, Andamazn
Nicobar Islands 120 400 352
ToraL: _-;,297 ;;;: __:‘!_3

‘Work done by Social Welfare Depait-
ment of Delhi Administartion

3190. SHRI BHIKHU RAM JAIN:
‘Will the Minister of SOCIAL WEL-
FARE be pleased to state:

(a) the work done by the Social
Welfare Department of the Delhi
Administration during the last two
years;

(b) the number of work-cums
production centres set up by the De-
partment and details of the work

done in these centres during the past
two years;

(c) whether the department has
no ruleg for recruitment, promotion
and pension of its employees; if so,

the reasong therefor; ang

(d) the amount spent by the De-
partment ip the past two years and

whetheyr the Government propose to
evaluate its work and streamline its
working and what are the details?

N
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THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) Ag per statement attached;

(b) 43 centreg have been set up.
Work relating to Tailoring, Embroi-
dery, Knitting, Soap making, Hand-
woven Textiles. Masala grinding,
Cane work, Carpentry, Printing Press
and Book binding is being done in
thesze centres.

(¢) There are recruitment rules in
respect of most of the categories of
posts existing under the Directorate
of Social Welfare, Delhi Administra-
tion. For newly created posts, Re-

JULY 7, 1980
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cruitment Rules are under considera-
tion/finalisation. Promotions are
made on the basis of seniority-cum-
merit. Pension is governeg by Cen-
tral Civil Service (Pension) Rules, 1965.

3

(d) The following amount was
spent by the Directorate:— -

1976-80
Rs. 3,71,31447.00

1978-79
Rs. 3,24,10,025.00

A committee has since been get up
by the Delhi Administration to eva-
luate the work of the Directorate of
Socia] Welfare Delhi and to stream-
line its working,

Statement

Work donz by the Social Welfare Department

1. Residentia’ Institutions

of Delhi Administration

1978-79 1979-80
Type of I-stitutions
Number of No. No. of No. of
- Institu- of Bene-  Institu- Bene-
tions ficiaries tions ficiaries
1. Children‘s Institutious
(a) Statutory 10 1325 10 1198
(b) Non-Statutory 8 716 8 717
2. DBeggar’s Institutions 9 1641 9 1262
3. Institutions for Women . 3 429 4 490
4. Institutions for the aged and 1nfirm 1 39 1 39
5. Institution for the ha dicapyped . 1 655 4 780
I1. Services under the Directorate
1978-79777 T E T 7 B 1970-f0
Type of service o
o
No. of No. of No. of No. of
Units/ Beneficia- Units/ Beneficia-

Centres ries, ¥ Centres  ries

1. Day Care Centres
-
2. Fostar Care Centres

11 100 18 237

1 183 1 147
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I 2 3 4 5
3. Counselling and Guidance Bureau 5 : 2 302 2 280
4. Travellers Aid Bureau . % I 74 1 103
5. Integrated Child Dcvel:,pment Scheme . . 2 25399 7 33178
6. TFamily and Child Welfare Project . . . 1 789 I 758
7. Welfare Centres for Denotified Tribes " 6 310 6 491
8. Special Nutrition Programms . . : 675 135000 727 145380
9. Training-cm-Preduction  Centres  for
Women 3 i 3 : . 19 1354 19 1263
10. Work Centres for Women | 1 . i 20 809 20 1499
11, Sheltered Workshop for physically handi-
capped : - ‘ . % H 1 100 1 5%
12, TCPC for Physically Handicapped . : 3 142 3 127
13. Probation Services : : > o 5 6 2762 6 3198
14. Prison Welfare Services g : 2 2 I 678 1 523
15. Anti Dowry Scheme : A i F i = 1 50
III. Grant-in-aid and Financial Assistance Homes
1978-79 1979-80
Name of the Scheme ~——
No. of Amount  No. of Amount
Beneficia- disbursed Beneficia- disbursed
ries ries
—— @
Rs. Rs.
1. Grent-in-aid to voluntary Institutions ., Z 23 24,905,311 27 24,84,122
2. Old Age Assistance . ; : : : 1085 3.79,950 1800 7,87,263
3. Stipend and Prosthetic aid to the physically
handicapped . . - . . . 350 1,38,900 288  1,10,526
4. TFinancial Assistance to deserving widows, their
childres, old and infirm T.B. Patients
e : 1425 2,77,916 1791 4,96,438
IV. Harijan Welfaree
Name of the scheme 1978-79 1979-80
No. of Amount  No. of Amount
Bene- disbursed Bene- disbursed
ficiaries ficiaries
: 2 3 4 5
1. Housing subsidy X = . . 457 3.00 529 .

2. Vocational and Technical Scholarships to
: a : 5 b & 314 1.65, 550 1.8
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3% Meritorious Scholarships to S.C. and Backward

class

4. Improvement of Hirijan Bastics

5% Improvement of living condition of sweepers

and scavengers

6. Grant-in-aid to non-official organisations

7. Subsidy for small scale and cottage indus-

tries

8. Welfare cf Denotified Tribes

9* Financial assistance to S. G. for purchase of

buses
10. Construction Programme
ii. Hostels for S.G. boys/gir]s

12. Pre-examination coaching Centres.

Progress of Central Tuber Crops
Research Institute, Trivandrum

3191. SHRI B. K. NAIR: Will the
Minister of AGRICULTURE be plea-
sed to state:

(a) whether progress of the Cen-
tral Tuber Crops Research Institute,
Trivandrum has (been hampered in
recent years as a result of in-fighting
and mutual recrimination among
members of the senior staff;

(b) whether there is any proposal
t0 have these properly inquired into;
and

(c) if not, what action is being

taken to enable the institute to play
its intended role ?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAO): (a) to (c). The relations bet-
ween the Director of the Central
Tuber Crops Research Institute, Tti-
vandrum, and the staff of the Insti-
tute have not been cordial and
smooth for the last about three years.
A number of complaints and griev-
ance against the present Director
werV eceived from, the staff, which
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2 3 4 5
6730 18.89 7899 22.58
9n 35.19 13 9.00
3300 8.00 Nil Nil
15 0.96 19 1.27

>
731 7.66 1874 7.22
6.35 oo
37 8.88 *

1.96 .
100 2.69 82 2.60
1.20 1.iC

have been enquired into by two of
the Deputy Directors General of the
I.C.A.R. in October, 1979. While
these investigations were under way,
some of the scientists made an issue
of two of the transfers and along
with other staff of the Institute or-
ganised an agitation in the Institute
from 28th November, 1979 to Ist
January, 1980 to secure redressal of
their grievances against the present
Director of the Institute. This re-
sulted in some dislocation in the
work of the Institute.

About 35 Scientists of the Institute
met the Secretary and  Director-
General, ICAR, at New Delhi on
26-12-1979 when they were advised
to call-off the agitation and help in
restoring normalcy in the working of
vhe Institute. Although most of the
employees, who had taken part in
the agitation resumed duty on
2-1-1980, they did not actually attend
to their duties properly and continu-
ed the agitation against the Director
indirectly. The Director was advised
in writing by the Director-General
on the basis of the main complaints
made by the Scientists,

To make an on-the-spot assessment
of the entire situation, D. G., ICAR,
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accompained by Secretary of the
Council, visited the Institute from
28th to 30th April, 1980. This visit
had a good effect on the agitating
scientists and helped considerably in
clearing some misuiroerstandings and
doubts in their minds. As a result of
the confidence created in the minds
of the scientists of the Institute by
the visit#of Secretary and D. G,
ICAR, normalcy has been restored by
and large *in the working of the Insti-
tute. Further, action as may be
necessary, to improve the working
of the Institute is being taken in the
light of the findings of the Deputy
Directors General, Secretary and
D G, ICAR.

Sub-lettipg of Government
Accommodation

3192. SHRI PIUS TIRKEY: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether Government are aware
that a large number of Government
servants have partly/wholly  sublet

their quarters;

(b) what are the circumstances in
which an allottee is allowed to sublet
the premisec wholly or partly and
what action is taken for subletting
the premises without permission; and

(c) whether any periodical survey
i&conducted to check such like misuse
of Government accommodation and
i1 not, the reasons therefor?

THE MINISTER OF WORKS AND
HOUSING (SHRI P C. SETHI): (a)
Reports are received from time to
time about partial/full subletting oU
Government quarters in different
Government colonies.

(b) (1) Full subletting of Govern-

ment quarter is not permissible under
the allotment rules. However, the
accommodation allotted to a Govern-
ment servant can be shared with an-
other eligible Govt, employe© under
intimation to the Directorate of Es-
tates.
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(i) In the case of prima facie un-
authorised subletting of Government
accommodation, an enquiry con-
ducted according to the prescribed
procedure and action is taken against
the allottee who is found guilty of
unauthorised subletting. According
to the rules, where it is established
that the allottee has unauthorisedly
sublet or has been sharing accom-
modation with ineligible person, the
allotment may be cancelled and the
allottee may be declared ineligible
for Govt, accommodationJior a period
not exceeding three years and, or may
be debarred from sharing for a
period upto three years. The allot-
tee may also be charged enhanced
licence fee not exceeding four times
the standard licence fee under FR-45-
A.

(c) Yes, Sir, Periodical/surprise
inspection of the Government ac-
commodation in different colonies is
carried out to check misuse of the
accommodation and action, as per
the rules, 1is taken against the al-
lottee who have contravened the
provisions of the allotment rWes.

Charter of Demands by the Resident
Ascociations, Sarojini Nagar, New
Delhi

3193. SHRI CHINTAMANI JENA:
Will the Minister of WORKS AND
HOUSING »be pleased to state:

(a) whether a deputation of various
resident association® of  Sarojini
Nagar, New Delhi, met the Director
General of Works recently and pre-
sented a memorandum;

(b) if so, the details thereof;

(c) the demands which have been
agreed to and the time by which they
will be implemented; and

(d) the demands which have not

been agreed to and the reasons
therefor?

THE MINISTER OF WO$KS ANI>
HOUSING (SHRI P C. SETHI): (a)
Yes, Sir. .
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(b) The first handed over by the
Association contained 41 items.

(c) and (d). The demands of the
Residents* Association may be broad-
ly classified into two categories:

(1) Special repairs;

(11) Additions and alterations:

Special repair works ar© executed
every year according to the relative
urgency and availability of funds.

A comprehensive survey of items
of additions and alterations demand-
ed by the Residents’ Association has
also been carried out and will be
implemented in the light of the avail-
able resources.

Blocking of Verandahs in Sarojini
Nagar Market, New Delhi

3194. SHRI CHINTAMANI JENA:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether Government are aware
that shopkeepers of the markets in
Sarojini Nagar and other adjoining
colonies in Delhi have blocked the
front verandahs meant for passage of
customers etc. by raising partitions
and other structures or by storing
their goods as well as the bye-lanes
in the back side of the shops;

(b) whether this misuse*of public
premises is causing a great deal of
inconvenience to the public who have
made several complaints to the local
authorities;

(c) if so, whether any action is be-
ing taken to remove the illegal en-
croachment from the said verandahs

and also against the shopkeepers for
raising such unauthorised structures;

if so, the details thereof; and

(d) if no action is contemplated, the
reasons therefor?

THE MINISTER OF WORKS AND
ROUSING (SHRI P C. SETHI): (a)
Yes, Sir. *

(b) Yes,. Sir.
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(c) and (d). The verandahs of the
Sarojini Nagar Market were declared
a3 public Streets by th© New Delhi
Municipal Committee on 19-1-79 after
observing the prescribed procedure-
On 18-4-79 the said verandahs were
either cleared of obstructions by the
shopkeepers themselves or th© ob-
structions were removed by the en-
forcement agency of the Committee;
but on an appeal filed by the Sarojini
Nagar Market Shopkeepers Associa-
tion, the District Magistrate in his
orders dated 20-4-79 restrained the
Committee from taking any further
action in the matter till the disposal
of the appeal. The appeal is still
sub-judice.

Ag regards temporary encroach-
ment in the form of stacking of the
goods unauthorisedly in the bye-lanes
or outside the verandahs such en-
croachments are removed by the en-
forcement agency of the New Delhi
Municipal Committee from time to
time during periodical inspections.

Production of Tapioca

3195. SHRI B. K. NAIR: Will the
Minister of AGRICULTURE be plea-
sed to state:

(a) the production of Tapioca in
the country during past three years;

(b) the quantities used for different
purposes such as food, manufacture,
export;

(c) whether any process has been
developed for manufacturing power
alcohol from it;

(d) whether Government propose b
arrange for commercial production of
power alcohol; and

(e) if not, the reason thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)

Production of Tapioca in thO country
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during past three years ending 1978-
79 is given below:

Year Production in lakh
| tonnes
1976-77 63.75
1977-78 56.88
1978-79 60.53

(b) Quantities used for food and
manufacture are not available. As
regards exports, these are in the
form of tapioca chips, tapioca flour,
tapioca starches and tapioca and sago
and substitutes. Tapioca is mainly ex-
ported in the form of tapioca chips.
And in terms of tuber production, it
roughly accounts for 4 per cent of
all-India production.

(c) to (e). Central Tuber Crop Re-
search Institute, Trivandrum  has
been developing a process for manu-
facturing power alcohol from Tapioca
and the commercial aspects have not
yet been examined.

Establishment of Institute of
Agriculture at Banaras Hindu
University

3106. SHRI * ZAfNUL BASHER:
Will the Minister of EDUCATION be
pleased to state:

(a) whether Government are aware
that a proposal has been submitted by
the Banaras Hindu University to the
University Grants Commission and
the Ministry of Education for the
establishment of Institute of Agricul-
ture there;

(b) whether it is also a fact that
the University Grants Commission and
ICAR have cleared the proposal; and

(¢) if so, what action Government
are taking in this matter?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) and (b). Yes, Sir.
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(c)  The proposal has been examin-
ed by Government. As it involves,
amendment of relevant Statutes of
the Banaras Hindu University, action
is being taken to obtain the approval
of the President, in his capacity as
the Visitor of the University, to the
required amendments.

Anganwadies

3197. SHRI B. K. NAIR: Will the
Minister of SOCIAL WELFARE be
pleased to state: *

(a) the number of Anganwadies in
the country, the children and nursing
mothers attended to therein and the
number of employees, State-wise;

(b) the pay scales applicable to the
employees;

(c) whether there is any proposal
to raise their scales;

(d) if so, on what lines;

(e) whether these institutions are
prepared to be placed on a permanent
footing as an item of our 30cial "wel-
fare programme; and

(f) if so, the details in this regard?

THE MINISTER « OF EDUCA-
TION AND HEALTH AND SOCIAL
WELFARE (SHRI B. SHANKARA-
NAND): (a> A Statement indicat-
ing State-wise the number of An-
ganwadis functioning in the coun-
try,, the children and nursing
mothers being attended to and the
number of employees therein, is
attached.

(b) The Anganwadi Workers and
the Helpers, who manage the an-
ganwadis, are  honorary  workers.
Matriculate Anganwadi workers get
an' honorarium of Rs. 175 Per
Month and Non-Matriculates get an
honorarium of Rs. 125 Per Month.
Helpers get an honorarium of Rs.
50 Per Month.

(c) No. Sir.
(d) Does not drise.
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(e) and (f). The Programme Eva-  which these Anganwadis function.
luation Organisation of the  Plan- The question of permanence of the
ning Commission have undertaken programme will be looked into after
an evaluation of Integrated  Child receipt of the final report of the Pro-
Development Services Scheme under gramme Ev”uation Organisation.

Statement
Si. Statr/Union No. of No. of No. of Number of beneficiaries
No.  Teriitory Anganwadi Anganwadi Helpers — —
centres Workers Children  Nirsing

(o -6 years) mothers

I 2 3 4 5 6 7
I Andhra Pradesh . ] 521 521 521 59629 4645
2 Assam e 457 457 457 31448 GSuS
3 Bihar e - 610 610 610 63092 4099
4 Gnjrat e 202 202 202 33803 3795
5 Harvana R m 34° 340 340 49735 755'
6 I’imachal Piadesh . 149 149 149 4066 19%3
7 Jammu in Kashmir - 200 200 200 12942 337°
8 Karnataka . . . . - 468 468 468 50600 280:
9 Kerala L - 322 322 322 53333 66
lu Madhya Piadesh . 336 336 336 31232 4379
11 Mahnra“htra . 498 498 08 60419 2786
12 Manipur . . . . . 50 50 50 Not lepor ted
<3 Meghalaya ] 97 97 97 7859 1°75
14 Nagaland . . . . - 105 105 105 " %365 1091
*5  Orissa e n 359 359 359 39743 5276
16 Punjab . . . . . 267 267 267 12231 5424
17 Rajasthan . 261 261 261 23007 3063
18 Sikkim . . . . - 44 144 144 A§777 1724
19 Tripura . . . . - 146 146 146 15532 1109
20 Tamil Nadu . 298 298 298 29634 4031
21 Uttar Pradesh . 798 798 798 128549 15742
22 West Bengal I 775 775 775 81837 9018
23 Dadra & Nagar Haveli ; . 88 88 88 4223 1°55
24 Delhi . . « . m 200 200 200 3°453 5039
25 Goa, Daman & Diu . 55 55 55 2633 256

26 Lakshadweep 50 50 50 5%76 1282
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27 Mizoram 50 50 50 4818 30T
iB  Pondicherry 100 100 100 10042 2131

Sowce : Monthly Progress Repoits received from 33 projects sanctioned in 1975-76 and 54 out
of 67 projects sanctioned in 1978-79, which have become operational.

Note ; 116" anganwadis in 33 projects out of 50 sanctioned in 1979-P0 have also been started,
but detailed Monthly Progress Reports in respect of these projeets have not yet started
coming and therefore number ofactual beneficial ies carnotbe provided.
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Research in Cultivation of Lokena for
Fodder and Timber

3200. SHRI R. K. MHALGI: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether Government’s attention
has been drawn to a letter appearing
in the Marathi “Loksatte» dated the
12th January, 1980 regarding cultiva-
tion of “Lokena” trees which grow
over 60 feet in height in a short period
of five j'ears and which are consider-
ed to be ideal for providing cattle
fodder and timber; and

(b) if so, whether Government pro-
pose to make further research in thq
matter and start plantation of this
tree on an experimental 1basis?

THE  MINISTER OF  STATE
IN THE MINISTRY OF AGRICUL-
TURE (SHRI R. V. SWAMINATH-
AN): (a) Leucaena leucocephala
commonly known as Koo-babul tree
has mainly 3 types of plants. Short
bushy growing upto 5 metres height
is 'known as  ‘Hawaiian types’,
which are low yielders. The
second type is known as ‘“Peru
types” which are tall growing upto
15 metres height with extensive
branches and provide high quality
and quantity of forage.  The third
type is known as “Salvador types’
which are tall trees growing upto
height of 20 metres with large
leaves and thick trunk, they are
the high yielders.

b

Leucaena tfree provides nutritious
leaves for  animal fodders. twigs
for fuel and full grown trunks as
timber. The seed of leucaena con-
tain gum (15 to 20 per cent) and
the leaves contain 26 to 30 per rent
protein.  This tree is reported to
fix nitrogen symbiotically® from air
benefiting the  succeeding crop
taken in rotation. However, it has
toxic substance known as mimosine
which <becomest toxic to animals if
fed in large quantities for  longer
period of 6 to 8 months. If the leu-
caena leaves fed lo the ftattle form
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only about 30 to 40 per cent of the
total daily feed to the cattle the
problem  of toxic  threshold  of
mimosine wojrild be eliminated.

(b) The research programme on

Leucaena leucocephala is  already
in progress at the Indian Grassland
and Fodder Research Institute,
Jhansi (U.P.) and a* some of
the Agricultural Universities  and
other Institutions  such as Krishi
Vigyan Kendra, , Koslibad  Hills,
Bombay, Bharatiya  Agro-Industries
URULIKANCHAN, Poona etc. It is
also proposed to intensify research
on all aspects of this tree for social
forestry, soil amelioration, fodder
production as  well as for fuel.
Efforts are also being put for plan-
tation of this tree for fodder-cum-
fuel system in  both drought-
prone and irrigated areas and also
introduce in waste lands, Saline
and Alkaline areas, ravines lands
etc. To meet this requirement, large
scale seed production and procure-

ment programmes are being plan-
ned.
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Life Saving Drugs from Buffaloes
Pancreas

3203. DR. VASANT KUMAR
PANDIT: Will the Minister  of
AGRICULTURE be pleased to state:

(a) whether the Indian Council of
Agricultural Research sponsored a
project in 1974 which resulted in suc-
cess in claiming life-saving Insulin
and Heparin from Buffaloes Pan-
creas lungs;

(b) if so, the total cost of this pro-
ject during the last 6-7 years;

(c) whether Government propose to
exploit manufacture of Life Saving
Insulin and Heparin available in large
quantities from the Deonar Abattoir
in Bombay where a number of buffa-
loes are killed every day; and

(d) when the Indian Council of
Agricultural Research plan to market
a standard product as a result of this
bio-chemistry research?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULRE:
(SHRI R. V. SWAMINATHAN):
(a) The Indian Council of Agricul-
tural Research sponsored an  All
India Coordinated Research  Pro-
gramme on Utilisation of Slaughter
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House by-products at Bombay Ve-
terinary College, Bombay, and Val-
labhbhai Patel Chest Institute, Uni-
versity of Delhi, Delhi. Based on
laboratory results, techniques have/
been developed for the preparation
of Insulin from  buffalo pancreas
and heparin from buffalo lungs. The
insulin and heparin prepared in the
laboratory have to be examined
from the immunological aspects
and compatibility of the properties
for therapeutic purposes

(b) The total cost of the Project
is Rs. 16.81 lakhs.

(c) The manufacture of insulin
and heparin can be taken over only
after the studies indicated at (a)
above are completed and economics
of production etc.  through  pilot
trials have been made.

(d) The marketing of insulin and
heparin when developed will be
done by a suitable Organisation. The
Indian Council of Agricultural Re-
search does not normally Smarket
any product developed under  re-
search schemes.
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Assistance for Publishing Works in
'Regional Language

3206. SHRIMATI GEETA
MUKHERIJEE: Wifi the "Minister
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of EDUCATION be
state:

pleased  to

(a) whether the Central Govern-
ment give assistance for publishing

works of celebrated authors in region-
al languages;

(b) if so, for what works and of
which authors such assfstance was
given in 1978-79 and 197SV-80;

(c) whether Government have re-
ceived a request for such assistance
from the Government of West Bengal
for publication of Tagore’s works; and

(d) if so, the Government’s reaction
thereof?

THE MINISTER OF EDUCATION
AND « HEALTH AND SOCIAL
WELFARE (SHRI B. SHANKARA-
NAND): (a) and (b). Under the
scheme of assistance to voluntary
organisations for promotion of
Indian languages, grants are given
to voluntary organisations/educa-
tional institutions/registered socie-
ties in all languages other than
Hindi and Sanskrit as set out in the
8th Schedule to the Constitution of
Indian and other recognised Tangu-
ages, including tribal languages wused
in India. Requests for financial as-
sistance from individuals are also
considered in very special circum-
stam es. There is however, no
scheme as su*ch in the Ministry for
publishing works of celebrated
authors. However a voluntary orga-
nisation/educational institution/ re-
gistered society intending to pub-
lish such works would qualify for
assistance.

(¢) No, Sir.

Ad't Does not arise.

Establishment of College of Petroleum
Technology

3207. SHRI ZAINUL BASHER:
Will the Minister of EDUCATION
be pleased to slate:

(a)  whether any proposal has been
received by his Ministry and the Uni-
versity Grants Commission from Ali.
garh Muslim University to establish a
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college of petroleum technology there;
and

(b) if so, what action Government

have taken in the matter so far?

THE MINISTER OF EDUCATION
AND HEALTH ANJD SOCIAL
WELFARE (SHRI B. SHANKARA-
NAND): (a) Yes Sir, the proposal
was received in the year 1975.

(b)  The proposal was examined by

the Central Government but could
not be agreed to due to financial
constraints.

Scheme to provide Water Drainage
and Lane Pavement Facility in
Villages

3208. SHRI ZAINUL BASHER:
Will the Minister of RURAL RE-
CONSTRUCTION  be pleased to

state: i

(a) whether there is any scheme of
the Government to provide water
drainage and lane pavement facility in
the villages;

(b) if so, whether thig scheme has
been introduced in the district of
Ghazipur in U. P. where more than
90 per cent people live in the villages;
and

(c) if so, the details thereof?

THE {MIDNISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI R. V. SWAMINA-
THAN): (a) There is no such Cen-
tral scheme to provide water drain-
age and lane pavement facility in
the villages.

(b) and (c¢) Does not arise.
Development of Ravi Nagar, Delhi

3209. SHRI ZAINUL BASHER:
Will the Minister of WORKS AND
HOUSING be pleased to refer to
the reply/ given to Unstarred Ques-
tion No. 3617 on 19th March, 1979
regarding}  regularisatidn of  Ravi
Nagar and state:

1163 LS—o6

A&ADHA 16, 1902 (SAKA) Written Answers ig2

(a) whether development of roads
and drains in the regularised portion

of Ravi Nagar, Delhi has been under-
taken in accordance with the lay-out
plan prepared by the Delhi Develop-
ment Authority; and

(b) if so, the progress made so far?

THE MINISTER OF  WORKS
AND  HOUSIUNTG  (SHRI P. C.
SETHI): (a) and (b). JThe Munici-
pal Corporation of Delhi has re-
ported that some basic  amenities
are being provided in the regularis-
ed portion of Ravi Nagar within
the limited financial resources, as
part of* overall development as per
regularised plan. Complete deve-
lopment will be undertaken  after
the development charges are re-

coverd from the plot holders.

During 1979-80,  the
Corporation of Delhi undertook the

Municipal

following works:—

(1) Rle)-construction of  drains

in Ravi Nagar.

(i1) Remetalling and pre-mixing
of*roads in Ravi Nagar.

Subsidy for Rice, Wheat and Coarse
Grains

3210. SHRI N. E. HORO: Will the
AGRICULTURE  be
pleased to state:

* (a) the
quintal being

Minister of

amount of subsidy per*
given for rice, wheat

and coarse grains which are made

available for public distribution;

»

(b)  whether there is an$P disparity
in the amount™ of subsidy given for
rice andfotfyer fpodgraina; and
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(¢) if so, whether it is proposed to

increase the amount of subsidy in The
case of rice?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
The subsidy on rice, wheat and
coarse grains made  available  for
distribution as provided in the bud-
get Estimates for 1980-81 1is  as

given below: —

Rupees per (Q,u:ntal)

Wheat 33'49
Rice 26*60
Coarse grains 32 *84

(b) and (c¢) The subsidy

sents the difference between the

economic cost and its issue  price.
The economic cost consists of pro-
curement price, procurement  inci-
dentals and distribution charges of
the  Corporation. The procurement
prices are fixed by the Government
on the recommendations of the
Agricultural Prices Commission and
in consultation with the State Gov-
ernments. The issue prices are also
determined by the  Government
after taking into account the ability
of the consumers to pay, the impact
on the overall price level as well as
the prevailing open market prices.
4The variation in the quantum  qf
subsidy is thus explained by the

difference in the procurement and

issue prices of rice and other food-
tgrains. The amount of subsidy thus
depends ftpon the level of total

Economic Cost of a cereal and its
issue price. *

repre-
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1 2 4 5
12. nm em- 30,83‘8 frwro 8,75,195
gstof™rr 6.07 faro*fto
13. (1) FvZ8S 1,86,000 faOWIO 16,00,000
(f) 45. 38 fa20*0 33,618
14. qriwr sijtpt 1,307 footfto 8,73,396
t «#r fawr
15. A=Ntx 2 13. 23 O*0 1,94,391
~976—79 % faq
6. fAwsi’r 22.64 faoifto 38,889
17 (i) jvfvx TRAr 72,800 farosmro 14,84,421
(i1) feral, » € 4 67 foo*fto 31,480
18 5wIFR 4,120 farotfro 98,512
19. 34,970 fYo*mo 5,95,553
20. 660 %0770 13,31 ¢&
21. 4240 teroriio 85279
22.
*R% criwrrf,
st £ v 3,45. 65 fao*fto 8,50,630
(i) | n J TRT{f A A fAfe*ftefr ?rh; riffr«fr AT *f
MNEWE RE |

(ii) ssrf »f frfa

Purchase of Foreign Vessels for Deep
Sea Fishing

3212. SHRI P. M. SAYEED: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether Government are en-
couraging the use of foreign vessels

on charter to undertake deep sea
fishirfg;

(b) if so, whether the intention of

the Government is V'at once the

jrrar ~qtff 3rt

operations are found to be economi-
cally viable the wvessel could be
purchased at the end of the charter
period;

(c) the steps which are under con-
sideration to purchase deep sea fishing

vessels during the current financial

year; and

(d) from which countries and how

these fishing vessels are being distri-
buted to the users?
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THE MINISTER OF STATE IN THE
MINISRTY OF  AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)

Yes. Sir.
(b) Yes, Sir.

(¢) The Government issued a public
notice in June, 1977 for import of 20
vessels. A total number of 126 ves-
sels are authorised for import antici-
pating 50 per cent fall out. Loans
were sanctioned by Shipping Develop-
ment Fund Committee (SDFC) for 75

vessels. However SDFC has stopped
disbursing loans for fishing vessels
after 31-12-1978. The Government

are negotiating with ARDC for handl-
ing loans relating to the remaining
cares.

(d) Proven designs suitable for our
fishing needs are selected from various
foreign builders from U.S.A., Japan,
Holland. Poland, Korea, Singapore,
Spain, France, Australia etc. The
broad principles followed for permit-
ting imports of trawlers are as follows:

(1) experience in the field of fish-
eries including processing at mar-
keting;

(11) managerial capability of tfce
applicant; and

(111) financial soundness
reputation of the firm.

The following priorities were fol-
lowed while considering the applica-
tions.

(1) Public Sector Corporations;

(2) Cooperative Societies;

(3) Small and medium size fisher-
men’s organisations and individuals;

and

(4) Large size industrial units in-
cluding big houses.

of Telecommunication
Equipment

3213. SHRI P. M. SAYEED: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a)

Public sector was not able to meet the

Manufacture

and

whether it is a fact that the

A&ADHA 1« 1902 (SAKA) Written Answers

demand of telecommunication equip-
ment which are being currently im-
ported; and

(b)  if so, the reasons therefor and
action taken thereon?

THE MINISTER OF COMMUNICA-
TIONS (SHRi C. M. STEPHEN): (a)
and (b). The Public Sector Under-
takings engaged in the manufacture of
telecommunication  equipment have
not been able to meet the full require-
ments of such equipment. The rea-
sons for resorting to import! of tele-
communication equipment are: —

(i) The demands have outstripped
tne indigenous production capacity;
and

(i1)) Some of the modern equip-
ment using the latest technology
are not manufactured in the coun-
try.

Action has already been taken to
augment the indigenous manufactur-
ing capacity and to develop advanced
technologies in the country tj“rough
expanded Research and Development
efforts.

Examination in different College
Centres of Delhi University

3214. SHRi P. M. SAYEED: Will
the Minister of EDUCATION be

pleased to state:

(a) whether *it is a fact that Gov-
ernment have decided to appoint a
special inspection team for examina-
tion surveillance in different college
centres of Delhi University;

(b) if so, whether the administrative
functioning of the examination branch
will also be bifurcated;

(c) whether the South Campus will
have a separate examination section
for its colleges;"'

(d) whether these were the recom-
mendations by the Academic Council
of Delhi University; and

(e) what were the other recom-
mendations and what steps are being
taken to implemeftt the Council’s
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approved guidelines for punishing

students caught cheating?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) No, Sir. Senior teacher of the
University of Delhi, however, visit the
Examination Centres of the University
from time to time to help the Superin.
tendents of the Centres in ensuring
smooth and efficient conduct of the
examinations.

(b) to \d). On the recommendation

of the Academic Council, the Vice-
Chancellor has appointed a Committee
to examine the proposal to entrust the
conduct of examinations in  South
Delhi Colleges to the University’s
South Campus.

(e) The Academic Council had also

recommended the adoption of certain
guidelines for award of punishment to
students for using unfair means. The
recommendations have yet to be con-
sidered by the Executive Council of
the University.

Induction Cost and Sale Price of
Sugar in different Zojnes

3215. SHRI BALASAHEB VIKHE
PATIL:

SHRI CHANDRABHAN
ATHARE PATIL:

Will the Minister of AGRICULTURE

JULY 7t 1960
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be pleased to lay a statement showing;

(a) what has been'the fair selling
price of sugar in each of the 16 sugar
Zones during 1978-79 and  1979-801
under broad items viz. cost of cane,
purchase tax/cane cess, conversion cost
and return per quintal; and

(b) zone-wise cost of production of
sugar (per quintal) during 1978-79 and
1979-80? .

1

THE MINISTER OF STATE IN THE
MINISTRY  OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a>
and (b). The economic cost of produc-
tion (including return on capital em-
loyed) is calculated under the follow-
ing heads:

Cane Cost

Purchase taxlcane cess and driage.
Conversion Cost including depre-
ciation; and

Return including interest on

long term borrowings.

The cost so worked out being fne
economic cost, can also be construed
as the fair selling price for the totality
of production in a zone.

Two statements showing the details
of such cost of production zone wise
for the years 1978-79 and 1979-80 are
attached (Statement I & II).

Statement—I

Si. Zone Game

No Cost
1 Punjab i*7'37
2 (laryana 117%63

3 Rajasthan

H9*94

Purchase Conver- Return Economic
Tax/ccss sion (including cost/cost
Driage cost interest of pro-
on long duction
term for
borrow- totality
ing s) of produ-
tion
3*10 6a* 12 25-15 207772
18%54 62%23 25%»3 223%53
© rxo 9°% »3 25%%3 235' 5°



I

4
5
6
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2

West UP.
Central U.P.
East U.P-

7 North Bihar

8

9
10
11
12
13
14
15

South Bihar
Gujarat
Madhya Pradesh
Maharashtra -
Karnataka
Andhra Pradesh

T.N. & Pondicherry
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3
ii 8%6i
126%91
125-05
12458
120°01
123%98
120-97

119*35
121*61

119-57
127-53

Assam, Orissa, West Ben-

gal and Nagaland

16 Kerala & Goa
All India Average

*Gost of cane has been ca'culated on the basis of the minimum statutory cane price fixed by the
Gcvernment.

121%65
122%67

Statement

4

15*80
16 83
16 80
13* 5*
13*87
io* 60
5*%90
15-16
17*71
1103
21*91

1*95
5% 60

IT

5

57%*§
54-47
71* 60

78*50
118Se6

54*!9
8o0* 42
4922

59*74
68*64

54*39

87%29
76 %39

6

25% 13
*50%3
25% 13
25 *3
25%*3
25% *3
25% 13
25% 13
25%13
2J% 13
25%13

25% 13
25 13
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7

216* 69
223-34
238* 58
241%37
277-87
213* 19
232-42
208 86
22419
2V37
228% 96

236 02

229-79
219%63

Statement showing the details o fcost o fproduction andex-factory selling price o fsugarfor theyear 1979-80-

SI.
No.

AW

()]

10
11
12

13

14
15

16

Cane

Zone Cost*
Punjab ., 156%25
Harvana 148-17
Rajasthan 150-28
West U.P o H 7%53
Central U.P. . *6 33
East U.P. *47%35
North Bihar 146-36
South Bihar 144' 84
Gujarat 147*72
Madhya Pradesh 147* 18
Maharashtra 148*33
Karanataka 150*30
Andhra Pradesh x47*45
T.N. & Pondicherry 152%27

Assam, Orissa, West Bengai &

Nagaland . . 147%93
Kerala & 156*01

All

India Average

Purchase
Tax/cess
Driage

3 17
18* 57
0* 26
15*90
16*33
iS-35
13*30
*3*50
*2 99
6-98
14*96
1857
1091

24%94

0%42
7 03

Conver-
sion
cost

73 50
69* 82
106- 86
75°n
76* 26
+ 100*59
95 30
124* 67
60- 80
97*11
37'95
66- 44
70-69

64-31

93 88
75%62

Return
(including
interest on
long term

borrow-

ings)

23- 18
23* 18
23*% 18
23*% 18

23* 18
23* 18
23-18
23* 18
23*% 18
*3- 18
23* 18
23-18
23* 18
23* 18

23 18
23* 18

Economic
cost/cost

of produc-
tion for

totality of
production

256*10

259*74
280-58

261* 72
262 05
287-47
278-14
306 19
244* 06
274%*45
244-42
258* 49
252%23
264* 70

265 41
261 *84 #
255 94

¢Cost of cane has been calculated on the basis of the minimurA statutory cane price fixed
by the Government.
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Urban Land Ceiling and regulation
Act, 1976

3216. SHiU BALA&AHEB VIKHE
PATIL:

SHRI C. B. ATHARB PATIL:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether certain expert Com-
mittees and Working Groups set up by
Government including a group of
Ministers frorp 1970 onwards have al-
ready examined the Urban Land Ceil-
ing law; and

(b) if so, what have been tne re-
commendations of each of the expert
Committees and working/Study groups
set up for the purpose?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI)): (a)
The Urban Land (Ceiling and Regula-
tion) Act, was enacted in 1976. The
first formal review of the working of
this Act was made by a Working
Group appointed by the Government
of India in November, 1979.

(b) It will not be in public interest

to reveal the recommendations made
by the Working Group until tfac Gov-
ernment havfc taken a view on them.

Scheme for Jute Growers

3217. SHRI MUKUNDA MANDAL.:
Will the Minister of AGRICULTURE
b» pleased to state:

(a) whether Government have
adopted any ways and means to save
the jute growers of the country; and

(b) if so, the facts thereof and
action taken in regard thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE'
(SHRI R. V. SWAM2NATHAN): (a)
and (b). The Government of India
have adopted the following ways and

means to save the jute growers of the
country: —

(1) Fixation of statutory minimum
Support Price of Raw Jute.

JULY 7, 1980
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(i1) Providing market support by
entrusting Jute Corporation of India
with purchases of raw jute.

(ii1) Implementation of Centrally
Sponsored Intensive Jute District
Programme in six majofTute|mesta
growing States for increasing the
productivity of raw juite through in-
tensive cultivation. Under this
scheme, the Government of India is
providing certified jute seed to gro-
wers at a subsidised rate.

Expenditure incurred on Tiger
Projects

3218. SHRI MUKUNDA MANDAL:
Will the Minister of AGRICULTURE
be pleased to state the details  of
expenditure so far incurred on each
Tiger project?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): The
information is being collected from the
State Governments concerned and the
same will be placed on the Table of
the Sabha as soon as it is received.

Opening of Central School at Leh

3219. DR. KARAN SINGH: Will the
Minister of EDUCATION be pleased
to state:

(a) whether a  decision has been
taken to open a Central School in Leh;
and

(b) if so, when the School is likely
to be opened?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) and (b). The Kendriya Vidyalaya
Sangathan has agreed in principle to>
start a Kendriya Vidyalaya (Central
School) in Leh. Issues relating to
availability of lands and buildings are
being negotiated with the State Gov-
ernment. The Vidyalaya can be start-
led after these issues are~tffttled.
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Auroville Project

3220. DR. KARAN SINGH: Will the
Minister of EDUCATION be pleased
to state: #

(a) whether the Auroville project
has got into serious difficulties as a
result of internecine squabbles and
financial irregularities; and

(b) if so, what steps Government

propose to take to salvage this great
project as a national memorial to

Sri Aurobindo and the Mother?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):

(a) Yes, Sir.

(b) The Government is seized of tlfe

problems and considering various
courses of action.

Opening of P. & T. Offices in
Kerala

3221. SHRI G. M. BANATWALLA:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the number of new post/tele-
graph offices opened in the country
during 1977, 1978 and 1979, (year-
wise);

(b) the number of such new post/
telegraph offices opened in each dis-
trict of Kerala during the above per-
iod, year-wise;

(c) the number of new post/tele-
graph offices proposed to be opened in
the country in 1980 and 1981; and
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(d) the number of such new post/

telegraph offices proposed to be open-
ed in district of Kerala in 1980 and
19817

THE MINISTER OF COMMUNICA-
TIONS (SHRI c¢- M. STEPHEN): (a)
The number of new post offices/tele-
graph offices opened in the country
under the Plan during 1977-78, 1978-
79, and 1979-80 is a" follows:—

N -mber of
Telegraph

Year Number of post
offices opened
offices opened

977-78 3297 2,614
1978-79 55753 3.851
197980 sa3 2,746

(b) The number of new post offices/
telegraph offices opened under the Plan
in each district of Kerala year-wise is
indicated in the Statement annexed.

(c) and (d). Under the Annual Plan
1980-81 earlier approved by the Plan-
ning Commission, the proposal is to
open about 5,000 new rural post offices
including 1'50 in Kerala and 3,500 tele-
graph offices including 59 in Kerala.
These figures are subject to modifica-
tion in the light of the new Five Year
Plan for the ptriod 1980—85 under
preparation.  The target for 1981-82
will be determined after the new Five
Year Plan is finalised.

Statement

Statement showing the number of new post offices/ telegraph offices opened in Kerala, district-
Viseand year-wise to be enclosed in reply to Lok Sabha Unstarred Question No. 3221 for 7-7-80.

I.  Post Officet

Name of district

Years
1977-78 1978-79  1979-80
2 3 4
16 11 18
15 8

19 # 7 8
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1
4.
P U U 50 S SO

6. Emakulam
7. Malappuram

8. Paljhat « . e« . .

ii. CSannanore.

I1. Telegraph Offices :
Name of Distri ct
i. Trivandrum , * e
2. Qjiilon
3. Alleppey i
4- Kottayam .
5. Idikki
6. Emakulam.
7. Malappuram
8. Paighat
9 Trichur
I0 Calicut
ii. Cannanore ,
ttamrtWw  ftwn
3222. Vtm ¥ owtfl
UWW  lltrr

aor ftwrr *sfr » friqr
far:

(*) WI fITOIT fWT imtft
% Tar"T T>3RTI"W
rrr* fr NrafkeT <c fa*K Tfr | ;

(sr) M, tit Fw A R
fYeHI ?nr 5%t | ;

(™) star ita 3r¥mft fawn %
% ** »v w wm $?
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2 3 4
5 7 T
1 12 24 10
12 8
6 13-
* 6 *5 ift
6 e 6 8
ii 20 18
9 28 33

Telegraph offices opened

1977-78  1978'79  *979-80

. 17 3 17
7 5 °

3

2 7 1

3 2 !

15 9

. 2 21 4
41 16

3 29 7
6 6 B

41 .5

firan wk Rrrro *)< mrx vwm “aft
(*ft IWTTTY) () % (*I). 1979
* N in”rg ftrsn ifrsrm &re fw
*ar «r *ftr w*u q”r qr s *tot «ar i
SS ¢ amtCI, ireflflim fr “rtt -
Tt clor TTTim % SIS gifi*T
AN S 11

1968 ~ far* *t *$ t%
Fifr srm  § ftrerr vt OTsfow it*
tot  rr# % “voro shifts A 11 farsrTfW
wit wrtf sforc %" X’ fan; *mr* ~

imr*, fr gnw w
I 1*3: Tt"TTT S'RT ft*TT  fair
Vt frfR VI7I, i

¥5nVp f™< wr eqi"nfNtmr fi??! vr
sNTY fw  iwt $ 1 roV JitiRT srm fr
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3%* ftrar t qrimf vt
* fatr gwnrfiror f*r fcl
farrferer! *r snfa afto* % f*r farc
ifft tftiz St *fag’tar rmoft *r qsftr
%to <wowar *Tstp;; »  %pw *forre
ftint 1 1 Triff * spwcar msrfiror
fiISIT * « W<r<fiPVH % ~T/Fff *f "tV R
T PFT I 3KT WIT'T ift VT feqT | I

cPSTh, Jftfa Qo %
€rt” fw smrnff tt *rfav Irvifm1
qft qUrg"yeTT ifiedy 1
to a’T if Ww fFwi<wmw
WM

3223. *ft JWW IIPJ ?Wf: *IT fWT

A gpntf ft o rre M r fac:

(ap) T TOT *** § t"r fa?*-
fArm Arrfgh *t tot* Ffrffa

apIT % f*rmdIR | ;

(«r) *fa ft, M SIOMT BFftr%
jr - fir “rrinft; sftr

(*r) ftwfanH*r % f*r rm %
T T TT *FT f#FIT'W 1 ?

frrerr *ftr tflr am* wém
«ft a*° nvtiw) Cm) * "~ 1
st) *fte (*r) . svt 1

viwra fwwr

3224. «ft HHIT wtf * WI Unfa
«fth *wm A yqr fa:

(*) &\~ 2ffiT (TIT % ~TPT TOHT

wm stra am % Mt srrartf *nmirr

thr "r § fac* «mr sttt

fwfricT *T<ft jftinrmff « sofar
FITI ; 1

(™) ~  iftspnvt % far* smIT*ft qrer

ir f+'ift rrfar ¢ fNrenr 26 mmi » j

() ¥t 7T Nttt % Yanrr'r

f5=nft ArfH A jft wmr % f~ft

qr AT A T | <% ™ it nrrtfr

Pt s*T2ft Y fwf"RT tar "1 ;
v.Xk

(«) *fa fr, 2ft o § «r ert
fsp'rfr jorfy | ?

fiwfoi <ftr KWItfl 41t (*ft *ffo o Wif) :

v) (v). q~ffa if'RT
(1978-83) VI TTX 1-4-1980 fr «** ft W
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| ifo: ?rf iftaprr (1980-8 5) ft*prw
Arrf oar 11 Miftr, qf"m
*TE* qr inft fwr v *m %1

o) frtr (*) . yrafHm
% ftftr Tr"T-Frtk %ann’y fw ff vmm
% fhrr A YPIT % firer q sttH

t «

Lay out Plans of Mandawali
Fazalpur Delhi

3225.  SHRI PHOOL CHAND VER-
MA: Will the Minister of WORKS
AND HOUSING be pleas* to state:

(a) whether it is a fact that the-
DDA have released the layout plan of
Mandawali Fazalpur, its complex and
have also invited objections/sugges-
tions from the Registered Welfare
Associations;

k

(b) if so, whether the objections/
suggestions so far received by the
prescribed date have been given cue
consideration and disputed items, if
any, discussed with the representa-
tives of the Registered Welfare Asso-
ciations;

(c) whether the land earmarked
for Registered Associations Commu-
nity Centres, etc. have been protected
by the DDA;

(d) whether it is a fact that the*
land owners have been served with
notices  to deposit development
charges; and

(e) if so, how many persons have
deposited the development charges
and the time by which the Delhi
Development Authority would develop
the area?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
These drafts layout plans have been
published by the Delhi Development*
Authority inviting objections/sugges-
tion from the public.

(b) No, Sir.

(c¢) Notices have been issued for un-»

authorised construction in Mandawali
FazalDur.
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(d) Public notices were issued re-
questing residents/owners of the pro-
perties in various unauthorised colo-
nies including Mandawali Fazalpur
Complex, to deposit the first instal-
ment ofd evelopment charges along-
with necessary documents. Individual
notices were issued to those who did
not deposit the required development
charges, requesting them to deposit
the same.

(e) 99 persons have deposited the
fir& instalment of development charge
After at least 50 per cent of the total
development charges are collected,
development of the area would be
undertaken by the Delhi Development
Authority.

Unauthorised Colonies in New Delhi

3226. KUMARI KAMLA KUMARI:

Will the Minister of WORKS  AND
HOUSING be pleased to state:
(a) whether Government propose

to provide drinking water to  all
authorised and unauthorised colonies
which are more than 10 years old on
humanitarian considerations;

(b) if not the reasons thereof; and

(c) the number of such colonies
which have not been provided with
drinking water facilities?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
The New Delhi Municipal Committee
has informed that there are no un-
authorised colonies in the N.D.M.C.
area. In the authorised colonies there
is no problem of providing drinking
water.

(b) Does not arise.
(c) Does not arise.

Survey Regarding Increase in Inci.
dence of Dowry Case

3227. SHRI ARJUN SETHI: Will
the Minister of SOCIAL WELFARE
be pleased to state:

(a) whether Government have con-
ducted any survey regarding the in-
creasing incidence of dowry cases in
the country; |,
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(b) whether  Government have
studied the social evils and causes for
the increase;

(c) whether Government are mak-
ing efforts for mobilising public opi-
<nion against the evil by enlisting the
support of social workers for  the
work; and

(d) if so, what other steps Gov-
ernment propose to take to curb this
social evil?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) and (b). No, Sir, but a research
project “Study of Practice and pro-
blems of dowry” has been sponsored.

(c) The Government have already
written to the Central Social Welfare
Board and Voluntary Organisations
for having awareness campaigns
every-where and tackling the evil
through education.

(d) The Government is reviewing
the Dowry Prohibition Act, 1961, with
a view to make it more effective.

Protection Belt in Cyclone Prone
Areas

3228. SHRi ARJUN SETHI: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether Government have
framed any scheme for creating a
~protection belt in the cyclone-Drone
areas of Orissa, Andhra Pradesh and

Tamil Nadu; and
(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
Yes, Sir.

(b) Considering the  devastation
caused by the cyclone in Andhra Pra-
desh in 1977, it was felt that some
action was necessary to lessen the fury
of cyclones. The experience in
Andhra Pradesh had shown that where
theie were reasonably wide belts  of
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casuarina plantations, the trees had
withstood and moderated the fury of
the cyclone to a large extent and saved
some valuable land and property.
Considering this, a 'decision to raise
shelter beltB along coastal areas in
Orissa, Andhra Pradesh and Tamil
Nadu was taken and a scheme was
formulated in 1978 and was included
in the Centrally Sponsored Scheme of
“Reforestation of Degarded Forests
and raising of Shelter Bells” which
was a part of Social Forestry
Scheme.

The scheme was to be financed to
the extent of Rs. 1000 per ha. by way
of Central Grant. Under this scheme
priority was to be given to planting up
coastal lands with casuarina backed by
coconut and cashew, wherever possi-
ble, on available government Iland
along the coast. Tne total , width
was to be 100 metres to about V' Km.
depending on the availability of land.

The scheme was framed and imple-
mented in Andhra Pradesh, Orissa
and Tamil Nadu in 1978-79 and an
amount of Rs. 73.50 lakhs was releas-
ed as Central grant for these States.

This scheme was transferred with
effect from 1-4-79 from the Centrally
Sponsored Sector to the State Sector
as per the decision of the National
Development Council.

Rented Buildings for Offices in Delhi

3229.SHRI ARJUN SETHI: Will
the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether Government are pay-
ing rent for accommodating some offi-
ces in the capital;

(b) if so, the total amount on ac-
count of rent which is being paid
annually by the C.P.W.D. for office
accommodation in the capital;

(c) whether Government propose
to construct buildings for accommo-

dating offices in Delhi in the) near
future; and

(d) if so, the details thercof?
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THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
Yes, Sir.

(b) The total amount on account
of rent/compensation which is being
paid annually by the Directorate of
Estates (not the CPWD3 for the pri-
vate buildings taken o» hire and
requisitioned  for office accommoda-
tion in the capital is Rs. 1.70 crores
approximately.

(c) and (d). The wundermentioned

office buildings are at different stages
of construction in Delhi.

Carpet
aea
(Sq. Mtr.

1. Multi-storeyed office build-
ing Ai Sector XI, R.K.Puram 28,606

2. Office building in Mehrauli
Badarpur Road area. . 18,660

3. Blocks B & C of Sena Bhavan
in Plot No. 35, New Delhi. 18,236

4. Additional Office building for
the Department of Publications
in Civil Lines, Delhi. 1,761

5 Multi-storeyed office building
in Lodhi Rd.,New Delhi,
Phase-I . . . . 61,000

Construction  of another office
building in Lodhi Road area with a
carpet area of 33.860 sq. Mtrs. has
been sanctioned. However, construc-
tion of this building has not yet been
taken up due to financial cons-
raints.

Theft of Idols

3230. SHRI ARJUN SETHI; Will
the Minister of EDUCATION be

pleased to state:

* (a) the number of ancient idote
stolen during last three years;

(b) the number of cases in which
police have got success in getting the
stolen idols back; and

(c) what steps Government are tak-
ing to check thefts of national treasures

of historical importance?



Written Answers

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARA-
NAND): (a) 102 old images have
been reported stolen during the years
1977, 1978 and 1979.

(b) In four cases, 11 old images
have been recovered.

(c) The following stepa. have been
taken:—

1. Enforcement of the Antiquities
.and Art Treasures Act. 1972, which
inter-alia provides for the following:

(1) compulsory registration  of
certain types of antiquities with
the Registering Officers;

(i1) Registering officers to be in-
formed regarding movements of
such registered antiquities”

(111) Dealing in antiquities to be
restricted to licenced dealers;

(iv) Restriction on Export of

antiquities.

2. In the year 1977 India ratified
the Unesco Convention on the Means
of Prohibiting Illicit Import, Export
and Transfer of Cultural Properties.
The Convention inter-alia provides
that the contracting parties would
take steps for preventing illicit im-
port, into their territories, of stolen
cultural properties and in tracing
and restoration of such stolen pro-
perties into the countries concerned.
The rights of the contracting parties
under this Convention are, however,
prospective to the signing of the
Convention and not retrospective.

3. An Antique Cell has been
opened in the Central Bureau of
Investigation for investigation into
cases of theft and loss of antiquities.

4. Steps have already been taken
for documentation of loose sculp-
tures, paintings, illustrated manu-
scripts, etc.

5. Archaeological Survey of India
vhas posted its Officers at important
Customs £oints an” international sea
ports to help the Cuslpms authorities
in preventing illegal export of anti-
quities by identifying objects* which
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are antiquities. Further, Experts
Advisory Committees have been set
up in important towns in India to
examine the objects meant for export
in order to find if.any of the objects
is an antiquity in terms of Anti-
quities and Art Treasures Act, 1972

Working: of NJB.C.C. »

3231. SHRI D. P. JADEJA: Will
the Minister of WORKS AND
HOUSING be pleased to refer to the
reply given to Unstarred  Question
No. 754 on the 17th March, 1980 re-
garding working of N.B.C.C. and
state:

(a) whether the information has
since been collected; and

(b) if so, the facts thercof?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
and (b). Collection of the detailed
information work-wise, since incep-
tion of the Corporation, asked for in
the Lok Sabha Unstarned Question
No. 754 dated 17-3-80 has not been
found practicable, as it would in-
volve enormous work of scrutinising
very old records some of which were
not"meant to be preserved for so
long. However, year-wise position
with regard to the over all value
of work done, profitability, overheads
incurred and tlie salary bill of the
regular employees since the incep-
tion of the Corporation is given in
th2 statement laid on the Table of
the House. (Placed in Library. See
No. LT-1040/80]. Another statement
(Anne. II) showing the profitability
position in respect of some of the

completed major works (Inland) is
laid on the Table of the House.

(Placed in Library. Seg No. LT-1040/
80].

The position of outstanding dues
to be recovered from the clients as
on 31st Dec., 79 is indicated below:—

Inland works
(i) Works in progress Rs. 2%¥92 crores
(ii) Clcsed works Rs. 1%68 crores
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Forciff 1 Work« R*. 14-7° crores

Total Rs. 19.30 crores

vmm
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Settin* up of new University in
Gujarat

3234. SHRI AHMED M. PATEL:

Will the Minister of EDUCATION be
pleased to state:

(a) whether Government of Gujarat

have asked for setting up of a new
University in. the State;

(b) if so, the details thereof and the

site selected;

for a residential University at

(cf whether there was any proposal
Bhav-

nagar; and

(d) if so, the progress achieved?

THE MINISTER OF EDUCATION

AND HEALTH AND SOCIAL WEL-

FARE
NAND): (a),

(SHRI B. SHANKARA-
and (b). In Jfcly, 1979,
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th©  University Grants Commission
received a letter from the Education
Minister of Gujarat proposing the
establishment of a new University to
serve the needs of the North Gujarat
area. The Commission had asked the
State Government for complete de-
tails of their proposal including the
location of the proposed University.
These have not so far been received.

() and (d). Yes, Sir. The Uni-

versity has started functioning from
May, 19V0.
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Exploratory fishing: Project

3236. SHRI JANARDHANA POO-
JARY: Will the  Minister of
AGRICULTURE be pleased to state:

(a) whether th&re is any  proposal
under consideration gf Government to
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strengthen  the

project for properly assessing
country’s marine/ resources; and

(b) if so,.the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
Yes, Sir.

exploratory fishing
the

(b) There are proposals under
various stages of consideration to
acquire new larger vessels for Ex-

ploratory Fisheries Project, Bombay.
Five new vessels have recently been
constructed and added to the fleet of
the Exploratory Fisheries Project
with assistance from Denmark,
Netherlands, and Norway under bila-
teral aid programme. One vessel is
under construction in Japan. Three
more vessels are under construction
with Norwegian aid at Goa Shipyard
for the Project. Hence this organisa-
tion is being strengthened to under-
take extensive survey in Exclusive
Economic Zone of India.

Accommodation Problem

3237. SHRI K. P. SINGH DEO:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it is a fact that the
Central Government employees are
facing acute shortage of accommoda-
tion and particularly employees of
the middle and low income group,
cannot afford to pay rents of private
own»sd houses which are extra-ordi-
narily high; and

(b) if so, the year wupto which
houses could be given to all the Gov-
ernment servants?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. t. SETHI); (a)
Due to acute shortage of accommo-
dation in the General Pool, a large
number of Govevrnment employees
have not been allotted Government
accommodataion.  The private ar-
rangements made by such employees
and rents being paid by them are not
known.
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(b) Owing to the
financial and material resources, it is
not possible to indicate the year by
which all Government servants would
be provided with Government
accommodation.

Aitoaattc Exchange and S.T.D.
Facility in Angel and Dfcenkanal,
CMm

3238. SHRI K. P. SINGH DEO: Will
the Minister of COIpfUNICATIONS
be pleased to state:

(a) whether it is a fact thsjk AStfei)
and Dhenkanal towns in Dhenkanal
District of Ori3sa are without automa-
tic exchange and S.T.D. facilities;

(b) if so, the reasons thereof; and

(c) when the work on these two
exchanges will commence?

THE MINISTER OF COMMUNI-
CATIONS (SHRI C M. STEPHEN):
(a) Yes. Sir.

(b) As on 30-9-1979 there were 1,206

manually operated exchanges in the
country with a capacity of 3.26 lakh
lines. Due to limited availability of
automatic exchange equipment, it has
not been possible to arrange for
automatization of these.exchanges.

The production of automatic ex-
change equipment is being augment-
ed. It is hoped to automatize all
manual exchanges in a phased man-
ner by 1990.

(c) In view of (b) above, it is not

yet possible to indicate any definite
target for installation of automatic

exchanges at these two stations.

E.D.S.O. in Orissa

3239. SHRI K. P. SINGH DEO:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the criterion for opening rural

post offices with P.C.O. facilities
E.D.S.0;

(b) tiie number of such offices open-
ed in Orissa during January—June,
1980;

1163 LS—T7.
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(c) the number of villages quali-
fying for such E.D.S.O. in Dhenka-
nal District of Orissa; and

(d) the period by which these mflU
lagefc will be covered by such Jbotii-
ties?

THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN):
(a) The criteria prescribed for
opening of—

(1) rural post offices and (it>
rural PCOs are indicated in the
statement annexed. Extra Depart-
mental Branch Post Oflfce* whfcb
have a workload of 4 to 5 hours per
dajr and those in which public
telephone is provided are upgraded
to the level of extra departmental
sub post office.

(b) Eight Extra Departmental
branch post offices "With FCO facili-
ties were upgraded to the level of
extra departmental sub post offibes
during January—June, 1980.

(c) The number of EPBOs eligible
for upgradation to the levei of the
EDSOs in Dhenkanal District is 9.

(d) Upgradation of ADBOs as
EDSOs is not a Plan programme.
Therefore, no targets/time limits are
prescribed. The upgradation will be
sanctioned on completion of the re-
quired formalities.

Statement

PART I

Norms for opening of post offices in
rural areas:

Post Offices to be opened in rural
areas have been classified into two
main categories:

1. Post Offices in normal rural
areas; and

2. Post Offices in billy, tribal
backward areas.

(A) Post Offices in normal rural
areas:
1.  Post Offices #n gram-panchayat

villages are opened subject to the
following conditions.
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(a) There is no other post office
within the radius of 3 Kms. from the
proposed post office; and

(b) The proposed post office is ex-
pected to yield income to the extent
of at least 25 per cent of its esti-
mated cost.

2. Post Offices in non gram-panch-
yat villages are opened subject to the
following conditions:

(a) The population of the village
should be 2,000 or more;

(b) There is no other post
within the radius of 3 Kms.
the proposed office; and

(c) The post office is expected to
yield income to the extent of at least
25 per cent of its estimated cost.

(B) Post Offices in hilly, tribal and
backward areas:

.  Post Offices in gram-panchayat
villages are opened subject to the
following conditions: —

(a) There is no other post office

'within the radius of 3 Kms from

the proposed post office; and

office
from
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(b) The proposed post office is
c/pected to income to the
extent of at least 10 per cent of its

estimated cost.

2. Post Offices in non gram-pan-

chayat villages may be opened sub-
ject to the following conditions:—

(a) The village should have a
population of 1,000 or inore;

(b) There should not be another
post office within the radius of 3
Kms. from the proposed post office;

and

(c) The proposed post office is
expected to yield income to the
extent of at least 10 per cent of the
estimated cost.

Nothwithstanding the above, the
Postmasters General are empowered
to relax any of the above cited
norms in 10 per cent of the cases in

opening of post offices every year.

PART 1II

Policyfor provision of PCOs on loss

SL Citegory of stalions

1 District Ileadqufirtes.

2 Sub Divisional Headquarters.
3 Tehsil Headquarters.

4 Sub Tehsil Headgmrtes

5 Block Headquarters.

6 Places with a population of 5000 or more
more in-

in ordinary areas & 2,500 or
backward or hilly areas,

7 Place* with Policc Stations ander the chirge
of an Officcr of the rank of Sub Inspector

of Police o" -shove.

Out of the way nlores ».

Condition for pioviMon of PCOs

« Will be provided prograssively irrespective
J of loss and without any conditions of
r minimum 1 \cn e.

The anticipated reven ic should be at least
25% of the ARE (Annual Recurring
Expenditure) in ordinary areis, and 15%
of ARE in Dbackward areas, 10% of
the ARE in hillv areas.

(a) Should by beyond 40 Kms. (ra lial
distance) from an existing exchange.
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rourisl;pi!®/im * o 'ller*s/agr\(.uliural/power
25% of ARE in ordinary area*;, 15% of

.project/site*/townships.

Ul othr stations. .

Note : For consideiing th- p >pulation figures, the population of the town or village along
be taken into account and not that of a group of towns of villages, except in the
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(b) The anticipated revenue should be at
least 2>3% of ARE iu ordinary areas,
15% of ARE ir backward frflas. and
10% of ARE in hi'ly <aeab.

The anticipated revenue should b? at le"st

ARE in backward areas arid 10% of
ARE in hilly areas.

On basis or financial viability or on
rent and guarantee in case of loss.

sho, Id
case of

tubil areas wliete a gioup ofvillages within a redius of 10 Kms. fiom a central village can be

considered.

Direct link between Bhuban Town
with Sub Divisional Headquarter
and Distt. Head Quarter Dhenkanal

3240. SHRI
Will the Minister of COMMUNICA-

TIONS be pleased to state:

(a) whether Bhuban town in Dhen-
kanal District, Orissa is without a
direct telephone links with Sub-Divi-
sional Head Quarter Kamakhyanagar
and District Head quarter—Dhenka-
n&l; and

(b) if so, when the link is likely
to be connected?

THE MINISTER OF COMMUNICA-

TIONS (SHRI C. M. STEPHEN): (a)
and (b). Yes, Sir. However, the trunk

calls to Kamakhyanagar $nd Dhan-

kanal are put through via Joypur
Road Exchange. Tfre trunk traffic
from Bhuban town to Kamakhya-

nagar and DhankanST la®at present
very small. Th” direct circuit will
be provided when the traffic increases
sufficiently.

Allotment of Government Accommo-
dation to persons owing Houses

3241. SHRI DAYa RAM SHAKYA:

Will the Minister of  WORKS
AND HOUSING be pleased to state:

(a) whether it is a fact that
Govt. accommodation is only allotted
to those Government employees who
have got no plot/houses either in

K. P. SINGH DEO:

their names or in the name of their
family members;

(b) the total number of such Gov-
ernment employees in Type ‘A’ 'B’ and
‘C’ who are having their own houses
and Government accommodation as
well;

(c) what are the reasons for pro-
viding them Government accommoda-
tion and at what rate they are
charged rent;

(d) what action Government pro-
pose to take to get these quarters va-
cated from the *oove employees;

(e) whether Government are aware
that certain  employees are having
their own houses but have not dec-
lared so officially; if so, what action
Government propose to take against
them; and

(f) whether Government propose
to issue instructions to all the emp-
loyees that they should make decla-
rations by certain date to this effect
otherwise severe action will b©O taken
against them?

*THE MINISTER OF WORKS AND *
HOUSING (SHRI P. C. SETHI): (a)
No. Sir, House owning officers are
eligible for allotment of accommoda-
tion from the General Pool but their
date if priority is reckoned from 1-1- «
77 or any subsequent date,#as the
case may be.

(b) Th™ nymber of hotose owning
employees occupying “General “ool
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accommodation in Delhi/New Delhi
is:

Type ‘A’ 74, Type B’ 315; Type
A’ 253.
(c) As mentioned against part (a),
they are eligible for Government
accommodation. The house-owning
officers are, however, required to pay
licence fee at the following rates:—

(1) Normal licence fee if the
income from the house does not
exceed Rs. 1,000/- p.m.

(i) 50 per cent of the licence
fee at market rate in case the
monthly rental income exceeds

Rs. 1,000/- but does not exceed Rs.
2,000/- p.m.; and

(ii1)) Licence fee at full market
rate in case the monthly rental
income exceeds Rs. 2,000/- p.m.

(d) Does not arise.

(e) No
notice.

such case has come to

(d) Adequate instructions have al-
ready been issued in this re'gard.

Government Accommodation

3242. SHRI DAYA RAM SHAK-
YA: Will the Minister of WORKS
AND HOUSING be pleasrd to state:

(a) the total number of the Cent-
ral Government employees entitled
lor type ®* accommodation  and
whose priority date is upto December,

1960 month|year-wise from let June,
1957,

(b) the total number of quarters
under this category under construction
area-wise and tiheir periodical date
of completion upto December, 1981;

(c) the total number of quarters
in this category likely to be comple-
ted and handed over to the Directo-

rate of Estate for allotment by De-
cember, 1980;
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(d) what priority date will be-
covered after alloting the quarters re-
ferred to in part (c¢) above; and

(e) the steps which  Governmenit
propose to take to provide Govt,
accommodation to the employees re-
ferred to in part (a) above and by
what date the priority date of 31*t
December, 1980 will be covered?

THE MINISTER OF WORKS ANI>
HOUSING (SHRI P. C. HETHI); (a>
A statement giving the information
in respect of the General Pool ac-
commodation at Delhi is attached.

(b) and (c). Information in res*
pect of General Pool at Delhi is as
under:—

Mohamadpur 344
M.B. Roa:kd1 '55%
Aram Bagh 37*
DIZ area. 395.
Timatrpur 135
Sadiq Nagar 320

Total 3n 9

Out of the above

likely to be completed by August,
1980, 8 by Oct. 1980, 1603 by Dec.,
1980, 750 by March,, 1981 and 443 by
December. 1981. By December, 1960,
1926 quarters are likely to be hand-
ed over the Directorate of the Es-
tates.

quarters, 255 are

(d) and (e). With 1926 newly cons-
tructed quarters expected to become
available and taking into account
normal vacancies arising during the
period, it may be possible to cover
priority date upto the 31st Dec., J96G,

by the end of this year.
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Statement

Statement showing the numbers of tin* Central Government Employees ontilk ] foj up, 3»,
Oneral Pool accommodation in Delhi/Sew Delhi whose priority d\te & upto TVvnnbn hj'o

.month/year-wise from 1st June, 1937.

Month

January
February
March

April

August
September .
Oc tobf 1
November

Dec *mber .

Retention of Govt. Accommodation by
Retired Government Employees

3243 SHRI DAYA RAM SHAK-
YA-  Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether it a fact that Gov-
ernment servants are retaining the
Government Accommodation even
.after their retirement;

(b) if so, what is their numbers in
*Category ‘A’, B* and ‘C';

(c) the tc.tal number of quarters in
the categories referred to in  part
(b) above which are being retained
by the retired Government servants
«ven after 6 months or more of their
retirement;

(d) the time for which a retired
Government servant can retain Gov-
ernment accommodation according to
the rules and what action is taken
after crossing this time limit; and

1957 1958 1959
66 55 3
5* 40 52
43 48 23
65 * 45 42
51 51 33
40 40 30
59 70 b* &
39 49 4G
Si 43 73 5»
43 7 76 86
64 30 49 89
67 61 33 c3
335 G24 G18 646

(e) the action Government propos
to take for vacation of the quarters
referred to in part (c) above?

THE MINISTER OF WORKS AND

HOUSING (SHRI P C. SETHD)* (a)
Yes, Sir. .

(b) The number in go far as Gene-
ral Pool accommodation at Delhi is
concerned is as under:—

Type ‘A’ 79; Type B’ 8, Type

‘C’ 156.

(c) 210.

(d) A Government servant on re-
tirement can retain th® accommoda-
tion for a period of two months on

.payment of normal licence, fee. There-

after, the Director of Estates, in
special circumstances may allow him
to retain the accommodation for a
further period "not exceeding six
months on payment of twice the
Standard licence fee or twice the pool
standard ljcence Tee under
FR. 45A or twice. the licence
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F.R. 45-A or twice the licence
fee he was paying whichever is
highest.  After the expiry of this
period, if the accommodation is not
vacated, market rate of licence fee
is charged and action for evicting the
unauthorised occupants ig taken
under the Public Premises (Eviction
of Unauthorised Occupants) Act,
1971.

(d) Eviction proceedings have been

initiated under the Public Premises
(Eviction of Unauthorised Occupants)

Act, 1971 a”iinst the unauthorised
occupants.  However, many of the
retired Government employees

havingl their sons/daughters emloy-
ed in Government service have re-
quested for regularisatfon of  Their
quarter in the names of the sons/
daughters in terms of the concession
allowed to such employeeg prior to
May, 1978. Until a final decision is
taken by the Government on this
issue which is under review, it has
been decided to stay physical evic-
tion in such cases. In other cases, the
quarters will be got vacated under
due process of law.

Facilities for Circus Units

3244. SHRT G. Y. KRISHNAN:
Will the Minister of EDUCATION
be pleased to state:

(a) whether Government propose to
provide any facilities to Circus units;

(b) if so, the nature of such facili-
ties; and

(¢) whether Government would
also like to encourage this industry
by giving awards also?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) and (b). Circus is a State sub-
ject. However, Central Government
have been encouraging Circus by"
granting to bonafide circus com-
panies railway concession for move-
ment of circus troupes and their
luggage etc. for their performance.
The State Governments and Union
Territory Administrations have also
been requested to encourage Circus
by granting exemption from pay-
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ment ol Entertainment Tax to the
extent possible, allotment of open
grounds for Circus shows at nominal
rent, extension of help in  mainte-
nance of law and order and tempo-
rary allotment off quota of food-

grains and other essential commo-
dities etc.
() A suggestion  that  there

should be awards for circus artistes
similar to other National Awards has

been made by the Indian Circus
Federation to the Government.
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Change in Name of Institute fax'
Physically Handicapped, New Delhi

3248. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of
SOCIAL WELFARE be pleased to
state:

(a) whether it is a fact that there
is great resentment among the staff
of the Institute for the Physically
Handicapped, 4, Rouse Avenue Lane,
New De’hLl, after it has been taken
over by Government;

(b) why the name Of the Institute
has been changed from Jawaharlal
Nehru Institute of Physical Medicine
and Rehabilitation to Institute for the
Physically Handicapped;

(c) whether the students of Physio
Therapy and Occupational Therapy of
the Institute have demanded that the
name should be changed and if so,
what action has been taken; and

(d) whether the Institute is work-
ing as a subordinate office or autono-
mous body?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) No, Sir. Recently, the students
of the Institute had staged some agi-
tation in support Of their d&nands
mainly for the reinstatement of one
of the employees who had been dis-
charged frqjn service. The ’employes
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has since been reinstated and other
demands are being looked into.

(F) The  association of  Shri
Jawaharlal Nehru’s name with the
Institute was considered inappropriate
and hence the name of the Institute
was changed.

(c) Yes, Sir. No change in the

present name has been considered
necessary.

(d) The Institute is fully financed
by the Government and is working

as a body registered under the Socie-
ties Act of 1860.

DeoftoUtton of Unauthorised Houses
in Delhi

3249. SHRI CHANDRA PAL SHAI-
LANI: Will the TMInister 6 WORKS
AND HOUSING be pleased to refer
to the reply given to USQ No. 6947
on the 17th April, 1978 regarding de-
molition of unauthorised houses in
Delhi and state:

(a) whether any final decision has
since been taken in the matter; and

(b) if so, the details thereof and
thy8 action taken or Dbeing taken in
the matter?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
and (b). No, Sir, as the temporary
stay has been confirmed for the dura-
tion of the case and the matter is
sub-judice.

Area of Surplus Land

3260. SHRI K. MALLANNA: Will

the Minister of RURAL RECONS-
TRUCTION be pleased to state:

(a) whether Government have made
an estimate of the total area of *sur-
plus land available in the country; and

(b) if so, the details thereof, State-
wise?

TffItMINISTER OF STATE IN THE
MINISTRY OF  AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
and (b) "o precise e;timgtes of the
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total area of surplus land are avail-
able. The tentative estimates fur-
nished by the State Governments
which were derived from land records
are given in the appended statement.
However, the actual extent of surplus
would be a consequence of orders
passed under the appropriate ceiling
laws. The ceiling under these laws
will be determined after taking into
account factors like quality of land,
the size of the family, etc. The ceil-
ing would be higher where the quality
of land is inferior or where the size
of family is larger and, in such cases,
the extent of surplus will be less than
that indicated in the land records.

;.'r Statement

Statement showing State-wise break-ufi of the
Surplus land estimated to be available.

State /Union Au'a
Territories rsiin™'iod
to he sit-
('Acres)
I. Andhra Pradesh 10,2.590
2. Assam 574,22
3_ Bihar 3.00, -oa
4. Guprat 65.000
5. Haryana . 30,380
6. Himachal Pradesh 2,02,454
7. Jammu & Kashmir N.A.
8. Karanataka 4.00.000
9. Kerala 1,50,000
10. Marlhya Prad<*?h 252,843
11. Maharashtra 4.00.000
12. Manipur . 2,316
J3* Orissa 2.00.000
14* Punjab
*5 Rajasthan 7,04,000
16. Tamil Nadu 1,85,213

17- Tripura . 437

18. Uttar Pradesh 2,80,193
*Q  West Bengal 1,72,399
20. Dadra & Nagar N. 9390
21. Delhi 1,500
22. Pondicherry 3,01a

Total : 51,42,285

N. A. Net available



209 Written Answers , A&AD&& 10, 1902 (SAKA) Written Answers  21Q

Community Tub©-well for null and
Mayginal Farmer in jQtfcsa

3251. SHRI K, PRADHANI: Will
the Minister of AGIQIXjL1"UKS- be
pleased to state:

(a) whether Government have re-
gently framed any scheme to instal
small size community tube-wells for
the benefft of small and marginal far-
mers in backward areas, particularly
in Orissa State;

(b) if so, the details of the scheme;
~nd

(c) the area to be covered in the
.State of Orissa under this scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
to (c). The information is being col-
lected and will be laid on the Table
<of the House.

Foodgrains supplied to Ori>sa

3252. SHRI K PRADHANI: Will
the Minister of AGRICULTURE be
pleased to state:

(a) the quantum of foodgrains sup-
plied to the State of Orissa during the
last two years and the quantum pro-
posed to be supplied during the
current year; and

t
(b) the details regarding the quan-
tity of foodgrains supplied to the
drought affected areas, district-wise
during last one year?

THE MINISTER OF AGRICUL-
TURE (SHRI BIRENDRA SINGH
RAO): (a) During 1978-79 and 1979-
80 financial years 2.08 and 3.89 lakh
tonnes of foodgrains respectively
were supplied to Orissa. Supply
during the current year will depend
on the requirements intimated by the
State Government, *he ovwr-all avail-
ability of loodgrains in the Central
Pool, relative needs of various States
market availability and other relevant
factors.

(b)  The district-wise supplies of

foodgrains in the drought affected

districts of the State during 1979-80
are not available.

Cuttack Milk Shed Project under
Operation I'iocd-II in Orissa

3253. SHRI BRAJAMOHAN MO-
HANTY: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether the Government of
Orissa approached the Union Govern-
ment to treat Cuttack Milk Shed Pro-
ject under Operation Fl*od-II Pro-
gramme in which funding pattern
would be Indian Dairy Corporation to
finance entire the project cost 70 per
cent as loan and 30 per cent (as) in
the form of grant; and

(b) whether the Government hfge
instructed Indian Dairy Corporation
to treat 30 and if not, why?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BIRENDRA SINGH RAO):
(a) and (b). No spacific proposal was
received from the Government of
Orissa for inclusion of Cuttack Milk
Shed under Operation Flood II pro-
gramme. However, Cuttack Milk
Shed has been included in the pers-
pective plan prepared for Orissa by
the State Government in consultation
with the National Dairy Development
Board for Operation Flood II. Under
this programme, the funds required
would be made available by the
Indian Dairy Corporation broadly on
70 per cent loan and 30 per cent grant
basis. The perspective Plan has since
also been appraised by the Indian
Dairy Corporation.

Subsidy to States for Milk Production
and Distribution

3254 SHRI A. NEELALOHITHADA-
&AN NADAR: Will the Minister of

AGRICULTURE be pleased to state:

(a) whether Government are sub-
sidising the milk producing and milk
distributing Rhemes of State Govern-'
ments where the consumption of milk
is lower than the average per'capita
consumption of milk in Jndia;



21 Written Answers

(b) whether Government have

given any financial aid to the MILMA
of Kerala; and

(c) if so, the amount of aid?

THE MINISTER OF STATE IN THE
MINISTRY OF  AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
The Government of India are not pro-
viding any subsidy as such for milk
producing and distributing schemes
of the State* Governments. However,
Government’s main emphasis is on
the provision of facilities required
for  increasing milk  production
throughout the country. Milk pro-
ducers are being increasingly provided
with services and inputs for better
breeding, better health cover and feed
cover for their animals. In some indi-
vidual schemes, there is provision for
subsidy on specific items e-g- prophy-
lactic vaccination against common
cattle diseases is carried out free of
cost except in the case of Food and
Mouth disease where 50 per cent of
the cost of the Vaccine is subsidised
by the Government of India and State
Governments. Small and marginal
farmers and landless agricultural
labourers are also given subsidy for
concentrate feed from 4 months of
age to 28 months of age in respect of
oross-bred calves under the special
livestock Production Progrtimme.

(b) and (c). A Centrally sponsored

dairy project estimated to cost
Rs. 474.68 lakhs has been sanctioned
for Kerala. Fifty per cent of the cost
of the scheme is to be provided by
Government of India. A sum of
Rs. 401 lakhs has already been re-
leased as 30 per cent grant and 70 per
cent loan to the State Government
for implementation of the Project.
The project is being implemented >y
*the Keral* Livestock Development
and Milk Marketing # Board  Ltd.

(MILMA).
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Rural Post Office in Backward and
Tribal Districts of M. P.

3255 DR. VASANT KUMAR PAN-
DIT: Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether Government have
planned to intensify rural postal ser-
vices and facilities during 1980-81;

(b) if so, how many new post offi-
ces ard postal service facilities would
be started in rural areas in 1980-81.

(c) how many new rural post offi-
ces would be started in the backward
and Tribal Districts of Madhya Pra-
desh;

(d) how much new employment
potential would be created in Post
and Telegraph Department in cover-
ing rural areas of Madhya Pradesh;
and

(e) how many fibre-glass post boxes
are installed* in 1979-80 and how
many more are proposed during 1980-
81 in Madhya Pradesh?

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN): (a)
Development of rural postal services/

facilities will be continued during
1980-81.

(b) Under the Annual Plan 1980-81
earlier approved by the Planning
Commission the proposal is to open
about 50tK) rural post offices in the
country as a whole. The figure is
subject to modification in the light of
the new Five Year Plan for the
period 1980—385.

(c) The general directive is that in
each postal circle about 60 per cent
of the new rural post offices opened
should be in backward/hilly/tribal
areas. In so far as Madhya Pradesh
1s concerned, the proposal is to open
20 per cent of the new rural post
offices in the tribal districts of the
State.

(d) and (e). Information is being
collected and will be laid on the Table
of the Sabha.
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Development of New Telephone
Exchange ‘Ruva Phone’

3256. DR. VASANT KUMAR PAN-
DIT: Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether the Indian Telephone
Industries have developed an auto-
matic telephone exchange called
‘Ruva Phone™ useful for rural com-
munications; and

(b) if so, where and how many
ARuva Phones’ will be set up by Gov-
ernment?

THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN):
(a) Indian Telephone Industries ha*s
developed the Ruva Phone’ which is
suitable for rural communications.
This equipment connects a telephone
in rural areas to the nearest automa-
tic telephone exchange through a
Veiy Hieh Frequency (VHF) radio
link.

(b) The equipment
field trials. A decision on the induc-
tion of such equipment in the Posts
and Telegraphs network will be taken
after the field-trials are completed.

Preservable Milk 1in
Cities
3257. DR. VASANT KUMAR PAN-

DIT: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether the National Dairy
Development Board has developed
preservable milk which could last for
a fortnight;

(b) whether the Board has planned
production of “Preservable Milk” in
Metropolitan Cities like Delhi, Bom-
bay, Madras and Calcutta; and

Metropolitan

(c) if so, the estimated cost per
litre of such milk?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAO): (a) and (b). The process for
production of preservable milk has
been a part of Dairy Science for some

1S undergoing
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time. However, the National Dairy
Development Board and the Indian
Dairy Corporation have plans to intro-
duce for sale sterilised milk in asceptic
packaging, which could last for a fort-
night, in the Metropolitan cities of
Delhi, Bombay, Madras and Calcutta.
The processing of the milk will, how-
ever, be done in feeder balancing
dairies outside the above metropolitan
cities.

(c) While the cost would depend
upon the composition of the milk
decided to be marketed, the estimated
cost per litre of milk with 4.5 per cent
fat and 8.5 per cent solid non fat is
likely to be about Rs. 3/- per litre.

. Prevention and Control of Water
Pollution in Delhi

3258. SHRIIM. V. CHANDRA SHE-
KHARA MURTHY: Will the Minister
of WORKS AND HOUSING be pleas-
ed to state:

(a) whether a detailed survey of
the quality of drinking water in Delhi
undertaken by the Central Board for
the prevention and control of water
pollution points to the urgent need to
enhance the water treating capacity
in the capital;

(b) if so, what are the main details
of tho proposed survey;

(c) whether #ny recommendations
have been made by them; and

(d) what are the details of  tha
recommendations and the steps taken
to improve them?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
The Central Board for the Prevention
and Control of Water Pollution has
not undertaken any detailed survey
of thfe quality of drinking water in
Delhi.

(b) to (d). Do not arise.
Telecommunication liak with U.§.S.K

3269. SHRT M. V. CHANDRASHE-
KHARA MURTHY: *Will the Minister
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of COMMUNICATIONS be pleased to
state:

(a) whether communication link for
providing high quality telecommuni-
cation service  with USSR is being
proposed;

(b) if so, when the same is likely
to start functioning;

(c) what will be the main purpose
of this telecommunication link;

(d) trhe total cost for the
terminal 1>£ the link;

Indian

(¢) how mu.” assistance USSR
will be providing for the project; and

(f) the assistance which India is
providing to the USSR?

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN): (a)
Yes, Sir. A project for the installa-
tion of a Troposcatter Telecommuni-
cation Link between India and USSR
is under implementation.

(b) By early 1981.

(c) Provision of reliable telecom-

munication facilities between the two
countries.

(d) Rs. 390 crores (estimated).

(e) and (f) Each side will meet
the cost of the terminal facilities in
its country.

Admission in St. Stephen’s College

3260. SHRI K. LAKKAPPA:
SHRI H. N. NANJE GOWDA:

Will the Minister of EDUCATION
be pleased to state:

(a) whether  Government  have
soon Press reports in  respect of
admission in St. Stephen's College;

(b) whether the Vice-Chancellor,
Delhi University has received repre-
sentations from  All India Studenti
Federation and Students Federation
of India in this behalf and if so, the
details thereof; and
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(c¢)  what (action Government pro-
pose to take so that brilliant students,
irrespective of their status in society,
can get admission?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-

FARE (SHRI B. SHANKARANAND):
(a) Yes, Sir.

(b) The Secretary, All India Stu-
dents Federation and the Secretary,
Students Federation of *India have
represented to the vice-Chancellor
against the arbitrary decision of the
St. Stephen’s College, Delhi fixing
20th June, 1980 as the last date for
submission of applications for admis-
sion as against the 30th June, 1980
prescribed by the University of Delhi
for the purpose. They have demand-
ed that the University should bring
out uniform guidelines for a cohesive
admission policy and see to it that
they are not violated.

As the Principal, St. Stephen’s Col-
lege was out of station, the Vice-
Chancellor has written t» the Chair-
man of the Governing Body of the
College advising that the college
should conform to the date prescribed
by the University for receipt of appli-
cations for admission. The College
authorities accordingly decided to re-
ceive applications even after 20th
June, 1980, the last date stipulated
by them earlier.

(c) Admissions to Colleges are made
on merit in accordrn”e with the rules
of admission. Status in Society is not
the Criteria for admission.

Construction of Boundary Wall on
Malviya Naffar Road, New Delhi

3261. SHRI K. LAKKAPPA: Will
the Minister of WORKS AND
HOUSING be pleased to refer to the
reply given to Unstarred Question
No. 844 on the 26th February, 1979
regarding construction of boundary
wall on Malviya Nagar Roard, New
Delhi and state:

(a)  whether the D.D.A. has initiate
any action for dismantling the boun-
dary wall on Malviya Nagar Road;
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(b) if so, what is the present stage;
and

(c) if not, the
delay?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C- SETHI): (a)
Yes, Sir.

(b) It has* (since been removed
(d) Does not arise.

reasons for the

Post Offices in J] & K

3262.
KOCHACK. Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) whether there are number of
villages in J & K State which have
yet to be provided with post offices;

(b) what are the branch post offices
which have been sanctioned, division-

wise, in Jammu and Kashmir State;

(c) ifie names of"Villages which are
still without post offices and what steps
are being taken to see that every
village is at least provided one post
office during the current year or
during the Sixth Five Year Plan; and

(d) what other communication
facilities are being provided in the
villages in the J & K State?

THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN):
(a) Yes, Sir.

(b) The total number of branch
post offices in Jammu and Kashmir is
1005, Division-wise break up is as
follows:

Kashmir division 244
Jammu division 206
Udhampur division 296
Leh division 62
Baramulla division 197

1005

(c) The total number of villages
in the State without a post office is
5,403. There is no policy to open
rural post offices on the basis of one
post office per village. The number

SHRI GHULAM RASOOL
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of rural post offices proposed to be
opened in the State during 1980-81 is
20. This figure is subject to modifica-
tion in the light of the new Five
Year Plan for the period 1980—85
under preparation.

(d) Postal counter facilities are
being provided to some of the vil-
lages through rural mobile post offi-
ces. Letter boxes are also being ins-
talled in rural areas. There is also
a programme of provision &f pubHc
telephone/telegraph facilities in rural
areas.

Capacity of Telephone Exchanges In
J &K

3263. SHRI GHULAM RASOOL
KOCHACK: Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) whether the Central Govern-
ment are considering to increase
telephone exchange capacity in various
telephone exchanges in Jammu and

Kashmir State to minimise the
waiting list;

(b) how many new telephone
exchanges are likely to be set up in
the Jammu and Kashmir State during
the current financial year; and

(c) whether any detailed program-
me has -been prepared in this regard
for implementation during the period
of Sixth Five Year Plan?

THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN):

(a) Yes, Sir. The Srinagar, Jammu
and Anantnag, exchange are expected

to be expanded by 600, 300 and 100
lines respectively. Other exchanges
have adequate capacities.

(b) 12.

(c) A revised gjxth Five Year Plan
for the country as a whole is now
under prenaretion.
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Visit of Central Team to H.P.

3264.  PROF. NARAIN
PARASHAR: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether a Central Team visited
Himachal Pradesh to assess the loss
due to drought in May, 1980;

(b) if so, the names alongwith
designations of the members of the
team; *

(c) the names of the places visited
by this team alongwith the persons/
institutions contacted and consulted
by them for this purpose;

(d) the assessment of loss prepared
by the team; and

(e) the quantum of relief recom-
mended by them  and the amount
sanctioned for various measures to

provide relief?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAO): (a) Yes, Sir. A Central Team
visited Himachal Pradesh from 27th
to 30th May, 1980.

(b) The Central Team consisted of
Shri S. P. Mukherji, Additional
Secretary, Department of Agricul-
ture and  Cooperation, Shri R. K.
Kaul, Joint Secrtary, Ministry of
Finance (Department of Expendi-
ture), Dr. B. P. Bose, Director (Civil
Defence), Ministry of Health and
Dr. S. R. Shukla, Assistant Adviser,
Public Health Engineering Organisa-
tion, Ministry of Works and Housing.

(c) The Central Team yisited the
severely drought affected areas * in
Bilaspur, Simla and Solan districts.
After the field visits, the Team had
discussions with the Chief Secretary,
Financial Commissioner and other
Senior Officers of the State Govern-
ment. ‘The names an” particulars of
places and people visited/consulted
are indicated in the attached State-
ment.

JULY 7, 1980
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(d) The damage to crops variC3
from 50 per cent in Una, Kinnaur
and Kangra districts to 70 per cent in
Bilaspur, Sirmour and Solan districts.
In Hamirpur, Kulu and Simla, the
damage is to the extent of 60 per
cent.

(e) (1) The Central team’s recom-
mendations are as follows:—

1
Agriculture  [Plan Expenditure (Rs. in
lakhs)

(a) Subsidy on supply of pluses.
oilseeds and wheat seed to
small and marginal farmers
for Rabi iq8o. 40.00

(b) Subsidy on supply of seeds
like maize and paddy for
kharif. e 0.60

(c) Construction of water storage
structures/check dams. 20.00

Horticulture

(a) Subsidy to small and margi-
nal oichardists on ferliliseis
and plant material 13.00

(b) Development of farm ponds,
construction of tanks on col-

lective/cooperative/individual
DaSIS i 25.00

Animal Husbandry
Supply of fodder, com-
piunded feed, medicines and
cattle camps on a subsi-
dised basis . . . . 100.00

Drinking Water

(a) Acceleration of on-going
rural  water Supply schemes 200.00

(b) New rural water supply

schemes 50.00
(¢) Urban water supply in
municipal areas . 50.00
Minor Irrigation 100.00
Completion of Flood  Control
Works already in hand . 10.GO
Roads . . . . . 175.00
. Forestry
Introduction of plantation
of fast growing  speciees
farm forestry, soil conserva-
tion by protective afforesta-
tion and demonstration 100.00
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Agriculture Plan Expenditure (Rs. in
lakhs)
Agricultural (;redll . . . 35-00
Public health Measures . . 46.50
Nuh ilion
(a) Nutrition for child/on, lacta-
ting moiliers ctc. 6.00
(b) Special Nutrition Frogiamine 25.0°
Non-Plan Expenditure
Water Supply
Transporting water for dis-
5 *oo

tribution

Total . . . .  1001.10

The recommendations of the Cen-
tral Team have been considered by
the High Level Committee on Belief

Names of places visited and persons, etc.
27th—30th May, 1980.

Name of the district Places visited

1. BILASPUR
Mandiali and Junali.

2. SOLAN Barotiwal, Manpura 9%
Bassi  Panchayats
Nalagarh
Nalagarh.

3. SIMLA Areas near Simla,

Mashobra, Basantpur,
Bad'gaon, Kum .rsain,
Narkanda, Baghi,
Khatrala,

Kotkhai,
Samarkot, Rohru,
Jubbal and Theog.

Bassi, Ganguwal, Tomba,

Tehshil,
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and, on it3 recommendations, Govern-
ment of India approved in full the
ceilings of additional expenditure of
Rs. 1001.10 lakhs for the purpose of
Central assistance to the Government
of Himachal Pradesh as per the
details mentioned above.

Besides, the Government of India
have allocated 8,000 MTs. of food-
grains under the normal and Special
Food for Work Programme, during
1980-81. The entire allocation of
foodgrains has also been Released.

The Government of India have
also sanctioned Rs. 10 lakhs as short
term loans for purchase and  difltri-
bution of agriclutural inputs during
kKarif 1980.

Statement

contacted by the Central Team to Himachal Pradesh during

Persons, etc. contacted/consul ted

(1) Local people, Pradhan and S trpanches
of Bassi. Nillan, Bhikra, Tollan, GaKa,
Nakra a, Tarsuh, Khariyan, Swahah an
Pehal

(ii) Deputy Commissioner. Sub. Divisional
Magistrate. Deputy Director (Agri-
culture), Superintending Engineer
(Builidnga & Road?), District Fores
Officer (Territorial) and District Forest
Officer (Soil Conservation ) Executive
Engineer (Buildings & Roads). Exe-
cutive Engineer  (Irrigation), District
Agricultural Officer, District Animal
Husbandry Officei, Dis'rict Ilorti*
culture Officer, Assist?nt Soil Con-
servation Officer = (Agriculture), Sub
Divisional Officer (irrigation), Tehsil-
dars and Block Development Officers
concerned, district Inspectors, Food &
Supplies and other revenue staff.

i) Local Pradhins and S”rpnches :.id
other members of Panch iyii, and local
farmers of Barotiwal.

(*ii) Sarp-mch and members of Pancluvat,
of Bhatian, M.-jholi, Nangal and Rc 1l
(iii) MunicipJ C mvn'ssioner, Milagarh.

( 1) Locolpeople, Pradhins and S.rp laches,

(1ii) Block Development Officers and other
Develoomint Stiff* Au-irwnn of
Block Sainitis.

(iii) M L As. concemud.
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1786 35.82
7827 151.9"

7863 252.991

2539 76.67
10341 254*66
74 1.50

6736 271.70*
2556 103.27
3125 70.74
8161 351.5®
» 519 12.16
3273  57.921
3652 17.27

64396 1762.77

(t o AmifTjr)
3016  142.41
489 18.61

39 0.69

582 29.65

4126 191.36

68522 1954.13
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(31) £ 1
Loss due to Poaching 0/ Fish

3268. SHRI P. K. KODIYAN: WiU
the Minister of AGRICULTURE be
pleased to stafe:

(a) whether it ha3 been estimated
that India is incurring a loss of Rs.
14 to 20 crores every year due to
poaching of fish in Indian waters;

and

(b) if so, the measures which are
proposed to Be taken to prevent such
poaching?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAO): (a) Stray cases of poaching
beyond our territorial waters but in
the Exclusive Economic Zon* are
detected by the concerned authorities.
However, it will b” difficult to quan-
tify the value qf the catch *by such
poachers. *
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(b) Whenever Coast Guard ships
encounter any unauthorised foreign
Ashing vessels poaching in our waters,
they are apprehended and escorted to
the nearest port and handed over to
the local police for further legal

action.

Logs due to Drought and Compen-
sation to Victims

3269. SHRI PIUS TIRKEY: Will the
Minister of AGRICULTURE be pleas-

ed to state:

(a) whether any estimates have
been worked out about the losses due
to drought during this year, State-
wise;

(b) the quantum and nature of re-
lief measures provided so far;

(c) whether any compensation
have been paid to the affected per-
sons;

(d) if so, how much; and
(e) if not, why not?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)

JULY 7, 1980'
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A Statement showing the papulatiaa
and cropped area affecting during
1979-80 and 1980-81 is attached.

(b) Details of the relief measures
provided so far are given in State-
ment II.

(c) Central assistance 1is never
Intended to cover compensation foe
the loss suffered due to natural cala-
mities. The Government only assist
those affected to the extent possible
so that they may be able to resume
their normal economic activities. The
assistance provided is, therefore; ia
the form of gratuitous relief for old*
infirm, destitutes etc., work for able-
bodied persons under the Food for
Work Programme, cattle relief cainps”™
special concessions for small and
marginal farmers regarding interest
liability, subsidy on agricultural in-
puts to the small and marginal far-
mers and feeding programmes to
cover the most vulnerable sections of
the society like the pre-school child-
ren, expectant and nursing mothers
and physically handicapped persons-

(d) and (¢) Does not arise.

Statement I

Statement showing the Population ajfectedand Cropped area offered during 1979-80
and 1980-81.

During 1979-8° During 1980-81
State Population  Cropprd Population  Cropped
affectcd area affected area
affectcd affected-
lyharif
(lakhs) (lakh ha.) (Lakhs) (lakh ha.)
(0 3) ) S)
i. Andhra Piadesh 125.00 40.00 125.00 40.00
2. Bihar - 30.00 433.00 30.00
3 Gujarat . 60.00 *1.24
4. Haryana 17.00 (No Central Assistance
sought)
5. P&imachal Pradesh . 27.00 4.90 34-0° 4.90
€. Jammu & Kashmir. . 2.69 2.13 ” 0Central Assistance
sought)
7. Madbya Pradesh f 279.00 88.00 267.00 90.00
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8. Maharashtra 53*14 10.25 (No Central Assistance
' ' ’ sought)

g. Orissa, 115.00 43-18 134.00 33-a2
io. Rajasthan , 240.00 30.00 240.00 30.00
n. Uttar Pradesh 773%0° 105.00 773.00 105.00
12. West Bengal . . . . . 87.00 15-55 (No Central Assistance

was sought)
Total 2204.83 385-99  2066.00 346.44
[ ]
Statement 11 Nutrition Programme to cover the

STATEMENT SHOWING THE DE-

TAILS OF THE QUANTUM AND

NATURE OF RELIEF MEASURES
PROVIDED SO FAR.

The following measures have been
taken to provide relief in the drought
affected States during 1979-80 and
1980-81: —

During 1979-80: —

On the basis of the reports of the
Central Team which visited the
drought affected States for an on the
spot assessment and the recommenda-
tions of the High Level Committee of
Relief, the Government of India had
ap”rovo”  ceilings of additional
expenditure of Rs. 156.95 crores for
purposes of Central assistance to the
eleven drought affected States. This
includes provision for grant of gratui-
tous relief to the tune of Rs. 12.50
crores to the destitutes and Rs. 9991
crores for employment generation
schemes to benefit able-bodied per-
sons among the rural poor.

w A total quantity of about 25 lakhs
metric tonnes of foodgrains under
Normal and Special Food for Work
Programmes had been allocated.
Besides, one lakh tonnes of food-
grains had been made available to the
States for launching th* Food for

most vulnerable sections of the popu-
lation such as nursing and expectant
mothers, pre-school children, old and
infirm persons and physically handi-
capped individuals.

Short-term loans of Rs. 136 crores
for both Kharif and Rabi season of
1979-80 were sanctioned for provid-
ing agricultural inputs.

Special Consessions: The Govern-
ment of India allowed subsidy for
seeds, pesticides and fertilisers inclu-
ding nitrogenous fertilizers for small
and marginal farmers not only in
areas covered by the special pro-
grammes of SFDA, DPAP and IRD
but even in other areas where damage
to crops has been more than 50 per
cent. The subsidy on nitrogenous
fertilisers for small farmers etc. was
allowed for the first time.

In order to give relief to small and
marginal farmers who are saddled
with sizeable burden of debt, the
interest liability on kharif loans in
areas where the crops loss was more
than 50 per cent had been waived
provided the loans were repaid by the
rescheduled dates, expenditure * on
this is shared equaljy by the State
IGcc)lyernment and the Government of
ndia.
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Exports of cattle-feed had been
completely banned. Export of expel-
liffr 'cakes of ni/l seeds and de-oiled
ricebran as well as compounded cat-
tle and poultry feed had been stopped.

Electricity and Power Supplies:
When the present Government took
over the State Governments were
advised that at least 50 per cent of the
diesel should be earmarked and
actually made available to the far-
mers for providing one or two critical
irrigations during the rabi season.
Since diesel is an essential inputs
for farmers during the Rabi season,
the Ministry of Petroleum against
heavy odds, made additional allocu-
tions over and above the earlier
quotas and a substantial part of the
additional allocation had gone to the
drought affected States.

The State Governments have been
advised by the Centre that at least
'80 per cent to 60 per cent of the
electric power should be made avail-
able to rural areas, if necessary, by
curtailing consumption of power-
intensive consumers like arc-furnaces,
rolling mills, etc. The Ministry of
Railways and the Department of Coal
took steps to increase coal supplies to
the thermal power stations particu-
larly in the northem region.

State Governments issued orders
staying the recovery of land revenue
and also for suspension of land
revenue/remission of arrears of land
Tevenue.

During 1980-81:

On the request of the Governments
of Madhya Pradesh, Uttar Pradesh,
Rajasthan, Andhra Pradesh, Bihar,
’Orissa, Gujarat and Himachal Pra-
tiefch Government of India deputed
Central Teams during the April-May,
1#8&ioT on-the-spot assessment of the
brought situation. On the basis of
iShe reports of the Central Yearns and
the VecOttmiendatiofts of the Hi*h
Level Committee *of «Relief thereon,

JULY 7, 1980
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the Government of India have approv-
ed a ceiling of expenditure of
Rs. 193.501 crores for purpose of Cen-
tral assistance to these States.

Besides a total quantity of 6.90 lakh
metric tonnes of foodgrains have
been made available to all the drought
affected States as well as for the
Union Territories of Mizoram, Aruna-
chal Pradesh, A & N Islands during
1980-81 under the Special Food for
Work Programme. This is in addition
to the normal Food for Work Pro-
gramme of 3.10 lakh metric tonnes of
foodgrains. The Food for Nutrition
Programme launched during 1979-80
is being continued till the end of
September, 1980. As an incentive to
the effective implementation of the
programme, the State Government
have been allowed to utilise margin
money for counter-part expenditure.
The Ministry of Social Welfare have
also relaxed the conditions of provid-
ing cooked food in exceptional cir-
cumstances by allowing distribution
of uncooked food where the organi-
sational infrastructure is lacking.

The Central Government has made
available 2500 MT of edible oil and
1500 MT skimmed milk powder to the
drought affected States for feeding
women, children, etc.

The Government of India have
sanctioned short-term loans totalling
Rs. 51.15 crores for Kharif 1980 for

providing agricultural inputs.

The existing subsidy on agricultural
inputs, (including nitrogenous ferti-
lisers) to small and marginal farmers
in the monocropped drought affected
areas where no Rabi crop could be
grown has been extended during the
current financial year.

Drinking Water:

The drinking water problem is be-
ing tackled on a war footing in the
drought affected States. Central
assistance sanctioned during 1980-81
included provision of Rjs. 41.40 crores
tor the States of Andhra "Pra&edh,
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Bihar, Madhya Pradesh, Orissa, Rajas-
than, Uttar Pradesh, Gujarat and
Himachal Pradesh.

Besides, Rs, 11 crores have been
placed at the disposal of Ministry of
Works & Housing for procurement of
indigenous rigs for supply to State
Governments for boring wells in the
drought affected areas, augmenting
the normal pipvision under the Ac-
celerated Rural Water Supply Pro-
gramme.

Further Rs. 4 crores have been
placed at the disposal of the Ministry
of Works & Housing as counter part
funds for accepting to 10 rigs from
Sweden on gift basis.

The Railways have made arrange-
ments for transport of water to the
drought affected areas in U.P. and
Rajasthan.

The Ministry of Defence is extend-
ing all possible assistance to the
drought affected States of Uttar Pra-
desh, Bihar, Rajasthan, Orissa and
Madhya Pradesh for transporting
drinking water to the affected villages
by supply of tankers, drums, barrels,
canvas tanks, etc.

The Prime Minister’s 12-Point Pro-
gramme for drought management pro-
vides the basic frame work and a
plan of action to fight on a war foot-
ing the unprecedented drought con-
ditions prevailing in the country. It
provides for appointment of full-time
relief officers in the most seriously
effected districts, setting up monitor-
ing cells at the State and district
[levels, strengthening of the public
jdistribution system for supply of food-
grains, edible oil and kerosene, deter-
rent action against anti-social elements
who try to exploit the scarcity situa-
tion, smooth implementation of Food
for Work Programme by ensuring a
Ihelf of schemes at the Panchayat
fircle level and mounting a massive
Jfforestation programme by tying it
ftp with .the Food for Work Program-
W#*  The Programme also emphasises
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preparation and implementation of
contingency plans for supply of water
to the affected village and initiating
advance action fpr arranging takers,
trucks, drums, barrels, etc. Apart
from relieving the distress to fyiman
population, the programme provides
for the setting up of cattle camps. The
Twelve-Point Programme is being
implemented in right earnest and has
galvanised the State machinery at all
levels.

Monitoring:

A Task Force in the Department of
Agriculture as well as a Monitoring
Group in the Department of Food
h§ve been regularly monitoring the
movement of foodgrains, the alloca-
tion of diesel, drinking water arrange*
ments, etc. A Control Room has been
set up in the Ministry of Agriculture
to monitor the drought relief opera-
tions and assist the State Govern-
ments in getting the problem regard?
ing drought relief operations looked
into expeditiously.

Target of opening Poet Offices In
West Bengal

3270. SHRI PIUS TIRKEY: Will
the Minister of COMMUNICATIONS

be pleased to state:

(a) what was the target of open-
ing of Post Offices in West Bengal
during 1978-79, 1979-80;

(b) whether the target was fully
achieved; and

(c) if noti the reasons therefor?

THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN):

(a) The targets fixed for West
Bengal *Postal Circle for opening of
rural post offices during 1978-79 and
1979-80 were 400 and 350 respecti-
vely. No targets are fprescriibed in
respect of urban post offices as these
are required to be self-supcporting..

(b) Yes, Sir, 400 rural post offices
were opened in 1978-*79 and 352 in
1979-90.
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(o) Does not arise.

Post Offices and Telephone
Exchanges In West Bengal

3271. SHRI PIUS TIRKEY: Will
the Minister of COMMUNICATIONS

be pleased to state:

(a) what are the plans, projects
and estimates for opening of more
post and telegraph offices and tele-
phone exchanges in West Bengal
during /980-81 and 1981.82;

(b) how many projects had
finalised and how much amount sanc-
tioned on various projects for posts
and telegraph and telephones in West
Bengal;

(c) how many new telephones wifi
be provided to subscribers in each
town/cities and districts of West
Bengal; and

(d) how many telephone connec-
tions were given to subscribers in
West Bengal during 1977—80, year-
wise and town-wise?

THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN):

(a) Under the Annual Plan 1980-
81 earicr approved by the Planning
Commission the proposal is to open
about 250 rural post offices and 73
telegaph offices. This figure is sub-
ject to modification in the light of
the new Five Year F*an for the peiod
1980-85 under preparation. Targets
for 1981-82 will be fixed after the
new Five Year Plan is finalised. The
information regarding telephone ex-
changes is being collected and will
be laid on the Table of the House.

(b) A provision of Rs. 58:49 lakhs
has been made for construction of
postal buildings and staff quarters
and 90 lakhs for new public call
offices/telegraph offices in West Ben-
gali during 1980-81. The expenditue
on opening of new post offices not of
a capital nature and is met from the
Worﬂ!(ing expenses grant.

The informatjpn regarding tele-
phones is being collected and will
be laid on the Table of the House.
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(c) and (d). The information
being collected and will be laid on
the Table of the House.

Cost of Billing through Computers

3272.  SHRI JYOTIRMOY BOSU:
Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) what is the minimum and
maximum costs of bijling through
computers;

(b) the number of court cases pen-
ding against telephone authorities
for sending inflated bills to subscri-
bers; and

(c) the action taken to remedy
this night-mare for subscribers?

THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN):

(a) and (b). The information
being collected and will be placed
on the table of the House as soon as
possible.

236

is

1S

(c) Action taken to remedy the

situation:

locked and
res-

(1) Meters are ke/pt
access to the meter room is
tricted.

(2) Vigilance squads have been
set up to detect unauthorised con-

nection, diversion etc. by surprise
checks.

(3) Orders have been placed for
supply of charge analysers. These
can give separately the details
of S. T. D. Calls made by subscri-
bers who complain of excess 'bill-
ing.

(4) New metering circuits have
been introduced to eliminate me-
tering faults.

(5) locking ot distribution
points, pillars and cabinets.

(6) Testing of meters and STD
barring facility.

(7)  Creation of  awareness
among the subscribers about the
proper use of STD facility by pub-
lishing suitable captions in the
Telephone Directory.
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Edible oil and support price of oilseeds

3277. SHRI OSCAR FERNANDES.
Will the Minister of AGRICULTURE
be pleased to state:

(a) the total production and con-
sumption of edible oils in the country.
State-wise, and what are the reasons
for the shortage of edible oils in the
country; and

(b) the steps which Government
propose to take in order to give sup-
port price to oilseeds for giving en-
couragement to their production?

THE MINISTER OF STATE IN

THE MINISTRY OF AGRICUL-
TURE (SHRI R. V. SWAMINA-
THAN): (a) Extraction of edible

oils from oilseeds is in the organised
and unorganised industrial  sectors.
The total production of edible oils
in the country S”te-wise is, there-
fore, not available. However from
the figures of total production of edi-
ble oilseeds it is estimated that pro-
duction of ediblie oils during 1979*
80 is about 27 lakh tonnes and the
consumption requirement is estimat-
ed at about 37 lakh tonnes. The rea-
son for the shortage of edible oil#
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in the country is th© shortfall of
oilseeds production in 1979-80 due to
drought and the resultant widening
gap between demand and supply.

(b) For encouraging the produc-
tion of oilseeds the Government have
been announcing support prices for
groundnut, rapeseed and mustard,
soyabean and sunflower seeds. The
support prices have been generally
revised upwards every year fo giv-
ing encouragement to oilseeds pro-
duction. For the same purpose, State
Governments and the National Ag-

ricultural  Cooperative = Marketing
Federation of India are required to
undertake purchase  operations at

support price levels.

U.G.C. grants to colleges in backward
and rural areas

3278.  SHRI OSCAR FERNANDES:

Will the Minister of EDUCATION be
pleased to state:

(a) the procedure adopted by the
University Grants Commission for
giving grants to colleges situated in
the backward areas and rural areas;

(b) whether Government propose to
give more concessions and grants to
colleges located in the remote areas;

and
(c) if so, the details in this regard?

THE MINISTER OF EDUCATION

AND HFALTH AND SOCIAL
WELFARE (SHRI B. SHAN G
RANAND): (a) The Commis-
sion had relaxedthe conditions of

eligibility for development grants in
favour of colleges located in back-
ward and rural areas, during the
Fifth Plan. According to the relaxed
conditions, colleges in backward and
rural areas offering three-year degree
courses will be eligible for develop-
ment grants if they have 300 stu-
dents and 15 teacherg against the
normal requirement of 400 and 20
respectively. In the case of colleges
offering two-year degree courses, the
normal requirement of 270 students

and 15 teachers is relaxed to 200 and
10 respectively.
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(b) and (c). The criteria for pro-
viding general development assis-
tance to colleges during the Sixth

Plan have not so far been finalised
by the Commission.

Opening of new branch Post Ottce»
during Sixth Five Year Flan

3279. SHRI CHINTAMANI JENA
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) how many rural brsyich po”t
offices al©proposed to be opened in
the 6th Five Year Plan and its State™®
wise break-up, if any;

(b) the proposed expenditure to bt
incurred by the Union Government
*this score; and

(c) the number of branch po”t
offices to be upgraded to the rank of

Sub-Post offices alongwith State-wise
break-u4>if any?

THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN),
(a) and (b). The Five Year Plan fo*
the period 1980—85 is wunder prepa-
ration. The number <of rural post
offices to be opened during this Plan
period in the country and the expen-
diture to be incurred on this score
will be known when the Plan i«
finalised with the approval of the
Planning  Commission. Circle-wise
targets are assigned on a year to year

basis and not for the 5 year period as
a whole.

(c)  Upgradation Of extra depart-
mental branch post offices to the
level of sub post office is not a Plan
Programme and, therefore, no tar-
gets are fixed. Such cases are decid-
ed from time to time on the Tra«s
of workload, financial results and
other relevant considerations*
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adapted for direct recruitment'of the
Assistant Engineer (Civil and Elec-
trical) Class II in C.P.W.D. from the
Engineering Service Examination of
U.P.S.C ; and

(c) whether Government have any
plan to enlarge the promotional" scope
to the grade of Assistant Engineer
(Civil and Electrical) in C.P.W.D. and
reducing the present wide stagnation
in Junior Engg. (Civil and Elect.) who
have been struggling for promotion
for the last 15 to 20 years or more?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
Currently, the post of Assistant Engi-
neer (Civil and Electrical) in the
C.P.W.D. are filled up by promotion
as under:—

selection

(1) 50 per cent by
Promotion

through Departmental
Committee;

(2) 50 per cent by a Limited De-
partmental Competitive Examina-
tion.
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(b) There has been no direct rec-
ruitment to the grade of Assistant
Engineer (Civil and Electrical) Class
Xl in the CPWD through UPSC since
1972.

(c) Since all the posts of Assistant
Engineers (Civil and Electrical) are
at present filled up by promotion only
the question of enlarging the promo-
tional scope further does not arise.
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News Item “Scientists feel choked in
I.C.AR.”

3283. SHRI NAVIN RAVANI: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether Government are aware
of the report titled “Scientists feel
choked in ICAR” in Times of India,
dated June 1€, that describes stifling
atmosphere far from conducive to
creative research;

(b) if so, what steps are being taken
to enliven the morale and spirit of
Scientists;
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(c) whether it is also a fact that
Committee headed by the Director
General, ICAR has not met even once
a year after 1978; and

(d) if so, the measures taken against
those responsible?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)'
Yes, Sir. The Government is aware
of the report. However, the report is
not correct. The ICAR has most con-
genial atmosphere for#the  growth
and development of creative research.
It is evident from the output of va-
rious research and education pro-
grammes, growth of existing research
institutes, establishment of new ins-
titutes and research centres, initiation
of new research projects during 1979
and those planned for Sixth Five
Year Plan. The personnel policies
are quite conducive for the scientists
to do creative research. The newly
introduced Agricultural Research
Service (ARS) and Technical Service
provide opportunities for professional
growth and career advancement to the
scientific and  technical personnel
working in the ICAR system which is
next to none amongst the sister scien-
tific organisations in the country. In
order to promote staff welfare and
service conditions. Joint Consultative
Machinery has been functioning at
Institutes, and Headquarters level.
The morale of the scientists is as high
as ever before. They are not on'y
doing relevant and high quality re-
search, they are also developing ap-
propriate methodologies for speedy
transfer of technologies through a
number of programmes such as Na-
tional Demonstrations,  Operational
Research Projects, Krishi Vigyan
Kendras and Lab-to-Land programme.

# (b) Question does not arise in view
of (a) above.

(c) No Sir, eight meetings of the
Regional committee were held in
1978-79 and 3 meetings were held
from April to June, 1980*

(d) Does not arise in view of (c)
above.
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Anlst"nce from World Bank for pro-
Tiding Drinking Water in Gujarat

3284, SHRI CHHITUBHAI GAMIT:
Wil]. the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether the World Bank has
agieed to offer finance for providing
drinking water to about 3000 water-
less villages tit Gujarat;

(b) if so, the detai!s thereof; and

(c) if not, whether the Govern-
ment has moved to get such help and
on what terms?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
No, Sir.

(b) Does not arise.

(c) No project for coverage of 3000
waterless villages in Gujarat for
World Bank assistance has been re-
ceived from the State Government
However, the State Government has
prepared a project for World Bank
assistance for coverage iof 31 towns
any 396 villages with water supply
and 22 towns and 36 villages with
sewerage and sanitation services.
Th© project details have been for-
warded to the World Bank.

Drinking Water within a radius of a
mile in village of Maharashtra

3285. SHRI R. R. BHOLE: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) the number of villages in Maha-
rashtra and the number in which
there is no supply of drinking water
within a radius of one mile; and

(b) whether the Government pro-
pose to take the assistance of World
Bank for a project to supply water
to every village in Maharashtra?

THE MINISTER OF WORKS AND
HOUSING (§HRI P. C. SETHI): (a)
The number of villages in Maharash-
tra is 35778 as per the 4971 census.
According to the State Government,
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the total number o'f problem villages
(i.e. villages with no source of water
within a distance of 1.6 KM or a
depth of 15 metres or villages where
source Of water is contaminated with
disease/germs or where source of
wateil contains excessive  minerals
hazardous to health) still to be cover-
ed with drinking water supply i1*
14025. No break-up showing the wvtf*
lages in  which there is no* water
within a radius of one mUe is avail-
able.

(b) It is contemplated to cover all
the remaining problem villages with-
in the period 1980—85 with the re-
sources of the State and Central Gov-
ernments. There is no proposal for
obtaining World Bank Assistance to
supply water in every village in
Maharashtra.

Excavation at Kalna, Bihar

3286. SHRI BHOGENDRA JHA:
Will the Minister of EDUCATION be
pleased to state:

(a) whether Government have in-
formation that very o'ften very old
articles of historical value are re-
covered from diggings by peasants at
Kalna (Kalyaneshwar) under Uma-
gaon block in Madhubani district of
Bihar which is known as the first gat©
of entrance to the ancient capital of
Mithila;

(b) if so, whether it is proposed to
undertake excavation of the site
without further delay; and

(c) if not, reasons therefor?

THE MINISTER OF EDUCATION
ANd HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):

(a) Yes, Sir.

(b) and (c). No excavation are
proposed at present at this site as it
does not fall in a problem oriented
Scheme.
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promotion and Development °f Urdu
Language Gnfftare

3287. SHRI JYOTIRMOY BOSU:
Will the Minister of EDUCATION be

pleased to state what positive mea-
sures, if any, have been or are 'being
taken by Government to promote and
develop Urdu language and culture?

THE MINISTER OF EDUCATION
and Health and social, wel-
fare (SHRIB. SHANKARANAND):
The Government Policy is to promote
all Indian languages including Urdu
and to provide facilities for their
development. In so far as the Ministry
of Education and Culture is concern-
ed, several steps have been taken tg
promote Urdu. A Bureau for Pro-
motion of Urdu has been set up which
brings out academic literature and
other types of books in Urdu on
science and other branches of modern
knowledge. Since Calligraphy 4s an
integral part of Urdu book Production,
three Calligraphy Centres have been
set up and two more are proposed to
be set up. The Government are also
assisting the National Book Trust,
Sahitya Academy, N.C.E.R T. as well as
various Voluntary Organisations which
are engaged in Language development
and literature etc. 111 Indian languages
including Urdu Besides, the Central
Institute of Indian Languages, Mysore
has established an Urdu teaching and
Research Centre at Solan where
teachers are trained to teach Urdu as
a second language in the Three—
Language Formula. Facilities for
training of Urdu teachers also exist at

Northern Regional Language Centre,
Patiala

Production, Release and Buffer Stock
of Foodgrains

3288. SHRI JYOTIRMOY BOSU:
Will the Minister of AGRICULTURE
be pleased to state:

(a)  the actual production of food-

grains-cereals and pulses separately
during 1978-79, estimated production

during 1979-80 and production target
for 1980&l;
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(b) the actual release of cereals
from the Central stock, year-Wise,
from 1&76-77 t0 1979-80;

(c) total buffer stock of cereals as
at the end o'f 1976-77, 1977-78, 1978-79
and 1979-60;

(d whether Government are con-
sidering to release cereals from the
Central stock during 1980-81;

(e) if so, the details thereof; and

(f) if not, the reasons therefor?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAO); (a) The production of cereals,
pulses and foodgrains during 1978-79
was 11920 million tonnes, 12.17 mil-
lion tonnes and 131.37 million
tonnes respectively. Estimates of
foodgrains production for 1979-
BO have not yet become avail-
able from all States. The foodgrains
production target for 1980-81 has been
fixed at 1350 million tonnes.

(b) The actual release of foodgrain
from Central Stocks during 1976-77 ta
1979-80 (financial years) was as under:

(In Million Tonnes)

1976-77 7.59
1977-78 9.87
1978-79 858
1979-80 1145

() The total buffer stock of food
grains at the end of the financial years
1976-77 to 1979-80 was as under:

(In Million Tonnes)

31-3-77 18.27
31-3-78 15.44
31-3-79 16.17
31-3-80 14.02

(d) Y?s. Sir.
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(e) Supplies of foodgrains from
Central stocks during 1980-81 will
depend on the requirements intimated
by the States, the overall availability
in Central Pool, relative needs of
various  States/Union Territories,
availability in the open market and
other relevant factors.

(f) Does not arise.

JULY 7, 1980
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(c) whether there is any proposal
to make such reservations uniform
under his Ministry?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
Percentage of reservation of jobs in
the departments and public under-
takings under the Ministry of Works
and Housing is given in the enclosed

Reservation of Jobs for SCs/STg in statement.

the Ministrytof Works and Housing

3289. SHRI CHHITURHAI GAMIT:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) what is the percentage of re-
servation of jobs in departments and
public undertakings under his Min-
istry at present or persons belonging
to Scheduled Castes and Scheduled
Tribes;

(c) No. Sir.

(b) whether there is any proposal

based on census figures of 1971.

(b) The percentage of reservation

for Scheduled Castes and Scheduled
Tribes fixed by the Government are

The

*Government have not undertaken any
review of the existing percentage.

The percentage fixed
far local/regional recruitment have to
be different as they are based on popu-

to increase the percentage of such lation of Scheduled Castes and Sche-
reservations; and duled Tribes in the regions.
Statement

Percentages of reservation for Scheduled Castes and Scheduled Tribes.

Scheduled Scheduled
Castes Tribe*
(1) Direct recruitment on an All India basis
(a) Byopen competition (i. e. through the UPSC or by means 15% 7%
of open competitive test held by any other authority).
(b) Otherwise than at fa) above. 16-2/3% 7i%

Direct recruitment Io Group C and Group D ( Class III and
Class IV) posts normally attracting candidates from a locality
or a region.

(i)

Posts filled by promotion -

(a)

(iii)
Through limited departmental competitive examination,
in Group B, C andD (Class II, III and IV) in
grades or services in which the element of direct recruit-
ment, if any, doesnot exceed 66f percent.

By Selection from Group B (Class II) to the lowest rung
or category in Group A (Class I) and in Groups B,C
and D (C)ass II, III and IV) £ost8 in grades or ser-
vices in which the element of direct recruitment, if
any: does notexceed 66| percent

5%
(b)

15%

(¢) On the basis of seniority subject to fitness in Groups
A,B,C and D (ClassI, II, III and IV) posts, in grades
or services in which the element ofdirectrecruitment, if
any. does not exceed 66f% 15%

Percentage of reservati#ns being followed for

As shown in the statement
I attached,

7%

78%

7$%

lecruitment of Scheduled Caste/Scheduled

Tribes in different regions of CenUal P.W.D. determined in consultation with the Department

of Personnel and AdministrativeJR"forms 1is shown in the Statement-II enclosed.
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Stttement— 1

Statement showing the percentages reservedfor Scheduled Castes and Scheduled Tribes in a
roser where mrmtment is made on a Local or Regional Basis.

10

11

12

13

14

15

16

17

18

19

20

21

22

Name of State/Union Territory

States
\ndhra Piadesh

Assam

Bihar

G jarat

Tlaryanu
Himachal Piade h
Jammu & Kashmir
Kerala

Madhya Pradesh
Maharashtra
Manipur
Meghalaya
Karnataka
Nagaland

Orissa

Punjab

Rajasthan

Tamil Nadu
Tripura

Uttar Pradesh
West Bengal

Sikkim

Union Territories
A. & N. Islands

Arunachal Pradesh

Chandigarh

Percentage

of
reservation
for
Scheduled
Caste*'

r

19

22

13

25
16

»3

20

100 point

Perrrn»?gr
of
ieser\a'ion
-r
Srhedued
Tr'be

20

%

jo

-26»

45
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4. Dadra & Nagar Haveli
5 D elh i

6 Goa, Daman & Diu
7 Lakshdweep Islands

Mizoram

9 Pondicherry

JULY 7, 1986 Written Answers

Statement-—

2

Rosters prescribed

256

for

recruitment on AH. India
basis to be followed.

2*

*5

]

Percentage o freservations beingfollowedfor Recruitment of Scheduled CastesIScheduled Tribes in Different
regions o f Central Public Works Department.

tates

Uttar Pradesh
Madhya Pradesh
Rajasthan
Punjab
Haryana

J &K

Himachal Pradesh
Delhi

Chandigarh

West Bengal «
Bihar

Orissa . . «
Assam

Manipur

Meghalaya

Aru achal Pradeih
Andaman & Nicobar Islands
Nagaland

Tripura

Mizoram

Maharashtra
Gujarat

Madhya Pradesh
Andhra Pradesh

Tamil Nadu

Kerala

Karnataka

Pondicherry
*Lakshadweep

Dadra & Nagar Haveli
Goa, Daman & Diu.

Percentage
f

0
Scheduled
Castes

Tq

15

Percentage
of

Scheduled
Tribes
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luW Tlititn «1 Jobs lor SO/ST in
Dm Ministerial and Publie&ectOr tTnlts

3f190. SHRI CHHITUBHAI GAMIT:
Will the Minister of AGRICULTURE

be pleased to state:

ASADttA 16/1952 (s4xk4) Written Answers 258

THE MINISTER OF STATE IN THE
MINISTRY  OF AG&ICULTURE

(SHRI R. V. SWAMINATHAN): (a)

The Ministry of Agriculture and the
Public ‘Sector Undertakings under it

(a) the ffcroentage oi Areservation are following t'C funeral instructions

of jobs for Scheduled Castes and
Scheduled Tribe® in the ministerial
departments and public sector wits
ua&tor his Ministry; and

of Government of India as laid down
by the Ministry of’Home Alfairs in
respect of reservation for Scheduled
Castes and Scheduled Tribes, & per

(b) whether there is any proposal details given in the attacked state-
to make such reservation uniform in wient.
all places under overall tksrge ‘
his Ministry? (b) No, Sir.
Statement

Reservation for Scheduled Castes) Scheduled Tribesisinvariably made
in manner indicated below in all rosts filled by directrecruitment and in
posts filled by promotion unless any posts are exempted by special or
general orders of the Government of India.

Direct ion uitmrnl °n an \[1-Tndia basis — Scfeduled Scheduled
Castes T libes
B> p<h competition t tl oueh the UPSC or bv #5010
means of open rom”ftitne 'est held by anv oth”r
mthoritv).
(b) Otherwise than at
(a) lbove.

Gene’allvin piopoitjon
to the population of
Scheduled Caster and
Scheduled 7ribes i
the respective States/
Territories.

10 Diiect i<*cruit' 'ent to Gioup C anti Gyoup D (Class III and
Class 1V) posts noun, lly attracoi I candidates h<m a localit\
or a region.

(iii) Posts filled v piomoiion :

(a) rhroup/' limited depaitmental competiti'e exan inaik r-«
in G'oup B,C &D (ClasiIl, IIl &IV) in grades ar
ser\ices in which the element of direct leciuitn en*, !
any, d es not (\ceed 66-2/3 per cent

(b) By selection from Gioup B ( Class II) to tl e lowest tung % Ne
or category in the Group A (ClassI) and in Group B,
C & D ( Class II, IIT & IV) posts, in grades or sei vices
in which the elfment of direct recruitment, ifanv does
not exceed66-2 /3 I per cent.

(¢) On the basis ol seniority subject to fitness, in Group A, 15%
B, C & D (Class I, II, III and IV) posts, in grades
01 service* in which the element ofdirect lecnjitn-ent, if
any, does not exceed 60 2/3 pet cent.

Aatotance to social Service Insti- of grants or assistance to social
tutions service institutions;
3291. SHRj NAVIN RAVANI; Will .
o the Minister of SOCIAL WELFARE (b) the details for each category of

eligible institutions and funds availa-

) ble for current year for each category
(a)  what are the schemes under his  4nd applications pending at present;
Ministry at present for distribution and

116# LS—9.

be pleased to state:
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(¢c) firinti allotted in years 1977 to

1980 to such institutions and the de-
tails thereof?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) to (c). The requisite information

is being collected and will be laid on
the Table of Lok Sabha.

Scheme for Oj”ning New Telephene
Centres etc. in Gujarat

3292. SHRI NAVIN RAVANI; Will

the Minister of COMMUNICATIONS
be pleased to state:

(a) the new schemes for Gujarat

regarding opening of new telephone
centres, new post offices, new
branches etc., for 1980-81.

(b) the centres proposed for such
new schemes, district-wise; and

Gujarat beyond
without

(c) the towns in
population of 10,000

telephone  connections and when
Government propose to cover these
towns?

JULY 7, 1980
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THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN): (a)
Telecommunications: It is proposed to
open 1< public telephones in Gujarat
State during the year 1980-81.  So fer
85 schemes have been finalised.

Postal:—It is proposed to open 250
new rural post offices and also to pro-
vide postal counter facilities to about
350 villages thraug rural, mobile post
offices. These targets are, however,
subject to modification in the light of
the new Five Year Plan for the period
1980—85, new tinder preparation.

(b> Telecommunication®  As  per
attached statement.

Postal:—The actual villages where
the new rural post offices are to be
opened are not fixed in advance
Proposals are considered on a conti*
nuous basis throughout the year and
those fulfilling the prescribed norms
are sanctioned up to the limit fixed for
each postal circle/division under the
Annual Plan.

(c) No such town.

Statement

NEW TELEPHONE CENTRE PROPOSED FOR 1080-81 IN GUJARAT STATE

SI. No. District

1. PANCHMAHAL

Public Telephone at

Bhuyali, Panwad, Ghogamba, Sanjali, Pawegadh,

Fatehpur, Morva, Bhima.

2 BROACH Dediapada, Sammi, Selmaba, Rajp”rdi, Bormor,
Sandasal.

3. BARODA. Dorraar, Sandasal.

4. KHEDA' Imba Namuvada, Khanihli, Bhaloda, Vahsol, Chbhi-

padi, Vatodara, Chunel.

5. MEHSAXA Shankeswar, Jamla, Jangral, Dasaj, Datusia.

6. SURAT Earthen, Vav, Paria.

-». BaLSAR . Jankav, Supa, Satem, Fensa, Aat, “Degam, Digendra-
nagar.

8. D V'iG Saputara.
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9. SABARKANTHA Kewa, Kauka, Bamna, Limbadia, Ghoriwad Chand-
rani, Pural, Ked, Munia, Taka-Tunka, Navanag’u.

10. BAN\SK.ANrHA Gola, Moria, Lakhani, Pr.ladi, Khimat.

11.  GANDHINAGAR NIL

12. AHMEDABAD . ML

13. JAMNAGAR Banugar, Gabhaka.

i . JUNAGADH Mahiyari, Khuasai (GHED), Bagxu, Dedan.

15. AMRELI Velan, Paravadi, Dolsa.

16. BHAVNAGAR Rangola, Dahoi, Pithalapur.

17. RAJKOT . KKiiasara (Bhayavadar), Chitravad, Sath-Vadala,

Satapar, Makansar, Devki-Galol, Balva, Vadodai,
Sarapdad, Vasavad,

18. BHUJ Mota Asambia, Nirona, Ramma, Manfara, Darsadi,
Mangawana.

19 SURENDRANAGAR Sedla, Porda, Adriana.

Reservation of Job for SC/ST in the raise this quota and make it uniform

under his Ministry?

THE MINISTER OF AGRICUL-

3293.  SHRI CHHITUBHAI GAMIT: TURE AND RURAL RECONSTRUC-

Will the Minister of RURAL RECON- TION (SHRi BIRENDRA SINGH

STRUCTION be pleased to state: RAO): (a) The general instructions

(a) the percentage of reservation of the Ministry of Home Affairs in

of jobs for Scheduled Caste* and  respect of reservation for Scheduled

Scheduled Tribes in departments and  Castes and Scheduled Tribes as per

public units falling under his Minis- details given in the attached statement
try; and are being followed.

(b) whether there is proposal to (b) Question does not arise.

Ministry and Public Sector Units

Statement
Percentages o f Reservation for Scheduled Castes and Scheduled Tribes

Reservation for Scheduled Castes/Scheduled Tribes is made in manner indicated below

in all posts filled by dnect recruitment and in posts filled by promotion wunless any posts arc
exempted by special or general orders of the Government of India.

(i) Direct lecruitment on all-India basis ; Scheduled castes Scheduled Tribes

(a) By open competition (i.e. through the UPSC or by
means of open competitive test held by any othn

authority) ) . . . . . . 15% N%
(b) Otherwise than at (a) above 16-2/3% N\%

(i1) Direct recruitment to Group C and Group D (Class III  Generally in proportion to the
and Glass IV) posts normally attracting candidates population of Scheduled Castes
from a locality or a region. anc” Scheduled Tritfcs in the res-

pective State”Territorie#.
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(iii) Posts filled by promotion :

(a) Through limited departmental competitive exaa-

mination , in Groups B, G and D (Glass II, 111 and
IV) in grades or services in which the element of
direct recruitment, if any, does not exceed 66-2/3

per cent *5%

(b) By Selection from GioupB (Glass II) to the lowest

rung or category in Group A (Glass I) and in
Groups B, G and D (Glass II. 111 and JV) posts,
in grades or services in which the element of
direct recruitment, if any, does notexceed 66-2/3

PET € € M 1 oo e 15%

(c) On the basis of seniority subject to fitness in

Groups A, B, G and D (Class I, II, III and 1V)
posts, in grades or services in which the element
of direct rcruitment, if any, does not exceed 66-2/3

. Wriif*n Answers

Ti%

78%

PO COMtuiiiiiiiiiiiieieceeee et

Visitors to U.S.S.R: durif&g Olympics
3294. SHRI ARVIND NETAM: Will

the Minister of EDUCATION be pleas-
ed to state:

(a) whether Government have fixed
any criteria in regard to visitors from

India wishing to Visit U.S.S.R.
during the Olympics next month;
and

(b) if so, the details thereof?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) and (b). No Sir. The Ministry
is concerned only with the clearance
of competitors and officials who are to
take part or attend th? Olympic
Games.

It is learnt that the U.S.S.R. Olym-
pic Committee in consultation with
the Indian Olympic Association has
identified a private organisation nam-
ed International Travel Consortium,
Bombay which caters for the visit of
the visitors to U.S.S.R. in connection
with the Olympics.

Protection of ancient Monument” in
Orissa

3295. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of EDUCA-
TION be pleased to state:

<

(a)  whether any provision had been
made in 1979-80 and <1980-81 for pro-
tection of « ancient monuments in
Orissa;

15% 71%
(b) if so, the amount provided for
* respectively; and

(c) whether any new monuments
have been added?

THE MINISTER OF EDUCATON
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) and (b). Yes, Sir. Provisions of
Rh. 343,700 and Rs. 3,69,850 Kad been
made in 1979-80 and 1980-81 respec-
tively for special preservation works
at ancient monuments of national im-
portance in Orissa State. Besides for
upkeep and annual maintenance, an
amount of Rs. 45,427 was spent in
1979-80 whereas for the year 1980-81,

a provision of Rs. 58,000 has been
made.
(©) No new monument has been

added to the existing list of monu-
ments of national importance in Orissa
during the period mentioned above.

Amount to OH»a for Library
Movement

3296. SHRI CHINTAMANI PANI-
GRAHI; Will the Minister of EDUCA-
TION be pleased to state:

(a) whether any amount hag been

given to Orissa in 1977-78, 1978-79,

1979-80 and 1980-81 for helping the
library movement in Orissa; and
(b) if so, the help given respec-

tively and to whom?



Written Answefs

THE MINISTER OF EDUCATION
and health and social wel-

fare (SHRI B. SHANKARANAND):
(a) and (b). Under ttie ‘Scheme of
financial assistance to voluntary edu-

1977-78

Name o fthe institutionILibrary

1. Urdu Library of Orissa , Cuttack.

2. Banchinidhi Pathagar, Vill.; : Udaypur P.O. Nuagaon,

District. : Puri.

3. Bidyut Club, P.O. :Haldiapara, Via. :Bajpur Distt

Puri.

1. Urdu Library of Orissa, Cuttack.

it. Kcdar Gauri Club, Kedar Gauri Road, Bhubneshwi".

3. Club Nabo Jyoti, K*pleshwar.

4. Rdinakrishna Mission Ashram, Puri.

i. Bhaktabandhu Pathaqar, Santinag ir, Dhusari, Balasore.

2. Sarba Manila Yubak Smgha, A.I./P.O. Hajipore,

Via : Anankhla, Orissa.

3. United Artists Association, Ganjam. Orissa.

ASADHA 16, 1902 (SAKA) WHtten Answers

cationai  organisations  conducting
public liberaries [manuscript libraries
the following grants have been pai<l

to the libraries in Orissa during 1977-
78, 1978-79. 1979-80 and 1980-81:-

Amount Purpose

6,000/- Books & far it re

CAistruction  of
Library, bo ks &
furniture.

16,000/-

2,700/- Books And furniture.

>978-79

2,000/- Books & furniture.
2.000/- Books
1,000/- Books.

15,000/- Books and furniture.

lo79-80

20,000/- Construction of buil-
ding & Books &
furniture.

7,000/- Books & furniture.

20.000/- Building & Books.

I980-81

‘NIL’ so for.

Biological Research Programme on
Langurs

3297. SHRI
CHAUDHARY: Will the Minister of
EDUCATION be pleased to state:

(a) whether his attention hag been
drawn towards a row blowing up over
a biological research programme on
langurs in Rajasthan wher© under the
American Scientists are trapping and
collecting blood from the langurs in
Ranthambore, Sariska, Ranakpur and

other places not chosen for the pur-
pose;

(b) whether it 19 a fact that the
unauthorised entry (f tji® Americans
in the”e plans has' endangered* ecolo-

MANPHOOL SINGH

gical balance and danger to the wild
life; and

(©) the  Government’s  reaction
thereto and the steps proposed in the
matter?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND): ,
(a) to (c) Government approved in
May, 1979 a Research Project “Be-
havioural Ecology of All Male
Bands in the Hanuman ' ILangur
(Preshytis  entellus)” of a ph. D.
student from Harvard ¥niversity
by the name of Mr. James J. Moore
in September, 1979 another research
prpject “Integrated Field Study of
the Behaviour and Biology of . the
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Hanuman Langur” by two Harvard
researchers, Dr. Daniel ‘Bruce Hrdy
and Dr. (Mrs) Sarah B. Hrdy. to be
assisted by a research student Miss
Sylvia Howe, was also approved.
Both projects are affiliated to Zoolo-
gy Department of Jodhpur Univer-
sity of which Prof. S. D. Misra is the
Head The first project aimed at
a study of behaviour and demogra-
phy of male langurs and involved
observation study of langur troops at
Mt. Abu. Mif. Moore came to India
in September, 1979 and has been
working on his project till recently.
The researchers on the second pro-
ject have yet to start their work. Dr
(Mrs.) Hrdy accompanied by Re-
search Assistant Miss Sylvia Howe,
it is learnt came to India in Feb-
ruary, 1980. Di. (Mrs.) Hrdy left about
three weeks later after preliminary
consultation m JoJlipur, etc. in co-
nation with the proposed research
project. Miss Howe, however, stayed
back in India for observation of
langurs.

Recently there were press leports
about two American researchers
having entered the Ranthamboie
Tiger Reserve in Rajasthan for their
field study against wild-liie regula-
tions. The Ministry of Agricul-
ture had on a proposal from Prof.
S D Misra conveyed its no objedion
to obseivational studios of the
Hanuman langurs and collection of
bJuod samples by the American re-
searchers and their Indian counter-
parts in the forests of Rajasthan
subject to conditions and discipline
that may be imposed by the Wild
Life authorities of Rajasthan.

In view of the complaint about
the alleged breach or wild-life ruler
by the researchers, the approval
for conducing the research studies
he been withheld pending a detailed
enquiry into the matter.

«ITYy 1Ter 3
srrfaarr
349%, “f §KIT
€tft Tf SLHi fy o
(t) sp* % vfkH srerf?; ~
if fT3% srntaT
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3. At & wfgy Tt F o
quiex dwm ¥ wfaw F AT amE WY
gftfrr F73 Bg araTias &9 A qd‘r

&t mmmsawm% ar st
sty aragT wat wr st & quv aveafaw
gdor i =¥ Sfaw weew fagr s =@few )

4. freafafaa g+) oT, weam ¥ amq
fer ™ wEed @Y o A vaA gu AAifAE
= & T q#}azrrr wr st wfgo

(v) =fqs =7

~1

(1) 400 ®ogowio ¥FH 7
(ii) 400 & 500 %o Yo Ay
TF @
(iii) 500- & 600 Fo No
uTE TH 5
(1v) 600 - & 700i- T° Sfa-
AT T 4
(v) 700~ ¥ 800 %o ufy-
qH A% 3
(vi) Boo % 90070 5fir-
qTH AR 2
(vil) 900,- ¥ 1000%° wfa-
e A 1
(=) amnfas &= 9
(1) wgfea asfa 9
(i') wwgfas snfa 9
(iii) frwsr @i 6
(iv) afers ate o fred qur
Ffaa o=y =) Fer 3
(w) efer a= 4
(1) 9 =qa= ¥ fry 4

(1) dra? sqaw & forr
ana fw RreT STETTOTAET TFY Farm

g 97 5 waws gid = & frg wera
F@E |

smﬁmmwﬁm@

w6 % ol 7 T gt fa w & fm,
freafafaa sram o nw drmar g fare
&1 sty wfgw

(.J.chraﬁ qeT Tdam™t ¥ wre
a5 80%

Fafua tqar ¥ wtaw srqar oAAE
() @t wfuw agex faar oo
HEAF WA 97E (A9GT T &
AT ¥NFE (WA) HA AT
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fefyai femrm  fawror qar sEET
gfy-faare agqr wAwa WX AR
X Fafar ¥ U FE F OB
gwra afafr & qowe ¥ faom ferar
s, awd & 9w faeafraraat
Fr wman fedr wy, fRaw mea
A w@ & wmrAw  (wad) &
AT AXAT ATT |

(‘1) armfws 497 1 wfvg=wr 209

aw7 FF sgfaa sfagl qar ool
¥ 39 WAt waEat €, Sy e
¥ ded H qren F wa g w93 &,
gaw orer & fao owgrafam far
AT |

6. frmafafas e o dare & I
o AHY Aorar gEr F wAATy Afewr fam
srar wrfem
(%) werfors drmar (8o)
owe fero THoMo

qrourgodte
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qaaTay T
oh 20 30

(1) w¥faw giren 40 30
(i) fafrs afar 20 20

(=) =mfse d=7 F7
CIRE EEn 20 20
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wEeR 3 AT FrorAr AgT gaETar W0 @ 2,

- fwT Wt T mrwr &Y et @ f Favafarer

¥ zifEar 3@ a9 &g a7 A W €
Y s AT |

8. WX A(J AATA A T I BT *
airgar & oy Frfgm o1 @ei ogaT W
afafr qza=at 74y FrdFangl & yarfora
e @y §

9. fawafaarem & Sgdval #1 sgA ¥
W@ gu dar & waw w ¥ IeE
fear war §, =g gfafema w37 & A0 427
sar&m%mfgnﬁ-wi'rw%
fadtewz fawrefta qwied ora favafaereg
#, qafeq et o afger & 1 .
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THE MINISTER OF STATE IN

— fo t® oMo fto THE MINISTRY OF , AGRICUL-

qT ~PsHT %3BT TURE (SHRI R. V. SWAMINA-
fw m ehcrettr* faftsrmfi A fr THAN): (a) and (b). The latest
st 4 wr A 1 theff % w A A e timates of cost of production  of
hohSTM % 3TcTPW fr Fdgar were made for fixing the
ftr%?r tor wr t, qrifr™ fr prices of levy sugar forf / 1979-80,
" TMeTTr g sM-fAwr w Mefr which were notified on 17th Decem-
fr, ATOff T mWIICT: SISi - fr, ber, 1979. According to these esti-
frrnr &qr fr THT i ctotPt, " fr ftaw- mates, the weighted average of the
frrrrrq' % srfAr *rmfar A 7 3r o srftre all-India ex-factory cost of sugar is
Mo Mo M crcir §tr Rs. 2.56 per kg. as per break-up
% W 't : srfa% wr £2r t “n given below:

*T Srfafr % WT ~ rTPIT fr *BT *rfe
«rr™ NCIT |1

11 et?t *rerrc sffrfort vi *rfa% vf Rs. per kg.
3rf A rntfffr, ~rfa fo?Errnff ~t *ftr
(6) fr fr I *fST fpf % SFRIR nfRIT .

#5tte Mrfr % 7e qr, frrf tor “rm (i) Cost of cane . 1.64
“rffr 1 (ii" Conversion cost 0.69
Prices of Levy and Free Sale Sugar (iii) Return . 0.23

3299. SHRI JYOTIRMOY BOSU:
Will the Minister of  AGRICUL- Total 2.56
TURE be pleased to state:

(a) whetSner there is any latest ee. (e) Since the re-introduction  of
timates of cost of sugar production partial control on sugar with effect
(per kg.); from 17-12-79, the retail price  of

levy sugar has been fixed at Rs.

(b) if so, what are the details there- 285 per kg. throughout the country.

of; and The retail prices of free sale sugar
(c¢) retail prices of levy and free in principal  markets during the
sale sugar separately, month-wise period January to May, 1980 are in-
from January to (May, 1980? dicated in the statement attached.
Statement
RETAIL PRICES OF SUGAR IN PRINCIPAL MARKETS
(Rupees/Kg."
As 0t 1980 Delhi Kanpur  Calcutta Bombay Madras
G-30 D-30 D-30 G-30 D-30 E-30
1 2 3 4 5 6 7
January 4. Co 4.50 4.50 go 4.70 4.70
cm
7th .
15th . 4*55 4.60 4.50 4.60 4-50 4.20
(14th) (1 *th)
k
122nd . 4-5° 4.40 4.60 4.60 4-50 495

(21st)
qoth i 'So 4 .45 4.Po K. 10 s .orF
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1 2
FEUJIIUARY  qjTarft
“dal 5. 10
15th 5.50
22th 6.00
29th ¥ 6.00
MARCH m3
7th 6.00
15th 5.80
22nd 5-75
3lst 5.7«
APR IL
7th 5-75
15th 5-7°
22nd 5.75
29th 6.20
MAY
7th J 6.80
15th 6.60
22ndi . 5.70
31 6.50
Opening of Women Oolleg* at

Janakptiri, New Delhi

3300.
Will the Mihister of EDUCATION
be pleased to state:

(a) whether Government are aware
tha-t there is no Women College in
the biggest colony Janakpuri, New
Delhi resulting in great hardship to

the parents and girls of the area; and

(b) if *o, whether Government pro-
pose to open a college in the area?
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4.90

5.00

6.00

5.80

570
(10th)
5.60
5.60

5-45

5.50
5.65

5-90
6.10

6.35
6.40

5-50

5«60
(24th)
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4 5 6 7
5.20 5.60 5.30 5.00
(6<h)
5.60 6.10 6.00 5.60
(12th)
6.00 6.6j 6.50 6 80
6.2 6.80 6.70 6.50
6. 20 6.10 6.00 6.30
1,6th)
5.80 5eQm 5.80 5.60
580 590 5.80 5.00
14 %) Q1S
5.60 6.00 5-90 5.80
29th) (28th)
A 6 .00 6.00 5.7°
'5th)
5-T0 G 10 6.00 j.jo
(9th)
i.80 5.90 5.80 5¢5]
6.00 6.50 6.40 6. do
7.0 > 6.70 6.60 5-00
(5th)
7.00 6.00 5.90 5.70
7.00 5.50 5.40 \.80
(15th"
6.00 6.20 G 10 5.60
(30th) (30th) (30th) (23th

THE MINISTER OF EDUCATION
AND HEALTH AND  SOCIAL
WELFARE (SHRI B. SHANKARAN-
AND) (a) and (b). Although there
is no "Women’s College at Janakpuri
itself, there are three colleges (one
Women’s College and two Co-
educational  Colleges, namely S. P.
Mukehrji  College, Tagore Garden,
Rajdhani College and Shivaji  Col-
lege in Kaja Garden, New Delhi) in
the vicinity of Janakpuri.

There is ro proposal un”er con-
oidar?t;on of the  University  of
Delhi for opening a Women’s Col-

lege in Janakpuri.
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Admission in Commerce Course in
Senior Secondary Schools

3301. SHRI D. P. JADEJA: Will
the Minister of EDUCATION be

pleased to state:

(a) whether students are required
to get 40 per cent marks in the aggre-
gate in X Class for getting admission
in Commerce and Mathematics in XI
Class in Senior Secondary Schools in
Delhi;

(b) whether they are also required
to get 40 per cent marks each in
Mathematics and Social Studies;

(c) whether Social Studies include
History, Civics and Geography, if so,
the reasons why marks in Social Stu-
dies a“e taken into consideration for
getting admission in Commerce when
those two subjects viz. Social Studies
and Commerce are not inter-connect-
ed;

(d) how Government will remove
thig anomaly and what criteria Gov-
ernment will adopt for getting admis-
sion in Commerce and Mathematics in
Class XI; and

(e) whether any weightage is given
to a player for admission in Class XI
who represented his school in various
tournaments and zonal matches and
what are the other relaxations for ad-
mission in the said Class?,

THE MINISTER OF EDUCATION
AND HEALTH AND  SOCIAL
WELFARE (SHRI B SHANKARA-
NAND) (a) No, Sir.

(b) 40 per cent marks are re-

quired in Mathematics but not in
Social Studies.

(c) Social Studies includes Civics
and Geography in  which subject?
elements of Economics and Commerce
are also covered.

(d) There is no anomaly.
(e) No, Sir.

& & stir mwm

3302. TT* Ttft:
A frr
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ir sRfaT* zsftafta fonff % *re*rsr ssrar

we »IPT it 1, TOHT «&T fsRTT
for % SftacTTt
A A tg SIITT
*TpfaT £<ft A S55TWTT T
I ?
A*TA sfto ~O Srfanr)

N eft grerr'p  fa# %

FPT % | fory TT for. HTATACT
srefrqiRT £ 1 2= Tt qtaai
sV t fin* & stftt® frqr m\ | fa

t sttt wiz ft %
fis?rrr T TT it A T
IFr1 £ "THAr T gl ™
afe INtT £T  AAT T 1983-84
irMr? tt | 1

* Charges of Corruption in Department

of Agriculture, Andaman &« Nicobar

3303. SHRI SAMAR MUKHERIJEE:
Will the Minister of AGRICULTURE

be pleased to state:

(a) whether Government have re-
ceived a copy of resolution passed on
the 10th February, 1980 by Andaman
Sarkar Krishk Kaiamchari Sangh
Port Blair containing certain charges
of corruption allegedly prevailing in
the  Depaitment of  Agriculture,
Andaman & Nicobar Administration;

and

(b) if so, the action taken by Gov-
ernment thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
Yes, Sir.

(b) Since the charges listed in the
Resolution related to matters concern-
ing the Andaman and Nicobar Admi-
nistration, a copy thereof was for-
warded to that Administration for
necessary action and for communicat-
ing the action taken ttiereon to the
Ministry of Agriculture in due course.

The Andaman and Nicobar Admini-
stration have informed that the char-
ges of corruption brought out in the
Resolution are of general nature. How-
ever, the charges are being enquired
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into and a detailed report in the mat-
ter will be sent to the Ministery of
Agriculture soon after the completion
of the enquiry.

Construction of F.C.I. Godowns in
Ettumanoor

3304. SHRI SKARIAH THOMAS:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government are aware
that the Food Corporation of India
had taken the preliminary steps to
construct a godown in Ettumanoor in
Kottayam District of Kerala;

(b) whether it is a fact that the
FCI. has subsequently changed its
mind which has resulted in heavy loss
lo the small land owners from whom
land was acquired initially;

(c) the reasons for the change in
respect of the con?true!ion of the go-
down; and

(d) the stepg taken to construct the
goiown in Ettumanoor itself?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION; (SHRI BIRENDRA SINGH
RAO) : (a) Yes, Sir.

(b) and (c). The land proposed to

b;? acquired was found to be undulat-
ing and requiring heavy filling at huge
cost besides being valuable plantation
aiea. In view of this and also in
order to avoid likely delay in execu-
tion of the Second Foodgrain Storage
Project, it was decided to drop this
centre from the World Bank Scheme.
Though the land acquisition proceed-
ings bar' been initiated earlier, actual-
ly land was never acquired or taken
possession of. Therefore, the question
of heavy loss to the small land owners
does not arise

(d) The Food Corporation of Ind/ta

has no plan at present to construct
godowns in Ettumannor.
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Grades of Draughtsman in P & T
Department

3305. SHRI A. NEELALOHITHADA-
SAN: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) what is the prescribed quali-
fication for recruitment as Draughts-
man in the P & T Department;

(b) how many grades are there and
what is the scale of pay in elch grade;

(¢) whether the Government are
aware that the Draughtsmen in the
P & T Department are denied all the
'promotional chances except from the
lower grade to higher grade whereas
all other cadres are having promo-
tional chances; and

(d) if so, what steps Government
propose to take to rectify this
anomaly?

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN): (a)
In the Telecommunication Wing of
the Department:

Ln'oer Grade Draughtsman: Mat-
riculation with cither two years’
experience in the Line in Govern-
ment Department or a firm of re-
pute or a Diploma or Draughtsman’s
Course recognised by the Govern-
ment of India.

Higher Grade Draughtsman: Mat-
riculation or equivalent examination
plus a Certificate or Diploma in
Draughtsmanship of Civil Engineer-
ing or Surveying or an Overseer’s
Certificate recognised by the Gov-
ernment of Tnflia.

(b) There are two grades in the
scale of Rs. 260-8-300-EB-8-340-10-
380-EB-10-430 for Lower Grade, and
Rs. 330-10-38&-EB-12-500-EB-15-
560 for Higher, Grade.
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(¢) No, Sir. The lower grade
Daughtsman, in addition on their nor-
mal line of promotion to Higher
Grade Draughtsman, are eligible like
other cadres for ‘off the normal line
promotion to compete or 15 per cent
quota reserved in the cadre of Junior
Engineer (Pay Scale Rs. 425-700) and
100 per cent vacancies in the cadre ot
Repeater Station Assistants, Phone
Inspectors, Auto Exchange Assistants
and Wireless Operators (Pay Scale
Rs. 380-Sj£0) for departmental candi-
dates.

(d) Does not arise: however a pro-
posal to introduce Selection Grade in
the cadre of Higher Grade Draughts-,
man was considered by the P&T De-
partment in the recent past in consul-
tation with Ministry of Finance. Since
the creation of Selection Grade was
only to remove stagnation in a cadre
tfae proposal could not be accepted due
to the fact that there is no stagnation
in the cadre of Higher Grade
Draughtsman at present.

Gondii Rao Committee Report

3306. SHRI
Will the Minister of AGRICULTURE
be pleased to state:

(a) the year in which report of the
Committee on Rehabilitation and
Modernisation of Sugar Factories in
India, popularly known as ‘Gundu
Rao Committee R"oor*’ was published,

(b) the terms of reference of the
Committee; and

(c) how far the recommendations
of the Committee have beeri imple-
mented fti various States?

THE MINISTER OF STATE IN THE
M'NTSTRY OF AGRICULTURE
(SHRI R V. SWAMINATHAN): (a)
The Committee on Rehabilitation and
Modernisation of Sugar Factories in
Tnrth riopulnrlv known as ‘Gundu Rao
Committee’ smbmKte-1 its report to the
Oovermr>ont on 30th June, 1965. The
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said* report was however, published*
in 1968.

(b) The terms of reference of the
Committee were as follows: —

(a) To investigate into the position
and problems of uneconomic units
in the sugar industry.

(b) To recommend whether the
problems could be tackled on the
basis of individual units or combi-
nation of units or ci areas in which
such units predominate.

(c) To suggest measures whereby
the uneconomic units can be made
economic, such as:

(1) by expansion of existing units;

(i1) by rehabilitation and modern-
isation of plants;

(iii) by increasing production of
sugarcane in the area;

(iv) by schemes of merger and
solution of consequential problems
of surplus labour;

(v) by effecting economy in the
consumption of fuel and utilisation
of by-products; and

(vi) such otfaer measures as the
Committee may consider reasonable
and feasible.

(d) To assess the financial costs in-
volved in the measures recommended
and to suggest ways and means of as-
sisting the industry in raising ne”e”-
sary funds either out of its own re-
sources or of borrowing from banks
or from loans and other measures of
financial assistance from the Central
and State Governments.

(©) Since the report is 15 vears
old, due to efflux of time and non-
availability of concerned rerords it
will not be possible to give at this
late date details of implementation
of th? recommendation in the Sta<e.



2bl Re. Notices
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RE. NOTICES OF ADJOURNMENT
MOTION

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, j have given a
notice... (Interruptions) A 83 year old
Oriya tribal Wman was  stripped
naked and was compelled tQ have sex
with a child df the police.., (Interrup-
tions)1 .

MR. SPEAKER; You are all shout-
ing! Look here, gentlemen, without
my permission you are doing this, It
is very wrong. You do net take my
permission. I will allow you and I
will let you know what is happening.
This is not the way to do. You are
trying, unnecessarily; to waste the time
of the House. Everything can be dis-
cussed. ..

sfi TG (tc-T) : T, "
tit Arr*nr § jtpt# fir £ 1

MR. SPEAKER: Mr. Ramavatar
Shastri, I have allowed everything.
(Interruptions)

MR. SPEAKER: Now, you are all
speaking without my permission.
Whatever is said wiwthout my permis-
sion “nould not be recorded.

(Interruptions) **

SHRI JYOTIRMOY BOSU: Sir, I
seek your permission. I have given
two notices.

MR. SPEAKER: Please sit down.

Shri Harikesh Bahadur and  Shri
Ram Vilas Pasoan have given notices
of Adjournmrot Motion regarding fai-
lure of the Government in protecting
the Harijan” and raid by men of CRP
and Bihar Mjlitary Police in a village
in Darbhanga District.  According to
newspaper renort appearing in a news-
paper today, this incident took place
on 7th June, 1980. I have referred
this matter tG the Minister for facts.
I have also received Call Attention
Notice on i*his subject  The matter is

**Not recorded.
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receiving my consideration.. (Inter-

ruptions) ~Why cant you wait pa-
tiently? I am making some announ-
cements.

I have received notices of Adjourn-
ment Motions from the following Mem-
bers regarding disruption of means cf
communication between Assam and
the rest of the country: &hri@aju Ban
Riyan, Shri Krishna Chandra Haider,
Shri Dinen Bhattacharya, Shrimati
Susheela Gopalan and Shri  Niren
Ghorth-  (Interruptions) The Assam
situation has b$?n Wiscussed on seve-
ral occasions during the Session, name-
ly, the Resolution for the continuance
of the President’s Proclamation, the
Assam Budget, the Essential Services
Maintenance BiJJ, 1980, and the Assam
State  Legislature  (Delegation of
Powers) Bill, 1980. This is a conti-
nuing matter. [ have withheld my

consent t() the notices of Adjournment
Motion.

SHRI NIREN GHOSH (DumDurn):
Sir, may 1 make a submission? (Inter-
ruptions)

MR SPEAKER: Let the time come.
I will discuss this thing also.

About Durg, I have allowed the
matter to be raised under 377 today.
Shri Parulekar to raise the matter
regarding Durg. Shrimati Pramila
Dandavate has given notice;  She is
to raise the matter, under 377, regard-
ing the reported news <f rape of
fourteen tribal women in Gonda D s-
trict.

SHRI JYOTIRMOY BOSU: We
want Adjournment Motion. 377 can-
not be equated with Adjournment
Motion.

MR. SPEAKER: There are certain
State subjects which cannot be allow-
ed here as adjournment motions...
(Interruptions> . Whatever it is. a
man is a man. 9

(Interruptions)
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MR. SPEAKER: I have allowed that
Please try to co-operate.

R Tt Tt
t 1 7%2rfi3r
*WITI 1 #Tin <iir ma h, %
f5<ur A 1 (wwerw)t

SHRI JYOTIRMOY BOSU: Kindly
read the adjournment motion, Sir.

MR. SPEAKER: 1 have iead that. ..

SHRI JYOTIRMOY BOSU: 1 have
given notice... (Interruptions).

‘MR. SPEAKER: No, no. Not al-
lowed. sl

SHRI JYOTIRMOY BOSU: I am on
a point of order. Sir...
(Interruptions)

MR. SPEAKER: I have allowed him
on a point of order. Let me hear
his point of order... (Interruptions)
Order, please. Under which rule you
are raising it?

SHRI JYOTIRMOY BOSU: Under
rule 376. 1 have given you a written
notice under para 14(vi)—page 31 of
the Handbook for Members.  Sir, as
a Member I have a right to request you
to be good enough to mention the
receipt of the *notion from the Chair..
(Interruptions).

MR. SPEAKER: 1 have not allow-
ed it... (Interruptions) It is for
me to decide. 1 have disallowed it.

SHRI JYOTIRMOY BOSU : You
have not given me a hearing, I only
want to say this—that this incident
will make us hang our heads in /hame
in ttie world...

mVR SPEAKER: I have not allowod
it. Mr. Bosu, you were not here when
we discussed it.

SHRI RAJESH PILOT (Bharatpur):
This is the first tftne that the Opposi-
tion is s*iporting the tribal people.
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MR. SPEAKER; I am doing every-
thing which can be done for fairplay
and justice. We allowed a three-hour
discussion on Baghpat incidents only
day before yesterday—wfaen Mr. Bosu,
you were not here... (Interruptions)
After all, man is a man.

PROF. MADHU DANDAVATE
(Rajapur): I am rising on a point of
order. My point of order is this.
Some observations were made. Be-
cause that will decide the future pro-
cedure, I am raising this. You said
when a reference was made to atroci-
ties QA tribals and Harijans, that this
is a matter which falls under the pur-
view of the State government...

SHRI JYOTIRMOY BOSU : It is
wrong.

PROF. MADHU DANDAVATE:
That is true as far as the general cases
are concerned. But, as far as the tri-
bals and the scheduled castes are
concerned, not only according to the
Constitution they have got protection
but it has been the convention of this
House that atrocities on Harijans and
Tribals are allowed to be discuissed in
this House. Any number ol instances
are there. Therefore, that adjourn-
ment motion should be taken up and
not treated as on par with the rest of
the adjournment motions.

(Interruptions)

MR. SPEAKER: Mr. Rao Birendra
Singh... (Interruptions) Xhave allow-
ed a call attention motion for to-
morrow. .. (Interruptions) 1 will take
care of everything, you just try to
cooperate.

12.09 hrs.

PAPERS LAID ON THE TABLE

A REVIEW OF THE WORKING OF INDIAN
Farmers Fertilizers Cooperative
Ltd. New Delhi for 1978-79. Re-
view on and Annual Report of State
Farms corporation of india Ltd., New
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Delhi for 1978-79, A Statement for
peray- AND A COPY OF FERTILIZER (CON-
TROL) Amendment or der, 1980

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAO); I beg to lay on the Table.

(1) A copy of the Review* (Hindi
and English versions) by the Gov-
ernment on the working® of the
Indian Farmers Fertiliser Coopera-
tive Limited, New Delhi, for the year
1978-79.  [Placed in Library. See
No. LT-1009180]

(2) A copy each of the follow-
ing papers (Hindi and English ver-
sions) under sub-section (1) of
section 619A of the Companies Act,
1956: —

(i) Review by the Government

on the working of the State
Farms Corporation of India
Limited, New Delhi, for the year

1978-79.
(i1) Annual Report of the State
Farms Corporation of India

Limited, New Delhi, for the year
1978-79 along with Audited Ac-
counts and the comments of the
Comptroller and Auditor General
thereon.

(3> A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the papers mention-
ed at (2) above. [Placed in Lib-
rary. See No. LT-1010/80.]

(4) A copy of the Fertiliser (Con-
trol) Amendment Order, 1980 (Hindi
£ wversion) published in Notifica-
tion No. G.S.R. 31(E) in Gazette of
India dated tfre 6th February, 1980,
together with corrigendum thereto
published in Notification No. GSK

ASADHA 16, 1902 (SAKA)

Papers laid 286

377(E) in Gazette of India dated the
23rd June, 1980, under sub-section
(6) of section 3 of the Essential
Commodities Act, 1955. [Placed in
Library. See No. LT-1011/80.]

Audit Report of National Council
of Educational Research and Train-
ing, New Delhi for 1978-79, Review
on and Annual Report of Regional
Engineering College, Durgapur for
1978-79, a Statement for not laying
simultaneously the Hindi Version
of the Report, Revi*v on and
Annual Report of Indian Council of
Social Science Research, New Delhi
for 1978-79 and a Statement for
delay, Annual Account.s of North
Eastern Hill University, Shillong
for 1977-78 and a Statement for
dftay iRlvtfw on and Annual Report
of Aligarh Muslim University fob
1977-78 etec.

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
I beg to lay on the Table:—

(1) A copy of the Audit Report
(Hindi** version) on the Accounts
of the National Council of Educa-
tional Research and Training, New
Delhi, for the year 1978-79. [Placed
in Library See No. LT-1012/80.J

(2) ()# A copy of the Annual
Report of the Regional Engineering
College, Durgapur, for the year
1978-79. [Placed in Library. See
No. LT-1013/80].

(i) A copy of the Review (Hindi
and English versions) by the Gov-
ernment on the working of the Col-
lege for the year 1978-79.

(iii)) A statement (Hindi and
English versions) explaining rea-
sons for not laying simultaneously

198>AnnUal ReP°rt and aCCOUnts were'laid on ~the Table on 27th' March,

£ English version of the Notification was laid on the Table on 28th

March, 1980.

**Eng}l}ishlgnggrsion of the Audit Report was laid on tHe Table on 27th

Marc
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the Hindi version of the Report.
[Placed in Library. See No. LT-
1013/80].

(3) (1) A copy of the Annual
Report of the Indian Council of
Social Science Research, New Delhi,
for the year 1978-79 along with

Accountg and the Audit Report
:thereon.

(i1) A topy of the Review (Hindi
and English versions) by the Gov-
ernment on the working of the
Council for the year 1978-79.

(i) A statement (Hindi and
English versions) showing reasons
for delay in laying the report.
[Pla™C'i in Library See No. LT-
1014/801].

(4) (1) A copy of the Annual
Accounts (Hindi and English ver-
sions) of the North Eastern Hill
University, Shillong, for the year
1978-79 together with Audit Report
thereon.

(i1) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the above docu-
ment. [Placed iv Library. See
No. LT-1015/80].

(5) (1) A copy of the Annual
Report (Hindi and English ver-
sions) of the Aligarh Muslim Uni-

versity, Aligarh, for the year 1977-
78.

(i1) A copy of the Review (Hindi
and English versions) by Govern-
ment on the working of the Uni-
versity, for the year 1977-78. [Placed
in Library, See No. LT-1016/80].

(fl) (1) A copy of the Annual
Repoit of the University of Delhi,
Delhi, for the year 1°78. (3 Vols.)
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(i1) A copy of the Review by
Government on the working of the
University for the year 1978.

(ii1)) A statement (Hindi and Eng-
lish versions) explaining reasons
for not laying simultaneously the
Hindi version of the Report and
reasons for delay in laying the
Report.  [Placed in Library. See
No. LT-1017/80].

(7) (1) A copy of the Annual
Report (Hindi and English ver-
sions) of the School of Planning
and Architecture, New Delhi, for
the year 1978-79.

(i1) A copy of the Review (Hindi
and English versions) by the Gov-
ernment on the working of the
School for the year 1978-79.

(ii1) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the Annual Report
and not laying the accounts. \Placed
ti Library. See No. LT-1018/80].

(8) (i) A copy of the Annual
Accounts (Hindi and English ver-
sions) of the National Institute of
Foundry and Forge Technology,
Ranchi, for the year 1978-79 to-
gether with Audit Report thereon.

(i1) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the above document.
[Placed in Library. See No. LT-
1019/80].

(9) (1) A copy of the Annual
Accounts (Hindi and English ver-
sions) of the Technical Teachers'
Training Institute, Calcutta, for the
year 1977-78 together with Audit
Report thereon.

(11) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the document.
[Placed in Library See No. LT-
1020/80].

(10) (1)) A copy of the Audit
Report (Hindi and English ver-
sions) on the accounts of National
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Institute for Training in Industrial
Engineering, Bombay, for the year

1978-79.
fii> a statement (Hindi and Eng-

lish versions) showing reasons for
delay in laying the Audit Report.

[Placed in Library. See No. LT-
1021/80].
(11) A copy of the Annual

Accounts (Hindi and English ver-
sions) of* the Indian Institute of
Technology, Kharagpur, for the year
1978-79 together with Audit Report
thereon, under sub-section (4) of
section 23 of the Institutes of Tech-
nology, Act, 1961. [Placed in
Library. See No. LT-1022/80].

(12) A copy of the Annual Report
(Hindi* version) of the Regional
Engineering College, Srinagar, for
the year 1978-79.

(13) A copy of the Annual
Accounts (Hindi and English ver-
sions) of the Regional Engineering
College, Srinagar for the year 1978-
79 together with Audit Report
thereon. [Placed in Library. See
No. LT-1023/80].

(14) (1) A copy of the Annual
Report (Hindi and English ver-
sions) of the Regional Institute of
Technology, Jamshedpur, for the
year 1978*79 along with Accounts
and Audit Report thereon.

(i) A copy of the Review (Hindi
and English versions) by the Gov-
ernment on the working of the
Institute, for the year 1978-79.
[Placed in Library. See No. LT-
1024/80].

(15) (1) A copy of the Annual
Report (Hindi and English ver-
sions) of the Technical Teachers’
Training Institute, Western Region,
Bhopal, for the year 1978-79.

(i1) A copy of the Review (Hindi
an< English versions) by the Gov-
ernment on the working of the
Institute for the year 1978-79.
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(111) A statement (Hindi and feg-
lish versions) explaining reasons
for not laying the Audited Accounts
of the Institute for the year 1978-79.
[Placed in Library. See No. LT-
1025/80].

Detailed Demands for Grants of
Ministry of Steel, Mines and Coal
for 1980-81.

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERIJEE): 1 beg to
lay on the Table a copy ofJthe Detail-
ed Demands for Grants (Hindi and
English versions) of Ministry of Steel,
Mines and Coal for 1980-81. [Placed
in Library. See No. LT-1026/80].

Review an and Annual Papsr of the

Telecommunications Consultants

India Ltd. New Delhi for the tear

ENDED ON 31-3-1979 AND A STATEMENT
FOR DELAY

THE MINISTER OP COMMUNICA-
TIONS (SHRI C. M. STEPHEN): 1
beg to lay on the Table:—

(1) A copy each of the following
papers (Hindi and English ver-
sions) under sub-section (1) of sec-
tion 6194 of the Companies Act,
1956.

(1) Review by the Government
on the working of the Telecom-
munications  Consultants India
Limited, %®New Delhi for the year
ended 31st March, 1979.

(11) Annual Report of the Tele-
communications Consultants India
Limited, New Delhi, for the year
ended 31st March, 1979 along with
the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon.

(2) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the papers mention-
ed at (1) above. [Placed in Libra-
ry. See No. LT-1027/80].

1

*English version of the Report and Review both in Hindi and Enghsh

thereon were laid on the

Table on 27th March, 1980. ¢



12.10 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Floods in Gujarat

MR. SPEAKER: Now, Call Atten-
tion Motion. Mr. Paswan.

(Interruptions) **

MR. SPEAKER: Nothing should be
recorded without my permission.
That is all. You try to cooperate with
me. Mr. Bosu, this is not the way.
I am trying to do everything possible
to accommodate every point. You
are not allowed to do that. Otherwise,
I am not going to cooperate with you.

SHRI JYOTIRMOY BOSU (Dia-

mond Harbour): I want to make my«

submission.

MR. SPEAKER: You have many
submissions to make.

SHRI JYOTIRMOY BOSU: Sir,
Prof. Dandavate has clearly pointed
out that atrocities on harijans and
tribals...

MR. SPEAKER: Mr. Bosu, you
come to me. We will call a meeting
and discuss that.

SHRI JYOTIRMOY BOSU: Don*
try to see the rules.

MR. SPEAKER: Now, Call Atten-
tion. Mr. Paswan.

SHRI NIREN GHOSH (Dum Dum):
I am on a point of order.

MR. SPEAKER: Not allowed. Mr.
Paswan’s Call Attention motion now.
This is an important thing which will
go on. [ must tell this House that
each and every subject is fairly
treated and I allow every Member to
give vent to his feelings in every pos-
sible way. But, this is not the way.
(Interruptions) Please sit down. When
I am on my legs, please be seated. I
am telling you that there must be
certain decorum in this House. I

**Not recorded.

have seen it. We must see that this
House has decorum and it should
have decorum. Go out and find out
how people talk about us. Come *0
my Chamber and discuss anything
and I shall cooperate with you. This
Chamber is meant for you. This is
your Chamber. (Interruptions) We
cannot discuss this matter.

SHRI A. NEELALOHITHADASAN:
rose.

MR. SPEAKER: How is it you do
not known the decorum? I am.stand-
ing and you are also standing. Don’t
try to over rule the rules. This is not
the way- We have to deal with every
subject and I will try to accommodate
every section of the House. I am not
going to make any wrong observation.
I am going according to rules and law
laid down in this Book by you and
by this House. That is all I want to

say.
Now, Mr. Paswan.

SHRI JYOTIRMOY EOSU: Sir, the
hon. lady Member v.v.nts to make her
submission. (Interruptions)

SHRIMATI SUSEELA GOPALAN:

rose.

MR. SPEAKER: Madam, you are
also trying to do the same thing. You
are speaking along with others. 1
have already admitted a Calling
Attention Motion, on this. (Interrup-
tions) t

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): Allow me a minute.
I want a clarification on item No. 11.
It is written here  ‘Discussion and
Voting on the Demand for Grant
under the control of the Ministry of
Energy’. It is written here under
item 12 ‘Discussion and Voting on the
demand for Grant under the control of
the Department of Coal (Ministry of
Steel, Mines and Coal)'. I want a
clarification on  whether these two
items—Il and 12—will be taken up
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Department of Coal (Steel and Mines)
will be taken up separately.

MR. SPEAKER; Only he Depart-
ment of Coal will be taken up. The
other Ministry will be taken up sepa-

rately.

xm wnrft (fn)
$mm tit tttr Ttrt srcenr
T | i inrfT | fr wnft

qttfr #it efitt tft | fllc f® “mff it
i in n* " ssrre war eft
T Tt jro?sftit srrtft—

whwt A i
ittt My 1

t fr g'rt'r

st TXf, Nat ™ 1 («merw )
sra tit % *rwt<tr Tfrre t1 <t tft A 1
(awm ) »

fir TTt fk&\ ) -
stsircT t"T qr *r<art *rs
SIKTTTt 1T I Sf* TT sn™ *ft*H &T
At eft ST *PTR  far’T TT¥T A 2t
| frsfr $ fao; \ fo?*ft it srfcgSrt
ML M TATTV T T %5t TTOM T

Nt | Yotfsr™yr tt Mttt tirm
t 1T ~ TETAT eft ift
Thiepl' *TE£H TT MIT W ¢

AT "IT T TITtY 7T Pl |
(«"W3H )

MR. SPEAKER-. I have allowed
Calling Attention for tomorrow. This
question can be discussed by Calling
Attention. This is not a subject for
adjournment motion.

*t stefl fairer mv " ser-*r
fT  nysrhjfa: Thupe ttt ~fr ? TTare
stEsft ft dm ? J tt srfrfafsr fn
Ttfanr |

MR. SPEAKER; This is my idea
that this Question can be discussed by
Calling Attention . You convince me.

(Interruptions)

SHRI G. M. BANATWALLA
(Ponnani): Sir, my adjournment
motion on doctors* strike wants to
censor the Government. There is cal-
lous indifference.

MR. SPEAKER; I have allowed
Calling Attention.

7 wwjni uv—

SHRI G. M. BANATWALLA; Cal-
ling Attention will not do. (Inter-

ruptions)

SHRI HARIKESH BAHADUR
(Gorakhpur); Sir, I am rising on a
point of order under Rule 376 proviso
(i1). There is flood in Karnataka,
Tamil Nadu, Manipur, Bihar U. P.
and Assam. We had given a
general Calling Attention on the over-
all situation of floods in the country.
If you had allowed it then the entire
situation would have been discussed.
Therefore, please suspend this Call
Attention and another Call Attention
should be accepted in order to discuss
the entire floo 1 situation in the coun-

try.

tWIW eft 3IC %
tft~fit, eft fjfir stre 3rtt i

SHRI JYOTIRMOY BOSU: Why
don’t you allow adjournment motion?

vyartft : tpt tit «@eriW at
tTlangtife *i*nl *ft t"t, mi tht ?

«t tw fawra<nwm (" ) e
iTtleTir ~  $t % SITY W *STE»
A 8T fMfeT kATt ¢ 'ftfeT TT "PTeTT
TT~ T £TT ~TITIT STIT Tt ~ TTAT t Tt
A if fifr ASfEtt T Preter Aef?ere f)

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAO): During the period from the
Ist June, 1980 to the 2nd July, 1980,
Saurashtra and Kutch region had 362
per cent of the normal rainfall. As
against 9 cm. of rainfall, it received
33 cm. Rainfall was concentrated
particularly after the 24th June, 1980
and from that date till the 5th July,
1980 rainfall in places like Ahmeda-
bad, Rajkot, Veraval, Porbander, Bhuj,
Bulsar and Amreli ranged from
26 cm. to as high as 76 cm.
Certain areas of Rajkot district re-
ceived 9” to 14" of rainfall within six
hours. Heavy rainfall caused wide-
spread overflowing of dams, tanks
and rivers, with extensive damages
to public and private properties.
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'"The worst affected districts are
Kutch, Jamanagar, Junagarh, Amreli
and Rajkot. The State Government
has estimated that 10 lakh persons...

(interruptions>

SHRI JYOTIRMOY BOSU: On a
point of order.

PROF. N. G. RANGA (Guntur):
Mr. Speaker, Sir, are you satisfied
that we have spent 20 minutes use-
fully on this, all this time? All this
talk they cSuld have done in your
chamber itself.

SHRI JYOTIRMOY BOSU (Dia-

mond Harbour); My point or orderis
this:

There is a Minister for Irrigation.
This is to be replied by him. I have
seen during my four Lok Sabhas,—
never the Agriculture Minister
comes to reply to this. This is to
be replied to by the Irrigation Min-
ister. What is all this?? Sir, you
are the custodian of the rights of
the House. This is not the way.

MR. SPEAKER: It is joint res-
ponsibility.

SHRI JYOTIRMOY BOSU: No,
Sir. It is the Irrigation Minister who

should reply. We cannot be treated
like this.

SHRI ATAL BIHARI. VAJPAYEE

(New Delhi); There is an Allocation
of Business

TIKIOMT (IC7IT ) *rwrer
ftrarrf srt*
t I m TT AYPIT 1
wnr fararf $ .
tft ttep Trrtm 't 1
wre frsft Tt
£1 Ttf AIST A | ftn
WH

wetht  §n 1 1

MR. SPEAKER: Let him explain

SHRI.JYOTIRMOY BOSU: On a
point of order. There is the Alloca-
tion of Business Rultes for sharing the

responsibility in the Cabinet. This
specifically comes under Irrigation.

This is to be replied by the Irrigation
Minister.

MR. SPEAKER: Let him explain.

SHRI JYOTIRMOY BOSU: Please
don’t denigrate the House like this.

SHRI BIRENDRA SINGH RAO; It
is a Calling Attention Motion to find
out the assistance given by the Gov-
ernment to the flood-affected people.
That is a question of relief. The sub-
ject of fTelief in natural disaster*

comes under the Ministry of Agricul-
ture.

TrerH wrwit e+ ~ w n
A I I tfTWT f£fafTOT TT TIFT WT

SHRI BIRENDRA SINGH RAO: It
is exactly a question of relief for
drought and flood. That is ‘assis-
tance'—that comes under the Minis-
try of Agriculture.

SHRI RAMAVATAR SHASTRI: It
is a question of permanent solution.
It is a question of flood also. How
can you reply?

(Interruptions)

MR. SPEAKER: Order please. If
you read the Calling Atention it
reads: ‘To call the attention of the
Minister of Agriculture

uft tpt <Irom?T: ht sffaft »
“fw f *ITOF* frrar m 1
TT<ftes*T fHfasrr
fmr t 1

SHRI BIRENDRA SINGH RAO:
You have asked for assistance given.
(Interruptions)

MR. SPEAKER: You have also
asked for—

‘steps taken by the Government
to assist the flood-affected people’.

*T JT'f T
«r d*mwrc  wraft <ttt t
*R fcfarr fa wm fewr
54%r § 1
“tr Tt n: jrgt 1 qttTW
«
fa7r Tt | 1
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SHRI JYOTIRMOY BOSU: Mr.
Vasant Sathe is Minister for Rehabi-
litation; he cannot reply for Mr.
Birendra Singh Rao. Mr. Birendra
Singh Rao does not represent the
Irrigation Minister at all. He  does
not come into the picture at all.
(In'cirupUows). Don’t interrupt Let
reply to’this (Interruptions)

Jtrt iftfar § w fwsrt | ?

SHRI JYOTIRMOY BOSU: Sir, 1
have to make a submission. If 1 go
to the Home Minister for this, do you
think that the Home Minister will
reply to this9 (Interruptionsh

MR. SPEAKER: You have addres-
sed this Department in your Calling
Attention Notice. This Department
deals with provision of relief

(Interruptions),

SHRT RAMAVATAR  SHASTRI:
Not only relief. (Interruptions)

HOW VZte © %
Jiipr T mi *nr i

SHRI RAMAVATAR SHASTRI:
You are not listening to my point.
(Interruptions).

MR. SPEAKER: As per the list of
business mentioned under item 6,
that is, Calling Attention, we have
directed the Minister of Agriculture
to reply to this.

SHRI JYOTIRMOY BOSU: What is

the function of the Agriculture Minis-
try?

MR. SPEAKER: Providing relief
and assistance to the people.

(Interruptions).

SHRI JYOTIRMOY BOSU: Sir,
kindly don’t try to teach us this
thing.

(Interruptions).

MR. SPEAKER:Shastriji 1 have
received your signed copy.
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SHRI JYOTIRMOY BOSU: The
mistake should be accepted and this

item should be referred to the Irriga-
tion Ministry. ( Interruptions)

MR. SPEAKER: Relief and assis-
tance for the flood-affected people
are provided by this Ministry.

SHRI BIRENDRA SINGH KAO:
For the information of the hon. Mem-
bers I would submit that the ques-
tion relates to the provision of relief
and assistance to the flood affected
people. (Interruptions).

Undei the Rules of Business, re-
lief comes under the Ministry of
Agriculture. It is a question of pro
viding relief and I would submit that
Mr. Bosu is not concerned with this
rjupstion.  If Mr. Shastri is not
satisfied with my reply to his Cal-
ling Attention Motion, he might not
put a question and he might give an-
other Calling Atention Notice. (In-
terruptions) .

«ft scftfrRq «rg ANt
sftw T srrn- 3TT tit
famr 1 tt f fr sttst
N .
1

SHRI BIRENDRA SINGH RAO:
Why do you put a question, Mr.
Bosi® You £rp not rectified to raise
any question because your name is
not under Item No. 6 of the list of
Business. My attention has been cal-
led for by Mr. Paswan and others
and 1 will reply to them. (Interrup-
tions)

SHRI JYOTIRMOY BOSU: This
does not concern your Ministry.

SHRI BIRENDRA SINGH RAO:
You are not concerned with this.
They have raised this question. I am
replying to them  Others cannot
raise any question on this. (Interrup-
tions).

During the peirod from the 1Ist
June, 1980 to the End July, 1980,
Saurashtra and Kutch region has $6.2
per cent of the formal rainfall. As

against 9 c.m. of rainfall, *it received
33 cm. Railfall was® concentrated
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particularly after the 24th June, 1980
and from that date till the 5th July,
1980 railfall in places like Ahmeda-
bad, Rajkot, Veraval, Porbander,
Bhuj, Bulsar and Amreli ranged from
26 cm. to as high as 76 cm. Certain
areas of Rajkot district received 9
to 147 of rainfall within six hours.
Heavy rainfall caused widespread
over-flowing of dams, tanks and rivers
with extensive dimages to public and
private properties.

2. The worst affected districts are

Kutch, Jamnagar, Junagarh, Amreli
and Rajkot. The State Government
has estimated that 10 lakh persons
have been affected one way or the
other. More than 25400 persons have
been evacuated to safer places and
about 5000 persons have been kept
in 10 relief centres organised by lhe
State. Ten thousand animals have
been rescued and 200 are feared to
be dead or to have been washed
away. 1500 hutments and 500 houses
have been damaged or destroyed i*
Kutch and Rajkot districts. Damage
in Junagarh district is yet to be as-
sessed. For talukas, viz,, Kalawad,
Dwarka Maliahatina and Mungarole
which  remained  unapproachable,
have now become accessible. Thirty-
eight medium or mifior irrigation
dams or tanks had been overflowing.
Three medium irrigation dams and
four irrigation tanks besides 227
minor irrigation tanks, have been da-
maged in varying degrees, but all
major dams are safe. One railway
bridge in Junagarh has also been
washed away. Roads including one
national highway have also been da-
maged.

3. The State Government have so
fpr confirmed 18 deaths*. On behalf
of thp Government | rxtend our
heartfelt sympathies to the bereaved
and suffering families. The State
Government is in the process of as-
sessing loss of rmnimals, crons and
damages to private and public pro-
perties.

4. Mitti Dapn under‘construction in
Kutch district had a water leveT of

18.70 metres against its wasteweir
crest at 18.50 metres due to torren-
tial rainfall of 418 mm in the catch-
ment areas in six days. Danger of
breach of dam was feared, as in 250
metres of partially completed length
of the dam its height was only 20
metres as against the designed height
of about 24 metres. However, timely
precautionary measures were taken
with the help of the Army and the
Air Force jawans for the safety of
the dam. The water has now reced-
ed to a level of 16.4 metres.

5. The people from  Sukhpur,
Vadsar, Chhasra, Carvandh and
Kosha had been evacuated to safer
sites. Hamisar lake near Bhuj also
overflowed by 4 ft. and about 170
persons were moved to safety. Now
that the water level has gone down,
these persons have gone back.

6. Very heavy rains in Saurashtra
region resulted in overflow of several
medium/minor irrigation dams like
Kalindri, Hasanapur, Mujiassar,
Bhadra, etc.t and several rivers were
also in spate. Rail and road com-

munications were dislocated at seve-
ral places.

7. There was heavy downpour of
rains in Malia Hatina and surroun-
ding areas of Junagadh district.
About 125 villages in this Ghed area
and also areas in and surrounding
Mongrol village in this district were
marooned by flood waters. Assis-
tance of the Army and the Air Force
was sought for rescue and relief ope-
rations. Food packets were dropped
from helicopters.

8. There was heavy downpour rang-
er* between 150 mm. to 350 mm. in
one day during the period in Rajkot,
Amreli, Jamnagar, Surendranagar
ami Bhavna™ar districts in the Sau-
rashtra region. The population was
wT'nod through radio bulletins for
shifting. Those living in low lying
villages were evacuated to *afer
places and provided with food an#
shelter. All precautionary and
timely meastftres for evacuation nrtfl
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rescue operations and providing im-
mediate relief were taken by the Gov-
ernment.  Valsad district in  South
Gujarat also  experienced heavy
downpour of rain ranging between
250 mm. to 405 mm. in 24 hours. Peo-
ple living in low lying areas were
evacuated to safer places.

9. The Chief Minister, the State
Minister of Irrigation along with
senior officers made an aerial survey
of Mitti dam and Bhuj areas on the
evening of the 5th July, 1980.

10. According to the State Govern-
ment, Major rivers like Tapti,
Narbada, Daman Ganga, Mahi, Banas,
Sabarmati are not in appreciable
floods. Further, water levels in
major reservoirs like Ukai, Kardana,
Panam, Sabarmati, Dantiwada are
much below full supply level. Water
levels all over are now receding.

11. Standjng instructions had been
issued to all concerned by the State
Government for flood control and
vigilance. Flood warnings were is-
sued to the Superintending Engi-
neers, Executive Engineers, Collectors.
District Police Officers etc.

12. Providing relief to the victims
of natural calamities fall within the
purview of the State Government. If
the resources of the State Govern-
ment are not adequate and the cala-
mity is of considerable dimension,
the State Government seeks Central
assistance which is given on the basis
of the report of the Seventh Finance
Commission. The margin money al-
lowed annually for Gujarat on the
basis of the Report of the Seventh
Finance Commission was increased
from Rs 45" crores to Rs. 9.56 cro-
res on 1-4-1979 for meeting imme-
diate relief expenditure.

13. The Central Government has
been laying great emphasis on disas-
ter nreoaredness and disaster pre-
vention so that avoidable loss of pro-
perty and human  distress Is
eliminated. In the beginning of
June when normal or above normal
rainfall during the current monsoon
was expected, a letter was sent
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inter alia to the Chief Secretary,
Gujarat enclosing a copy of a Model
Action Plan for Disaster Prepared-
ness for floods. It was requested that
necessary instructions might be is-
sued to the headquarters and field
level officers to take all preparatory
action to meet any contingency due
to floods.

14. The D. O. letter of the 10th
June, 1980 was followed Vp by a
telex message on the 2nd July, 1980
to the Chief Secretary, Gujarat and
others reminding them of the actions
suggested earlier and requesting them
to intimate the steps taken by the
State Government on these points
with particular reference to liasion
with the Armed Forces and giving
timely warning for evacuation of peo-
ple and live-stock from areas prone
to floods, to safer places.

15. No Central assistance apart
irom assistance from the Armed Forces
which the State Government is autho-
rised to obtain from the local com-
menders, has been sought by the State
Government, so far. The Army, the
Air Force and the Navy are ready to
render all possible assistance as ask-
ed for by the State Government. An
expert team is being sent to the affec-
ted areas by the Ministry of Irriga-
tion which is the nodal agency for
flood control measures. Sending of a
Central Team for assessing the re-
quirement of the State Government
for Central assistance will be consi-
dered as coon as such a request is
received from the State Government.

The situation is being continuously
watched.
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“Flood control forms part of the
State sector and therefore the ini-
tiation, formation and implemen-
tation of flood control has been the
responsibility of the State Govern-
ment
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ME. DEPUTY-SPEAKER: This is
about Gujarat. You have not yet said
anything about Gujarat.
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ASADHA 16, 1902 (SAKA)

Gujarat (CA) 3*6.
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MR. DEPUTY-SPEAKER: Please
allow something for Mr. Ramavatar
Shastri; you are exhausting every-
thing.
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MH. DEPUTY-SPEAKER: Mk
Minister, you should not forget that
w* ic *Tlgm Avtaj’ belonging to t&e
whole of India.
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MR. DEPUTY-SPEAKER: Put
your question to the Minister and
follow it up with your speech.
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SHRI CHITTA BASU (Barasat): In
the statement of the hon. Minister
many important issues have  been
raised and I would only draw the
attention of the House to t*he facts
that have been stated there.

Sir, quite a large number of minor
and major dams in the Saurashtra
region were overflowing and a quite
a number of dams have burst also.
Now, generally an apprehension  is
raised as to whether those reservoirs
or dams were properly designed or
properly constructed or wore there
any defects in the construction or
design. * Therefore, May [ know

from the hon. Minister whether in
view of these apprehenisions the Gov-
ernment propose to have an inquiry
into the condition and construction of
the dam, the present position of the
dam and the design of the dam and
make new plans so that there may
not be any recrudescence of this type
of catastrophe in future.

It is also necessary *to know
whether there was any human failure
and if there was any human failure,
I want to know whether there will be
an inquiry to go into it and fix the
responsibility.

There has been enough indication
in the statement that there were
JapGes on the part of the State Gov-
ernment. [ refer to paras 13 and 14
of the statement where in it has bjen
stated that sufficient warning  wa>
given and the official aerted even 1i
the early part of June when there
was an indication of heavy rains.
There was also a DO letter sent to
the Chief Secretary of the  Gujarat
Government alerting them about th3
arrangements to be made to meet tho
situation but there was no reply and
it aptpears that no precautionary
measures or preventive steps were
taken by the Government, of Gujarat
in pursuance of the communication
made by the government officiate.

Again there were incessant rains
right from 27th June and there were
overflowings. There was a serious
damage to the crops and there was a
losg of lives both of humanbeings and
also of cattle. But the Army wa”"
called, as far as the newspaper
reports go, only on the 3rd July.
Why was the Army not called earlier0
Why were not sufficient precautionary
measure” taken? Had the Army been
called earlier, most likely many Of the
lives both of men and cattle could
have been saved. Therefore, I want,
to know why there was delay to call
for the Army’s help.



j£y third point is this.  About
20 persons have died. Do the govern-
ment propose to give any compensa-
tion to those who have died due to
no fault of their own but because gf
the lapses either of the government
of Gujarat or the government of

India.

Lastly, I want to know whether
there is any proposal of the govern-
ment of India and the government of
Gujarat to*see that compensation is
paid t0 the cultivator.3 for the loss
of their crop.

I would like to know whether there
is a proposal to cancel the debts, the
agricultural debts of the farmers and
advance them new loans or other
financial assistance go that they can
start recultivation of the damaged
land when the water recedes and see
that agriculture does not suffer.

Lastly, what precautionary
measures have the government taken
or propose to take to check the epi-
demics which normally break  out
after this kind of floods? What steps
do the government of India and the
government of Gujarat propose to
take to see that epidemics do  not
spread after the floods?

SHRI BIRENDRA SINGH RAO:
Sir, I shall try to reply to all of them.
You have flooded us with questions.
The first question that th© hon. Mem-
ber put to us was in respect 0Of  his
doubts about preper designs and
planning of dams. He suggested that
enquiries should be held.

According to my information, no
major dam in spite of this  very
heavy downpour has burst so far.
There has been some leakage, some
damage to minor dams which are put
up by the State Government. In case
of failure I expect that enquiries

normally made and responsibility is
fixed if it is found that it could have
been avoided if the design had been
proper; but the hon. Member would
appreciate that a calamity of this

nature can never be foreseen.  The
rainfall has been to the extent  of
about three times, in ten days, of the
actual average rainfall in particular
areas. Now, all precautions arO taken
to undertake a study of the calamities
and various stages of action to  be
taken. A forecast is first made about
the expected rainfall in the coming
monsoon. The meteorological Depart-
ment warns the State Governments
and the Central Government. And
then there is always a system of pre-
paredness for any disaster. There is
also a standing machinery* and stand-
ing instructions in every State on
this. After the preparedness is the
stage of warning immediately before
the disaster, since that could be fore-
seen, people are warned; the local
officers are warned; all possible step3
to meet the situation afe taken. Then
comes after the  disaster, disaster
management. This is the stage be-
fore which the previous stages what-
ever advance action that could be
taken to prepare themselves was
taken by the State Government on
the Central Government’s instruc-
tions. I do not see any basis for the
hon. Member’s thinking on reading
my statement that there was any
failure on the part of trie State Gov-
ernment to take proper action in
time. The State Government took
action to the best of its ability and
it was prepared for any eventuality.
If the emergency is of such a big pro-
portion, then'you would certainly
give some consideration to the human

limitations. Human limitations come
up against the fury of floods. He
has given some suggestions about
more relief and more loans to be
given.

SHRI CHITTA BASU: Why then
there was delay in calling the army?

SHRI BIRENDRA SINGH RAO: As
soon as the State Government thought
that it could not cope with the situa-
tion, they immediately contacted the
army. Promptly whatever army
assistance was called that was given.
There was no delay on the part of
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the army. It is very difficult to say
that here was a delay on the part of
ihe State Government to ask for
army assistance. I cannot go into that
question because I do not know the
full details as to when the State
Government came to know that the
situation in a particular place was
very serious. You would certainly
agree that the State Government
firstly depends on their local officers,
on their own local resources, to
provide for immediate relief. If the
rain fall had been very heavy, during
the night, it is not possible to know
whether the next night or during the

the rain will stop. While it goes
on pouring the people are also busy
making preparations. Information i3
sent to the State headquarters, to the
Flood Control room and then a de-
cision is taken at the various levels
of the State Government. [ know
that as soon aa the army was con-
tacted, they immediately rushed to
provide the relief.

As regards the suggestion of the
hon. Member, it will certainly be
taken into consideration. Providing
relief under certain rules and regu-
lations and the pattern of assistance
that is adopted in such disasters is
mainly the responsibility of the
States. Therefore, they formulate
their schemes for relief and the'i
they ask for the Central'asaistance and
whatever assistance the State Gov-
ernments ask for from the Cenlr&l
Govemm<nt, I can assure you that
we shall do our maximum to meet
their requirmenta.

SHRI G. M. BANATWALLA (Pon-
nani): Mr. Deputy Speaker, Sir the
hon’ble Minister has told us that, the
worst affected areas on account of
the floods are Kutch, Jamnagar,
Junagarh, Amreli and Rajkot. Ther?
is an extensive damage also and the
honble Minister has pointed out
that the State Government has
estimated that 10 lakh persons have
been affected one way (r the other.
More than 25,400 persons have been
evacuate/ to safer places and about

5,000 persona kept in tented relief
centres. This shows the inttnsi*y of
the calamity. And what is the attitude
of the Central Government? The
Central Government, I must say, has
been rather indifferent. During tfce
whole period from Ist June to 2nd
July, 1980 we are told Saurashtra
and Kutch had 362 per cent of normal
rainfall but then what was the
Central Government doing! A letter
was sent to the Chief Secretary of
Gujarat on 10th June. Then  after
sending the letter despite the fact
that the fury was increasing; despite
the fact that the fury was very great
from 24th June to nearly 5th July;
despite the fact that there was heavy
rainfall and g no over-flowing all
dams, rivers and tanks, the Govern-
ment kept on snoring. Then it was
on the 2nd July that a telex message
was sent requesting an intimation of
the follow-up action on the first fetter.

We are also further told that now
the situation is being watched and an
expert team of the Irrigation Depart-
ment concerned with the flood control
measures is being sent and we are
being told that it is being sent tod’y.
the team with respect to Central as-
Aistane will be sent when assistance
is called for.

Sir, I submit that this is rather a
very indifferent attitude that is being
taken. This is a human tragedy and
more initiative and more dynamism
is wanted from the Government. Even
with respect to the question of pro-
vision of relief with which the hon’
ble Minister is primarily concerned
the attitude of the Government is to
sit crossed fingers, viz., if the State
Government wants we will consider.
Now, the failure of the State Govern-
ment in these respects gets reflected
and gets imported into the function-
ing of the Central Government. As I
was  submitting this is a human
tragedy. It expects dynamism  and
initiative even from the Central Gov-
ernment. Will, therefore, the hon’ble
Minister consider seriously the neces-
sity to so re-organise his department
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concerning the provision of relief that
initiative is taken and that dynamism
is brought into the Department? Let
the department come into touch; let
the Minister come into touch with the
human tragedy that is being enacted
there. If there is failure of the State
Government, let the Central Govern-
ment, draw the attention of the
State Government rather than wait
and watch* and get the failure of the
State Government reflected into the
functioning of the Central Govern-
ment also. There is another important
point.

Sir, again and again the hon. Minis-
ter has been saying that one could
not expect such a calamity and so on.
I submit, with all respect, that Gov-
ernment’s reliance on old statistics is
outmoded. There is need to realise
this. The current projections to pro-
vide ‘safety margins’ in designing and
in estimating the heights, the strength
and the configurations of our new
dams and bridges, need revision. I
would like to point out some instan-
ces. During last year, after the
Morvi disaster it was discovered that
the deluge of 24” on the day of dis-
aster had been more than the average
seasonal total for the past 100 years.
Now, between 1st June to 3rd July,
the regions of Saurashtra and Kutch
had 362 per cent of normal rainfall.
If so, the old statistics have become
deceptive...

MR. DEPUTY-SPEAKER... and
out-moded.

SHRI G. M. BANATWALLA: and
therefore there is need for a revision
of all these things. Even the National
Commission on Flood has pointed out
this important aspect. The National
Commission on Flood has suggested a
special *Flood-prone area programme’
similar to the ‘drought-prone area-pro-
gramme®*.  They have said that such
a  Flood-prone area programme’
should be launched. There are the
three important questions which 1
want to put to the hon. Minister...
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MR. DEPUTY-SPEAKER: All these
questions you have put already...

SHRI G. M. BANATWALLA: Yes,
now let me get a reply...

SHRI BIRENDRA SINGH RAO:
The hon. Member stated that there
was some failure on the part of the
State Government. It is very clear
from what 1 have stated that tfife
State Government has taken all pos-
sible action, as speedily as possible,
to meet the situation. I*have stated
also that the Chief Minister himself
and the Minister of Irrigation have
visited the place. Army was called.
The defence forces are helping the
marooned people. Food is being dorp-
ped. Urgent action as per the Model-
action Plan of the Central Government
was taken. Medicines were arranged
for. Everything possible is being done
to see that there is no spread of
epidemics. Cholera vaccine is being
provided for. Anti-malarial measures
are being taken. All these steps are
taken to save the marooned people
and to save the human lives and
cattle; they have to take them to
safer places and then to put them in
camps and so on. All that Is being
done. Therefore, where comes the
question of State Government’s in-
difference or of the Central Govern-

ment? There is on such question at
all.

There is no dearth of money. As I
said, Rs. 9.56 crores is at the disposal
of the State Government of Gujarat
for meeting such natural calamities.
Out of that, according to my infor-
mation, the Gujarat Government has
indicated that they would only need
about Rs. 1 crore for relief measures.
In this situation, even after spending
Rs. 1 crore they have got more than
Rs. 8 crores, at their disposal, if they
need more money from the Central
Government, it is only at that statge
that the Central Government can
provide further relief. Otherwise,
relief has already been provided. All
the assistance stapds provided to the
Government of Gujarat.
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Therefore, I think, the hon. Mem-
ber would appreciate what I wanted
to say and convey to the honourable
House, They should not misunder-
stand n*r statement at all. This is
joy submission. The Government of
India is fully aware of the situation.
As 1 flood-control measures are
to be.undertaken on a permanent
basis. A Central Team of the Minis-
try of Irrigation is going to visit the
State today.

The National Commission on floods
had submitted its report hometime
back. A very prominent person from
Gujarat was its Chairman—Mr. Jai-
sukhla] Hathi. He is the present Gov-
ernor of Punjab. The Report of that
Commission is being studied by the
Government of India. I believe the

Irrigation ~ Ministry  has set wup
a separate Cell to process the
recommendations of the National

Commission on Floods.

SHRI G. M. BANATWALLA: How
long will it take?

SHRI BIRENDRA SINGH RAO: 1
think, my hon. colleague Mr. Kedar
Pandey is able to say this.
But I have stated what I knew.
The Ministry of  Irrigation  is
actively pursuing the recom-
mendations of the National Commis-
sion on Floods. It has set up a sepa-
rate Cell to look into all those recom-
mendations and necessary steps will be
taken in various States according to
the plan, of course, with the resources
that can be commanded by the Gov-
ernment of India. As I said earlier,
that has been provided for. Now,
about this letter of 10th June, pro-
bably there is some confusion. The
Hon’ble Member knows that the
letter was written on 10th  June.
In fact, it was not necessary to write
to any State Government...

SHRI G. M. BANATWALLA: You
can sleep.
SHRI?BIRENDRA SINGH RAO: We

are always awake. Therefore, there is
no need to remind the State Govern-
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ments again that they should be pre-
pared for floods. They are expected to
be prepared always, every year, every
time before the monsoon starts. These
instructions were sent even last year.
But the Government of India was ex-
tra-catious, extra-vigilant and as a
measure of abundant caution, we
wrote again before the monsoon start-
ed. These instructions were *again issu-
ed not because the State Government
was not taking any action before a
heavy rainfall started but it was a
matter of routine exercise. We wrote
again in July as a matter of support
to the State Government as if to say
“wo are also waiting for a report and
we hope you are vigilant; you must
be able to assess the situation and let
us know what help is required from
the Central Government, what addi-
tional measures you want us to take”.
It was only for that matter that the
telex message was given. But the State
Government was itself very active and
vigilant and there is no cause for any
complaint.

SHRI RATANSINGH  RAJDA:
(Bombay South): Please permit me to
mention a few points. Sir, I want to

raise a point relevant to present dis-
cussion.

Disputes

MR. DEPUTY-SPEAKER: You pass
them on to the Minister and he will
look into them. I will not permit you
to raise any question because your
name is not in the list. If you are in-
terested in getting some clarifications,
you can pass those points to the Minis-
ter and he will reply to you. I am
not permitting you to raise any po\nt.

13.49 hrs.

STATEMENT HE: REPORT OF THE

GODAVARI WATER DISPUTES TRI-
BUNAL

THE MINISTER OF IRRIGATION
(SHRI KEDAR  PANDEY): The
Godavari Water Disputes  Tri-
bunal has today forwarded to the Cen-
tral Government its Further Report.
With the submission of this Report, the
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outstanding dispute relating to
the Godavari water* has been settled.
Shri Justice R. S. Bachawat, a former
Judge 4f the Supreme Court is the
Chairman af this Tribunal. Shri Jus-
tice d. M. Bhandari, retired Chief Jus-
tice ol Rajasthan High Court and Shri
Justice V. M. Sen, retired Judge of
Gaulutti High Court are the other
Members.

Z.1t may'be recalled that as the dis-
pute amongst the States of Andhra
Pradesh, "Karnataka, Madhya Pradesh,
Maharashtra and Orissa could not be
settled ‘by negotiations, the Govern-
ment of India had constituted the
Godavari Water Disputes Tribunal on
the 10th April, 1969 for adjudication,
nnder the Irtter-State Water Disputes
Act, 1956. Another Tribunal namely
the Krishna Water Disputes Tribunal
was also set up the same day. As the
water disputes were inter-linked and
some of the parties to the disputes
were common, membership of both
the Tribunals was kept the same. The
parties to both the Krishna and Goda-
vari water disputes agreed that the
Krishna case be heard first. The Kri-
shna case was accordingly taken up
first and the Krishna Tribunal gave
Its final report in May, 1976 which
was thereafter published and  be-
came effective. The Godavari case
was heard later.

3. In November, 1979, the Godavari

Tribunal submitted its report setting
out the facts as found by it and giving
its decisions on matters referred to it.
Ag per the Act, further clarifications
or guidance could be sought from the
Tribunal on points not originally refer-
red to it, within a period of three
months from the date of decision. The
further Report submitted today gives
Its directions on references made to the
Iftibunal by the Centre and some of
the party States. The main features of
the award of the Godavari Tribunal
are as under:

(1) From time to time, the five
States had entered into various ag-
reements for the distribution of
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waters of the Godavari River. The
Tribunal has ordered that the agree,
ments should all be observed and
carried out by the party States.

(2) Maharashtra has been allowec
the use of all the waters of the river
Godavari upto Paithan dam site in-
cluding the Pravara Sub-basin and
the waters upto certain specified
dam sites in the ot™«r river systems
flowing in Maharashtra area. In ad-
dition, Maharashtra has also been
allotted about 215 TMC fci the vari-
ous Sub-basins for other projects
and minor irrigation schemes.

Karnataka has been allotted 17.77
TMO.

Madhya Pradesh has been allowed
the use of all the waters in the Pran-
hita sub-basin upto Nandana, Amla,
Dokdoh, Mohgaon Integrated Projects
and Sovana Nalla Project in Pranhita
sub-basin, all the waters in the Wain-
ganga sub-valley upto specific project
sites and waters of other tributaries
upt0 certain specific sites. In addition,
Madhya Pradesh has been allotted 412
TMC for its various major and minor
schemes in the various sub-basins in
which it is interested.

Orissa has been allowed the use of
all the waters of the river Indravati
upto the Upper Indravati Project site,
diversion of gbout 90 TMC from the
Indravati sub-basin to Mahanadi Basin,
use of the balance waters after en-
suring a quantum of 45 TMC at the
Orissa-Madhya Pradesh border. In ad-
dition, it has also been allowed
the use of waters of the river Sabari
upto the boundary between Orissa and
Madhya Pradesh and on other speci-
fied tributaries. In additions, Orissa
has been allocated a quantity of
77 TMC for major and minor sche-
mes in the Sabari sub-basin.

Andhra Pradesh has been allowed
the use of balance water in the Goda-
vari sub-basin downstream of Pocham-
pad and other rivers and specified
project sites. Certain specific quantities
of waters to be u*ed on specific pro-
jects have been indicated. Apdhra Pra-
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desh has also been permitted to divert

85 TMC directly from Inchampalli
Project.
3) The decision of the Tribunal

provides for construction of a number
of projects as joint projects between
the States. It also provides for diver-
sion of water from the Polavaram Bar-
rage to the Krishna Basin and a share
of the Upp”r States as a result of such
diversion.

(4) The Tribunal has directed that

the Polavaram Project shall be cleared
by the Central Water Commission for
FRL/MWL-f150 feet as expenditiously
as possible, that the matter of the de-
sign of the dam and its operation sche-
dule shall be left to the Central Water
Commission which they shall decide
keeping in view the Agreements bet-
ween the parties, including the Agree-
ment of the 2nd April, 1980 and that
if there is to be any change in the
operation schedule as indicated in the
Agreement of the 2nd April, 1980 it
shall be made only after consultation
with the Parties concerned.

With this direction by the Tribunal,
the long standing dispute relating to
the diversion of the Godavari waters
into the river Krishna from the Pola-
varam Project of Andhra Pradesh has
also been amicably settled. The States
of Andhra Pradesh, Maharashtra and
Karnataka have also agreed to their
respective shares as a result of this
diversion. The States of Maharashtra
and Karnataka will be entitled to uti-
lise their shares in the Krishna from
the date of clearance of the Polavaram
Project by the Central Water Com-

mission irrespective of the actual div-
ersion taking place.

®)) The decision of the
also gives liberty to each of the party-
States to divert any part of the share
of the‘Godavari waters allocated to it
from the Godavari*basin to any other
basin. It valso provides that nothing
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contained in the decision shall prevent:
its alteration, amendment or modifica-
tion by agreement between the Part***
or by legislation hy Parliament.

(6) The States will bear their <ws

cost of appearing before the Tribunal.
The expenses of the Tribunal will be
apportioned and paid by the States in
equal shares.

4. Under the Inter-State Water Dis-
putes Act, the Central Government is
required to publish the decision of the
Tribunal in the official gazette and the
decision shall thereupon become final
and binding on the parties to the dis-
pute and shall be given effect to by
them. Action to publish the decision 5*
being initiated accordingly.

5. The Godavari is the largest Pe-
ninsular river and ranks second in the
country, covering in its basin an area
of 1,20,800 sq. miles which is nearly
10 per cent of the total geographical
area of the country. The Tribunal's
decision will now pave the way for
early execution of several projects*

PROF. N. G. RANGA (Guntur):
May I ask for a clarification? It is said
in the statement that if the Govern-
ments concerned so wish, they can get
into negotiations with each other, and
then reach some Other allocation of
their respective shares of water.

MR. DEPUTY-SPEAKER: You will
get this information afterwards.

PROF. N. G. RANGA: Is there any
time limit for such negotiations as bet-
ween themselves, and for their reach-
ing an agreement? Otherwise, it will
again be kept pending, as it has been
kept pending for 20 years.

SHRI KEDAR PANDEY: It is not
kept pending. It is final
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STATEMENT BY MEMBER RE:

TOKEN STRIKE OF RESIDENT

TOCTORS IN MAJOR HOSPITALS
OF DELHI

MR. DEPUTY-SPEAKER: Now Mr.
Paswan Statement under Direction 115.

€HRI ATAL BIHARI VAJPAYEE
<New Delhi); I am on a point of order.
"You have allowed Mr. Paswan, under
Direction 115, to make a statement and
thus given an opportunity to the hon.
Minister to correct his reply, in regard
to the receipt of a memorandum sub-
mitted by the Association of Junior
XJoctors in Delhi I had given notice of
m motion of a breach of privilege
against the hon. Minister on the same
subject.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): We are the 3 persons con-
cerned—Paswan, Vajpayee and myself.

SHRI ATAL BIHARI VAJPAYEE: I
<do not "know why the notice to raise
the question of breach of privilege was
not allowed by the Speaker.
14.00hrs.

The question is whether the Minis-
ter misled the House deliberately or
he committed a mistake inadvertently.
The point is that the same matter is
being allowed under direction 115
while the motion of breach of pri-
vilege should have received  prece-
dence over this statement under
direction 115.

MR. DEPUTY-SPEAKER: What is
that rule that permits you to state that
when a motion of privilege is there,

this should not be discussed under rule
1157

SHRI JYOTIRMOY BOSU: A direc-
tion can under no circumstances.........

MR. DEPUTY-SPEAKER: Another
point is that the Speaker has not per-
mitted the privilege motion it has not

been permitted. Therefore, this is not
correct.

SHRI ATAL BIHARI VAJPAYEE:
W hat is not correct?
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MR. DEPUTY-SPEAKER: You are
raising a point of order. This is not
correct because the Speaker has not
permitted that privilege motion..........

SHRI JYOTIRMOY BOSU: You try
to understand me, Sir..........

MR. DEPUTY-SPEAKER ....there-
fore, that question has been solved.

SHRI ATAL BIHARI VAJPAYEE:
The Speaker did not explain why the
privilege motion was rejected.

MR. DEPUTY-SPEAKER: He has
not permitted the privilege motion.
SHRI ATAL BIHARI VAJPAYEE:

On what grounds?

MR. DEPUTY-SPEAKER; I rule
your point of order out of order.

SHRI JYOTIRMOY BOSU: On a
point of order.

MR. DEPUTY-SPEAKER:
what rule?

Under

SHRI JYOTIRMOY BOSU: Under
rules 222 and 223. (Interruptions)

MR. DEPUTY-SPEAKER: Are you
raising a point of order? Under what
rule?

SHRI JYOTJRMOY BOSU: Under
rule 376. My submission is that in the
House of Commons, the Speaker never
speaks In this House, the Speaker al-
ways speaks. This is the trouble...

MR. DEPUTY-SPEAKER; But .the
Deputy-Speaker never speaks.

SHRI JYOTIRMOY BOSU: My sub,
mission is.........

MR. DEPUTY-SPEAKER: There-
fore, you are not raising a point of
order? You are making a submission?

SHRI JYOTIRMOY BOSU: You put
it anyway you like; you put it any
way it satisfies your mind. My submis-
sion is that a direction cannot super-
sede the provision"of the rule unless
a direction rectifies the rule in the
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Rules Committee. The force that re.
mains in a direction is subordinate to
the force that is in the rule. Unneces-
sarily, we are curtailing the power of
Parliament and the rules made by the
Rules Committee of this House. Kindly
do not lose sight Of the fact that three
of us gave notice of a motion of breach
of privilege under rules 222 and 223
and that has been watered down,
scuttled *nd reduced into a statement
under diitection 115. A deliberate at-
tempt to mislead the House has been
converted into a mistake. The House
is also denigrated. I am very happy
because we do not believe....

MR. DEPUTY-SPEAKER: I hope
the hon. Member is not casting any as-
persion on the Chair.

SHRI JYOTIRMOY BOSU: I am
casting aspersion on the whole House.
(Interruptions)

MR. DEPUTY-SPEAKER: Then no-
body can save you. (Interruptions)

SHRI JYOTIRMOY BOSU: Never;
nothing more can be done to us. Let
it be placed on record that this way

the Minister should not be protected by
the Chair.

SHRI ATAL BIHARI VAJPAYEE:
Am [ not entitled to know on what

grounds my motion of privilege has
been rejected?

MR. DEPUTY-SPEAKER The pri-

vilege motion has already not been al-
lowed by the Speaker.

SHRI ATAL BIHARI VAJPAYEE:
On what grounds?

MR. DEPUTY-SPEAKER: It is not
fair, Mr. Vajpayee....

SHRI ATAL BIHARI VAJPAYEE:
What*is not fair?

MR. DEPUT?-SPEAKER: The
Speaker®* has taken # decision. You

should not ask the day..,.
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SHRI ATAL BIHARI VAJPA>YMfc

The same matter is being raised under
direction 115. (Interruptions)

MR. DEPUTY-SPEAKER: The
Speaker has given a decision. To ask
him the...

SHRI JYOTIRMOY BOSU: You are
the Chair...

MR. DEPUTY-SPEAKER: I would
suggest that you go to the Speaker
in his Chamber and discuss it.

SHRI ATAL BIHARI VAJPAYKK:
There is another thing. I had also
given notice under direction 115. Now,
[ am told that I will not be allowed
to make a statement because only one
Member is allowed.

MR. DEPUTY-SPEAKER: Thai Is
also the prerogative of the rule and
also of the Speaker. (Interruption®)

SHRI JYOTIRMOY BOSU: Mr.
Vajpayee should understand that the
Ruling Party cannot afford to have his
political influence increased in the
Capital of Delhi.

SHRI ATAL BIHARI VAJPAYEE:
What will happen if two Members
give the notice at the same time? Will
they not be allowed? In case of the
privilege motion also, more than one
Member is allowed, why not in this

case also?

MR. DEPUTY-SPEAKER: One
Member has been allowed. How can
another Member be allowed on the
same subject?

PROF. MADHU DANDAVATE
(Rajapur); Shall T give you a prece-
dent? When question of privileve is
sought to be raised by Members in
this House, on a number of occasions
more than three Members had given
the privilege motions. For instance,
there is the famous case of piirfLegO
in which the Prime Minister was sen-
tenced to imprisonment. Shri Jjrotir-
moy Bosu had raised the issue; Shri



*aa
Resident Doctors
Madhu Limaye had raised the issue,
and a number of others were there;
each one of them was allowed to make
a statement in this House and it was
the most important issue of privilege
in the history of this parliamentary
democracy. If that can happen in
relation to that privilege motion, why
should it not be permitted in the case
of direction 115? I think on that rul-

ing should be given.

MB. DEPUTY-SPEAKER: .You can-
not expect a ruling now on a decision
taken by the Speaker; therefore, all
the views expressed here shall be
communicated to the Speaker.

SHRI JYOTIRMOY BOSU: Under
what rule you are shirking responsi-
bility? Under what rules?

MR. DEPUTY-SPEAKER: Under
your protection...

SHRI JYOTIRMOY BOSU: That Is
outside... (Interruptions) You are the
Chair and we know only one.

MR. DEPUTY-SPEAKER: A point
of order was raised by Mr. Vajpayee
and I have already ruled it out of
order. On the privilege issue, when
the Speaker hag given a decision, I
do not want to comment on it and
give any ruling on that. I will not
allow anybody to raise an issue on
which the Speaker has already given
a decision.

PROF. MADHU DANDAVATE: 1
am not saying.. .

MR. DEPUTY-SPEAKER: It is in
continuation of that privilege motion?

PROF. MADHU DANDAVATE: 1
am not requesting you to give a ruling
on the ruling of the Speaker. All that
I am saying is that when you are in
the Chair, you have all the responsibi-
lities of the Speaker.. .

MR. DEPUTY-SPEAKER: But not
on an issue on which the Speaker has
already given his decision. You must
be fair to me, Mr. Dandavate, and a
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democrat also. I should not give any
decisio 1 when the Speaker has already

given a decision,

PROF. MADHU DANDAVATE: He
has not given.

MR. DEPUTY-SPEAKER: In rela-
tion to that, you cannot even open
that subject. It is contempt of the

House.. .

PROF. MADHU DANDAVATE: He
has not given any ruling. Will you
permit us? Now, the Speaker has not
not given any decision... (Interrup-
tions). All that I say is, kindly do
not make any observations by which
we will not be able to get any ruling
from the Speaker. That is all that I
am saying. We will raise the issue
with the Speaker.

AN HON. MEMBER: You are speak-
ing one inch above the Chair... (In-

terruptions) .

MR. DEPUTY-SPEAKER; Any dis-
cussion on the privilege motion which
has been disallowed by the Speaker..

SHRI K. A. RAJAN (Trichur): I am
one of those who had given a privilege
motion. 45

MR. DEPUTY-SPEAKER: It has
already beer\ decided.

SHRI K. A. RAJAN: On that day,
a letter was received signed by a joint
secretary on a certain issue, and the
Members of the house took objection
to the procedure, and it was raised in
the House... {]

MR. DEPUTY-SPEAKER: No, no.
Now, Mr. Ram Vilas Paswan to make
a statement under Direction 115.

rmfanm rsrqrre’
srszm $ 115 »
f -
foTfa? 18 1980 Tt fwAlS$
srcwrsff ~ TPrarf *ft *r$f<r*r
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*ft TREWH qiWK

fffernr ¢ A infr tft #
JIFT <8T *T :-

“S <rrfrtrTt **t**t irtfr t  2# urr
vt #*rftnr forr “nr jtt oA
SPR 7 A # *ft FTTW
aft t A § fatf TT 1 1T
Xt tft # »j°r—whose memorandum
fft srr — Sdefter Tt *rr srfa-jn;

¥PF?T HOS t~ ft Tt 3VS % JTiT Tt
to wr I m zft ?

TT *737 ¥t ~ fATT—
“I have not received it.. . Sir, the
Federation of Resident Doctors have
never given any notice or demands.

So the question of settlement on
that does not arise here.”

## grd ir garr fT*r m r’r prr T
*Tf *TRTOT iTAt »rfBPT T T fsfr A SR
1980 Tt JICOT f7Tf °/T **TTt THHf?ft I

ta: W % *w 1 fT *
ST~ YT WT AT 1 ISk 7IPT
WT<tel 1 T SHT qm T*ivm Tt fafsT S
fT t° ariT t *TT*T * PIT SP¥T *T RIT
*mif 1
THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
It may kindly be recalled that the
Calling Attention Notice was “to call
the attention of the Minister of Health
to the reported token strike by the
Resident Doctors in major Hospitals
in Delhi on 16-6-1980” and I made a
statement about the token strike by
the Resident Doctors on 18th June,
1980. In the course of the questions
by the Hon’ble Members of Parlia-
ment and my replies to them, Shri
Ram Vilas Paswan, M.P. while expres-
sing concern about the demands of
the Resident Doctors, asked whether
I had received any memorandum of
the Junior Doctors Federation of Delhi
on 5th June, 1980. Since the Calling
Attention and my statement and the
“uestionu of all the previous members
rho asked the questions were concern-
d mainly on the token strike of the
lesidenl Doctors, on 16th June, 1980,
believed that the Hon’ble Member’s
uestion was about some memorandum
f the Resident Doctors relating to
Sken strike , and quite Innocently
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replied in the negative of the receipt
of such a memorandum.

Since the point was raised by Mem-
bers, I had a thorough search made
and found that a memorandum by the
Junior Doctors Federation had been
received in my office. In the circum-
stances | express my sincere regrets
for the incorrect reply to a supple-
mentary which was inadvertently
given.

SHRI G. M. BANATWALLA: Now a
clarification.

MR. DEPUTY-SPEAKER: No. I am
not permitting you.

I am not permitting anybody for
clarification.

14.14 hrs.

MATTERS UNDER RULE 377

MR. DEPUTY-SPEAKER: SHRI
Chandradeo Prasad Verma. The hon.
Member is not present.

SHRI RAMAVATAR SHASTRI; He
i1s in hospital.

(i) Need for early completion oOr
Karamchat Dam
Bihar.

Project in

sftrtarsrra snra w?  (TTmrr) mt?s
2rtp-  %ér fain” fa#
t iqnr tt &emn . wmf, fwrnrr,

tstt, alPm vi Tnmnw *?nf? sjwr *
yfa tt fv A 45 50 Ttrf Tt
i air <fj THwrswi t>

fT*r 1 Tfta fa srra ijts Tt fa*n$

t fait ~ «fT*i3Rr fire & «@fVdt 1

Trmre <ty YIERY7TE ¢t *0
3° SMEISIT~  sft snrtftsR xm ~ N27( 1976
§ Hi FRITNpT wm T&ft “To ysawIPT
fpry 3ft ¥t ATffsrfcT A fTAT «r 2
T™sr 12 Tttf tt rMfr A
ti =Tr ft 1 Tf *rcf Tt g ft m*i-2
vit 1 7fXTfnff qaf TVofTAY
Tm *3 tt Tr fttot sft Art £ Isnft
Mt TH Tfwt TT WISE mf"IT ~TT»Tin
A trrr #sttt whm few s h
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PN | wiu vt PPmft vt

$ ht«t ftnref *?7*%twt fw m 1

e £ *nocffa fxak ft’ " r
fakr ¢ S $ *mer 1 ynf #
AN owvrt t I«nr: XT3N T Sr

aar* fo s sr’rtf firdlf o* &*
fanrtft qgfvfrardTT ~ At *t:
t<r stttwt o<f $ 1 VvFIffr *m*r srctt *t
A *t¥r | fo w 'Tfaftw m fa~rfa 3R.
A r § wfasfa 11

<ii) Reported rape of fourteen
TRIBAL WOMEN IN GONDA DISTRICT
of Uttar Pradesh™

SHRIMATI PRAMILA DANDA-
VATE (Bombay North Central): Under
rule 377, 1 raise the following matter
of urgent public importance.

It has been reported that 14 young
tribal women were raped near Village
Oonda in Uttar Pradesh by gangsters
*who raided the village at midnight on
28th  June, 1980. Similarly, nine
Harijan women were also raped near
village Banda in U.P.

The tribal women who were engag-
ed in a stone crushing mill at Bharat
Kup had reported the agonising tale
to their employers, who promised to
lodge a complaint with the police, but
the employer failed to do- so.

Though the local daily Dainik Kar-
yug Prakash has published details of
mthe mass rape, no attempt was made
to apprehend t"e culprits.

The Home Minister should make a
detailed statement on the rape of the
tribal and Harijan women.

(iii) Need for an inquiry into the
SUICIDE COMMITTED BY A WOMEN
employee of the ministry of
Home Affairs.

*fr%r (ifhsrrr)
Bar<tr JmtFfpfr m A

*Not recorded.

ASADHA 16, 1902 (SAKA)

W itff wfae # v? fre «arw-57F

1 o itftr $1 vs
V T$PT Vt 3rt™ V faR w SPIT 3IPT
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& grftfarfa *  $1

(iv) Need for exemption from air
freight charges for carrying re-
lief material to Tripura Refugee

Camp.

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): Sir, under rule 377,
I would like to mention the following
very important matter of urgent pub-
lic importance:

The Tripura State Government
which is facing an uphill task of man-
ning 145 relief camps with over 1.98
refugees of the recent communal riot
has sought the help of Centre, State
Governments, voluntary organisations
and individuals to contribute genero-
usly to the relief fund either in cash
or in kind.

A number of State Governments
and leading organisations have offered
their help for the victims. But the
goods donated by the various State
Governments and organisations could
not reach Tripura due to transport
bottleneck. Only through air service
those materials cou J h. sent. Hence
I request the Minister concerned to
exempt air freight charges for the
relief materials which are being sent
to Tripura as well as to arrange their
timely despatch to Agartala airport.

I request you personally to take up
the matter with the Government.

MR. DEPUTY-SPEAKER: You have
made the statement. Shri Paralekar.

SHRI BAPUSAHEB PARULEKAR:*

MR. DEPUTY-SPEAKER: You are
making a speech. You have given
something in writing under rule 377.
Please read that one. Other than that,
whatever you speak shall not go on
record.

Rule 37733
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SHRI BAPUSAHEB PARULEKAR
(Ratnagiri); I would like to rise on a
point of order, because this is some-
thing which is being repeatedly told
to us by the Chair and once for all
let us decide this matter. [ would
invite your attention to rule 377 which

says:

“A member who wishes to bring
to the notice of the House any
matter * which is not a point of
order shall give notice to the Sec-
retary General in writing stating
briefly the point which he wishes to
raise in the House together with
reasons for wishing to raise it, and
he shall be permitted to raise it*
only after the Speaker has given
his consent.”

So, what is to be given in writing is
the point that is to be raised. Rule
377 does not restrict the right of the
member and does not restrict the
statement that is to be made.

MR. DEPUTY-SPEAKER: The rules
are very clear.

SHRI BAPUSAHEB PARULEKAR:
The rules are very clear and there is
no need of interpretation. We can-
not say that the Member who
has been permitted to raise the matter
under 377, has to restrict himself the
statement a copy of wfiich has already
been furnished.

MR. DEPUTY-SPEAKER: It is given
here that he shall be permitted to raise
it cnly after the Speaker has given
his consent. The Speaker has given
his consent only to read this state-
ment. You cannot raise any other
point. That is not approved by the
Speaker. Therefore, 377 is in order
and your point cf order is out of order.
Therefore, please read what you have
given.

assault on a woman

Station in Durg Dis-

(v) Reported
at Police
trict Madhya Pradesh.

SHRi BAPUSAJIEB PARULEKAR
(Ratnagiri); A pregnant woman lab-

ourer summoned to police station in
Durg \istrict in connection v ith a
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petty offence was stripped naked in
the lock up by the police. The woman
was severely beaten up by the police.
The woman was admitted in a hospital
in a critical state and the doctors who
attended on her feared an abortion.
The Home Minister of M.P. has dec*
lared the act as barbarous. The more
alarming fact is that the woman has
complained that the polipe threatened
to force her to sleep with her son, who
too had been called up to the police
station. This complaint has not been
investigated nor this fact has been
denied by the authorities.

The culprits have not been properly
charge-sheeted. They are only prose-
cuted for offence under section 342 of
IPC ie. of wrongful confinement in
which authorities would be acquitted
as police had authority to detain for
24 hours under law. The action should
have been taken for offence of grie-
vous hurt and molestation, insult and
indecent assault. 1 appeal to hon.
Home Minister to look into the matter
and take prcper steps in the matter,
(vi) Reported suspension of food for

Work Programme in West Bengal

BECAUSE OF NON-SUPPLY OF FOOD-

GRAIN BY THE CENTRE.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): Under rule 377 I wish to
raise the following;

According to an urgent message
from the West Bengal Government,
Works under Food for Works Pro-
gramme remain completely suspended
due to non-supply of foodgrains by
the Centre. Twenty thousand tonnes
allotted to the State by the Centre has
not been lifted by the FCI. The Gov-
ernment of West Bengal has also stat-
ed that it had received 149,597 tonnes
of foodgrains from the Centre during
1979-80 f)r execution of three rural
works prcjects. The State Govern-
ment hap already submitted detailed
utilisation account of more than 92
per cent of foodgrains received from

the Centre during 1979-80.

West B rngal is the only State which
has maintained statutory rationing
system in “ome parts of the State,
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Everything will be in jeopardy unles*
foodgrains are made available to the
State on a war footing.

This is a matter which is of urgent
public importance warranting a state-
ment by the Minister concerned.

14.25 hrs.

DEMANDS FOR GRANTS (GENE-
RAL), 1980-81—contd.

Ministry of Commerce—contd.

SHRI GEORGE JOSEPH MUN-
DACKAL (Muvattupuzha): Mr. De-
puty-Speaker, Sir, before Indepen-
dence, the Maharaja of Travancore
wanted to declare independence for
his State. We fought against him and
we forced him to join the Indian
Union. Now, people are very much
disappointed. Delhi is treating Kerala
as a colony. Now there is an econo-
mic blockade against Kerala. What-
ever goods we are producing you are
taxing heavily and you are imposing
heavy duties. Whatever things we
want, are very costly in Kerala.
Cement, sugar, cloth, fertiliser and
everything is very rare and dear in
Kerala.

Our people are working in the
Middle East and earning so much of
foreign exchange and with that
amount we are building big factories
in the North. We do not mind it.
But we are worried that the foreign
exchange is utilised for importing
rubber, coco etc. This is very painful
to the poor cultivators of Kerala.

Sir, I am a rubber cultivator. If
rubber is stocke” for more than six
months it will be spoiled. Now, the
STC has imported rubber worth more
than Rs. 10 crores and it is idling in
th-e STC godowns, and it is in a de-
teriorating condition now. Unfortu-
nately, the Government is again try-
ing to import rubber against the inte-
rests of the cultivators. International
and multinational companies like
Cadbury and Dunlop have got more

influence in Delhi than the poor cul-
tivators here. They can also mani-
pulate things. First they will aay
that they want 2 lakhs tonnes of rub-
ber for their consumption, but after-
wd.ds they will say that there is
current cut in Calcutta, there is a
lock-out in Bombay, and there is a
‘go-slow’ in Madras, and all the stock
will be remaining idle in the godowns.
Like this, they want t© destroy the

interests of the cultivators.
*

Se«e the fate of coco. For the last
4 or 5 years the State Government
and the Central Government asked
Us to plant more coco, but now actu-
ally there is nobody to purchase coco.
I am not blaming this Government
alone. Even when Mr. Morarji Desai
was the Prime Minister, from 75 per
cent import duty he has reduced to
45 per cent. Then, Mr. Charan Singh
came. He is supposed to be the friend
of the cultivators. But he exempted
all the import duty and allowed free
import, thereby caused heavy damage
to the interests of the cultivators.
The State Government is al<> guilty.
They can purchase and fix a minimum
price for cocO0 and ginger. But they
are not doing that. They are spend-
ing lot of money for the welfare of
cashew and coir industries. After
procuring these products” if they can-
not sell it, they can throw it to the
Arabian Sea.

Sir, for the unity of our country I
am requesting Mr.' Pranab Babu, to
please show some leniency and mercy
to the poor cultivators of Kerala. Our
cultivations are long-term cultiva-
tions. The cultivations of rubber,
coco, coconut will take 8 to 10 years
for getting economical yield We
cannot immediately shift to another
cultivation. So, after taking much
risk, we are producing all these
things. The Government ig changing
its policy frequently. That is hurting
the poor cultivators. The Janata
Government encouraged the cultiva-
tors to plant banana. But immedia-
tely they banged the export df
bananas, vegetables and fruits. The
poor peopfe,suffered on account of
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that. Anyway, you have to safeguard
the interests of the poor cultivators.
Please do not create another Assam
in the South. I humbly request you,
Pranab Babu, to please show some
mercy to the poor cultivators of
Kerala and give a minimum price for
.ginger, coco and all these things.

We are in good relations with
Russia. They are consuming nearly
one-and-a-half lakhs of coco beans.
We can construct a factory or a pro-
cessing unit of coco withjheir tech-
nical know-how and collaboration in

public sector or Cooperative Sector.

In the meantime we may try to ex-
port this coco to Russia also. Don’t
be under the influence of international
Companies like Dunlop and Cadbury.
They have got more influence in
Delhi. Please ban immediately the
import of rubber, nutmeg and cloves,
and fix the minimum prices for
ginger, turmeric and cocoa, and also
try to export them to the maximum.

Th.e price Of turmeric is Rs. 2 per
kilo, but the duty on it is Rs. 2. How
can it bear it?

I once more request the hon. Minis-
ter to help and show some mercy to,
the cultivators. I am also withdraw-
ing my cut motions.

SHRI SONTOSH MOHAN DEV
(Silchar): I rise to support the De-
mands of the Ministrv of Commerce.
As I come from northeastern India,
I would like to concentrate mainly on
tea, which is our main product and
on some other items.

Tea is a leading item among the
traditional export of our country and
it has played an important role in
earning foreign exchange for our
country. But, unfortunately, the tea
industry suffered a serious setback
duringlthe Jamta rule as a -result of
the imposition of exriso duty on tea
in the first year of Janata Rule.
There *vas a shortfall in exports. In
1978-79 we exported onlv 177.33 mil-
lion kft. of tea earning $s. 335.9 crores
against an export of.221.52 million
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kg. earning Rs. 363.7f crores the pre-
vious year. The then Commerce Mi-
nister, Shri Mohan Dharia, was play-
ing with the fate of tea industry and
to wing with a wrong idea that India
which is the largest producer and
exporter of tea is holding a monopoly
in the international mtrket. But
India lost its position as a result of
the wrong policy of the Janata Gov-
ernment, and now China"and Kenya
have entered the market. The then
Commerce Minister could not realise
that it is very difficult to re-enter
the international market once it is
lost. Traditionally Indian tea was
welcome in foreign countries, espe-
cially in Russia and the U.K., but
because of a wrong policy, we had
to suffer a lot.

In order to regain our former posi-
tion, I urge that Indian participation
in international bodies be strengthen-
ed. India should also play its right-
ful rnle in the formulation of inter-
national agreements on tea. Now that
the common front has come into exis-
tence. it should receive greater impe-
tus I think the hon. Commerce Mi-
nister will take care of that.

At the same time, we must a”“so not
neglect our internal market. We
find that while there has been a six
per cent compound increase in the
internal consumption of tea. the in-
crease in production has been cnly
three per cent. The Commerce Mi-
nistry has an important role to play
in rectifying thi* defect. It has got
the Tea Board and the ITCI, as also
some allied organisations. The domes-
tic production must be increased to
ensure more exports also. The in-
ternal consumption o'f tea is growing
more and more, day by day. The
time will com-g¢ when our export sur-
plus may be eaten up bv internal con-
sumption. So, the production of tea
should also be increased.

I am also constrained to seeIn the
Report published by the Commerce
Ministrv that in the internal market
the price of tea, say, in Calcutta, is
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Rs. 16.11 per kg; in Cochin, it 1is
Rs. 12.04 per kg. whereas in the auc-
tion market, where tea is sold, an ave-
rage price is about Rs. 10. The mid-
dleman in between is making money
at the expense of the consumer. So,
I would request the hon. Minister to
explore the possibility of opening fair
price shops. The State Trading Cor-
poration or the 'Pea Board can evolve
a method by which the consumer can
get tea in the internal market at a
lesser rate.

As I said. I come from the north-
eastern region. [ would also like to
draw the attention of our Minister to
the pitiable condition of the tea in-
dustry in Darjeeling. Darjeeling tea
fetches a good amount of money in
foreign exchange. Specially, the
Russians are good buyers of Dar-
jeeling tea. About 80 per cent of tea
from Darjeeling goes to Russia. Re-
cently, a wage agreement’ has been
signed between the tea  labourers’
union and the Indian Tea Association
and the Bharatiya Cha Parishad. I
think, the labourers rightly deserve
an increase in their wage of §0 paise
per day. But this will adversely
affect the Darjeeling tea because the
tea bushes are 50 years old and the
hailstorm in the month of April has
very badly affected tea production in
that area.

The tea industry, as you will see
from th» record, contributes to the
tune of Rs. 65 crores by way of ex-
cise duty to the Government Exche-
quer. As against that, the Govern-
ment gets only Rs. 1.5 crores from
the Darjeeling tea. 1 would urge
upon the hon. Minister to consider
the possibility of including the Dar-
jeeling zone into zone I for excise pur-
poses. I would request him to give’
some incentive so that the Darjeeling
tea industry can survive.

The Government of India has in
the past appointed the Tandon Com-
mittee which has made different re-
commendations to the Government.
Our market strategy should be such
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as to ensure that we are able to give
remunerative prices to growers and
achieve the highest export earnings.
I would request the hon. Minister to
explore the possibility of implement-
ing the various recommendations ol
the Tandon Committee. In the past,
we have seen our policy in regard to
exjp(ort and distribution off tea |has
been in the primary form. This
should also be changed. Th” empha-
sis should be put on the export of
tea in the value-added form. I am
sure our able Commerce Minister will
look into it and do the needful.

It is essential to go in for research
both in production and in consumer

preferences. Research in production
is very necessary if we have to
achieve the target of production

which we have accepted so that there
is an adequate growth to take care of
domestic consumption requirements
and surpluses for export. Similarly,
research on consumer preferences is
no less important to achieve stability
in our exports.

Ass I have said the previous policy
of tho Janata Governmenr lias also
affected the international market of
our Indian tea. India used to contri-
bute about 45 per cent of the world
tea trade. Today, unfortunately, we
are contributing only 28 per cent
Most of the downfall from 45 per
cent to 28 per cent has been due to
the policy which was followed by the
Janata Government. 1 am sure the
Government will try to revive the in-
ternational market and will take care
of that. Sir, in my district of'cachar
in Assam and in certain parts of
Bengal there are certain sick Tea in-
dustries. Those industries are either
closed or are run in puch a wav that
the labourers in the gardens are not
getting their daily wages and they
are suffering very much. [ would
request the Hon. Minister to look into
this. These industries should be
brought within the purview of Gov-
ernment organisations so that this
problem could be solved.
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There is also a demand from the
mnorth-eastern States, especially from
Assam, for opening a regional Tea
Board Office in Gauhati because, out
-of the total production of tea, Assam
contributes 60 per cent. *1 am sure
the Hon. iflfnister of Commerce, who
Tiad already assured us TKaV he is
sympathetic and, when the present
situation in Assam changes, will con-
sider it, will do so. I do not insist he
must do it immediately but I would
request that when the situation in
Assam is normal, he may kindly take
up this matter.

I would also make a request to tne
Commerce Minister in regard to ano-
ther aspect7 namely the opening of a
godown for newsprint in Gauhafi.
This 1s also under the Commerce
Ministry and this may b” looked into.
Otherwise, it would be very difficult
for the small newspapers in Assam to
go and get newsprint.

We in Assam are~facmg a turmoil
and a hue and cry about foreign
nationals. From 1947 up 4971, by
the legal process, many East Bengal
refugees came to West Bengal, to
Assam and Tripura. According to
the policy of the Government of
India, we have also submitted claims
for compensation to the Custodian of
Enemy Property. But unfortunately,
most of the claims are still pending
before the Custodian of Enemy Pro-
perty. I understand that the main
reason is that quantum of property
surrendered by the East Pakistanis in
India when they were citizens of
India, in Assam and in West Bengal,
did not tally with the property which
the people who came to India had sur-
rendered property in East Pakistan
or West Pakistan. But something
must be done to give compensation
to these people who came without
anything to India, and 1 am sure the
Minister will look into it.

I would also like k> draw the atten-
tion of the Minister to a certain pro-
duct——cotton product of Assam, and
"Tfripurc. It is being produced in
Assam, mainly in [Jachar, and also In

"Tripura. Previously, they were guid-
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ed by an ad hoc Order of the Textile

Commissioner of Bombay. Recently,

the Government of India issued a
notice—Press Notication dated J4th

May 1980 by the Textile Com-
missioner  Bombay—according  to

which they are supposed to take

orders from Bombay. This i« a time-

consuming process because, tor .Tri-

pura and Cornelia cotton, the hydrau-
lic press is being done in Calcutta.

So, I would request the Hon. Minis-
ter to look into it and redress the
grievances Jof the growers and
exporters. This particular cotton has
a very good market in Japan and
our competitors, as suppliers,
are from  Bangladesh. Unless

this is looked into, the market may
again be captured by the Bangladesh
people. So I would request the Hon.
Minister to look into it.

With these words I support the
Demands for Grants for Commerce.
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SHHI K. T. KOSALRAM (Tiru-
chendur): Mr. Deputy-Speaker, Sir
I rise to support the Demands for
Grants in respect of the Ministry of
Commerce and while doing so, I want
to say a few words about these De-
mands.

I wish to say that our Commerce
Minister, Shri Pranab Mukherjee, has
earned a very good name for dyna-
mism and he made a mark in
his earlier portfolios of finance,
Shipping and Transport and Indus-
try. And I have every hope that, as
Commerce Minister, he will see to
it that the adverse trade balance
becomes an advantageous  trade
balance.

The adverse trade balance of Rs.
2,230 crores is due to the Janata
Government’s free-for all policy in
the matter of imports. The Open

General Licence became ‘Over-
flowing General Licence' for im-
ports. My friend, Pranab Babu

should review this and ensure that
only essential  requirements are
imported. While the imports were
liberalised by the Janata  Govern-
ment, the successor Lokdal Govern-
ment stopped the export of many

items. I will give you the exam-
ple of cotton seed oilcake. The
General Secretary of the  Lokdal
hailed from Gujarat and he per-

suaded the Charan Singh 9 govern-
ment to ban the export of cotton-
seed oilcake and that too with re-
trospective effect. B can understand
a ban but that ban was imposed
with  retrospective effect. = Conse-
quently, oilcakes worth Rs. 15
lakhs which were brought to Mor-
gugao from  Virudhunagar, Kovil-
patti and from my constituency in
the  southernmost part of Tamil
Nadu were prevented from  being
exported. They brought the goods
in September 1979 while this ban was
imposed on 4-12-79. Today the goods
are lying in the  Mormugoa port
and the port authorities have asked
the parties to remove the goods
immediately. But there are  no
wagons and the weather condition
is so bad and monsoon has started and
I am afraid the entire Rs. 15 lakhs
worth of oilcakes will be washed
away. So I request my friend, Mr.
Mukherjee to look into it and do
something.  The  vested interests
and the Gujarati Lobby in the for-
mer Janata government had done
all this havoc. 1 hope he will do
something about this.

Another wrong decision taken by
the former Janata government was
the ban on the export of sandal-
wood. This has led to chaotic con-
ditions in Tamil Nadu. Sandal-
wood of the value of not several
lakhs but several crores of rupees
have accumulated in Tamil Nadu.
How long can it be kept  stored?
There is no safe storing place. 1
demand immediate lifting oi the
ban on the exports of sandalwood.
The government of Tamil $Tadu has
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written so many times to the centre.
So something should be done.

Another peculiar thing I want to
bring to your kind notice. The Jana-
ta Government in 1977 on the basis
of wrong figures of production fur-
nished by the Central Salt Com-
missioner banned the export of salt.
I took up the issue with the then
Janata Government and  Morarji
Desai and produced the  correct
figures oC salt production. After a
long agitation launched by  me,
in 1978 the government lifted  the
ban. By that time, our traditional
buyers like Bangladesh, Malaysia,
Singapore, Iraq, Japan and the Mid-
dle-East countries have gone awa”
from us, buying salt from  else-

where. Our| former  Commerce
Secretary, Shri  Krithnaswamy
Raosaheb tried his best to locate

foreign markets for our salt but his
efforts did not meet with  success.
We were exporting annually 5
lakhs tonnes of salt. So, Sir, 1
would urge that Serious  efforts
should be made to revive the export
of salt.

My friend Mr. Mukherjee is well
aware that we are exporting prawns
and earning every year a lot of
foreign exchange. Recently, Tai-
wanese fishing trawlers have been
found fishing in our waters and one
of them was captured near Tuto-
corin with Rs. 70000 worth  of
prawns.  The Captain of the traw-
ler stated that Taiwan has about
8500 trawlers and it  takes them
about 15 days to reach Indian
waters where they remain for two
to three months at a stretch.

The mother ship is kept off from
our territorial waters and the daily
catch of the prawns is transferred
to it.  Recently, Sri Lanka  Navy
had seized 64 of our fishing boats
from our territorial waters. If these
things are not stopped forthwith,
1,00,000 fishermen in Tiruchendur
coasttup to Kanyakumari and Kolo-
chal alone will lose their livelihood.

I have referred to this to  high-
light how much of our export of fish
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is affected by this foreign poaching
in our waters.

Our Commerce  Minister should
take it up with his colleague in the
Defence Ministry and ensure  that
naval protection is offered. = Other-
wise every year you will be losing
more than Rs. 20 crores worth  of
foreign exchange.

Thank you very much.

MR. DEPUTY-SPEAKER:  Shri
Rasheed Masood. You will please
take 10 minutes. And then  the
Minister, Shri Ansari will reply.
As regards Shri Niren Ghosh, he
will get only five minutes. Mr.
Rasheed Masood.
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PROF. N, G, RANGA (Guntus}:
Are they under the cooperatives?

SHRI Z. R, ANSARI: No, thev are
separate from cooperatives, They are
not coveread by cooperatives.
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PROF, N. G, RANGA: What zhouk
varn supply?

SHRI Z. R, ANSARI: 1 am just
coming to it. Becuase that is the most
sensitive area, I shall deal with it Iast.
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SHRI NIRON GHOSH (Dum Dum) r
I will touch upon a few points. I
hope the Minister will take them up
in his reply.

The first thing which I want to say
is that the dangerous slogan ‘export
or perish’ is an absurd one. To me,
it appears to be a dangerous slogan,
because your export subsidies are
just going up bv leaps and bounds,
but your exports are decling. The
ratio of export to subsidy is 1:5. Whom
are you subsidising? The  foreign
bigwigs or the big business houses in
this country—I10 whom are you giv-
ing succour? There are 500 export
houses and all of them are also entitl-
ed to import entitlements. They do
a lot of shady business. All these are
cornered by a few big houses. So,
you are very much in the service of
the big houses. That is as it should
be because they are the masters who
call the tune.

The peculiar position of India  is
that we have now become an impor-
ter of raw materials and primary
commodities like sugar, steel, rubbeT,
cement, coking coal and what not.
This is where the 33 years of Con-
gress regime has brought us to; we
are in a complete morass. Your ex-
port policy is designed to mortgage
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the future of the economy of the
country to the external bigwigs and
the multinationals. That is what you
are doing. You are suffocating the
internal market. You are not deve-
loping the wvast potential of the
internal market that can be deve-
loped. With each passing year more
and more people go down below the
poverty line and the entire domestic
market is oriented to the affluent
sections of the society. You are neg-
lecting the domestic market. The
people are  starving. All  that
you get from the sweat and toil of
the farmer in the field and the la-
bourer in the factories, you are
exporting to them at throw-away
prices. We export everything very
cheap, but whatever we purchase
from them, we purchase at far far
higher prices than even the inter-
national market price. These ex-
changes have been thrust upon us.
If we take the developed world as
a whole and the wunder-developed
countries as a whole, the wunder-
developed countries are in debt to
the extent of more than 650 billions.
Each year they pay about 60 millions
by way of royalties, technical know-
how, debt payments and what not.
We have gratefully served the foreign
masters in India. Now you are grate-
fully serving the big business here
also. Under this policy, India would
very soon sink and sink in such a way
that even if all the 65 crores of
people put their shoulder to the
wheel, they will not be able to make
it float!

All the progressive sections and
democratic sections of the country
demanded and are still demanding
that 10 or 12 essential commodities
of mass consumption have to be dis-
tributed through the country at the
same price through the public dis-
tribution system. For that, you may
require a subsidy of Rs. 600 crores.
It may appear to be a big sum
because of the escalation in prices,
but you are giving each year not less
than Rs. 3000 crores to the big
business but in the form of export

subsidies, tax holiday, this and that
You can give Rs. 3000 crores from
the public money to the big business
and for the 650 million people, you
cannot spare Rs. 600 crores to make
available to them essential commo-
dities at subsidised rates. Essen-
tially, there is black-marketing in
these commodities. They are minting
at least Rs. 1000 crores annually. He
piloted a Bill for prevention of
hoarding and detention of black-
marketeers in essential commodities.
May I know how many bigwigs have
been detained and how many  big
hoarders have been detained by you?
Who are they? Why are you not doing
this? I demand that this system be
instituted here and now.

I demand equalisation of raw
cotton prices. We have heard s°
much of the handloom weavers. If
you equalise the prices of raw
cotton, at least 30 lakhs of handloom
weavers would be benefited. The
prices would go down. If you give
them yarn at subsidised rates, then
they can with their sweat, toil and
moil, get a pittance to subsist upon
somehow. Will you do that? You
will say that you will require
energy and petrol. This is not the
time to dilate on this subject. But I
will only say, go in a massive way
for coaj and tap hydro-electric po-
tential and drastically cut import of
petrol and petroleum products.

Nationalise the big houses in tea
industry and take over foreign trade
in tea. Will you glo that?

The Janata Government had de-
cided to have monopoly procurement
in jute from this year. But you have
thrown 1t overboard.. . Seven or
eight big houses greased your palm
and you have thrown it overboard.
Nobody knows what is your policy.
I plead for monopoly procurement in
raw jute from the grower”.

SHRI K. OBUL REDDY (Cudda-
pah): Mr. Chairman, Sir, when the
Janata Parfcy was In power from
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1977—79, there was sharp increase in
the deficit of India’s foreign trade.
As against a modest surplus of Rs. 68
crores in 1976-77, the deficit of trade
mounted from Rs. 621 crores in 1977-
78 to Rs. 1088 Crores in 1978-79 and
to as high as Rs. 2300 crores (esti-
mated) in 1979-80. One of the major
factors for this deficit in trade was
a slow rate of growth of exports
between 1V77-78 and 1979-80. The
rate of growth during these three
years averaged around 6 to 7 per
cent per annum as against a yearly
growth rate of about 27 per cent
achieved during the three year period
from 1974-75 to 1976-77.

The mounting deficit, Dbesides
other factors, mainly on account
of lack of a coherent and coordinated
export policy by the previous Gov-
ernment resulting in their fal’i' -1 to
give adequate priority to” tfie export
sector.

The policy of Janata Government

was unstable and unrealistic. I would
like to give one instance.

MR. CHAIRMAN: May I request
you to please make the points
because it will not be possible for
you to read tbe entire thing.

SHRI K. OBUL REDDY; I am only
telling that during the Janata rule
the export trade went down, and
their policy was wunrealistic.

I would like to give one instance
that Janata Government in the vear
1978-79  decanalised the export of
bangles and the next year, in 1979-80
again canalised the export of bangle.?.
As a result exporters including MMTC
could not enter into long-term con-
tracts with foreign buyers and thus
*ost some markets to China and Thai-
land.

Now, Sir, the policy of this Gov-
ernment is  export-oriented. Since
the time of hig assumption of office,
our Commerce Minister has been
taking realistic steps to encourage
the. export trade of om* country. I
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thank the Commerce Minister for
the prompt and suitable steps he Ms
taken to boost exports of minerals
and other commodities. But still a
lot has to be done. There are some
restrictions which have to be re-
moved and some rigid rules to be
relaxed in regard to boosting ex-
port trade. Red-tapism and unneces-
sary restrictions should not become
hurdles in the export trade.

At present the public sector
undertakings are handling big and
small export trade in minerals agri-
cultural products, engineering goods
and other export items. The volume
of trade they handle is so big that
they are not able to concentrate on
small export trade which requires
personaHsed efforts, such as packing,
booking of ships for smal*® quanti-
tips and timely deliveries. Minerals
like Baivte powder, Bentonite, As-
bestos and Mica scrap and such
other itemq which aie highly prone
to moisture and damage require
special varieties of packing and
timely deliveries. These mineral
powder” are required for oil drilling
purposes. Especially, buyers from
Gulf countries where there are no
pioper storing facilities, want to buy
these items in small quantities and
they want timely deliveries. Differ-
ent countries want the materials to
be supplied in different kinds of
packings. Therefore, MMTC. STC
and other public sector undertakings
and big export houses cannot handle
or are reluctant to handle this small
export trade. As a result, we may
Tosp some foreign markets in the
Middle-East and other nearby
countries. As you know, foreign
markers once lost, will be difficult to
enter again.

Therefore, Sir this fact was
brought to the notice of the Com-
merce Minister in {he month of
April by some M.Ps. and he imme-
diately "ot the matter examined find
took prompt action to allow the small
producers of Barytes to export to the
extent they produce and MMTC to
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handle exports of big’contracts and
figrejgn  government requirements.
Siayularly, there are certain items of
agricultural products,  ha$}<Uoom
fabrics, and engineering goods, which
are small volume but earn added
value of foreign exchange by perso-
nalised efforts. In the case of these
items also, small producers may be
allowed to export to the extent they
produce since the public sector
undertakings and big export houses
are not able to concentrate on the
small items of export. They may be
asked to concentrate on business
with huge turnover where persona-
lised efforts are not necessary. I even
suggest delinking small items of ex-
port from public sector undertakings
and export houses and allotting certain
items of exports for small scale indus-
tries and small producers where per-
sonalised efforts are necessary. If
this is done, bi£ and small export
trade can be boosted, and some new
markets can also be found. If Gov-
ernment feels that by doing so there
will be fraudulent practices and
underhand dealings, they can always
keep a watch on their performance
and book such exporters and black-
list them
Q

Minerals other than iron ore should
not be allowed to be exported in
crude form. We have enough crush-
ing, refining and processing capacity
in our country, which is mostly
labour-oriented. We have to provide
work for such industries. Therefore,
only processed or semi-processed
items should be allowed for export.
There are restrictions on the export
of manganese. These may be removed
and export” allowed in this to the
extent possible, keeping in view the
requirements of the country.

An export duty of Rs. 2000 has
been levied on turm?ric. This item is
mainly produced in the backward
arcas of Andhra Pradesh. As a result
of the imposition of this duty, the
commodity could not be exported.
Huge stocks have piled up and the

agriculturists are hard hit. They are
reluctant to grow any more. There-
fore, I would request abolition or at
least reduction of the duty to the ex-
tent possible. In the case of sandal
wood oil also, there is a lot of res-
triction. Government should give some
encouragement to the rural areas for
the production of handicrafts and buy
them for export.

Export of salt, chillies and cotton
seed oil cake should be allowed. All
these itemg were banned by the
Janata Paily Government. These are
produced all over the country and we
are surplus in them. The ban should
be removed and export allowed by
the producers.

In the case of imports also, the
Commerce Minister should take some
realistic steps to minimise them. We
are now importing sugar, cocoa,
cement, fertilisers and other items
which we can very well avoid by
producing them in our own country.
He can suggest to the concerned
Ministries that they should encourage
the production of export-oriented
products by fixing remunerative prices
and by announcing some incentives.
Only imports of machinery, technical
know-how and raw materials which

we can use for boosting our exports
should be allowed.

I hope our able and efficient Com-
merce Minister will take the neces-

sary steps t0 boost exports and mini-
mise imports.

fIT YotqnT PT SITT %" TIHRT
sifa fmW % fnT sft qr
JEFIT £ ~NKT srraTcT-

I
WIPIRC ar~ 1 1979—-80 *

AN CEIT MCTT | fa StcT TOT goIT £ 1
s * srsmr Arrft smr f ! |

tr fvfti *1 to j CTrt ~ % qirirr
| sft srtart srsjer §ir M rft
Ir strtt 1 1980 $ srfir-

WITIT ffa 3 f t 2233
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MR. CHAIRMAN: Mr. Oscar Fer-
nandes. You will speak only for five
minutes. Please bear in mind that
there are three others who are to
speak and then the hon. Minister has
to reply. I will be very strict as far
as the time is concerned. Make only
those points which are very impor-
tant.

¢SHRI OSCAR FERNANDES (Udi-
pi): Mr. Chairman, Sir, | rise to speak
in support of the Demands for Grants
in respect of the Ministry of Com-
merce Since the time allotted to me
is very short, I would like merely to
refer to a few important points.

The most important thing I would
like to refer to is the cardamum
trade. Of course, there is a Cardamum
Board which looks after the carda-
mum trade, but the personnel Of this
Board are not marketing it properly.
Cardamum trade has, unfortunately,
become the monopoly of a few indi-
viduals On account of this the carda-
mum growers have to incur heavy
losses. I would request the hon. Minis-

ter to do something to rectify the
situation.

Secondly, I would like to comment
upon the production of cocoa in our

country. Many hon. Members from
Kerala and Karnataka have already
referred to this. Being a Member from
the Karnataka State where cocoa is
grown [ would request that encourage-
ment should be offered to the growers
of cocoa. I would request you to
kindly give attention to the Cocoa
Board and wuse your influence with
the Board to see that the growers are
given encouragement.

Cocoa is being purchased hy the
Cadbury’s India. But we need not
solely depend upon them for buying
our produce of cocoa. There are other
chocolate manufacturing units who
should be encouraged to come for-
ward t0 buy our indigenous produc-
tion.

Cement 1is in short supply these
days. Once upon a time we produced
enough to meet our domestic require-
ments but things have now changed
and we import cement from abroad.
We must increase our production to
meet our increasing domestice demand.
If the present cement factories fail to
meet this demand, new factories muil
come up so that the required quan-
tities of this vital raw material are
available in the country.

I would like to mention another
important matter and that is the
functioning of the State Trading Cor-
poration which imports and exports
our commodities and manufactured
goods. It has, unfortunately, become
like the Eravatha of Amarvathi. It
is not only a white elephant, but also
a wild one. The inefficient function-
ing of the STC puts our small scale
sector and the trade t0 untold diffi-
culties. A Committee comprising mem-
bers of Parliament and representa-
tives of the concerned interests should
be set up to inquire into the working
of the STC. The Committee should be
asked to complete its task quickly
and submit the report.

With regard to the coastal areas of
Karnataka, one of which I represent

*The original speech was delivered in Kannada.
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I would like to say k£ few words. The
most important industry is fishing.
Our coastal waters abound in shrimp
but some consignments of the fish sent
to the USA were rejected on the
ground of being substandard. The
hon. Minister should see to it that the
Fisheries Department of the State
keeps a strict quality control to avoid
a repetition of such mishaps.

About th* handloom industry which
the Minister mentioned, I would like
to make one suggestion and that is
that the rebate given on handloom
fabrics should be given on the yarn
used in the industry. I would have
like to go into details but hesitate to
do so because of the shortness of the
time at my disposal. The rebate should
be given on the yarn as that would
help the handloom industry more.

SHRI K. KUNHAMBU (Canna-
nore): Mr. Chairman, Sir, I would
like to bring to the notice of the House
certain urgent problems of my State
of Kerala. I am sorry to say that in
regard to many problems the Centre
is meting out a step motherly treat-
ment to Kerala.

It is a fact that the Central Gov-
ernment often times takes a very un-
helpful attitude towards Kerala, in
regard to the commercial crops like
rubber, cocoa, cashew etc. Take the
case of cocoa for example. Cocoa has
become very popular as an inter-
crop among the farmers of Kerala
It is cultivated in hundreds of acres
of land. Cadburys Company was the
principal purchaser of this produce.
But a few months ago this company
suddenly stopped purchasing cocoa
and this has resulted in huge stocks
of cocoa piling up with the farmers.
They had no means to sell their stocks
and this situation has led to the cocoa-
beans rotting in the godowns. Cocoa
was selling at Rs. 20/- per k.g. last
year and this year it has come down
to Rs. <$/-. At the same time the
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Central Government sticks to its ear*
lier decision of importing cocoa from
abroad.

At this juncture the Kerala Gov-
ernment stepped into the field and
with a view to helping the farmers
who are in distress they made some
arrangement to purchase cocoa direct-
ly from the growers at a fixed price.
However, the Central Government
went ahead with import of cocoa. On
the one hand, the farmers produce
are getting rotten as there is no body
to purchase it, on the other hand the
Government is importing the same
thing from abroad. This is a very
curious spectacle.

Same is the case of rubber and
cashew nut. 71 per cent of the natural
rubber required in the country is pre-
sently being produced in Kerala. Most
of the rubber growers own less than
5 hectares of land. When these small
growers begin to get a little more
price for their rubber the tyre manu-
facturers from Bombay come On the
scene and pressurise the Government
to imPOrt rubber This has become a
regular feature. As a result Of this the
price of rubber produced by the
growers in Kerala falls considerably
and they do not get even the cost-
price.

The case of cashew is also not in
any way different from other commer-
cial produce Recently, there hag been
some change in the policy in regard
to the import of raw nuts and this
has caused a great deal of apprehen-
sion in Kerala. The Government has
allowed some private parties to import
raw nuts from certain non traditional
sources. It is the poor cashew
workers in Kerala whose number
runs into lakhs who suffer on account
of this ill-advised step of the Govern-
ment. Today many factories in Kerala
are lying closed on account of shor-
tage of raw nuts. If the private
parties are allowed to import raw

*The original speech was delivered in Malayalam.
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nuts they will take it to the neigh-
bouring States of Karnataka and
Tamilnadu and get it processed there.
The reason is that labour is very
cheap in these States. The result
would be that the cashew factories in
Kerala would remain closed and lakhs
of workers will be thrown into the
streets.

I would like to ask the hon. Minis-
ter a simple question. When the
Cashew Corporation Of India is deal-
ing with import of cashew why has
the Government allowed the private
agencies to import it? I must say that
it is a very wrong step which will
Tuin the economy of Kerala. There-
fore, I request the Government that
in future cashew nut should be im-
ported only through the official agency
i.e. the Cashew Corporation of India
and uo private parties should ever

be allowed to operate in this field. I
conclude. ~
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SHRI JYOTIRMOY BOSU (Diamond
Harbour): Sir, I have been paying a
little bit of attention to this Ministry
of Commerce and I find that the colo-
nial pattern of trade between India
and the rest of the capitalist world,
western and eastern countries like
Japan also has remained more or less
unaltered. If a minute examination is
made,, you will see balance is tilted
ore towards them rather than towards
us.

Sir, take for example tobacco.
Tobacco in five districts of Andhra
Pradesh—the coastal districts—is pro-
duced out of the sweat and blood of
the kisans there. What do they get?
One kilo of tobacco—Virginia flue-
cured—produces one thousand cigaret-
tes. You forget, for a moment, the
excise. The Central Government year
before last got Rs. 485 crores central
excise out of tobacco alone and that
too mostly from Andhra Pradesh.
What have they done for the tobacco
growers? They have allowed India
Tobacco Company to loot. And this
company which was involved in seri-
ous invoice manipulation gets a re-
ward. Its Chairman, Mr. Haksar,
comes to the Board of Air India and
Indian Airlines. Wonderful govern-
ment you have Mr. Pranab Mukherjee!
This India Tobacco Company were
caught red-handed and punished for
invoice manipulation. They should
have been behind the bars. Check at
your documents. If you cannot find
it, tell I will get you.

Now, how do they do invoice mani-
pulation n tobacco? Kindly hear me
because I have been on the Tobacco
Board on two occasions. When they
export tobacco to their sister concerns
abroacf—the British companies, tho

>l‘ik_nglo-American Tobacco Company.
— r.

*sExpunged as ordered by the Chair.
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Raleigh investment and so many
interlocking of capital I cannot des-
cribe—they send the best available
quality and invoice for the next infe-
rior quality and when they send
tobacco to their sister concern, Indian
Tobacco Company they invoice for the
best while giving second inferior
quality. It is the criss-cross under-
invoicing and we are losing billions of
rupees through that. But you cannot
touch them because they give their
quota. Mr. Mukherjee may I modestly
ask you what is* * ... (Interruptions)
His Ministry’s quota.  (Interruptions)
I know how it operates. I will tell
you later on off the record.

(Interruptions).

MR. CHAIRMAN: One minute.
Please take your seat. If any Mem-
ber wants to allege anything against
any Member in the House he has to
give notice. As you have not given
notice so I expunge what you said.

SHRI JYOTIRMOY BOSU: 1 have
given notice. [ am sorry to say you
have not seen my notice.

MR. CHAIRMAN: Have you given
notice for the Minister or the Ministry?

SHRI JYOTIRMOY BOSU: 1 have
said Ministry's quota and I have given
written notice about the officer and I
shall come to it right now. I have
given them written notice.

MR. CHAIRMAN: [Is that notice
given to the hon’ble Minister?

SHRi JYOTIRMOY BOSU: 1 have
given notice to the Speaker and copy
to the hon’ble Minister.

(Interruptions).

I am saying that India Tobacco
Company is one of the highest contri-
butors of the ruling party. That is
why a man who was charged with in
voice manipulation has been reward-
ed as a member of the Board of Direc-
tors of Air India and Indian Airlines.
It is shame for thlg country. Public
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Undertaking ITDC Chairman has not
been put as Member on the Board of
Directors of the Indian Airlines and
Air India. You have jaken Oberai;
you have taken Haksar and you have
taken Coca-Cola.

Sir, I will come to the point.

ME. CHAIRMAN: Mr. Bosu, I have
got your notice with me. It does not
say anything. It is not.. .

SHRI JYOTIRMOY BOSU: 1 am
coming. 91S)

MR. CHAIRMAN: So, it will not
form, part of the record.

SHRI JYOTIRMOY BOSU: You read
out the notice.

MR. CHAIRMAN; It is not necessary
to deal with this matter in this fashion.
[ am saying this.. .

SHRi JYOTIRMOY BOSU: 1 have
given notice against Shri N. K. Singh.

MR. CHAIRMAN: Not against the
Minister.

SHRI JYOTIRMOY BOSU: 1 have
said what is the quota of the Ministry.
If T wanted to say against the Minis*
ter 1 will give notice.

MR. CHAIRMAN: Anyway you deal
with your points.

SHRI JYOTIRMOY BOSU: The
Public Undertakings Committee had
repeatedly asked that the STC should
open wholesale sale centres in foreign
countries for items like leather, tea,
coffee,, tobacco, etc. But they did not
do it. They deliberately did not do
it. If they do it, then the grower here
will get more money. And their wes-
tern capitalists, their godfathers, can-
not get more money than what they
actually want, sir, I am coming to it.
I am saying it, Sir, that this establish-
ment is a cesspool of corruption. I can
give this: I can cite the STC’s case.
What happened to the case of Shetty
—who was involved in import of
machinery for leather industry? How
that case has been hushed up? Don't
we know all these things, Sir?
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Sir 1 am asking this: Take Stainless
Steel! The present import policy is
causing serious revenue loss, owing
to higher pool price. I have received
an allegation from very very reliable
and well-informed quarters—he* is
Special Assistant, Shri N. K. Singh—
it was alleged, he said, if you want
me to plug the loophole of that Stain-
les8 Steel import rules. I require Rs. 5
lakhs. I would ask the Minister to
enquire about the correctness of the
allegation... ,

SHRI EDUARDO FALEIRO (Mor-
mugao): [ am on a point of order.

MR. CHAIRMAN.. Let me hear the
point of order. Please resume your
seat, Mr. Bosu—Ilet me hear the point
of order.

SHRi EDUARDO FALEIRO: As you
have just now said: No aspersion, alle-
gation or accusation can be made
against anybody who cannot defend
himself in this House, without previ-
ous notice to you. Has this notice
been given? It is not—that is what I
understand.

Let this not only be expunged by
you, but, let the Member be repri-
manded. Again and again, he is bring-
ing it here. He is doing it every day.

SHRI JYOTIRMOY BOSU: He is
misleading the Chair. I am told his
profession is a Lawyer. Let him read
the rule. Rule 353 lays down the pro-
cedure. I have complied with the pro-
cedure; I am asking the Minister to
accept it or deny it, or institute an
inquiry and apprise this House. This
is the allegation, which 1 have made.
It is my duty. I bring it before the
House.

SHRi EDUARDO FALEIRO: 1 ap-
preciate it, if notice had been given.
Just now I am on a point of order. It
is not enough to give notice to you of
any accusation. This notice must go
to the Minister concerned. He should
keep himself ready.. .

SHRI JYOTIRMOY BOSU: Yes, it
has gone to the Minister-r-ignorant
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gentleman! 1 thought you are a little
more knowledgeable than this.. .

MB. CHAIRMAN: Mr. Jyotirmoy
Bosu, please be seated.

SHRI JYOTIRMOY BOSU: Yes, Sir.

MR. CHAIRMAN: Mr. Jyotirmoy

Bosu,,—previously you had said some-
thing which was directed against the
hon. Minister.. .

SHRI JYOTIRMOY BOSU: Ministry.
You ask Prof. Dandavate what I said
.. . What is the quota for the Ministry?

MR. CHAIRMAN: Well, and that
allegation would not go into the re-
cord. It would not form part of the
record.

And as far as your accusation
against the Ministry and against the
concerned person is concerned, you
have given a notice.

But, I would like to remind you
this, that you have to take the full
responsibility about it. After all those
enquiries having been made by you,
if you are making that kind of allega-
tion, that can be allowed to be made

here, but you have to take the full
responsibility.. .

SHRI JYOTIRMOY BOSU: What I
say, my language goes on record, un-
less** it is nothing very new in this
House I know what I say.

MR. CHAIRMAN; Here I ask the
Member not to cast aspersions on the
proceedings in the House. [ will ask
him to withdraw those words.

SHRI JYOTIRMOY BOSU: The
Minister is here to refute. Let him

enquire into the allegation and find
the truth.. .

SHRI JAGDISH TYTLER: He is
making an allegation. Let him with-
draw it.

SHRI JYOTIRMOY BOSU: Sir, I
made «n allegation against an officer.

¢¢Expunged as ordered by the Chair.
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As required under Rule 353 I gave
notice to the Speaker.. .

MR. CHAIRMAN: What the Mem-
bers are objecting to is, your asper-
sions about** in the House. That also
will not form part of the record. 1
will ask Mr. Jyotirmoy Bosu not to
repeat it in future.

SHRI JYOTIRMOY BOSU: 1 will
bear your request in mind; may I go
on?

MR. CHAIRMAN: Yes, please go on.

SHRI JYOTIRMOY BOSU: Sir, may
I &* on record? May I request that
this tape be preserved?

Now, about import of cement and
sua”™ I would like to ask the Minis-
ter one simple question. Is it so that
the import of cement and sugar is
being done through Swara; Pal of
Thomas Monge and Company? Is he
being asked to handle import of
cement and sugar? I am asking this
question. Who is going to handle the
procurement of sugar and cement?
Tell me if I am wrong. My informa-
tion is that you are wholly dependent
on SwarajlPal, the Director of Thomas
Monge & Company. I am charging
this. Kindly tell us what is the posi-
tion.

Then, Sir, about edible oil import,
during the previous regime, before
the end of March, 1977, they gave
import licences for edible oil amount-
ing to Rs. 630.12 crores and that most
of that oil was sold in high seas at
an enormous profit and a huge money
was collected. We would like to know
whether an enquiry has been institut-
ed. What has happened to those
firms—Godrej, Aminchand Piyarelal,
A.P.J., Hindustan Lever, etc. who are
the prime culprits in the matter of
importation? What is the outcome?

Now, the Pulbic Undertakings Com-
mittee report was published regard-

ing economic offence committed in the
deal of Jute by Bharat Hari and JK

Singhania and it was found that
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under-invoicing was done to the tune
of Rs. 49.09 lakhs. Why is it that this
man has not been prosecuted? Why
is it that the Enforcement Director
at that time had not been prosecuted?
Under what consideration prosecution

was not done?

My last submission is about the
export of protein. Sir, India is a
country where man is protein-starved.
For 1977-78, the value of the export
of fish was Rs. 174.3 crores. In 1978-
79, it goes up to Rs. 228.3 crores and
as a result we starve of protein.

Now, Brooke Bond procure buffalo
meat in Aurangabad at a cost of Rs. 3
per Kg. and it is being sold abroad at
Rs. 60 or so per kilo. What do we get?
Has an enquiry been done as to how
much of landed value and how much
of the last sale prices are being re-
patriated in the country? It is only
a fraction Mr. Mukherjee. Please do
not take it otherwise.

About garment export, you are now
going to enter into a collaboration v/itn
the Britishers. They will take every-
thing out of you. Now, the USA is
asking for a collaboration for starting
a Gilette Blade production factory.
This will kill the entire small scale
industry, 1 would only like to say
that you have an enormous market in
the neighbouring country, that 19,
China, where one thousand million
people are living. If you want to find
an outlet, if you want to normalise
your relations with them—the Foreign
Minister is sitting here and have
trade with them of your products and
they will be able t° absorb your pro-
ducts. I thank you.

SHRI EDUARDO FALEIRO: Sir,
may I get your guidance on one point?
The hon. Member for Diamond Har-
bour has mentioned names of come per*
sons. I would like to get your guidance
on this, is it sufficient if one wants to
make an allegation, otherwise be de-

famation, he can give notice of that?
Or is it necessary that a prima facie

case should be made before you before

esExpunged as orderedfby the Chair.
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you allow the allegations to be made?
I want to know whether he has the
right to make such allegations. If
you guide us how we should go into
this, it will help us in future.

MR. CHAIRMAN: The points of
order are decided as and when they
arise. Now that a point of order has
arisen, it would require a lot of dila-
tion in which I would not indulge at
this time and I am asking the Minister
for Commerce to reply.

THE MINISTER OF COMMERCE
AND STEEL AND MINBS (SHRI
PRANAB MUKHERIJEE): Mr. Chair-
man, Sir, the debate on the Demands
for Grants of the Ministry of Com-
merce, which is practically the begin-
ning of the second phase of budget
discussions, was almost on a very
low key and without much excitement
except the speech made by the last
speaker, Shri Jyotirmoy Bosu.

I am grateful to the hon. Members
who have made their contributions on
varioug aspects and I will try to cover
as many pointg as possible. Of course,
I will try to answer the questions
which Shri Jyotirmoy Bosu has raised.
I would only like to request him to
formulate hig language in a better
way because if I remember correctly,
he pointed out: “What is your**

SHRi JYOTIRMOY BOSU; **is the
word I used.

SHRI PRANAB MUKHERIJEE:
After all,, Mr. Mukherj'ee is not identi-
fied with the Ministry of Commerce.
If you would have stopped at “What
ig your®**?”_ at least I could have in-
terpreted it, “I” mean the Ministry of
Commerce. He is a good friend of
mine. [ would request him just to
formulate his language in a better
way, otherwise anybody who has
listened it, Wha.t ig your** will take it

to mean, Mr. Mukherjee personally
has**

Now, let me come to th® more
serious part of the debate. In regard
to the position of*foreign trade, the
hon. Members are well afaare that
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we are placed in a situation in which
the deficit is more than Rs. 2250
crores So far as the current year is
concerned. As I have already men-
tioned on earlier occasions, I do not
think, whatever efforts we may
make, it would be possible to bridge
the gap in a big way in the coming
years. Upto 1976-77, particularly from
the year £974-75 to 1976-77, these
three years record will show that we
were having a reasonable growth
rate in the order of 25 to 27 per cent
so far as export ig concerned and in
the year 1976-77 we had a net sur-
plus in the foreign trade perhaps for
the first time in the history of this
country. Thereafter for the last
three years so far as growth rate on
the export front is concerned, it is in
the order of 6-7 per cent. Now we
have to recover the lost ground. In
what manner we can recover the lost
ground is the moot question. In this
connection, two factors particularly
have to be taken into account, one
factor is national and the other is
international. So far as the inter-
national factor is concerned, it 1is
known to the hon. Members that
sometimes there 1is a recessionist
trend in the developed countries
which places ourselves in dis-advan-
tageous position. Similarly, protec-
tionism is being resorted to by
certain developed countries, more so
by the western countries, also stand
in the way of our expanding the
export trade in those countries [
am not referring to this problem
merely to find an alibi that v/hy we
are not expanding it or why we are
not in a position to do it. I am em-
phasising on the point that these
difficulties are there. At the same
time, we shall have to try to see that
we overcome these difficulties and
we live; not only we live, but we also
prosper in an atmosphere which is
not so favourable and not so friendly.
In thi§ connection I would like to
draw the attention of the House
particularly to one point which Dr.
Subramaniam Swajciy raised the
other day while participating in the

JULY 7, 1900

Min, of Commerce 396

debate that our performance the-
international forum is daily-dallying
and we are practically committed to
none. It is far from truth. The hon.
Member is a knowledgeable man and
perhaps he knows it. Even  Shri
Goel, who was earlier the Minister
of State in the Ministry of Commerce
recognised the very fact while parti-
cipating in the debate that the accep-
tance of the concept of second
window in the common fund is, by
and large, due to the initiative of the
Indian delegates in various interna-
tional forums and it will help, and
it will provide the necessary assis-
tance to the developing countries to
diversify their production base, to
resort to research and development.
The success in obtaining the voluntary
contribution, the compulsory contri-
bution to the second window of the
common fund is an example of our
initiative which wag taken by India
in the UNCTAD IV in 1976. And it
was followed up by the subsequent
Government. And I would like to
recognize that the Janata Govern-
ment also did their best to see that
this concept went through.

But another Member of the Janata
Party—I do not know to which frac-
tion he belongs—is saying that we
have not done anything. In the
matter of the whole concept of the
second window and the acceptance of
the Common Fund on the eve of the
global negotiations, which are going
to take place from the last week of
August, to create a new social and
economic order for the coming de-
cade, India took an initiative; and
the acceptance of the Common Fund

1s an indication of our success in that
direction.

In regard to the domestic prob-
lems there are problems of infra-
structure and of low production. And
the concept has been tried to be built
in, viz. that we must have an ex-
portable surplus. In a country like
ours where we are having more than
650 million people, whatever we
produce will be consumed; and if we
have to meet the full requirements
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of the Indian people. I am afraid wa
cannot reach a stage of exportable
surplus for many more years to
come. Even if we produce 26
million. 40 million or even 100
million tonnes of steel, perhaps the
650 million people can absorb that
amount of steel, as also 100 million
tonnes of cement. Therefore, if we
want to just inject the concept of
exportable surplus—i.e. meeting the
entire  domestic requirements and
having something surplus to export—
[ am afraid we cannot accept that
concept; and, on the basis of that
concept; we cannot foster our
foreign trade. (Interruptions)
Therefore, we must have a conscious
effort to have production for it; and
in order to have a conscious effort,
as indicated by me—and the Finance
Minister has agreed to look into the
whole aspect of this new concept—
we must produce for export, because
we shall have to keep in mind that
we have to meet the requirements of
the market in the West. We have to
change our production base. We
have to tie up with the market
processes there. We must have our
credibility and saleability in the
western markets. One type of pro-
ducts which may be saleable in the
Western market, may not necessarily
be saleable in the eastern market.
Therefore, keeping the market in
view, keeping the possibilities in
view and keeping the over-all prio-
rity of export in view, we must
re-design our production base, so
that we always have something to
export, and we are not landed with
the problem which we are nowa-
days—and which you may call ad
hocism. 1f we have something, we
try to find out a market for it in
our desire to export it; and the
moment we find certain constraints
n the domestic market, imme-
diately we put a ban on it and we
try to overcome the crisis. By this
process you cannot have a regular
international market, and you cannot
have a  sustained export effort.

Therefore, we must change our pro-

duction base. In order to do it, if
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it is necessary, we should look into
the various regulations, various rules
and various laws which stand in the
way.

I am happy to announce—perhaps
hon. Members are aware of it— that
I give credit to the Janata Party for
having appointed the Tandon Com-
mittee to look into the whole export
possibilities and to -come forward with
recommendations as to what should
be the Government’s strategy. We
did not disturb the Tandon Commit-
tee after coming to power. We
allowed them to function. They have
come forward with their recommen-
dations; and some of these recommen-
dations have already been implement-
ed, and others are going to be imple-
mented.

SHRI DINEN BHATTACHARYA
(Serampore): Why don’t you circu-
late them?

SHRI PRANAB  MUKHERIJEE:
That is a different issue. There is
no bar, but we circulate so many
documents. [ do not know how many
you need and how much you look
into them. 1 would clarify one as-
pect in a little detail. It is the con-
cept of cash assistance which  has
been pointed out by Dr. Subra-
maniam Swamy, Mr. Niren Ghosh
and. indirectly, by Mr. Jyotirmoy
Bosu. It» has a very serious implica-
tion. If, for the time being, the con-
cept of the subsidy which we give
to our export sector, as interpreted
by Dr. Subramaniam Swamy or as
has been interpreted by Shri Niren
Ghosh is accepted by the importing
community, we do stand nowhere. In
fact, this 1is the same argument
which some of the western countries
are putting forward to put counter-
vailing duty against our commodities;
and if their interpretation of the
present subside rcheme is accepted. |
am afraid it will be more difficult to
have export of the Indian commodi-
[ties in the world market. There-
fore, I would like to ftarify the
position.  With? your permission, [
would like to read a para because
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every word will be quoted in the
international negotiation. Sir
according t0 me: “The scheme of
grant of the cash compensatory sup-
port is primarily designed to compen-
sate for indirect taxes borne by the
exported product including those
levied on goods and services used in
its product.” I would like to men-
tion here that the reimbursement of
indirect tax borne by the export
product 1isu a practice universally
prevalent and it i9 not treated as a
subsidy at all. In fact, we are much
more restrictive than most of our
competitors. As for the bulk of our
export® there is no ccs and thus we
do not reimburse even the indirect
taxes. In a number of cases in
which cash compensatory support is
given, the rate is given below the
amount of indirect taxes borne by
the product. Our policy is that cash
compensatory support should be
given on a highly selective basis and
it should be subject to a periodical
review. An important consideration
in the selection of product is that
they should be able to sustain them-
selves in the export market after an
initial period of assistance. Although
the desirability of stability and con-
tinuance of cash  compensatory
support system is an important con-
sideration, it has been the policy of
the government that the element of
subsidy in individual cases should be
reduced or even eliminated when it
is no longer necessary for our deve-
lopmental or competitive needs. This
is borne out by the fact that the
total budget estimate for 1980-81 on
account of market development assis-
tance is Rs. 355 crores as compared
to Rs. 358 crores for the years 1979-
80, Rs. 375 crores in 1978-79. 1 may
assure the House that government
will continue to implement this
policy with care and cash compen-
satory support, particularly in cases
where the levej exceeds. The inci-
dence of indirect taxes will be given
only wlven fully justified.” This is
the Jine on which* we are arguing;
we are arguing against the imposition
of counter-vailing duty.bv some of
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the Western developed countries. We
are trying to show them that our
subsidy is actually coming down. The
entire market development assistance
does not contain only the cash com-
pensatory supporting element, there
are certain other aspects like market
development. Therefore, if you from
the Indian Parliament just go on
saying that we are highly subsidising
our exportable items, I am afraid,
somebody may try to utilise these
arguments against us. This is the
gestions for th© information of the
point I wanted to clarify.

In regard to certain points sug-
gested, certain  suggestions have
come forward particularly in the
form of cut motions also that why
we are not going to nationalise the
entire import-export trade. Some
members have also made their sug-
gestions ifor the inloration of the
hon. members, I would like to point
out that our public sector units are
coming in a big way, go far as ex-
port-import trade is concerned; and
presently, 60 per cent of the import
trade is canalised through the public
sector organisations like STC MMTC.
Apart from that, there are certain
other organisations like Indian Oil,
Nafed and certain other organisa-
tions. (Interruptions) 16 per cent of
our total export....... (Interruptions>
Mr. Basu. I request you to listen
because [ listened to you very pa-
tiently. I know you have an endless
energy. Afterall, we have to con-
clude. 16 per cent of our total export
trade is being canalised through the
public  sector organisations. There-
fore, the public sector organisation
is actually having a commanding
height, so far as foreign trade is con-
cerned, both in the form of export
and import.

In regard to textile policy. I should
like to share the thinking of govern-
ment with the hon. Members. While
making his observations, it has been
pointed by Shri Mool Chand Daga
that we must have a review of the
textile policy declared irrt87,8 and see
whether that oolicv is too closed. Nc
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body In the "House will have a second
opinion that in our textile sector,
handloom has to play a very pre-
dominant role as it is "Having more
than ten million, people employed
and it is one of the most traditional
industries where perhaps after agri-
culture the largest number of people
are being employed. But at the
same time there are two other sec-
tors. What are we to do with them?
The question is whether they should
be allowed to continue in this state
cof affairs or they should be allowed
to play their due role. Therefore,
you will have to evolve a policy in
which each sector of the textile
industry—mill  sector, powerloom
sector and handloom sector—has to
play an effective role. Ootherwise,
whatever measures we may take,
they will be lopsided and will not
ultimately lead us to the goal where
we want to reach. Therefore, this
is a matter which I feel we
must take into account. I should
like to inform the hon. Members that
some of fchese things should be looked
into. When a comprehensive policy
is framed, I will come before the
Members of Parliament with that
policy.

One of the Important components
Is: what* would be our approach so
far as multi-fibre policy is concerned?
No doubt cotton would continue to
be the most important element in
our textile policy. But at tha same
time, to what extent we should
permit blendings? To what extent we
should take advantage of properties
and Equalities of man-made fibre and
what should be its role? Unless we
clearly determine these policies, it
will go against almost all sectors of
the textile industry. Therefore, t*hi3
is the time when we must take the
decision. In another area a decision
is urgently needed to create additional
capacity so far as spindlage is con-
cerned, particularly in those areas
where there is acute scarcity of the
yam.  Therefore, we must tajke a
policy decision where wjb can allow
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more capacity to be created in spinn-
ing mills.

In regard to jute, mainly Members
from West Bengal and Orissa have

made  their observations. On an
earlier  occasion replying to a
question I made  that point

quite clear: so far as JCI is concerned,
they will not allow the prices to go
below the minimum support price.

SHBI INDHAJIT GUPTA (Basir-
hat): Every year they say so but it
1s never implemented.

SHRI NIREN GHOSH: Even for
cotton and wheat they say this.

« SHRI PRANAB MUKHERJEE: I am
not going to have a comparison with
cotton or wheat. So far as the role
of JCI is concerned we have outlined
their area of operation. So far as

their current operations are concern-
ed-—-

SHRI JYOTIRMOY BOSU: May I
ask a clarification? @ What is the
support price? Is it the Agricultural
Price Commission support price? Or
Costing done by some Marwari lobBy?

SHRI PRANAB MUKHERIJEE:
What clarification do you seek? I have
not yet spelt out what I have to. We
have asked the JCI to operate. What
is their problem? Their problem is:
they have a stock of 16 lakh bales.
They are in a position to dispose of
only four lakh bales. I have asked
them to dispose of the rest 12 lakh
bales. I have accepted the liability
to meet their losses in disposing of the
old stocks to the tune of Rs. 13 crores.
Rs. 13 crores is to be paid to JCI.

SHRI NIREN GHOSH: May I ask..

SHRI PRANAB MUKHERIJEE: 1
am not going to yield; you ought to
take your place-— (Interruptions)
You are moving from place to place
you cannot make a running commen-
tary. Hon. Member thinks 1*imself
over smart; but it is his Government
which has landed u# in this problem..
(Interruptions) Mr. Ghosh,, may I
remind you that it is your union.
You know it Members from West
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Bengal know very well when the Jute
Corporation starts work in the after-
noon; you will be surprised to know
that their members demand overtime
if they work from 4 to 7. You have
landed us in this difficulty.

MR. CHAIRMAN: I will request
th© Members to intervene only when
the hon. Minister gives in, otherwise
you will not be allowed to stand up
and speak. I am sure that the
Members are interested in  knowing
what is the stand of the Government
on certain points you yourself have
raised. So, it is in your interest to
hear the speech of the hon Minister
patiently.

SHRI PRANAB MUKHERIJEE: I
will request the hon. Member..........

(Interruptions)

SHRI PRANAB MUKHERIJEE: I
will request the hon. Members to
listen to me, because, after all. I
sought their Co-operation. I talked
to the Chief Minister of West
Bengal. 1 even talked to him.
But if he thinks he will play to the
gallery by shouting at me, neither his
problem is going to be solved, nor my
problem is going to be solved, nor
the problem of the jut© growers is
going to be solved. @ We shall have
to solve the problem.

I made it quite clear, monopoly
purchases no. It is not possible for the
JCI. JCI is not in a position to have
the monopoly purchase. They do
not have the infrastructure. They
do not have the purchase centre; even
when it has been our experiences}
you may call it right or wrong, you
may abuse JCI, but the hard fact is
when I asked JCI to purchase more,
simply they purchase from the traders
instead of purchasing from the
growers. For the first time I had to
give a directive that you must
purchase 50 per cent of the total
procurement from the growers direc-
tly instead of purchasing it from the
trades.

I would not like to pass on the
benefit fo th© traders. If the J.C.I. is
in a position to purchase more and
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more from the growers, I am prepared
to help them in all possible manner.
Therefore, this is the problem
which we shall have to solve. You
cannot shout it out. You cannot shout
at me looking at the gallery and try
to be the hero. I am not going to
accept that position. JCI has also
been permitted without any condition
to export the jute so that they can
have a bush stock in the go-down.
But where is the go-down? Can you
tell me where is the go-down to store
30 lakh bales? This is the problem
which we shall have to solve.

(Interruptions)

MR. CHAIRMAN: I will ask hon.
Member Shri Ghosh to demist from
interrupting him.

(Interruptions)

SHRI PRANAB MUKHERIJEE:
Therefore, my point is, I have ensured,
and I can assure the hon. Member,
whatever is possible, JCI wllj do. But
so far a% monopoly purchase is con-
cerned, it is not possible. We will
try to see that the prices do n°t crash.
At least the minimum price is made
available to the growers. 1 have
sought the co-operation of the West
Bengal Government. I had a discussion
with them. (Interruptions).

Let me complete atleast the jute
aspect and then you interrupt. I have
to say something more on jute.

(Interruptions)

SHRI JYOTIRMOY BOSU: 1
ask you one question. He has yielded.
Thank you. He has yielded. (Inter-
ruptions) He has yielded. I thank
him for yielding.

Will you kindly tell us whether it
is a fact or not, that one of your
predecessors late Shri Lalit Narain
Mishra made a categorical statement
that in the course of three years the
entire jute business, raw jute trade,

will be nationalised? He made a
public speech in Patna. That Is on
record in the Public Undertakings

Committee Report. Have you gone
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trough that? Why is it that you are
now running away?

SHEI PRANAB MUKHERIJEE: I
am thankful to the hon. member for
the information I am talking of the
present state of affairs and the instru-
ments which are available with us to
take action.

As I  mentioned on an earlier
occasion,so far as jute is concerned,
we are in a peculiar position. The
jute mill-owners have made huge pro-
fits but they have not ploughed back
the profits into th© industry. It is
not at all a happy situation. We have
nationalised one of the biggest jute
mills, the National Jute Mill and
certain other jute mills have also been
taken over. Those are under the ad-
ministrative control of either the State
Government or the authorised agen-
cies appointed by the Government
of India. I have discussed it with
the Chief Minister of West Bengal.
He has written to me saying that we
should have a comprehensive policy
with regard to taking over jute mills.
We are in agreement with him and

we are trying to formulate a policy
about it.
With regard to development of

jute, I dO feel the time has come when
we must have a comprehensive jute
policy. Certain countries have also
started jute mills. We should aee
whether we can avail ourselves of the
opportunity of providing raw jute to
those countries. = There should be
diversification. Otherwise, sometimes
when the synthetic prices go high, we
find a good market for export. All
fchese years we have tried only in the
United States market and some West
European markets. But through the
process of diversification, through re-
search and developemnt, it is possible
to utilise these commodities for more
useful purposes Keeping that in view
I am going to appoint a task force
which will make recommendations to
the Government in what manner we
can tackle the problem of jute.
(Interruptions).
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) All the hon. members from Kerala

\ have pointed out partricalarly about

three items—rubber, cashew and co-

coa. But I fail to understand what pra-

ctically agitated them. On a number of

occasions to the Cheaf Minister of

Kerala and to the deputationists who

met me | made it quite clear that the

Cashew Corporation is the canalising

agency and they should import the

raw cashew. What else can 1 say? If

the Cashew Corporation cannot bring

cashew, definitely I would not go

and bring cashew. Shrimati Suseela

Gopalan said, why don’t you allow

the State Corporation to import

»cashew. Who prevents from

importing cashew? are
entitled to import cashew.

SHRIMATI SUSEELA GOPALAN
(Alleppey): When the private people

it
They

are operating, how can the State
Corporation compete with them?
SHRI PRANAB MUKHERIJEEr

I would not allow the private people.
The Central Cashew Corporation
shoul be there. The State Cashew
Corporation should be there. If you
can bring cashew, I welcome it. This
is the policy we are pursuing. If you
cannot bring it, what is the use of
simply condemning me? Only 5000
tonnes of cashew were imported. Who
got the benefit? 50 per cent of it was
processed in Kerala. At least for a
few days, those people got jobs. What
is wrong? The Cashew Corporation
which used to bring 100,000 tonnes
today are not in a position to import
more than 8,000 tonnes because of the
simple fact that those countries which
are producing cashew have also
started their processing units. There-
fore, the raw cashew which is to be
processed is not simply available.
Therefore, if the Cashew Corporation
1s in a position to import cashew, they
are welcome to do so. All necessary
incentives will be given to Kerala.
Making some fiery speech on the
floor of Lok Sabha is not £oing to
bring cashew from  Tanzania or
Mozambique. If the hon. Member has
any suggestion, I am prepare to con-
sider it as to in what manner we can
imp/brt more cashew.
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In regard to cocoa, there is a dispute
between the Agriculture Ministry in
Kerala and the Agriculture Ministry
in tiie Government of India. I told
them, please give me y°ur assessment
of the total production. Kerala Agri-
culture Minitry is saying that the
total production is 3000 tonnes. Cen-
tral Agriculture Ministry is saying,
1000 tonnes. On that basis We shall
have to fake a decision as to whe-
ther we shall permit import or
not. Why is cocoa imported? Because
Indian cocoa has more acidity content.
Threfore, no unit is there to process

it. Somebody may jump and
ask: Why don’t you start
a  processing unit? This is

the very point I took up with the
Kerala Minister that you start some
processing units where by chemical
treatment you can reduce the acidity
content and we can use our own
indigenous cocoa in a bigger way.
Cocoa is not in short supply. I under-
stand the difficulties of the growers,
but it is not the fault of the Commerce
Ministry. It is not the fault of mine.
Cadbury which is the biggest con-
sumer of cocoa went on a strike for
a long time and that is why, they did
not purchase.

SHRI INDRAIJIT GUPTA: They are
using synthetic cocoa.

SHRI PRANAB MUKHERIJEE:
Apart from that, we have to reduce
the acidity content. Whatever little
amout of cocoa was permitted to
import, it was to be blended with the
Indian cocoa so that it could reduce
the acidity content and then it could
be used. (Interruptions)

So far as rubber is concerned, it is
true that some rubber was imported.
But is was not at the instance of
Dunlop or any multinational company.
Some rubber was imported to have
a buffer stock.

What is the total production and
what is the total consumption? In

1980-81 the estimated production of
rubber is 155,000  tonnes and

thq estimated cofhrumptdon  ig
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180.000 tonnes. How are you
going to meet the gap? Is there
any other option but to import?
This figure has been accepted by
the Kerala Government. You have
to meet the gap by imports. And
what does STC do? They import
and keep a little part of it as a
buffer stock. What is the quantum?—
7500 tonnes which is lying with the
STC as a buffer stock. We have not
imported any quantity this  year.
Certain import was  permitted last
year and you know, in one  parti-
cular year, the total import may not
materialise and it may be a spill-
over. Therefore, the last year’s im-
port was spilled over in  1980-81.
So far as the current year is con-
cerned, we have asked them to re-
view the situation and after that, we
will take a decision. Therefore, so
far as rubber is concerned, it is
neither a question of  giving any
step-motherly treatment nor  the
question of taking certain measures
which will put the economy  of
Kerala in a great difficulty. If the
cashew processing units are shifting
to certain other States the Com-
merce Ministry is not to be blamed
for that. It is  because of your
labour law; it is because of certain
of your decisions which you have
taken where processing units find
that it is more costly to get it pro-
cessed in Kerala. If they go to
Tamil Nadu, it is for you to take up
with your counterparts in that State
and evolve a formula by which you
can save your own units. I do not
come into the picture. T told about
it to the Minister concerncd quite
clearly.

PROF. MADHU DANDAVATE:
It is a very good thing that you
have raised the point of raw cashew
that is imported from outside. Un-
fortunately, what is happening is
that there is a demand from Kon-
kan area of Maharashtra, Kerala and
other areas. But there is an im-
balance between the distribution of
this raw cashew to these processing
factories. Willtyou at least see to it—
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it falls within the Jurisdiction  of
the Commerce Ministry™— that the
balance is maintained and some areas
and regions are not completely starv-
ed?

SHRI PRANAB MUKHERJEE:
This balance is maintained. And
for the information of the hon.

Member we imported 5000 tonnes
through a private party. We gave
50 per cent of it to be processed by
the Kerala units because it depends
on the number of people employed
in the processing wunits and the
number Of processing units in various
States and on the basis of that, a
formula is prepared and the  dis-
tribution is arranged.

In regard to Indian share in the
world trade, Dr. Swamy has  sug-
gested that in the 50s it was 2 per
cent and it has come down today
to 0.5 per cent. If it is 0.5 per cent
today, Dr. Swamy, please do not
hold me responsible for that. From
1974 to 1977, the day when  they
assumed the responsibility, it  was
a little more than that i.e. 0.62 per
cent and from that it has come
down to 05 per cent. Again, I am
trying to improve it.

The other point which the  hon.
Members  mentioned, particularly
Mr. Jyotirmoy Bosu, is as to  why
we are not trying to  expand our
trade in the non-traditional areas,
non-conventional areas....

SHRI JYOTIRMOY BOSU: 1 said,
value added items.

SHRI PRANAB MUKHERIJEE: [
entirely agree with him so far as
that item is concerned. I am coming
to that later on. I entirely agree with
you. If you look at the figures, you
will find that our share of exports to
West Europe went down from 34.4
per cent in 1961-62 to 31.1 per cent
in 1978-79.  So far as the  United
States are concerned, it went down
from 22.1 per cent to 14.6 per cent. On
the other hand, our share of exports
to East Europe increased from 94
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per cent to 10.7 per cent and in res-
pect of Australia and New Zealand,
it has gone up from 26 per cent to
37.4 per cent. Therefore, to  Asean
countries, to Australia and New
Zealand, to our neighbouring coun-
tries our exports are going up. It IS
our non-traditional market. With
the western countries relatively it is
going down, and there has been a
qualitative change. Mr. Bosu is talk-
ing of the value added items. Ii
you just simply look at the value
added items, you will find'that India
is the first among the developing
countries whose value added items
are more so far as export items are
concerned.

" SHRI JYOTIRMOY BOSU: We
can have a dialogue on that and you
must be prepared for that.

SHRI PRANAB MUKHERIJEE: 1
am prepared to have a debate on it
with Mr. Bosu in camera or with
camera. But this is a hard fact
though it is far from satisfactory
where we wanted to be. Today India
has undertaken Rs. 2800 crores worth
of projects. Mr. Bosu, can you tell
me a single developing country which
has undertaken such projects which
requires sophisticated technology?

AN HON. MEMBER: China

SHRI PRANAB  MUKHERIJEE:
China in a developed country. There-
fore, China is treated as a separate
part. I am talking of the developing
group of nations. Even in the inter-
national world they are treated se-
parately.

SHRI JYOTIRMOY BOSU: What
about Brooke Bond buying buffalo
meat in Aurangabad at Rs. 3 a kilo
and exporting it at Rs. 60 a kilo?
Kindly see how much money they
are bringing home.

SHRI PRANAB MUKHERIJEE:
Mr. Bosu, I understand your obsession
with the multinationals and I, would
b2 happy to do away with their in-
fluence as much *as we can- But
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that is a different issue. I am talking
4m a completely different aspect
(Interruptions). Therefore, my point
is that we are trying to emphasise on
value added items. In one of the
.areas there are  certain problems
also. Take the case of leather. In
eorder to encourage the value added
items so far as leather export is con-
cerned, we are poviding cash assis-
tance to the finished poducts and we
are imposing export duty on the
semi-finished items. Therefore, this
is a constant exercise which we are
making. And today, we are not mere-
ly exporting raw materials, we  are
not merely exporting traditional
items. Today, one of the major com-
ponents of our export trade is finish-
ed, products, manufactures, machi-
nery, equipments and machine tools.
Therefore Sir, I do hope it  would
be possible for us to go in the right
direction. I seek the support of the
House to attain the targets which we
have fixed for the current year, i.e.,
Rs. 7100 crores in  absolute terms
having a modest growth rate of 16
per cent.

With these words, I once again ex-
press my thanks to the hon. Members,
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MR. CHAIRMAN: You may discus*
with him. We have to take up ano-
ther Ministry’s Demands now.

I shall now put all the cut motions
relating to the Ministry of Commerce
to the vote together unless any hon.
Member desires that any of these cut
motions may be put separately. I
hope nobody wants that.

Cut motions Nos. 1, 2, 4 to 7, 10, 11,
14, 31 to 43, 86 to 95, 108 to 130, 139,
146, 154, 155, 159 to 164 and 188 to
204 were put and negatived.

MR. CHAIRMAN: The question is:

“That the respective sums not
exceeding the amounts on Revenue
Account and Capital Account shown
m the fourth column of the Order
Paper be granted to the President
out of the Consolidated Fund of
India to complete the sums neces-
sary to defray the charges that will
come in course of payment during
the year ending the 31Tt March,
1981, in respect of the heads of de-
mands entered in the second column
thereof against Demands Nos. 11 to
13 relating to the Ministry of Com-
merce.

The motion was adopted.

Demandsfor grants 1980 -81 in respect o fth* Ministry o f Commerce Voted by Lok Sabha.

No. of Amount of Demand for Grant Amount of Demand for Grant
Demand Name ofDemand on account voted by the House Voteed by the House
on 14-3-1980
Revenue Capital Revenue Capital
Rs. Rs. RS, Rs.

MINISTRY OF COMMERCE
11 Ministry of Commerce 7a,81,000*

1s Foreign Trade and
Export Production 136,52,12,000

r
13 Textiles, Handloom
and Handicrafts 37,05,20,000

93P 0,000

21,73,66,000 272,88,01,000 4.3,47,34,000

20,59,47,000 76,21,29,000 41,76,48,000
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DEMANDS* FOR GRANTS (GENE-
RAL), 1980-81—contd.

MINISTRY OF EXTERNAL AFFAIRS

MR. CHAIRMAN: The House will

now take up discussion and voting on
Demand No. 31 relating to the Minis-
try of External Affairs for which
eight hours have been allotted.

Motion moved:

“That the respective sums not eX~
ceeding the amounts on Revenue Ac-
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count and Capital Account shown In

the fourth column of the Order Paper
be granted to the President out of the
Consolidated Fund of India to com-
plete the sums necessary to defray the
charges that will come in course 0#
payment during the year ending the
31st day of March, 1981, in respect of
the head of demand entered in the
second column thereof aga”ist De-
mands No. 31 relating to the Ministry
of External Affairs”.

Demandfor Grant 1980-81 in respect of the Minis ry of External Affairs submitted
to the vote qf Lok Shabha

Amount of Demand for Grant
Submitted to the vote of the House

No.of Nameof AmountofDema d for Grant on
Demand Demand account Voted by the House on
14-3-1980
Revenue

Rs.
MINISTRY OF EXTERNAL AFFAIRS

3i Ministry of External

Affairs 45,88,82,000

Capital Revenue Capital
Rs. Rs. Rs.
85572 °0° 9 17765»000 i2,9i,45,000

*Moved with the recommendation of the President.

MR. CHAIRMAN: The hon. Minis-
ter may make a statement on the De-
mands.

THE MINISTER OF EXTERNAL
affairs (Shrip.v.narasimSa
RAO): Mr. Chairman, I am grateful
to you for the few minutes aUotfw
to me for making a very short state-
ment. At this stage I do not propose
to take much time or to make a long
speech. It would not be proper to
anticipate the views of the honJ Mem*
ber8 which I am sure are going to be
extremely useful and illuminating;
and to which I propose to respond at
the end of the debate. However,
there is one point on which I want to
take the House into confidence and

»ay a few words./ Wfeat 1 wish to
state is as iolloqw/

I should like to take a few minute*
of the Hous,g to relfer to Kampuchea.
India's relations with Kampuchea go
back to several centuries. The Tem-
ples of Angkor Vat are a vivid testi-
mony of the interaction between the
cultures Of our two countries. Indeed*
no other|country in the Indo-China
peninsula is linked to India as Kam-
puchea is. It is a cherished relation,
ship. Th« gentle people of that high-
ly cultured country have unfortuna-
tely suffered very greatly for no fault
of their own. Our hearts have *one
out in sympathy to the">eople of Kam-
puchea, and India hag done whatever
It could to alleviate their suffering.
We shall continue to do so.

It is clear that *the situation in
Southeast Asia requires a “eduction
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dt tensions and the enhancement oi
regional stability, so that the indivi-
dual States ofjthe area can concen-
trate on the development of their
societies and economies. In our view,
which we believe is shared by many
governments in the region, these prob-
lems can best be tackled by peaceful
discussions between the countries con-
cerned, and by avoiding the entry
into/ the region of outside Great
Powtr influences and rivalries
with allr their undesirable con-
sequences. This is a policy whose
validity has also been demonstrated
in other areas around us.

We value our relations with ASEAN, #

and we believe that we should inten-
sify our dialogue with them.f We
anticipate that the development of
our relations with all our neighbours
in Southeast Asia may enable us, in
our own humble way, to assist in the

resolution of the problems that exist
there.

Our Government is committed to
recognising the new Government in
Kampuchea,la stand which is shared
by an overwhelming majority €f poli-
tical opinion in India. Kampuchea,
after all the terrible ordeals which
it has had to Xace, needs all the pos-
sible assistance from the international
community if it is to develop its eco-
nomy? restore its internal infrastruc-
ture *and re-establish its status as a
sovereign, independent, non-aligned
nation. In furtherance of these
jectives, we propose to immediately
establish diplomatic relations with
the Government of the Peoples Re-
public of Kampuchea in Phnom Penh,
headed by President Heng Samrin.

ME, CHAIRMAN: The hon. Mem-
bers whose cut motions to the de-
mands for grants have been circulat-
ed may, if they desire, to move their
cut motions, send glips to the Table
within 15 minutes indicating t"e
serial nos. of th™ cut motions they
would “like to move. Those cut mo-

tions only will beltreated a$ moved.
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Simt -xjkakdeajit yadav
(Azamgarh): Mr. Chairman, Sir, I
would like td/jstart my speech with
extending a hearty welcome to the
External Affairs Minister for his an-
nouncement that the Government of
India has recognised Kampuchea. He
has very rightly said that it is the
overwhelming political opinion in the
country that the present regime in
Kampuchea under! th* leadership of
President Heng Samarin should have
been recognised. Though itfwas over-
due, all the same he has come out
with a very categorical statement on
the floor of the House and, I say, he
has fulfilled his assurance. Only last
time he said, “It is under very active
consideration or rather under very
very active consideration.” There-
fore, I congratulate him for taking a
right decision.

Today, when we are discussing the
demand of the External Affairs Mi-
nistry, we find that mankind is at the
cross-road. Many human values are
being challenged. The world peace
is in danger; the arms race is accele-
rating and this leads to opening the
way to Third World War. The people
all over the world feel greatly con-
cerned with the situation, |he tensions
sre developing all around our coun-
try, the tensions developing in various
parts of Asia, the tensions develop-
ing or rather aggravating the situa-
tion all over the world and, therefore,
one feels highly concerned. India
being a peaceful country and our
people having a great tradition of
being peace-loving, we feel highly
concerned with the present situation.
I think, if one looks around the situ-
ation today, one feels that it is deve-
loping in such a dangerous way that
sometimes one feels that perhaps the
planet earth may be under a great
danger, not only one danger, not only
ten dangers, but a hundred dangers
and more than t"at.

What is happening today in Asia?
Asia is becoming the hot-bed of im-
perialist intrigues. Whethar it is the
the Indian Ocean, or it is the Persian
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Gulf or it is West Asia or it is South-
East Asia, everywhere, whether it is
Afghanistan or Indo-China, we gee
all around the mounting tension the
war /situation and, therefore, our
soverignty, our integrity and those
values which we cherish as a nation
seem to be in great danger. There-
fore, it is a matter of great concern
for us when we see that on both our
borders, a new military axis is com-
ing up, an axis where we see *he
United States of America, China and
Pakistan joining hands, collaborating
with one another, sending arms to
various parts of the world. We feel
highly concerned about it.

In the Report of the Ministry of
External Affairs, it has been mention-
ed that we are trying to improve our
relationship with Pakistan. But only
the other day we saw that Pakistan
has increased its military spending,
48 per cent of the total budget, almost
half the budget of Pakistan, is going
to be on war spending, on purchasing
armaments. Unfottltunately, Pakis-
tan today is becoming a military base
for the imperialist powers- The
United States of America, in spite of
our several protests, has not stopped
the supply «of arms to Pakistan. Even
today’s newspapers reported, in our
country, that Pakistan received 28
per cent of the entire arms which had
been sent to South East Asia. Pak-
istan is receiving arms not only from
the United States of America but, as
we know, from West Germany, from
France, from the United Kingdom
and from China. So many countries
now have their eyes on Pakistan. It
is a matter of great regret for us. We
have been trying to normalise our
relationship  with Pakistan. When
the Simla Agreement was reached, it
was given great applause in the en-
tire country and our friendly nations
also hailed our sincere efforts. But
today we see that that policy is being
reversed "by Pakistan. Today the
military leadership of Pakistan has no
consideration for peace gestures. To-
day the military leadership of Pakis-

an is, at the cost of its own people,
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creating a serious situation, and
therefore we must take note of it

India had suffered earlier on many
occasions from both sides—from the
western side and from the eastern
side—and, therefore, when we talk of
our relationship being normalised
with China and Pakistan, I would
like the Government to keep these
things in mind. The Report of the
Ministry of Foreign Affairs says that
we are making all possibly efforts
because we want to strengthen our
friendship with China. They have
said that both India and China have
expressed a desire to improve” rela-
tions between the two countries on
the basis of five principles’. 7 would
like only to warn this Government
that, so far as the Chinese expression
of desire is concerned, you have to be
not only extra cautious, but you have
to see the entire past and you have
to see how the Chinese have behaved
with this country.

When we were attached by China,
on 14th November 1962 this House
passed a solemn resolutions—a
standing resolution’.  The  entire
House stood and passed the Resolu-
tion that our country had been be-
trayed by the Chinese. The Reso-
lution, moved by the Chair himself—
by the Speaker of this House—said:

“This House notes with deep
regret that, in spite of the uniform
gestures of goodwill and friendship
by India, towards the People’s Gov-
ernment of China on the basis of
recognition of each other’s indepen-
dence, non-aggression and non-
interference, and peaceful co-exist-
ence, China has betrayed this good-
will and friendship and the princi-
ples of Panchsheel which had been
agreed to between the two coun-
tries and has committed aggression
and initiated a massive invasion of
India by her armed forces*.

I am not going to read the entire
Resolution, but it ends by saying:

“With hope end faith, this House
affirms the firnj resolve of tfie Indian
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people to drive out the aggressor
from the sacred soil of India, how-
ever long and hard the struggle may
be”.

Therefore, I would like to say that
the Chinese’ faith in the Panchsheel,
sthe Chinese’ faith in the five princi-
ples has proved to be anything but
sincere faith. They have Dbetrayed
our country, they betrayed our friend-
ship, the® betrayed our faith. There-
fore, while dealing with China Gov-
ernments has to be cautious. I would
say that the Minister and the Govern-
ment should not depend onl”on the
officials' reports. It is a major poli-
tical question which has to be pro-1
perly and politically evaluated and
assessed, while taking steps. If the
Chinese are sincere, then I would
say they must vacate our land which
is still under their occupation. On
both sides of our country—On the
eastern border and on the western
border—thousands of kilometres of
land is still under the occupation of
China. Therefore, ff China is sincere
in its desire to strengthen its friend-
ship with India, then I would like and
I would demand that the Chinese must
demilitarise the Karakoram road area,
which they have deliberately built on
our western border, and we feel that
this road can be used for military pur-
poses at any time. If they are sincere
about their friendship, then I would
demand this. Does the House not know,
do we not know in this country, that
the Chinese have set up certain train-
ing camp on our eastern border? Cer-
tain rebels from certain parts of our
country still manage to go to those
camps, and our information is that
the Chinese continue to train the
Indian rebels who are indulging in
anti-national activities in this coun-
try. If they are sincere, they must
atop training these rebels, they must
abolish those camps arid they must
tell the Government of India that
they will, in future, not indulge in
this kind of activities. If the Chinese
are really sincere* they must stop
arming Pakistan. We have always
said that America must stop arming
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Pakistan. Our experience 1is that,
whenever Pakistan has received arms,
those arms have been mainly used
against India.  Therefore, if the
Chinese also indulge in the same kind
of activities as the United States
imperialists have been indulging in,
then the Government of India will
be justified in demanding of the
Chinese that they must stop arms aid
to Pakistan.

I would also say that the Govern”
ment of India must take note of the
utterances of the Chinese leaders;
some of the top leaders of China have
travelled to certain parts of the world
and met thg" most reactionary Heads
of States; they have supported the
reactionary regimes; they have
opposed the liberation movements—
you can see their policy towards
Ethiopia, their policy towards Angola,
their policies towards the new
liberation movements in South Africa.
What are "they for? They are today
in open collaboration with the United
States of America. And everyhody
in this House knows that the United
States of America is basically res-
ponsible today for creating tensions
in different parts of the world. There-
fore, I will say that, wunless the
Chinese leadership joins the people
who are fighting for peace and give
a clear understanding that they will
stand by those principles in which
India believes, we should not "fall into
the trap of China. Once we have
been cheated, and this country will
not tolerate being cheated for the
second time. We know that our great
leader, Pandit Jawaharlal NeKru, who
used to speak with great emotions
for Chinese friendship, usecTtp remind
the people of the world of*our histo-
rical relationship with chiha, human
values in which the peoples of both
the countries believed. But in spite
of the peace-lovin- n-ople o China,
the leadership of China had 'betrayed
the friendship and those sincere emo-
tions. Therefore, t would like that
the Government must take these fac-
tors into consideration.



JDG (Genl)

Another thing I would Jike to say
is that India today occupies a very
unique position in the community of
the world. We are strategically
placed; geographically our position
is such that we can play a very im-
portant role. We have a rich heri-
tage; we have a rich culture.  Our
people are peace-loving people. Our
people have always supported the
world peace movement and solidarity
movement, and they have made valu-
able contributions in creating a better
international under'standing. There-
fore, our people have played a very
important role in the world. We
have played a meaningful role. But
I am sorry to say that I get the im-
pression that India is losing that
prestigious position which India had
acquired when Pandit Jawaharlal
Nehru was steering the affairs of this
country. At that time, Pandit Jawa-
harlal Nehru played a very major
role. He took many initiatives to
strengthen  the global movement
of non-alignment. He was able to
meet many challenges of the co® war
era. He became, really speaking, the
symbol of the emerging Asia and
Africa. He symbolised the new free-
dom movement all over th" world.
But to-day where are we? 1 think
"that to-day India’s image is not the
same which was there during the
time of Pandit Jawaharlal'Nehru.

We express our lip sympathy many
times to liberation movements. Many
times we play the role of an arbitra-
tor. Many times we play"the role of
a compromiser. Sometimes it s
necessary to save a movement that
one should play the role of
a unifier—instead of the move-
ment getting  destroyed or dis-
rupted. But to make it a perma-
nent role of compromiser and to com-
promise on basic issues, I think, is
against the basic objectives in which
our country believes. [ think that
India must restore that image. India
should take initiative on certain issues
which we ¥eel, are threatening the
'world peace or are to-day creating
problems for our country. For exam-
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ple, I would like to say—what is hap-
pening to-day in the Indian Ocean?
Is it enough to make speeches and
become a party to certain resolutions
that the Indian Ocean should become
a zone of peace? [ think it is not
enough.

I am sorry to say that the Gov-
ernment of India has failed to express
the anguish of the Indian people. The
Government of India has failed to see
the dangers to our sovereignty and
independence. What is happening in
the Indian Ocean to-day? To-day
the United States of America is going
with full-fledged schemes of a nuclear
base and are expanding their nuclear
6ase in the Indian Ocean area. They
are trying to  bring the latest
missiles and  nuclear  weapons.
Their budget has been 10 times in-
creased to establish a firm nuclear
base in the Indian Ocean, but the
Government of India except making
certain pronouncements is keeping
quiet.

I would like to say that it is ten
years now and Diego Garcia base is
really a great danger not only to our
country but te all the littoral StateSL
I would like to say that it is a grand
design by the imperialists and it is
one of the major reasong for tension
in this part of the world.

It was ten years ago that the heads
of States and of governments of Non-
aligned countries, meeting in Lusaka
in September 1970, passed a unanimous
resolution recommending to the Unit-
ed Nations General Assembly that the
Indian Ocean be made a zone of peace.
The UN General Assembly itself pass-
ed a resolution. It is a decade since
they passed the resolution. Resolu-
tion after resolution is being passed
but nothing is being done. I would
like to say that it is high time that
the Goverment of India must take an
initiative and give a notice to -,the
Americans that they must quit the
Indian Ocean. They*must mobilise
public opinion. It is not a matter for
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government alone. The Indian public
opinion must be mobilised and the
Indian people taken into confidence
and told, No, till the Americans pack
up from Diego Garcia and they quit
the Indian Ocean, the Indian people
are going to make it a maj'or issue”
I would like to ask: what prevents the
Foreign Minister or the government
of India to do that when the Indian
Ocean situated is so much explosive
all around and in the neighbouring
countries4 Asia military preparations
are going on and aggressive designs
are being worked out?

Sir, there is a danger to our inde-
pendence and sovereignty and to our
neighbours also. Why not the Gov;
emment of India take the initiative
and call a Helsinki type of Confer-
ence? I would like that the Govern-
ment of India should take the initiative
and offer and say that Delhi will be
the venue and in Delhi they should
call a conference of all the peace-
loving countries and forceg and say
that peace and security in Asia is the
supreme concern of the Indian people
and other peoples of this part of the
world. Therefore, government must
take the initiative in this regard.

Sir I would like to say... (Inter-
ruptions).

SHRI P. V. NARASIMHA RAO: Are
you suggesting that for the Indian
Ocean zone?

SHRI CHANDRAIJIT YADAV: In-
cluding Indian Ocean zone. 1 am sug-
gesting a conference on the situation
that is developing in the entire Asia.

SHRI P. V. NARASIMHA RAO:
There is going to be a Conference. 1
fliink you know that.

SHRI CHANDRAIJIT YADAV: That
Conference is only on the Indian
Ocean zone. That I know. In 1981,
the U.N.O. is going to call a Confer-
ence on the Indian Ocean. What I am
aayigg is that peace and security in
Asia should he the supreme concern
of the Government of India and the
Indian.people. The Government of
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India should take the initiative to call
a Helsinki type of a Conference as
was done in Europe for peace and
security. So far as defence and peace
and security of Asia are concerned,
Government should take the initiative
and call a Conference.

DR. SUBRAMANIAM SWAMY
(Bombay North East): This is not the
Collective Security, I think.

SHRi CHANDRAIJIT YADAV: You
know the difference between the two.
He is very allergic because he is upset.
The recognition to Kampuchea must
have upset him. I know that. (In-
terruptions). Because you represent
the isolated world public opinion.

Now, coming to the question of
Afghanistan, thi9 one question has
been agitating the minds of the people
all over the world. But, I must say
that the Government of India has
played a very responsible role in
making an effort in finding a solution
and the Government of India has
naturally taken a principled stand.

We have committed ourselves that"
no country has the right to commit
aggression. We have committed our-
selves that no country should, in any
situation, unless there is a danger for
the independence and sovereignty of a
country and that country decides to
seek the assistance from a friendly
country, send its army to any other
country.

I would like to say that in Afgha-
nistan, the people there have gone for
a new socio-economic and political
revolution. The people of that coun-
try would not like to- lose the gains
of their revolution. But, I think the
presence of Soviet troops in Afghanis-
tan did create a situation which, in
my opinion, was not to the liking of
the Soviet Union also. 1 am glad that
time and gain the Soviet Union reite-
rated their position that as soon as
the danger to the sovereignty
and independence of Afghanistan i»
over and as soon as the Imperi-
alist design to commit aggression
and to wundo the revolution of
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Afghanistan is over, they would be
happy to withdraw their forces. They
have shown a gesture by partial
withdrawal of their forces. And I hope
it has been welcomed in our country
and that we like to welcome it here.

I think that there are other areas
which cause a serious concern to peo-
ple in this country, tor example, the
situation we see to-day in South
Africa. The South African racist mino-
rity regime is a great challenge to the
conscience of the world humanity.
This regime, against the wishes of the
overwhelming people of South Africa
is persisting in its racist designs and,
fortunately, when the entire Africa
to-day is free, and colonial preserve
is no more there, South Africa still
remains a slave country and ruled by
a minority racist regime. The Govern-
ment of India has always given full
support and I hope that the Govern-
ment of India will play a more effec-
tive role in mobilising public opinion
so that this regime should go as soon
as possible.

Sir, I would like to support the
Government of India’s stand in im-
proving our relationship with the
Arab countries. I think, by and large,
the Government of India did get the
support of our people and it was a
matter of great satisfaction to us
when the PLO was also given the
recognition by the Government and
we feel that we must more effectively
express our solidarity with the strug-
gle of the Palestinian people till they
attain the right of self-determination,
which is a very well recognised right
for the people all over the world.

At this stage, I would also like to
point out that there is a serious cons-
piracy going on. There are many
moves to disrupt the non-alignment
movement. We saw that in Hawana,
before that the forces were working
to disrupt the non-aligned movement
and, I think, it will be a sad day for
the world if the non-aligned move-
ment is weakened or divided and
Government of India should play
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more elective role in consolidating
the non-aligned movement and also
giving its support to the people who
are struggling for their freedom.

At this stage, I would like to say a
word about what is very often -said
that two super-powers—I think they
are great powers no doubt in the
world—but to bracket Soviet Union
with United States of America by
calling two super-powers rivalry is a
very wrong and misleading concep-
tion. *1 thing that, fifom our own
experience we know, Soviet Union
has stood as a most reliable friend
for India since our independence.
This is our experience of last more
than three decades that whenever
Indian freedom and Indian sovereignty
was in any way in danger, the Soviet
Union as a good, reliable and depend-
able friend stood by our side, whether
it was a question of Kashmir or libe-
ration of Goa or it was a question of
Bangladesh or even Chinese aggres-
sion committed on our country and on
many other world issues for world
peace, for strengthening the non-
alignment movement, for helping
struggling forces for their liberation,
for helping developing countries in
bringing about a self-reliant eco-
nomy.

Therefore, Sir, 1 think it has been
rightly said that we will maintain and
strengthen our friendship and I am
glad the visits of the Foreign Minis-
ters—earlier the visit of the Soviet
Foreign Minister and later on our
Foreign Minister—has further streng-
thened our friendship.

Here I would like to say that
inspite of our best efforts to improve
our relations with the United States
of America, unfortunately we have
not succeeded. Why is it s0? It is only
because the United States of America
still believes in the policy of imperia-
lism. USA is the main Ilcador of the
colonial forces and the imperialist
forces and USA today is the major
manufacturer of arms. The United
States monopolist manufacturers of
arms have got a vested interest in
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war while we have got a vested inte-
rest in world peace. Therefore, our
perceptions conflict with each other.
"We look at the world problems diffe-
rently. While they want to enslave
people economically and politically,
we have been the champion of the
freedom fighters all over the world.
Therefore I say that we should conti-
nue our efforts no doubt but we must
understand that Soviet Union and
United States of America cannot be
bracketed and it will be a major mis-
take if we g6 on bracketing both these

powers.

Sir, no country can pursue a fore-
ign policy independently if it is not
economically strong. The main thing
today is that our relationships with
other countries are basically on our
material strength and on our economic
strength. If we continue to be eco-
nomically weak, if we continue to be
dependant on other countries, we can-
not pursue a foreign policy with fear-
lessness. Sir, after three decades of
independence—more than that—where
are we! This year, we are importing
1.5 million tonnes of steel; we are
importing coal, cement, oil and even
edible oils. We are importing sugar
this year, if this is the situation of
Indian economy I am sorry to say, the
Government of India is landing this
country in a dangerous position. I see
certain signs in our economic policy of
more and more dependence on the
"capitalist word. World experience has
shown this: Those countries which
depended upon the western imperia-
list powers endangered their free-
dom. This country should not be taken
to that dangerous position. For all Our
major military hardware, we are still
dependent upon other countries. This
1s a very dangerous and very serious
situation. This is the situation after
33 years of our independence. For our
major military hardware we are
dependent upon these countries. This
is not a good situation. India must go
all out to vtork out a proper develop-
ment strategy towards eultimate self-
reliance. Pfendit Jawaharlal Nehru
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gave this slogan long back. But unfor-
tuntely instead of becoming self-
reliant, we are becoming more and
more dependent upon these countries.
And this 1s a very serious situation.
Majority of our people, more than
forty-eight percent, are living under
the poverty-line. Millions of youth are
unemployed in this country; many
backward regions are there in diffe-
rent parts of the country which have
to be developed. What we see in the
border States today is a warning to
us: It is not any exhibition of a
minor discontent. It is a warning to
us that the people of these border
States are serious that their economic
issues must be solved. When I visited
Tripura, they said, ‘We have got only
12 miles of railway line. Do you want
that we should be satisfied? If we
have to go from Agartala to Gaubhati,
it takes 3 days by the metre gauge
railway line’. Our youth our students
there are saying to us, ‘we don’t want
to stand in your way.” But those tri-
bal people, youth and students, ask
us: ‘You only want us to drink and
dance and live in mountains; you only
want us to live on vegetables, fruits
and grass?’ This is their attitude; they
are revolting against the economic
backwardness, against the social back-
wardness. This is a major pointer to
all of us.

Fortunately today, India is the
Chairman of the Group of 77. This is
a major opportunity for us. Also, it
has been decided that the developing
countries, the backward countries,
must fight for the establishment of a
new international social and economic
order, j think that the Government
of India and this Ministry should take
the initiative. 1 know the Minister’s
difficulties also. I know how much
difficulties he had to face in the last
UNCTAD conference, 1 know that.
But, inspite of those difficulties, we
have made certain achievements, but
those are very negligible achieve-
ments.

The developing countries trade
among themselves is only six per cent
of the entire world trade. If wp leave
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out the oil trade, this figure comes
only to 2.5 p”r cent. This is a very
pathetic situation. Therefore 1 feel
that the Government of India must
make full use of the opportunity
which has come now. This oppor-
tunity has been provided for us and
fortunately India is Chairman of this
Group of 77. So, all these countries
combined, should take the initiative.
All these countries basically are raw-
material exporting countries, “hey
should not do it singly. They should
do it collectively. There should be
collective bargaining. They should
enter into trade with other countries
on the basis of collective responsi-
bility and also collective bargaining. |
think that they should develop more
trade amongst themselves. India has a
great role to play in bringing these
countries together and developing
more common understanding.

In the end I would like to say that
the Foreign Affairs of any country is
very intimately and closely linked
with the internal situation of that
country. Our country and our people
today have put certain objectives be-
fore themselves. If we want to achieve
those objectives, then under any cir-
cumstances, we should not deviate
from our pronounced ideals. Sir, we
will continue to work for world peace,
we will continue to work for better
international understanding, we will
continue to give our support to those
people who are still fighting for their
freedom. We will continue to stand by
those principles which will create a
situation for a better world and, Sir,
with a word to our people . .

DR. SUBRAMANIAM SWAMY
(Bombay North East): He must say a
few words about the policy of Mr.
Charan Singh also.

SHRI CHANDRAIJIT YADAV: You
should not worry about that. I am not
speaking on behalf of individuals. I
am speaking on behalf of party.

ere is a party besides individuals
and I am Ory t0 say that. You must
understand this.
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Sir, I would like to say a few words
about our people. Sir, Indian people
have great genius. They have always
given their powerful support to those
movements which are working for
peace and freedom. Our people, by
and large, have stood by Vietnam
when it was attacked and when they
were fighting for their liberation.
They had also given their full sup-
port against the racial policy follow-
ed in South Africa by racist regime.
Our people have always raised their
powerful voice against war-mongers.
They have given their full support
for a great understanding and there-
fore, the Government of India should
recognise and also take note of the
non-official movements/organisations
which are working for this noble
cause. Even the UNO hag taken note
of world peace movement. They have
sent their delegations to take part in
the world peace conferences, they
have invited us on many occasions for
participating in the major events,
when they held their meetings. |
think Pandit Jawaharlal Nehru was
one leader who used to encourage
Afro-Asian solidarity movement and
peace movement. He was one of th**
persons who was working for world
peace and many outstanding persona-
lities in this country and many organi-
sations have made their noble contri-
butions to these ideals. Therefore, I
would like that the Foreign Minister
should also see to it that besides the
Government, our people who are
working for peace, are encouraged,
so that they give a powerful support
to the Government in this cause. With
these words, I thank you for giving
me an opportunity t0 speak on the
Demands for Grants in respect jf
External Affair® Ministry.

MR. CHAIRMAN: There 1is an
announcement. A list showing the
numbers of Cut Motions to the De-
mand for Grants in respect of the
Ministry of External Affairs "treated
as moved on the basis of the slips re-
ceived from Members concerned, has
been put up on the Notice Board for
the information* of Members.
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[Mr Chairman]

In case any Member finds any dis-
crepancy in the list, he may kindly
bring it to the notice of the Officer at
the Table immediately.

SHRI E. K. IMBICHIBAVA (Cali-
cut): 1 beg to move:

“That the demand under the head
Ministry of External Affairs be re-
duced t0 Re. 17

[Policy in improving India-
China relations and to settle exist-
ing border dispute amicably (2)]

“That the demand under the head
Ministry of External Affairs be re-
duced to Re. 1”7

[Need to ensure Indian Ocean
to be a zone of peace (3)]

“That the demand under the head
Ministry of External Affairs be re-
duced by Rs. 100~

[Failure of the Indian Embas-
sies in looking after the welfare
of Indian workers abroad espe-
cially in Libya (45)]

SHRIMATI GEETA MUKHERIJEE
(Panskura): I beg to move: —

“That the demand under the
head Ministry of External Affairs
be reduced by Rs. 100”

[Continuous  indecision  and
hesitation on the part of the
U.S. Government to supply en-
riched uranium for tarapore
atomic power plant, on the basis
of the contract signed by both
countries (10)]

“That the demand wunder the
head Ministry of External Affairs
be reduced by Rs. 100”

[Failure to curb heavy expen-
diture in running Indian embas-
sies abroad and the need for
austerity (11)]

“That the demand wunder the
head Ministry of External Affairs

be reduced by Rs. 1QP’
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[Need to make India’s stand
clear on the peace proposal of
present Afghanistan Govern-
ment (19]

“That the demand wunder the
head Ministry of External Affairs

be reduced by Rs. 100”

[Need to improve the image of
India which received a set-back
consequent upon the secret™dip-
lomatic talks that took place bet-
ween the former Prime Minister
Shri Morarji Desai with a South
African Minister (20)].

“That the demand under the
head Ministry of External Affairs

be reduced by Rs. 100”

[Need to improve the image of
India which received a set-back
consequent upon the secret visit
of former Israeli Foreign Minis-
ter Moshe Dayan to India and
about his talks with the repre-
sentatives of the then Govern-
ment(21)].

SHRI G. M. BANATWALLA
(Ponnani): I beg to move:

“That the demand under the
head Ministry of External Affairs
be reduced by Rs. 1007

[Need to avoid hardships to
those going abroad for jobs (12)]

“That the demand under the
head Ministry of External Affairs
be reduced by Rs. 1007

[Need to form without further
delay a cadre of the Foreign
Languages Interpreters immedia-

tely ( 13)]

“That the demand under the
head Ministry of External Affairs
be reduced by Rs. 100”7

[Need to set up a permanent
Expert Advisory Committee for
continuous critical evaluation of

foreign policies and formulation
of policy alternative®. (1$)]
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“Th*t the demand under the
head' Ministry of External Affairs
be reduced to He. 1”7

[Failure to invoke total and
effective economic and political
sanctions  against the Zionist
State of Israel acknowledged by
the U.N.O. as a racist entity like

South Africa (15)]

“That the demand wunder the
head Ministry of External Affairs

be reduced to Re. 17

[Failure to order closure of
Israeli Consulate in Bombay

(18))

“That the demand wunder the
head Ministry of External Affairs

be reduced to Re. 17

[Week  and unsatisfactory
policy regarding Soviet military
intervention  in Afghanistan

(7]

“That the demand under the
head Ministry of External Affairs
be reduced to Re. 17

[Failure to vote in favour of
the United Nations resolution
condemning Soviet military in-
tervention in Afghanistan and
seeking immediate withdrawal
of all troops (18)]

SHRI KHWAJA MUBARAK
SHAH  (Baramulla): 1 beg to
move: —

“That the demand under the
head Ministry of External Affairs
be reduced to Re. 17

[Non-implementation  of the
requisites of non-alignment and

external publicity (24)]

SHRI RAMAVATAR  SHASTRI
(Patna): I beg to move:

“That the demand wunder the

head Ministry of External Affairs
be reduced to Re. 17
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[Failure to recognise Kam-
puchia (25)]

“That the demand under the
head Ministry of External Affairs

be reduced to Re. 1”7

[Failure to give full support
to the Government of Afghanis-
tan (26)] ,

“That the demand wunder the
head Ministry of External Affairs
be reduced to Re. 17

[Need to give all kinds of help
to the Government of AfgKanis-
tan (27)]

“That the demand under the
head Ministry of External Affairs
be reduced to Re. 1”7

[Need to fight strongly against
the imperialist power (28)]

“That the demand wunder the
head Ministry of External Affairs
be reduced to Re. 17

[Need to increase the work re-
lating to Hindi in the Indian
Missions abroad in Hindi (2d)]

“That the demand wunder the
head Ministry of External Affairs
be reduced to Re. 17

[Need to give support to the
anti-imperialist ~movement o
Arab countries (30)]

“That the demand wunder the
head Ministry of External Affairs
be reduced to Re. 17

[Need to give support to the
Palestine movement (31)]

“That the demand  under the
head Ministry of External Affairs
be reduced to Re. 17

[Failure to oppose the imperia-
list policy of the Government
of Israel (82)] J

“That the demand under the
head Ministry of External Affairs
be reduced to tie. 17
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[Shri Ramavatar Shastri]
[Failure in getting the military
bases of America removed from
Diego Garcia (33)]

“That the demand wunder the
head Ministry of External Affairs
be reduced to Re. 17

[Failure to end the imperialist
interference in other countries

(34)]

“That the demand under the
head Ministry of External Affairs
be reduced to Re. 17

[Need to help the anti-im-*
perialist struggle going on in
various countries (35)]

“That the demand under the
head Ministry of External Affairs
be reduced to Re. 1”7

[Need to support the indepen-
dence struggle of African people
(36)J

SHRI R. P. YADAV (Madhepura):
I beg to move: —

“That the demand under the
head Ministry of External Affairs
be reduced by Rs. 100~

[Ineffective functioning  of
most of our foreign offices abroad

(37)]

“That the demand wunder the
head Ministry of External Affairs
be reduced by Rs. 100

[Failure to project the image
of our country abroad (38)]

“That the demand under the
head Ministry of External Affairs
be reduced by Rs. 100”

[Failure to protect the interests
of Indian workers abroad, parti-
cularly in Gulf countries (39)]

“That the demand wunder the
head 'Ministry of External Affairs
be rc Utced by R s/100”
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[Failure to provide proper
leadership among Asian countries

(40)]

“That the demand wunder the
head Ministry of External Affairs
be reduced by Rs. 100”

[Failure to play effective role
in international affairs (41)]

“That the demand wunder the
head Ministry of External Affairs
be reduced by Rs. 1007

[Failure to explore more
avenues for economic coopera-
tion among developing countries

(42)]

SHRI BHOGENDRA JHA (Madhu-
bani): I beg to move: —

“That the demand under the
head Ministry of External Affairs
be reduced to Re. 17

[Failure to establish full fledg-
ed diplomatic relations with the
Government of Kampuchia (43>1

“That the demand under the
head Ministry of External Affairs
be reduced to Re. 17

[Failure to mobilise littoral
states of the Indian Ocean and
other peace loving countries of
the world for dismantling of
military bases at Diego-Garcia
and return of the islands to
Mauritius (44)]

SHRI T. R. SHAMANNA (Banga-
lore South): 1 beg to move:—

“That the demand under the
head Ministry of External Affairs
be reduced to Re. 17

[Failure to have a clear cut
policy regarding Soviet interven-
tion in Afghanistan (55)]

“That the demand under the
head Ministry of External Affairs
be reduced to Re. 17
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[Need to have rational policy
towards Arab countries (56)]

“That  the demand under the
head Ministry of External AlJ&irs
be reduced by Rs. 1007

[Indiscriminate rush of Indian

youths to Middle East countries
for jobs (57)]

“That  the demand under the
head Ministry of External Affairs
be reduced by Rs. 100

[Failure to check the nuisance
of hippies in India (58)]

“That  the demand under the
head Ministry of External Affairs
be reduced by Rs. 100”

[Failure to collect claims due
to India  from Pakistan and
Bangladesh after Indo-Pak con*
flict 0/ 1971 (59)]

“That  the demand under the
head Ministry of External Affairs
fce reduced by Rs. 1007

[Failure to take effective steps
to get the release of prisoners
who are in the jails of China for
a long time (60)]

“That the demand under the
head Ministry of External Affairs
be reduced by Rs. 100~

[Failure to check brain drain
(61)1 r

“That the demand under the head
Ministry of External Affairs be re-
duced to Rs. 1007

[Failure to penalise students
educated at Government cost if
they fail to return to India after
higher studies abroad (62)]

“That the demand under the head
Ministry of External Affairs be re-
duced by Rs. 1007

[Failure to take effective ac-
tion against students who have
lowered the prestige of India in
foreign countries (63)]
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“That the demand under the
head Ministry of External Affairs
be reduced by Rs. 100”

[Failure to give proper train-
ing and discipline to Indian
youth who will be participating
in International sports and games

(64)]

“That the demand wunder the
head Ministry of Extjmal Affairs
be reduced by Rs. 100”

[Failure to send students for
highei studies abroad on merits

(65)]

“That the demand under the
head Ministry of External Affairs
be reduced by Rs. 1007

[Failure to take action against
foreign agents working against
the interests of India (66)]

“That the demand under the head

Ministry of External Affairs be re-
duced by Rs. 1007

[Failure to take action against
Foreign Consulates of India which
ill-treat Indians visiting the con-
sulates for obtaining visa (67)]

“That the demand wunder the
head Ministry of External Affairs
be reduced by Rs. 1007

[Failure to check the reported
flow of foreign assistance to the
extremists in Assam and other
North Eastern States (68)]

“That the demand wunder the
head Ministry of External Affairs

be reduced by Rs. 1007

[Failure to take diplomatic ac-

tion to prevent the raids in bor-
der areas (69)]

“That the demand under the
head Ministry of External Affairs
be reduced by Rs. 100~ >

[Failure to* give proper pub-
licity in foreign countries regar-
ding Incftan culture, greatness
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etc. and other information that

enhances public opinion in for-
eign countries (70)]

SHRI SATYANARAYAN JATIYA
(Ujjain): I beg to move:—

“That the demand wunder the
head Ministry of External Affairs
be reduced by Rs. 1007

[Nee£ to have additional
arrangement for expeditious dis-
posal of work regarding issue of
passport (71)]

“That the demand under the
head Ministry of External Affairs
be reduced by Rs. 1007

[Need to promote Hindi in the
Indian Missions abroad (72)]
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“That the demand wunder thfc
head Ministry of External Affair*
be reduced by Rs. 1007

[Need to safeguard the honour
and self respect of Indians living
in foreign countries (73)]

“That the demand wunder the
head Ministry of External Affairs
be reduced by Rs. 100~

(Need to strengthen friendship
with  neighbouring countries

(74)]

18.04 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday,
July 8, 1980/Asadha 17, 1902 (Saka)



